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10,1915 (Saka)

The Lok Sabha met at Eleven of the
Clock
[MR SPEAKER in the Chair
- ORAL ANSWERS TO QUESTIONS
.:English]
Lapsed Insurance Policies
*821 SHRI JEEWAN SHARMA: Will

‘he Minister of FINANCE be pleased to
tate:

(a) the number of unclaimed andlapsed
insurance policies with the Life insurance
Corporation during the last three years;

(b) the amount involved therein:

(c) the manner in which the amount is
utilised:

(d) the rules/orders in this regard; and

(e) the steps taken to trace out the
insured persons ormembers of their families
to hand over he money to them or to revive
the lapsed policies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
(a)to(e). A Statement is laid on the Table of
the House

STATEMENT

(a) and (b). The requisite information is in the following Tables:-

Unclaimed Policies
‘ear No Amount %ge to the total %ge to the
(In crores) number of claims total claims
paid paid
389-90 22.152 7.92 1.07 0.55
-390-1 22,646 12.21 1.07 0.7
:1991-92 22,161 10.52 0.89 0.49
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Lapsed Policies

Year No %age to total
policies. ¥

1989-90  16.16 lakhs 4.0

1990-91 20.40 lakhs 4.48

1991-92 24.12lakhs 474

* Remarks;.No amount accrues to the
policy holder as per terms and conditions of
the policy, which lapses within three years.

(c) to (e). Policies which lapse due to
non-payment of premium within the firstthree
years, do not acquire any paid up value
These are known as lapsed poliies. if the
lapsed policies are not revived within five
years from the date of such lapsation, the
amount paid by he insured persons will not
be paid back to him and the amount will be
finally written to he life Fund LIC generally
sends timely premium notices to the policy
holders to ensure that policies do not get
lapsed through oversight on the part of the
insured person. A default notice is also sent
to the policy holder after three months
beyond the due date to serve as a reminder.
If inspite of these measures, the premium, is
not paid, the policy lapses. Provision exists
for the revival of such lapsed policies by
paying the premiums due alongwith accrued
interest and satisfactory evidence of good
health within five years.

Before the close of books every year,
all policies which become payable and which
have remained unclaimed for a period of
more than five years for which there is no
prospect of payment the near future are
treated as ‘unclaimed’ and written back to
the Life Fund. All efforts are made by the LiC
to trace the insured persons before treating
the policy as’ unclaimed’ . To begin with, an
ordinary letter is issued to the insured per-
sons followed by a reminder after aninterval

.of one month. Therefore, if no response is
received, a ‘reqistered’ letter will be sent in
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the name of the person the, Finally a per-
sonal enquiry report is obtained from the
field staff of the LIC. Inspire of these efforts,
if an insured person is no traced. the policy
willbe treaed as ‘unclaimed’. Provisions aiso
exists to pay the claim amountto the insured
pensions even after the claim becomes’
unclaimed' as and when he is traced out or
he himself approaches the LIC thereatter.

SHRI JEEWAN SHARMA: | reply to
part ‘C’ of my question the hon Minister has
said that the amount of lapsed policies is
written to the life Fund | would like to know
from the hon. Minister what this ‘Life Fund’is
and how is the fund utilised?

DR.ABRAR AHMED: Mr Speaker, Sir,
inmy reply | have said that the amount of the
lapsed policies is written to the Life Fund
afterfive years. After deduction of expendituer
from he total earning, the remaining amount
of money becomes to part of. Life Fund The
money of Life Fund is invested in accor-
dance with the guidelines issued by the
Government and as perthe provisions of the
insurance Act‘After yearly evaluationthe 95
percentofthe surplus declared isdistributed
among policy holders in the form of bonus

* and the remaining 5 per cent is paid to the

Central Government under the ILfe Insur-
ance Ac.

SHRIJEEWAN SHARMA: Mr Speaker,
Sir, lwould like to know from the hon Minister
whether this money can be utilised for public
welfare as this is not eaming but acquired
from lapsed policies?

DR. ABRAR AHMED: Mr. Speaker,
Sir, the money of unclaimed policies does
not have such a provision that the money |
transferaied to Life Fund will never be re-
turned to the policy holder. If a policy holder
is identified even after five years the policy
can be revived it he pays the premium and
the interest thereon. The insured amount is
returned to him and is notforfeited even after
five years. There are norms and procedure
of spending the rﬁoney of Life Fund.
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[Englist]
Foreign Investment in Power Sector

*823.DR. D.VENKATESWARARAO:

‘Will the Minister of FINANCE be pleased to

state:

" (a) whether the Government are ex-
amining the possibility of giving sovereign
guarantee for foreign investment in power
sector;

(b) if <o, whether final decision in this
regard has been taken;

(c) if so, the detaiis thereof ; and
(d) if not, the reasons therefor?

[Transiation)

o

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR.ABRARAHMED):
(a) to (c). No, Sir .However, Government

guarantees would be extended in respect of

loans from multilateral institutions to private
sector power projects including those by
foreigninvestors, where there are adequate
safeguards for the commercial risks taken

by Government of India in extending such

guarantees.
(d) Does not arise.
[Englishj

DR.VENKATESWAR ARAO: In there
any proposal with the Government like in

pening of new ecoc-

nomic zone for foreign investment for creat-
ing a kind of infrastructure development like
roads, railways, electricity banks etc? Apart
from this, there is some tax reduction and all
that in order to invite foreign investments.
This is the programme they have adopted
which hasresulted, as we all know very well,
ineconomic development of China. Chinais
/

China where there is

< o
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progressing in such a manner that the Chi-
nese economy is receiving huge foreign
investment worthbillions of doliars in privatr

investment, Are there any kind of arrancg

ments here in view of the new economi

policy and industrial policy?

[Transiation)

DR ABRAR AHMED: Sir, this is &

‘specific question. | would like to tell the

member that in September, 1991, the Gov-
ernment and announced to provide assis-
tance for privatz ceuior investment in the
field of electricity production, and in October
1991 amendments were made inthe elawin
this regard. Through this private sector has
been permitted > operate in the field of
generally electricity . | would like to inform
that we have received proposals for 41 proj-
ects so far for the private sector investment
which include 39 companies. Six projects
have been given sanction, but none of them
isinaposition toeqgte guarantee. i would like
to say clearly that in reiation to capitai there
is no prvision of guarantee . There are two
cost factors of investment fixed cost invest-
ment and variable cost investment. In fixed
cost factor 16 percent returnis claulated,
but if due to varibale aspect 16 per cent
ncreases or decrease, there is no provision
of guarantee in this regard. s

[English] -

DRVENKATESWARARAO: Sir, loans
worth of millions of rupees were obtained by
the Government from the World Bank, Asian
Bank and countries like France, Japan and
Canada for investments in the fields like
power generation. Most of these funds remain
unutilised.

Would you pkiase give me the reason
for non-utilisation of these funds and what
will be the result out of such things?

[Translation)
DR. ABRAR AHEMD: Sir, inregard to

the guarantee for power projects and non-
utilisation of loans obtained for power proj-
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ects, | have no additional information. Inthe
filed of power sector Central Government

provides guarntee to private agencies while .

these obtain loan from the multicateral agen-
cies, including the World Bank and the IDBI.
I have noinformation regarding the repaying
procedure and the interest rate etc.

SHRI RAM NAGINA MISHRA: Mr
Speaker, Sirin view of the power shortage in
the country a policy has been formulated to
provide opportunity to foreign companies in
this field. | would like to know how there will
be coordiantion for distribution of electricity
produced by these foreign companies and
the electricity produced bythe Government
sector. The second part of the question is
whether foreign companies would be given
priority for meeting the power requriments of
the areas where there is acutre power short-
age like the astern district of Uttar Pradesh.

MR -QPEAKER: This question is re-
lated to the Ministry of Power.

DR. ABRAR AHMED: It is related to
the Ministry of Power. You can raise ques-
tions relating to investment.

SHRI BASUDEB ACHARIA: In power
sector the Government is allowing foreign
capitalinvestment andit also provides guar-
anttee of every kind for this. Has the Govern-
ment thought about its impact on the indus-
tries of our country, particularly, big indus-
tries like Bharat Heavy Electrical or the binder
manufacturing AB.I? If there will be foreign
capitalinvestment in power sector, the «juip-
ments for thermal Power Station will also be
imported. Bharat Heavy Electricals, which
makes such equipments, has notgotasingle
order for 1994-95. While permitting foreign
capital investment has the Government
thought about its impact on industry in the
country?

[English]

SHRI SUDHIR GIRI: Mr. Speaker, Sir,

" Government have constituted a high-power
Committee to visit developed countries which
can make investment in our power sector.
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May | know from the hon Minister what pack-
age or guidelines have been given to those
countries for the investment in our power
sector?

[Translation)

DR ABRAR AHMED: In relation to the
condition or nrarabtee | would like to say that
the rules are same for foreigners as well as
the private sector in the country. | have al-
ready stated that only six proposals have
been approved out of 41 projects for the
power sector. These six proposals are also
not yet in the position of getting guaantee.
There are cerain conditions for it and the
Ministry of power is seized of the matters. |
can tell about investment only

MR SPEAKER: Do you want to know
about the conditions?

DR ABRAR AHMED: As for conditions
| had already said that the only condition is
that the Government will provide guarantee
for private companies in pcwer sector which
will take loan from the multilateral agencies.

[English]

Production of Handloom Cloth in Uttar
Pradesh

*825. SHRIANAND RATNAMAUHY A:
Will the Minister of TEXTILES be pleasedto
state:

(a) whether the Government of Uttar
Pradesh has submitted any schemes to the
Union Government for augmenting the pro-
duction of handloom cloth and the welfare of
weavers in the State;

(b) it so, the details thereof and the
action taken by the Govemment there on so
tar; and

(c) the steps being taken by the Gov-
emmentto solve the problems of weavers in
the State?

THE MINISTER OF STATE OF THE
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MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

(a) and (b). On the basis of specific
proposals received from Government of
Uttar Pradesh during the past three years,
the State was provided with financial assis-
tance under the following schemes in order
to promote production and marketing of
handloom cloth and alsotoimprove the lot of
handloom weavers in the State.

(i) Assistance for Hill Area Woollen
Handlooms Development Proj-
ects;

(i) MarginMoney for Destitute Weavers;
(iiiy  Project Package Scheme;
(iv) Janata Cloth Scheme;

(v) MarketDevelopment Assistance/Spe-
cial Rebate Scheme

(vi) Workshed-cm-Housing Scheme:

(vii) Thrift Fund Scheme;

(viii) Group Insurance Scheme: and
(ix) Health Package 8cheme.

(c) Government reviews the hemes
implemented in the handloom sector with a
view to solving the problems of handloom
weavers in the States including Uttar
Pradesh.

[Transiation]

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, in view of the employment
opportunities handloom industry is the sec-
ond biggest industry after agriculture. Sev-
enty per cent of the total production of cloth
1s produced by handloom industry alongwith
other products .| would like to ask the hon.
Minister if the Government had made de-
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clalration to reserve some products for this
industry in 1985 to save it from fast de-
terioating condition. Why has this declara-
tion not been implemented and the time by
which it is likely to be implemented?

SHRI G. VENKAT SWAMY: Mr.
Speaker, Sir, | have already replied of the
question asked by the hon Member. This
issue of 1985 is not covered under his ques-
tion.

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir the hon Minister should read
the question. Itis clearly steted in the ques-
tion angmenting the production of handloom
cloth and for the welfz-e of weavers. This
question was about their welfare and re-
serve some projects for inceras production.
This declaration was made in 1985 and it
was stated that the products of this industry
willbe treated as reseured products and res-
ervation would be provided to handioom
products in the market.

SHRI G. VENKAT SWAMY: Mr
Speaker, Sir, the question asked by the hon
Minister was about reservation of 22 per cent
for the handloom weavers. Recently the Su-
preme Court has given its verdict in this
regard and the Government is going to
implement it fully.

SHRI ANAND RATNA MAURYA: Sir.
by when the Government is likely to imple-
ment it? Decision as been taken but no
action has been taken so far in this regard.
Will‘the Government continue to sit idle in
this manner?

SHRI G. VENKAT SWAMY: Sir,.the
hon Member is right. We have contacted the
Chief Ministers of all the states and discused
with ithem that it should be implemented
immediately.

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, my second spplementary is
;7 ut the miserable condition of handloom
weavers. Almost 98 per cent of handloom
weavers live in jhuggis. Only 2 per cent
weavers have adqauate facility of housing. |
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would like to ask whether the Govemment
propose to formulate any housing scheme
for the handloom weavers? If so, the time by
which it will be implemented?

SHRI G. VENKAT SWAMY: Mr
Speaker, Sir, already there are schemes for
it and we have circulated it to the State
Governments. House-cum-work-shed
schemeis also there. The proposals sent by
the Government of Uttar Pradesh and assis-
tance sought by it is also included in this
scheme. The Central Government provides
assistance to the Government of Uttar

* Pradesh as and when demand is made by it
for the development of handioom weavers.

(English]

SHRIM.R. KADAMBUR JANARTHA-
NAN: Mr.Speaker. Sir, we have to congratu-
late the Textiles Minister for the efforts he is
taking in regard to the Handloom sector.
Anyhow, in 1985, when the new Textiles
Policy was announced, the Janata Cloth
Production Scheme was with the Mill Sector.
After that, it was switched over to the Hand-

~ loom sector. in doing this, the main aim was
to provide employment opportunity to the
people. | wantto know, through you, fromthe
Minister that after the Janata Cloth Scheme
has been switched over to the Handloom
sector from the Mill Sector what is the in-
crease in employment opportunity in terms
of percentage - in the Handloom Sector.

[Transiation)

SHRI G. VENKAT SWAMY: Mr.
Speaker, Sir, the hon. Member has asked
about the welfare of handloom weavers
through Janata Cloth Scheme. | think the
Govemment had implemented this scheme
for the welfare of he weavers and to provide
employment tothem and asthe hon. Member
has rightly said that the main aim of this
schme was to provide employment opportu-
nity to people and t oprovide cheap cloth to
the poor. But with great regret | have to say
that a number of defects have come in this
scheme. | would not like to express othse
defects in this House. Another point is that
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the handloom weavers scheme is on the
verge of failure. To keep this scheme run-
ning the Govemment is making efforts to
implement the schemes for development of
handloom weaves and we are going to
implement them.

SHRI LAKSHMI NARAIN MANI TRI-
PATHI: Sir, | would like to ask that there are
a large number of weaves in my constitu-
ency Barabanki and clothes woven by them
are exportedto America and other countries
and foreign exchange is earned from there.
There is a long standing basic problem of
these weavers all over Uttar Pradesh and
the said problem is of yamn. These weavers
have been agitating for so many years for
their demand to solve the problem of yamn. |
would like to know whether the Ministry is
likely to take any concrete steps in this
regard so that the weaver may get required
quanity of yam and they may run their indus-
try and produce more cloth to export abroad
and earn foreign exchange for the country.

SHRI G. VENKAT SWAMY: Sir, you
know that qfter taking over the charge of the
Textile Ministry our hon. Prime Minister had
particularly taken interest in the problems of
handloom weavers and he asked me to hold
a confemce of the weaers of the whole
country and the Govemment is making effort
to solve their problems after identifing them.
As the hon. Member said that there is not
regular supply of ygm and hank-yarm, is
quite correct. There is a scheme for it and
undgr that scheme the point raised by hon.
Member would certain by be covered.

SHRIMOHAN RAWALE: Mr. Speaker,
Sir, my supplementary is not related to the
handioom industry but it is related to textile
mills, so | would like to ask this with your
permission. Jupiter Mills and Kohinoor Mills
in Bombay are under N.T.C. and due to
unavailablity of cofton and raw materialthese
mills are on the verge of closure. Does the
Govemment have any information in this
regard and what action it propose to take in
this regard? | would like to thank you for
giving permission to run these milis on coop-
erative basis but the mill-workers have no
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money. 70 thousand mill-workers are job-
less for 10 years then what equity capital is
likely to be provided to the mill workers by the
Government? What action is proposed tobe
taken about the organisation RMM. vountary
retiement and deductions made in three
ways from the funds of the workers after
retirement through N.T.C. (/nterruptions)

MR. SPEAKER: The question is good
but is not elevant. | have no objection if you
would like to speak on it.

SHRI .G. VENKAT SWAMY: Mr.
Speaker, Sir, the question of hon. Member is
not relevant but for his information, | would
like to submit that the financial position of
NTC s very poor and particularly the position
of Kohinoor Glass Factory is very bad. The
Supreme court has given a verdict aboutthe
workers of this factory and the Government
will have to arrang Rs. 250 crores to imple-
ment this verdict. Keeping in view the posi-
tion of NTC, Mills, all the mills of Maharash-
tra and Bombay can be modernized with this
amount of Rs. 250 crore. So, the supplemen-
tary asked by the hon. Member is not rele-
vant to this question. (/nterruptions)

Refinance to Gujarat by NABARD

*826. SHRI DILEEPBHAI SANGHANI:

Will the Minister of FINANCE be pleasedto
state: .
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(a) whether the National Bank for
Agricultural and Rural Development (NA-
BARD) has formulated any scheme to pro-
vide refinance to Guijarat for various devel-
opment programmes during the current fi-
nancial year,

(b) if so, the details thereof and the
amount of refiance provided so far; and

(c) the time by which the balanced
amount is proposed to be provided particu-
larly for the development of agriculture sec-
tor in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
(a) to (c). A statement is laid on the Table of
the House.

STATEMENT

(a) to (c). In the State of Gujarat, the
National Bank for Agricultrue and Rural
Development (NABARD) has programmed
to provide refinance under schematic lend-
ing during he currentyear (April, 1993-March,
1994) to the exten of Rs. 131.52 crores for
various rural and agricultural actitivities. The
details are indicated below:

(Rs. in lakhs)
Sector Allocation
1. Minor Irrigation 1700
2. REC Special Proejct Agriculture - 1200
3. Lamg Development 45
4. Farm Me::haniation 3600
5. Dry Land Farming 10
6. Plan tation/Horiculture X
7. Dairy Development 800
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(Rs. in lakhs)

Sector Allocation
8. Fisheries (Maine) 35
9. Fisheries (Inland) 20
10. Storage Market Yards 300
11. Forestry 50
12. Biogas- ‘12
13. Poultry Farming 30
14. Integrated Rural Development 2800
Programme
15. Non-Farm Sector 2500
16. Others 20
Total 13152

Duringthe lastfinancial year, 1992-93,

asagainsta refinance allocationof Bs. 115.49 -

crores, NABARD acutally disbursed Rs.
126.82 crores to Commercial Banks, State
Cooperative Bank, State Land Development
Bank and Regional Rural Banks in the State
of Gujarat. The current year has just begun
and a similar assessment will be available
only at the end of the year.

SHRI DILEEP BHAI SANGHANI: Mr.
Speaker, Sir, Gujarat is being neglected by
the Central Government. Sir, the funds allo-
cated by the centre are not properly utilised
in the Saurashtra region. The funds allo-
cated for rural development programmes
such as minor irrigation and dairy develop-
mentwere not utilised for the schemesinthe
Saurashtra region. Will the Central Govern-
ment issue some guide lines to the State
Government in this regard? (/nterruptions)
What action is being taken by it in this
connnection?

DR. ABRAR AHMED: Mr. Speaker,
Sir, NABARD has provided an allocation of

Rs. 131.52 crores for Gujarat for the current
year. The break-up of the amount has been
provided in the reply. The hon. Member has
asked about minorirrigation and dairy devel-
opmentschemes. For 1993-94 an amount of
Rs. 17 crores has been allocated for these
items andin 1992-93, Rs. 15.89 crores were
spentin this regard.! do not have infomation
about different parts of Gujarat or Saurash-
tra. If the hon. Member wants information
about different parts, it will be made avail-
able to him.

SHR! DILEEP BHAI SANGHANI:
Mr.Speaker, Sir, my basic question was re-
lated to the fact that the Centre allocates
funds to Gujarat, but the State Goverment
has been neglecting the Saurashtra and
Kutch regions which are farger areas.

MR. SPEAKER: The hon. Minister has
stated that there is no separate information
about it. Funds are allocated to the State
Govemment and the State Govemment fur-
ther allocates it at the taluk and district level.
Please ask another question.
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SHRI DILEEP BHAI SANGHANI: Mr.
Speaker, Sir,my second question is whether
the allocation of Rs. 10 lakhs provided fordry
land farming for Gujarat willbe increased, as
the land area of the State is quite vast?

" DR. ABRAR AHMED: Mr. Speaker,
Sir, this amount has been provided for 1993-
94 and has been allocated for differentitems.

The suggestion given by the hon. Member -

will be kept in mind for future.

SHRIMATIBHAVANA CHIKHLIA: Mr.
Speaker, Sir, the National Bank for Agricul-
ture and Rural Development has allocated
Rs. 12 lakhs for biogas project in Gujarat in
the current financial year. Sir, ours is an
agriculture based country and the number of
villages is very high in the country. Will the
Govemmentconsidertoincrease thisamount
of Rs. 12 lakhs ? Similarly, an amount of Rs.
3lakhs has been allocated for gardening and
horticulture. | also agree with Shri Dileep
Bhai that the Gujarat-Government has al-
ways done injustice to the Saurashtra re-
gion. | would like to know whether some
separate funds will be allocated for Saurash-
tra in regard to these items?

DR. ABRAR AHMED: Mr. Speaker,
Sir, | would like to tell the hon. Member that
the allocation provided for the year 1992-93
was Rs. 115.49crores, but the actualamount
spent was Rs.126.82 crores. That means
more amount was spent than the allocated
amount . As you have asked, the amount
may be increased for this year too, if pos-
sible.

SHRI SHANKAR SINGH VAGHELA:
Mr. Speaker, Sir, what is the basis of the
State-wise allotment? Is the fund allocated
according to the demand of the State Gov-
ermnments? Besides this, what machinery the
Government has to monitor the accounts of
the State Governments about the utilisation
of that fund?

DR. ABRAR AHMED: While allocating
funds for any item. last year's reportis seen
as to how mwuch amount was spent on that
item and then the draft plan is prepared for
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the coming year accordingly.

SHRIARVIND TRIVEDI: Mr. Speaker,
Sir, at several places in Gujarat, the land
level is higher than the level of the dam so
that water does not reach these places on its
own, that is why there are lift irrigation

* schemes. There are 12 dams in Sabarkan-

tha, where the land is at higher level and so
these places cannotbe irrigated. In response
to the funds allocated for development of
agriculture in Gujarat, has the Government
made some special provision for the lift
irrigation scheme to face the particular prob-
lem so that the land at higher level can aiso
be irrigated?

DR. ABRAR AHMED: There is only
one scheme for minor irrigation project and
besides that, there is no other scheme.

[English]

Integrated Handloom Village
Development Scheme
*827. SHRI PROBIN DEKA:
SHRI SUSHIL CHANDRA
VARMA:

Willthe Minister of TEXTILES be pleased
to state:

(a) the number of villages covered under
the Integrated Handloom Village Develop-
ment Scheme, State-wise;

(b) the amount sanctioned so far by the
Union Government in this regard, State-
wise; :

(c) the States where this scheme is
beingimplemented;

(d) the time by which this Scheme is

‘likely to be implemented in the remaining

Qates; and

(e) the target fixed to cover more vii-
lages under this Scheme during the eighth
Five Year Plan. State-wise”?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) to (e). A statement is
laid on the table of the House.

STATEMENT

(a)A statement is enclosed as Annex-
ure-1 .

(b) A statement is enclosed as Annex-
ure-i

(c) The scheme is available for all the
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States/UTs

(d) On receipt of comprehensive pro-
posals from the State Governmenst and
evaluation of their viability the central assis-
tance is sanctioned to them forimplementa-
tion of the projects. The scheme is available
for implementation in VIl Plan.

(e) No State-wise targets have been
fixed. About 100 villages will be covered
under the scheme during the Vilith Five Year
Plan.
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SHRI PROBIN DEKA: Mr. Speaker,
Assam is very rich in handloom products. In
the rural areas of Assam, every househod is
having handloom of their own. Sualkuchi in
Assam is the largest village in Asia and the
handloom products of that village has eamed
name and fame all over India nd abroad.
Specilly the Muga and Endi Silk of that
village is of very good quality. | would like to
know from the hon. Minister whether the
village Sualkuchiin the district of Kamroop of
Assam is gcing to be covered under the In-
tegrated Handloom Village Development
Scheme during the 8th Five Year Plan Pe-
riod or not.

[Transiation)

SHRIG.VENKAT SWAM 1': Mr.Speaker,
Sir | have stated in my reply that the ore or
two villagesof those States will be fully devel-
oped. in which Integrated Handloom vellage
Development. Schemeis beingimplemented.
800 villages will be covered during the eighth
five year plan and as soon as, the states
sends proposals the schme is implemented
inthose states. The same is being done with
Assam also. As soon as the State Govern-
ment sends proposal for its villages, it willbe
taken up.

[English]

SHR! PROBIN DEKA: | would Like to
know whether the villages to be covered
under the Integrated Handloom Village
Development Scheme during he financial
year 1993-94 have been selectedsofar. If so
the details thereof and if not by which time
they are expected to be finalised. | would
also like to know whether the Government of
Assam has submitted any scheme for the
year 1993-94; if not, the reasons thereof.

[ Translation}

SHRI G. VENAKT SWAMY: Mr.
Speaker, Sir, we are going to implement the
scheme proposed by the Assam Govem-
ment for 1992-93.
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[English}

SHRI YAIMA SINGH YUMNAM: May |
know through you from he hon. Minister
whether the Integrated Handioom Village
Development Scheme includes loin loom
also. If so, what are the criteria for the selec-
tion or identification of the villages for the
development under this scheme. Manipuris
regarded as a handloom producing State
and each and every village, including tribal
villages, in the hilly areas have gotthese loin
looms. | would like to know, when identifying
the villages, whether loin looms also are
covered.

[Translation]

SHRI G. VENKAT SWAMY: Mr.
Speaker, Sir, we are going to take-up the
scheme proposed by the Manipur Govem-
ment. The scheme will be fully implemented.

[English]

SHRI SYED SHAHABUDDIN: | find
from the annexures to the reply that Bihar
has been sanctioned only one village in
1991-92 and no village in 1992-93: Even in
1991-92 the sanction remained on paper
because not a penny has been released to
Bihar in 1991-92 or in 1992-93. | know that
the scheme has no Statewise allocation and
itdepends upon the proposals received from
various State Governments. | would, there-
fore, like to know from the hon. Minister
whether more proposals were received from
the Govemment of Bihar during 1991-92
and 1992-93 which for some reasons are not
accepted by the Central Government or
whether only one proposal was received,
and if that be so why has that remained
unfinanced.

[ Translation)

SHRI G. VENKAT SWMAY: Mr.
Speaker Sir, it is true that the Bihar Govem-
ment has sent only one scheme and it is
being implemented. If they send more
schemes the Govemment will certainly take-
up.
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SHRI SYED SHAHABUDDIN: Why
fund was not provided for that scheme?

MR. SPEAKER: The fund was not
provided for that single scheme and why itis
so?

SHRI G. VENKAT SWAMY: Funds
have been provided.

SHRI SYED SHAHABUDDIN: Funds
have notbeen provided forthe 1992 scheme
as has been stated by you.

SHRI G. VENKAT SWAMY: | will look
into it.

[English]

MR. SPEAKER: If there is any differ-
ence of opinion, you can check up and
inform the Member.

[ Transiatio]

SHRI VIRENDRA SINGH: The Inte-
grated Handloom Village Development
Scheme was started in the villages to eradi-
cate the rural unemployment. in the rural
areas of Uttar Pradesh and Bihar, there are
some voluntary organisations which also
help in this regard. The hon. Minister has
stated that funds are allocated afterthe State
Government sends or recommended the
proposal.s | would like to know whether
these voluntary organisgtions, which are
making efforts to eradicate the rural unem-
ployment through village handlooms . can
also send proposals for such schemes and
whether funds will be provided to them?
Besides this, | would also like to know how it
is assessed that they are properly utilising
the funds or not ?

SHR! G. VENKAT SWAMY: The State
Government sends proposatls through co-
operative society and federation. We pro-
vide the funds io the State Government. It
turther allocates it to the federation. Itis for
the State Governmenttolook into any matter
pertaining to mis-utiiisation of funds.
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SHRI VIRENDRA SINGH: You act on
the recommendations of the State Govern-
ment..

MR. SPEAKER: He has already said
that it is not given by them.

SHRI MANIKRRO HODLYA GAVIT:
Under this scheme, tribals in the tribal areas
weave carpets. They get very less funds.
They are weaving carpets on behaif of a
village institution. In the circumstances, is
the Government confsidering to expand this
work by providing more funds? '

SHRIG. VENAKT SWAMY: If the State
Goyernment sends proposal in this regard,
more funds wi'! be provided to them.

[English]

SHRIPETER G. MARBANIANG: Firstly
I would like to know the main features of this
Integrated Handloom Village Development
Scheme. Secondly. in Meghalya, in East
Garo Hills District, Wesl Garo Hills District
and South Garo Hills District; and in Ri Bhoi
District, we have a number of handioom
weavers. Thousands of them are depending
on handlooms for their livelihood. But, it is
very strange that there is no mention at all of
Maghalayainthe Annexure Il of the Answer.
Is it because the State Government did not
request for help ormay we know the reasons
forit?

{Translationj

SHRI G. VENKAT SWAMY: Actually,
the State Government submits proposals
and we sanction them accordingly, if
Meghalya has not submitted any. we will ask
why has it not submitted a proposal, and if it
has submitted, we will definitely do that.

MR. SREAKER: What are the features
of the scheme? o

SHRI G. VENKAT SWAMY: | have
explaineditinmy reply Forexample,ifthere
are more than 100 weavers in the entire
village, them assistance will be provided for
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development. Thread andlooms should also
be providedtothem. We have made schemes
for the State Governments.

[English]
Child Labour

*830. SHRI N. DENNIS: Will the Minis-
ter of LABOUR be pleased to state:

(a) whether ILO and UNICEF have
organised any drive against child labour in
India;

(b) whether any conference was held by
these bodies in India recently;

(c) if so, the details of the deliberations:
and

(d) the reaction of the Union Govemn-
ment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (P.A. SANGMA):
(a)to (d). A statement is laid on the Table of
the House.

STATEMENT

'WQis financing an ‘International Pro-
gramme on Eliminaticn of Child Labour’
({PEC) in which India is one of the participat-
ing countries. The objective of elimination of
child labour aisc has the support of UNICEF
and financial assistance for an advocacy
programmes for the purpose has been pro-
vided under their Master Plan of Operation
for India.

With the co-operation of the Interna-
tional Labour Organisation and UNICEF a
number of conterence have been held from
time to time. These conterences have delib-
erated on the vgrious issued relating to child
labour such as enforcement of existinglaws,
awareness generation through media ef-
forts, occupational health and safety etc. A
workshop on hazards to safety and health of
working children was held under the IPEC
within the framework of the Thirteenth World
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Congress on Occupational Safety and Health
(fourth to eigth April, 1993).

The recommedations and conclusions
of these conferences and workshops are
being used by Government in policy formu-
lation as well as programme implementa-
tion.

SHRI N. DENNIS: In the answer it is
stated that the financial assistance is ex-
tended by the international orgasnisations
like the ILO and UNICEF. for the elimination
of child labour in our country. May | know the
quantum of assistance being extendedtous
and whether any common programme is
sorted out for the utilisation of the amount?

SHR! P.A. SANGAMA: Sir, at the
moment we have launched one programme
assisted by ILO. which we call as Interna-
tional Programme on Eiimination of Child
Labour. This was launched on the 20th of
January. 1993. Under this programme was
are getting assistance to the extent of Rs. 6
.97 crores from ILO. We have constituted a
National Steering Committee and this Com-
mittee as invited applications from the non-
Governmental organisations because this
programme has to be implemented through
the voulntary agencies, They have submit-
ted their applications to the State Govern-
ments. We have got about 100 applicants
from different voluntary organisations and
they are being screened by the National
Steering Committee. And. it will be finalised
soon.

SHRi N. DENNIS: Sir, child labour is
one of the unpleasant practices in our coun-
try. India has the highest number of child
labourers. about one-third of the total num-
ber of child labourers in the world, though
there are scveral legislations and
Constitutionai provisions against the child
labour they are not practised and they are
flouted. So, under the prevuialing socio-
economic condition it is not practicable to
eliminate child labour immediately. Parants
cannot prevent them and even the Govem-
ment cannct eliminate the child labour
immediately.
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May i know from the hon. Minister
whether some legal protection of safeguard
would be given to the child labourers so that
the ywould get the benefits as the adult

. labourers are getting? Apart from this,
whether a time bound programme would be
taken up for elimination of child labour from
our country?

SHRI P.A. SANGMA: Sir, it is true that
the implementation or Child Labour (Prohibi-
tion and Regulation) Actis not very effective
and much needs to be done in that area.
Under the ILO project one of the areas
identifed is to concentrate on the implemen-
tation of the legislations available for the
elimination and regulation of cild labour.
That is one area where we are going to
concentrate.

As far as time bound programme for
elimination of child labour is concemed, itis
very difficult to say about it. What we have
tried to do is, in the last Central Advisory
Council meeting we have decided to identi-
fity States where the number of child labour
is below 50, 000. in that respect we have
identified 9 States and 3 Union Territories.
We have asked these 9 States and 3 Union
Territories to make an attempt to eliminate
child labour within a period of two years and
then we will declare those States as the child
labour free States. As faras other States are
concemed, we have asked them to identifity
one or two districts and concentrate their
efforts twoards elimiantion of child labour.
The problem of chitd labour is so big and the
number being about 17 million as of todayyit
is not possible for us to eliminate child la-
bours at a time. So, it has to be done gradu-
ally. That is how, we have nrogrammed
action like that.

[Translation]

SHRI SATYANARAYAN JATIYA: Mr.

Speaker, Sir, all of us express our concem
over the Child Labour and we do make
programmes and policies in this regard but
- our real problem is that we lack the concrete
steps which are needed to resolvehe prob-
lems of child labour and a policy is not there
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to implement such steps in an effective
manner. Just now we have beentold thatwe
have got funds from UNICEF for Interna-
tional Programme on Elimination of Child

- Labour and this programme has to be imple-

mented through voluntary agencies and
organisations. Recently ., on 4th April a world
congress was held under the auspices of
1.L.O. which arrived at some concrete con-
clusions. Through you, | want to know about
the main issues of this congress and what
steps are being taken to implement them?

[English] '

MR. SPEAKER: It 1s given in writing.
You see ‘C’ details of deliberations.

[Transiation)

SHRI SATYANARYAN JATIYA: | have
read the written reply, as such | would like to
know, through you, that Government has
said thatthese recommendations will help in
formulating a policy which will implement
that programme, but this is not the first
Congress, there has been such Congress
earlier too, so | specially want to submit
specifically that this Congress..(Interrutpions) .

[English)

MR. SPEAKER: If you read the written
reply, it is exactly on the supplementarieis
that you are asking .

[ Translation]

SHRISATYANARAYANJATIYA:want
to submit. that whatever you have said is
clear to me.

MR. SPEAKER: You may read it and
then you will get your answer. ’

[English)

SHRIMATIGEETAMUKHERJEE: May
I ask the Minister, through you, whether
under this programme - identifications of the
areas- the first areas area the areas which
are hazadis for the childlabours. If so, in that
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area what is being, particularly, throught
about?

SHRI P.A. SANGMA: Sir, | stated that
the amount of money available from the ILO
is Rs. 6.97 crore. Now, we are going to have
50 projects and all the 50 projects will be
implementedby NGOs. inthese 50 projects,
the allocation is like this. For the enforce-
ment of existing law, there will be one project
which will be entusted to one NGO and our
provisionis Rs. 58.90 lakh. Children working
ig factories and also as home workers, par-
ticuldrin the beediindustreis, we are goingto
have 28 projects and the money earmarked
for this is Rs. .4.07 crore. This is the area for
which you have asked the details.

As far as children working in agricultural
sector are concerned we are going to have
four projects ata cost of Rs.1.32crore. Inthe
service sector, particularly in the restau-
rants, shops and establishments in the
metropolitan cities, a lot of children and
working. We have earmarked 14 projects for
that area at a cost of Rs..87.67 lakh. And
another one where the children are working
is in informal sector. We will bave three
projects at a cost of Rs. 12 lakh. This is the
position.

[Transliation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the parctice of Child Labour has been
continuing since long in this country and the
figures given by the hon. Minister indicate
that 17 million child workers have been found
engaged in many works in a surey con-
ducted in this regard. Mr. Speaker Sir, Pov-
erty and illtateracy are the main reason of
Child Labour, Unless the education upto
middle level is made compuisory, the elimi-
nation of child labour is not possible. The
funds allocated for various projects which
the Government is going to launch in differ-
ent sectors like the Service sector Beedi
Mnufacturing sector, hazardous industries
sector, is too meagre to divert the child
workers engaged in these sectors at pres-
ent. Its another aspect is that handicarft is
traditional occupation in Bur country. If a
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child does not learn the skill from early child-
hood, he cannot become skilled in a particu-
lar handicraft. In these circumstances, un-
less we make some special arragaments by
making investment we cannot saparate them
fromtheirtraditional jobs. Forthis, uniess we
make education compulsaory and give a
guarantee employroent, it will notbe meaiong-
ful. lwould like to know from the hon. Minister
whether the Government is considering any
scheme to make education compulsory up
tomiddle level and providing employment so
that child labour may be ieliminated totally?

[English)

SHRI P.A. SANGMA: The amount |
have stated is only regarding one particu-
larly project of ILO. We have actually four
projects broadly. The one in which | have
stated Intemational Programme on Elimina-
tion of Child Labour is the only figure | have
given; thatis one programme assisted by the
ILO; there is a second programme which is
going to be assisted by the ILO where we will
be getting about Rs. 4 crore child fabour
action and support programme. This pro-

- gramme is yet to start; it has not been

launched.

We have got three programmes which
are of UNICEF Master Plan of Operation.
So, this is the third one. The fourth one is,
National Child Labour Project. We have gost1
10projects which we are implementingin the
child labour conentrated area like Shiva
Kashi, Diamon Polishing in Surat, Lock in-

‘dustry in Aligarh and the carpet industry in

Bidee. Ten areas we have identiified. Inturn,
pur toncerntration is on education pro-
gramme. So, the money which | have spelt
out is only for one of the four projects. But if
you take the total amount of money being
spent, it is quite high. | can asure the House
that money will not be a problem but the
mechanism is a problem, because Govern-
ment alone cannot do it.

We have to inviove NGOs very actively
in this programme: and that is the resons
why for the first time, we are convening a
National Conference on Child Labouron the
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17th of next month there we will formulate
our action programme as now to invove a
large number of volunatry organisatons who
are already doing good work in th field of
child labour.

SHRI BIJOY KRISHNA HANDIQUE:
May | know the Hon’ble Minister whetherthe
captet importers from Europe decided to
boycott the Indian carpet the ground that
child labour is engaged in the industry the
work of which is hazardous to their heaith; if
so, what is Government's reaction?

SHRI P.A. SANGMA: As of today, no
country has officially banned the impornt of
Indian carpet. But there are human activists’
moevements in Europe particuiarly in the
United States of America where they are
pressuring their respective govemments to
impose a ban on the import of Indian carpet
made by children.

There is Private Members’ Bili before
the Senate in the United States. But Govern-
ment as such has not taken any official
position.

SHRIAJOY MUKHOPADYAY: Has any
survey been conducted throughout the cour-
“try in regard to the positior: of he child labour;
if so,that is the total number of child labour in
the country; and what are the safety measu-
ers adopted for the working children?

SHRIP.A.SANGMA: Asurveyhasbeen
conducted. The child labour figures are
available in the census itself. 1971 census
shows that we have 10 million child labourin
ourcountry. The 1981 census shows we had
13 million and the thrity-second round of the
National Central Sruvey conducted in our
country by the Planning Commision shows
the latest figure as 17 million

[ Translation}

SHRI VIRNDRA SINGH: Mr. Speaker,
Sir, my Parliamentary constituency is the
biggest centre of carpetindustry in the coun-
try. The issue of Child labourin carpetindus-
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try is always discused at international level.
Toforce someone towork s againsthuman-
ity. | am also totally against child labour. The
hon. Minister has said in this reply that the
fund received from UNICEF is utilised for

- liberation of child workers through voluntary

organisations and itis utilized to rehabilitate
them so thatthey may lead anormallife. The
porpaganda of liberating child workers at
Bhadohi in my cosntituency is made in for-
eign countries and through periodicals. Vol-
untary organsation functions by the name of
Bal Bhandhua Mukti Morcha . This organisa-
tion got the child workers liberated from
carpet industry at Bhadohi and alsg made
arrangements for them utilising that fund, so
that they may lead normal life. Are the
liberated Child workers stillleading a normal
life and who are these people? Secondly, the
crime of child labour is committed in our
country. This is a problem of our country but
how itis published in foreign countries. How
our people make propaganda of it in foreign
countries? Whichis the agency tointerfere in
our internal affairs?

[English]

SHRI P.A. SANGMA: Sir it is true that
thereis alarge number of children working in
the carpet weaving industry in Bhadohi area
of Uttar Pradesk. I hadinfact, two occasions
to visit that area earlier and | am very much
aware of that area. We have a National Child
Labour Project being executed in that par-
ticular area.

Procurement of Cotton

*832. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of TEXTILES be
pleased to state:

(a) whether the Government of Karna-
taka has requested the Cotton Corporation
of Indiatoincrease the off take of cottonfrom
the state;

{b) whetherthe Kamataka Government
has also sounght permission for the supply
of cotton to othegBtates; and
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(c) if so,the action taken by the Union
Govemmentthereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
WKAT SWAMY): (a) Yes, Sir.

(b) and (c). There is no restriction in
supply of cotton from one State to another
State.

SHRIMATI CHANDRA PRABHA URS:
The particular quesiion that | have asked is
whether the Government is aware that Kar-
nataka grows one of the best quaiity of DCH
cotton and the Cotton Corporation of India
has been buying cotton most from these 3-4
States like Maharashtra, Punjab and Gujarat.

May | know from the hon. Minister dur-
ing the last two years what is the quantity of
cotton bought by this Cotton Corporation of
India and | would like to ask if the Govern-
ment is aware of the fact that the farmers
growing cotton are facing many hardships.
The cotton Corporation of India has to act as
a catalytic agent to ensure the movement
and reasonable price made available to the
tarmers. The fluctuations are so much that
during the last year the prices had gone
down from Rs. 1400-1800 to Rs. 700-600 .
Does the Cotton Corporation of India por-
pose taking some steps to look after the
interests of the cotton growing farmers?

[Translation)

SHRI. G. VENKAT SWAMY: Mr.
Speaker, Sir,the C.C.I. has purchased nearly
2.30lakh quintal of cotton, the price of which
is nearly Rs. 24 crore. He is saying that the
prices have come down. The minimum
support prices of D.C.H. 32 is rupees 1040
and itis being sold at a price whichis 70 per
cent more. Similarly, the support price of
Jaygar is Rs. 760 and it selling at a price
which is 25 per cent more.
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WRITTEN ANSWERS TO QUESTIONS

[English]
Textile Mills in Maharashtra

*822. SHRI PRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
State:

(a) whether a number of Textile Mills in
Maharashtra in genetral and Mumbai in
particular are chronically sick:

(b)ifso, the action proposedtobe taken
by the Government for their revival/mogd-
ernisation;

(c) the funds provided for the purpose
during the current year and the Eighth Five
Year Plan period,

(d) whether the Untion Government
propose to set up new textile miils in cotton
region of Maharashtra during the Eighth
Five Year Plan; anc

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRi G. VE-
NKAT SWAMY): (a) Yes, Sir.

(b) Gowvt. has set up a Nodal Agency/
Board of Industriat and Financial Recon-
struction (BIFR) to evolve and manage
rehabilitation package to revive a sick mill.
Govt. had also Set up a Textile Modernisa-
tion Fund Scheme (TMFS) to cater to the
modemisation needs of Textile industry. Till
31.12.92, an amount of Rs. 874.52 crores
had been disbursed in 307 cases.

(c) While Textile Modernisation Fund
(TMF) has not been continued in the 8th
plan, financial institutions would continue to
provide assistance as a part of their normal
operations.

(d) and (e). The Government does not
propose to set up any Spinning Mills. How-
ever, as per information made availabe by
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National Cooperative Development Corpo-
ration (NCDC), there are tentatiye propos-
als to set up 8 Cooperative Spinning Mills in
Maharashtra during the Eighth Plan.

Cardamon Price and Production

) *824, SHR! B. DEVARAJAN: Will the
Minister of COMMERCE be pleasd to state:

(a)whetherthereis any proposalunder
the consideration of the Governmentto make
a plicy for stabilisation of price of caramon
and to provide remunrtative price to the
growers and reasonable price to the con-
sumers;

(b) whether the Government are taking
any measures to increase the acreage of
cardamom cultivation; '

(c) if so, the details thereof;
(d) if not the reasons therefor ;

(e) whetherthe Governmentpropose to
provide any subsity and concessions for
increasing cardamon cuttivation; and

(f) it so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) The
statutory funtions of the Spices Board in-
clude: - :

(i) ensuring remunerative retums
to growers of cardamon;

(i)  regulating the sale of cardamon
and stabilisation of prices of
cardamon.

To fulfill these obligations the Spices
Board regularly monitors cardamon auctios
and price trends.

(b) to (d). As there is ample scope for
incresing production of cardamon in the
contry through increasd productivity, inten-
sive cultivation and scientific mangement of
existing cardamon plantations, there is no
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proposal for increasing the acreage under
‘tardamon.

(e) and (f). Spices Board has a number
of subsidy schemes to increase the produc-
tion and productivity of cardamon. These
include: '

(i) supply of quality planting materi-
als produced in the departmen-
tal and certified poly-bag nurser-
ies to the farmers;

(ii) cash subsidy for replantation of
old, diseased and drought af-
fected plants with high yielding
varieties;

(iii) subsidy for construction of water
storage devices like checkdams,
farm ponds and installation of
irmigation equipments; and

(iv)  popularisingscientific cultivation
and rendering technical guid-
ance to farmers, free of cost.

Capital Base of Nationalised Banks

*828. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
has released Rs. 700 crores to bolster the
capital base of nationalised banks;

(b) if so, the names of the nationalised
banks which are proposed to be provided
additional share capital and the amount
thereof; and

(c) the reasons for not allocating the
additional share capital to all the public
secto banks;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATEIN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
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AHMED): (a)to(c). Asum of Rs. 700 crores
has been contributed by the Central Gov-
ernment during 19992-93 towards the capi-
tal of 14 nationalisd banks as per details
given in the enclosed statement

The allocation has been made keeping
in view the requirements of individual banks,
forachieving norms of capital adequacy and
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other related considerations.

Within the limitation of budgetary allo-
cation, it was not possible to accommodate
the requirement of all the nationalised banks.
So far as the State Bank of India and its
seven associate banks are concerned,
Government is not a shareholder. hence
does not contribute to their capital.
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Subsidy to Farmers by Marine Product
Export Development Authority

*829. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Marine Product Export
Development Authurity is giving subsidy to
the Brackish Water Prawn Culture Farms;

(b) if so, the details thereof;

(c) whether subsidy is being given to
only such farmers as obtained loans from
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the Financial Institutions;

(d) if so, the reasons therefor;

(e) whetherthe Government propose to
remove this condition; and

(f) if not, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a)and (b).
The Marine Products Export Development
Authority (MPEDA) is giving following sub-
sidy for the development of brackish water
prawn culture farms:

SI. No. Subsidy scheme Objective of the Scheme Rate of subsidy

1. Subsidy for New To bring new area 25% of Captital
Farm Development Under scientific shrimp investment of Rs

faming. 30,000/ha. which-
ever is less. Maxi-
mum limitfor anindi-
vidual/unitunderthe
scheme is upto 1.5
lakhs to develop 10
ha. of new area.

2. Subsidy for To enccurage shirmp 25% of Cost of
Shrimp feed and production through shrimp feed and
seed traditional farms. seed to a maximum

of Rs.30,000/- and
Rs.450/respectively
perha. Maximum
area is limited to 50
ha. perunitbenefici-
ary.

3. Subsidy for estab- To encourage shrimp 25% of capitai
lishment of shrimp production investment subject
haichery to amaximum of Rs

5 lakhs.

4. Subsidy for establish To encourage establish 25% of capital
ment of spawners ment of spawners bank cost subject to
bank maximum of Rs. 1.5

lakhs per unit.

(c) to (f). Scientific shrimp farming is
capital intensive. Most entrepreneurs take
recourse to assistance from a Bank orsome
otherfinancialinstitution. MPEDA has, there-
fore, generailly linked up its subsidy schemes

to bank finance. This helps to ensure that
the project is viable and to guard against
possibility of mis-use and mis-application of
the subsidy facility. However, where an
entrepreneur has other sources of financing
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his project, and can offer valid proof of
viability of his project, of creation of assets,
and of investments made, MPEDA can
consider such cases for grant of subsidy on
merits.

Export of Grapes
*831. DR. RAMESH CHAND TOMAR:
Willthe Minister of COMMERCE be pleased
to state:

(a) the total quantity of grapes exported
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andthe foreign exchange eamed therefrom
during each of the last three years, country-
wise; and

(b) the steps being taken by the Gov-
ernment to boost its export?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) and (b).
A statement is iaid on the Table of the
House.
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Units of National Textile Corporation
suffered loss

[Translation)
' 833. DR. P. R. GANGWAR: Will the
Minister of TEXTILES be pleased to state:

(a) the- names of textiles units of the
National Textile Corporation which have
suffered losses during 1992-93.

(b) the reasons for the losses; and

(c) the steps taken by the Government
to improve the performance of NTC and the
outcome thereof; *

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) A Statement indicating
the names of textile mills which have suf-
fered losses during 1992-93 in enclosed.

(by The main reasons for losses are
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obsolete machinery, low productivity, sur-
plus labour force, high raw matarial costs,
competition from powerloom sector, low
capacity utilisation, etc.

(c) Government have approved a tum
around strategy for NTC involving, inter alia,
selective modemisation, financial restruc-
turing and rationalisation of surplus work
force through the Voluntary Retirement
Scheme. Thee modemisation schemes
involving an outlay of Rs. 40.07 cores are
under implementation. 26286 employees
have availed of Voluntary Retirement
Scheme upto 17.4.93 Rs. 100 crores have
been released so far in addition to normal
budgetary support towards reimbursement
of cash loss to meet the interim requirement
of liquidity of NTC during the period of imple-
mentation of the Turn Around Strategy, etc.
Itis expected that NTC shall be able to tum
around in three years, with the successful
implementation of the Tum Around Strat-
egy.
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Development of NHS in Rajasthan

*834. SHRI RAM SINGH KASHWAN:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the details of projects submitted by
the Government of Rajasthan for develop-
ment of National Highays in the State during
the year 1992-93 and the Eighth Five Year
Plan;

(b) the details of the projects approved
by the Government; and

(c) the amount allocated for these proj-
ects?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) During 1992-
93 which is the first year of Eighth Five Year
Plan, the Government of Rajasthan had
submitted 28 projects out of which 2 projects
relate to Bridges, 8 to Road works, and 18to
minor works costing less than Rs. 50 lakh
each.

(b) One bridge project. 2 road projects
and 8 minor works amounting to Rs. 687 78
lakhs, Rs. 1212.10 lakhs and Rs. 206.90
lakhs respectively were approved during
1992-93.

(c) For these approved projets an
amount of Rs. 276.28 lakhs was allocated
during 1992-93.

Paradip Port
[English]

*835. SHRI BRAJA KISHORE TRIPA-
THY: Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Asian Development
Bank has advanced loan for construction of

new berths at Paradip Port;

(b) if so, the details thereof:
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(c) the number of new berths proposed
to be constructed with this loan; and

d) the details oftime-bound programme
for completion of this project?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Asian Devel-
opment Banks has extended loan assis-
tance for the development of coal handling
facilities at Paradip including construction of
two berths.

(b) Loan assistance of 134.85 million
dollars will be available for the project.

(c) It is proposed to construct 2 new
bearths for handling coal.

(d) The project is programmed to be
completed within 5 years from the date of
sanction i.e. by April, 1998.

Marine Exports
*836. SHR! RAMA KRISHNA KON-
ATHALA: Will the Minister of COMMERCE

be pleased to state:

(a) the steps taken to increase marine
exports during the Eighth Five Year Plan;

(b) the facilities provided by MPEDA at
Visakhapatnam to step up exports;

(c) whetherthe Government propose to
encourage brackish water acquaculture to

. capture export market;

(d) if so, the details thereof;

(e) whether large scale diversion of
area from foodgrains has taken place in
favour of brackish water acquaculture farms
in Andhra Pradesh; and

(f) if so. the details of achievements
made so far and the incentives provided by
the Government to these farmers?

" THE MINISTER OF COMMERCE
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(SHRI PRANAB MUKHERJEE): (a) The
following steps are being adopted for in-
creasing marine exports during the Eight
Five Year Plan:

(i) Development of deep sea fish-
ing and diversified fishing for
stepping up export production;

(i) Stepping up production by cul-
ture fisheries;

(iii) Induction of new technology and
value addittion;

(iv)  Modernisation of processing
facilities, quality upgradationand
waste reduction; and

(V) Agressive market promotion
measures.

(b) The facility Provided by MPEDA at
Visakhapatnam to step up export are:

1. A hatchery with a capacity of 100
million seed production per year has been
set up to cater to the needs of the shrimp
farmers of the state.

2. MPEDA has also set up a sub-re-
gional office which provides:
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(i) Assistance formodernisation of
processing plant;

(i) Disbursement of subsidy
amount;

(iii) Implementation of the developmen- .
talschemes of MPEDA in Aridhra
Pradesh.

L]

(iv)  Assisting exporters for sorting
out the problems relating to
Customs and JCCI & E;

(v) Providing market information to
exporters.

(viy  Conductingtraining programme
for quality management essen-
tial for seafood export.

(c) and (d). Yes. Sir. Shrimp continues
to occupy a dominant posita:on 1t Sul sea-
food export basket. Production of shrirnpt
fraom natuial resources has reached a pla-
teau. The oniy alternative 1= augment tha
export production of shrim~ ‘s througn aq-
vaculture. This Minisiny has identified ag-
vaculture as an extreme focus ilem foi
boosting export earnings. MPEDA is imple-
menting the following schemes for develop-
ment of aquaculture:
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[Transiation]

Bank Robberies

SHRI RAJENDRA KUMAR
SHARMA:

SHRI GOVINDA CHANDRA
MUNDA:

*837.

Wilithe Minister of FINANCE be pleased
to state:

(a) the number of bank robberies which
have come to the notice of the Government
during the last three years, Stafe-wiss;

(b) the number of persons killed and the
amount of compensation paid to the de-
pendents of the persons killed during the
above period;

(c) the steps taken or proposed to be
taken by the Government to check Such
incidents in future;

(d) whethersome bank employees were
also found involved in such robberies; and

(e)if so, the action taken or proposed to
be taken by the Government against those
found guilty?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE AND MINISTER
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). State-wise informa-
tion regarding the incidents of bank robber-

APRIL 30, 1993
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ies/ dacoities that took place in 28 public
sectorbanks during the last three years viz.
1990, 1991 and 1992 is given in the state-
ment. As per abailable information, in these
incidents of dacoities/robberies, 62 persons
are reported to have been killed. A sum of

" Rs. 39 lakhs was paid by the respective

public sector banks as compensation to the
families of the bank employee/members of
the public who were killed in the incidennts
of robberies/dacoities during 1989, 1990
and 1991 (upto september, 1991).

(c). Bank/robberies/dacoities to a con-
siderable export depend upon general se-
curity environment in the locality. Banks
have. however, taken steps to improve their
security arrangements. As this is a conti-
nouous process, security measures imple- -
mented by banks are reviewed on an on-
going basis and whenever furtherimprove-
ments are considered necessary, appropri-
ate steps are takent by the banks. Depend-
ing on various factors, banks have classified

~ theirbranches, have posted security guards

and installed appropriate alarm systems in
the branches. In order to motivate employ-
ees, the general public and the police to

-resist robberies/dacoities, scheme for give-

ing rewards has also been in operation.

(d) Instray cases bank employees were
also found to be involved in bank robberies.

(e) Action against the bank employees
involvedin robberies is taken by the respec-
tive banks in accordance with their Disci-
pline and Appeal Rules, apart from prosecu-
tion in courts of law.
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Investment Offer by Sudan

*#838. DR. LAXMINARAYAN PANDEY:
Willthe Minister of COMMERCE be pleased
. to st‘ate:

(a) whether the Government of Sudan
have invited the Indian private sector for
making investment in Sudan;

(b) whether the Government of Sudan
provide several guarantees and facilities to
the foreign investors;

(c) whether there is great potential for
setting up of Indo-Sudan joint ventures in
Sudan; .

(d) if so, the details thereof; and

(e) the reaction of the Union Govern-
ment thereto?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) There
is no specific invitation from the Govern-
ment of Sudan to the Indian private sector
for making investment in Sudan. However,
during the recent visit of the Sudanese
Ministor of Trade. Cooperation and Supply
to Inuiz when he called on the Ministe of
State forCommerce, he generally exprosed
interestin Indian companies setting up joint
ventures in Sudan in the fields of sugar.
tannery batteries, trucks, soaps etc.

(b) The Government of Sudan has es-
tablished the Investment Public Corpora-
tion to encourage investment in Sudan and
propare approoriate environment forinvest-
ment promotion. The Encouragement of
Investment Act 1990, provides for certain
privilagees, facilities and guarantees for
investment in Sudan.

(c) to (e). No assessment of the epo-
tential for joint venture has so far been
made. However. as and whern proposals
come for joint ventures, they will be consid-
ered on merit

VAISAKHA 10, 1915
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{English)

Restructuring of Cochin Shipyard

#839. SHRILOKANATHCHOUDHURY:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetheran‘y proposal for restructur-
ing the Cochin Shipyard Limited is pending
before the Government for a long time;

(b) if so, the details thereof. and

(c) the time by which a final dicision is
likely to be taken?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). No
proposal for restructuring the Cochin Ship-
yard Limited is pending. However, a pro-
posalfor restructuringthe capital base of the
Company is under consideration which
envisages intereest holiday and moratorium
on repayment of capital loan (Rs. 82.57
crores) upto 31.3.97: write off of ways and
means loans and working capital margin
totalling to Rs. 33.52 crores as on 31.3.92
towards reimbursement of cash losses,
togethere with waiver of interest thereon
and repayment of the balance amount of
loan and the interest in 10 annual instal-
ments commencing from 1.4.98.

(c) 9 to 12 months.

[Translation]
Smuggling on Indo Nepal Border

% 840. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of FINANCE be
pleased to state:

(a) whether a number of incidents of
smuggling on Indo-Nepa border have come
to the notice of the Government;

(b) if so. the details thereof during each
of the last three years; and
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(c) the effective steps being taken to
check the smuggling on Indo-Nepal
border?

THE MINISTER OF STATE IN THE

APRIL 30, 1993
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MINISTRY OF FINANCE (SHR¢ M.V

CHANDRASHEKHARA MURTHY): (a) anc

(b). Details of number of seizures of smug
gling cases on indo-Nepal border during ths
last three years are given below:-

IMPORT
Year Cases Value
(Rs. in lakhs)
1990 7513 2400.34
1991 5017 3165.08
1992 3517 3121.03
EXPORT
1990 333 185.83
1991 369 323.14
1992 141 356.05
TO;rAL
1990 7846 2586.17
1991 5386 3488.22
1992 3658 3477.08

(c) Anti-smuggling agencies are vig-
ilant against smuggling activities. Close
coordination is being maintained among all
the agencies concemed in the detection and
prevention of smuggfing.

in addition, schemes pemmitting img®nt
of 5 Kgs. of gold per passengerand 100 Kgs.
of silber per passenger on payment of cus-
toms duty in convertible forein exchange by
NRIs and Indian passport holders under
certain conditions were introduced with
eftfect from 1.3.92 and 8.2.93 respectively.

Besides persons coming to india have -

~een allowed since Febtruary 9, 1993 to
“ing 35 specified articles mostly electronic
~ds on payment of import duty at the rate

of 150 percent. The measures takenis likely
to deter smuggling of electronic goods.

[English)

incomé Tax Status of Religious Organi-
sations

7266. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
state: , - -

(a) the income tax status of the RSS,
Vishwa Hindu Parishad, the Jamaate Islami
Hind and the Bajrang Dal;

(b) whether any tax exemption is avail-
able on their income to these organisations
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orinrespeolofﬂmedonafionsmadetoﬂm
organwus/aﬁons

(c) if so, the particulars thereof and the
date of commencement of such concession;

(d) the income of these organisations
including donations as last reported in the
retums filed by these organisations and
assessed; and

(e) the exact legal status of these or-
ganisations, whether they are registered
under the Indian Trust Act or the Registra-
tion and Societies Act etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRA SHEKHARA MURTHY): (a) to
(e). Information is being compiled and will be
placed on the table of the House, in due
course.

ILO Study Regarding Women

7267. SHRISANAT KUMAR MANDAL:
Will the Minister of LABOUR be pleased to
state:

(a) whether according to the intemna-
tional Labour Organisation (ILO) study,
women continue to be concentratedin iower-
qualified, lower paid jobs, with very few
managing to attain managerial posts;

(b)ifso, the reasons forthisin India; and

(c) the steps being taken by the Govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABCUR (SHRI P.A.
SANGMA): (a) Yes, Sir. '

(b) and (c). Various socio-economic
and cultural factors have contributed to this
situation in India. In order to help women
realize their potentialities, Govemment have
through different departments taken up a
number of programmes aimed atincreasing
the education and skil levels of women and
improving their social status.

VAISAKHA 10, 1915
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[ Translation}

Trade Through Roads with Neighbour-
ing Countries

7268. SHRIRAM PRASAD SINGH: Will
the Minister of COMMERCE be pleased to
state the names of neighbouring countries
with which India is having trade through
roads?

THEMINISTER OF COMMERCE (SHR!
PRANAB MUKFERJEE}: The names of the
neighbouring countries with which India is
having trade through roads are:

1. Pakistan,

2. Bangladesh

3. Bhutan,

4. China,

5. Nepaland

6. Myanmar(Burma)

Modernisation of Powerlooms in
Guijarat

7269. SHRI N.J. RATHVA: Will the
Minister of TEXTILES be pleased to state:

(a) whetherthe Union Govemment have
received any proposals from the Govemn-
ment of Gujarat for providing finnacial assis-
tance for the modernisation of powerdooms
in the State;

(b) if so, the details thereof and the
action taken by the Govermnent thereon; and

(c) the financial assistance proposer to
be provided to the State in this regard during
1993-947?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) No scuh proposal has
been received by Government in recent
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(b) and (c). Do not arise.

Loans to Whole Sale Traders in Madhya
Pradesh

7270. SHRI SHIVRAJ SINGH
CHAUHAN: Wili the Minister of FINANCE be
pleased to state:

(a) the amount of loans sanctioned to
the wholesale traders by the public sector
banks in Madhya Pradesh duringeach of the
last three years. bank-wise; and

(b) the number of traders who have
been provided the loans during the above

APRIL 30, 1993
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period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
(a)and (b). The data reporting system does
not generate the information in respect ot
loans sanctioned to Whodesale traders
bankwise. However, the number of accounts
and the distribution of outstanding credit of
scheduled commercial banks in Madhya
Pradesh as at the end of June 1983, June
1989 and March 1991 (latest available) are
given below:-

(No. of accounts in thousands)
(Amount in Rs. crore)

Ason No. of A/C Amount outstanding
June1988 216 135
June 1989 214 181
June 1991 336 « 236
Duty Related Cases DRASHEKHARA MURTHY): (a) Yes, Sir.

7271. SHRI KHELAN RAM JANGDE:
Wil the Minister of FINANCE be pleased to
state:

(a) whether there are several persons/
companies against whom the amount of
direct taxes and excise duty is outstanding
and have gone to courts;

(b) if so. the number of such cases,
Trilp-wise:

{c)the amountinvolvedin each of these
~.:s2s; and

{d) the action being taken by the Gov-
_..xnent for the settlement of the cases at
.- «:arliest?

THE MINISTER OF STATE IN THE
©:MISTRY OF FINANCE (SHRIM.V. CHAN-

(b) to (d). Person-wise or State-wise
information regarding persons/companies
against whom the amount of direct taxes is

. outstanding and have gone to courts is not

compiled by the Central Board of Direct
Taxes. Collecting this information from field
formations of Income-tax Department, spread
out in differént parts of the country, will
require considerable time and effort. which
may not be commensurate with the.objec-
tive.

CENTRAL EXCISE
(a) Yes, Sir.

(b) and (c). Statewise figures are not
maintaind by the Department. Also, as the
total number of cases is as large as 8254,
time and efforts involved in teh compilation
of case-wise information will not be in com-
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mensurate with the results sought to be as on 1.3.1993 is given in the statement.
achieved. However, Collectorate-wise infor-

mation regarding cases pendingin Supreme (d) the courts are being regularly ad-
Court, High Courts and Lower Courts and dressed through the counsels for priority
Amdunt of Central Excise duty outstanding  decisions.
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Export of Goods

\ 7272.SHRIBAPUHARICHAURE: Will
the Minister of COMMERCE be pleased to
state:

(a) the value of items exported to differ-
ent countries during the last three years,
year-wise and country-wise;

(b) the target fixed for 1993-94;

(c) whether the target is expected to be
achieved;

(d) if so. the details ihereof; and
(e) if not. the reasons therefor?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHEREE) (a) to (e). Trade
statistics are compiled by the Directorate
General of Commercial intelligence and
Statistics, Calcutta on financial Yearbasis in
accrdance with the comodity classification
known as Indian TRade Clssification (Based

onHarmonised Commodity descriptionand .

Coding System). The details of items ex-
ported country-wise are presently available
only uptothe financialyear 1991-92 and are
given in the Volume | of the Monthly Statis-
tics of thesForeign Trade of India (Annuals
Numbers for 1990-91 and.19991-92). Cop-
ies of these publications ar® available in the
Lok Sabha Library. The Annual Number for
1992-93 has not becaome due. Export tar-
gets for 1993-94 have not been fixed.

Price of Cotton And Yarn

7273. SHRI DHARMABHIKSHAM: Wil
the Minister of TEXTILES be pleased to
state:

(a) whether prices of cotton and Yam
are increasing frequently due to export of
cotton and Yarn:

(b) whether this has resulted in suffer-
ings of handloom weaver, and

VAISAKHA 10, 1915
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(c) whether the propose to stop these
exports to avoid the sufferings of handloom
weavers?

THE MINISTR OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY) (a) No, Sir.

{b) No ,Sir.

{c) In view of (b) above, question does -
not arise. However, while releasing export
quots of cotton and Yarn Government's
endeaavour is to maintain a careful balance
between the interests of cotton farmers on
the one hand and the handliom weavers and
the textile industry on the other.

Production /Consumption of
Textiles in Utar Pradesh

7274. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI: Will the Minister of
TEXTILES be pleased to state:

(a) the production and consumptin of
textilels in Uttar pradesh:

(b) the number of textile mills along with
the gills runing and those closed down;

(c) the reasons for which these mills
have been closed down;

(d) the number of textile workers ren-
dered jobless due to such closure;

(e) the steps taken/being taken for the
rehabilitation kof the jobless workers:

(f) whether a number of retrenched
textile workers of closed Raza Textile Mill,
Rampur have not been paid their dues so
far; and

(g) if so. the reasons therefor and the
time by whicg the dues are Ilkemy to be
extended to them?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY)‘ (a) the state-wise statistics
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on consumption of texllles are not main-
tained.

(b) and (c) As on 31st December, 11992
there were 1137 cotton/man-madew fibre
textille mills in the country, out of which 2
mills were reported to be closed under the
1.D Act. 23 milis were also closed under Sec.
56 of Compsnies Act. These mills are closed
down mainly due to financial dlfﬁcumes and
labour prblems. .

(d) Approximately j46000 workers were
reported to be affected as on 28th february,
1993.

(e) Textile Workers Rehabilitaation Fund
(TWRF) has been set up tu provide interim
reliefto the workers rendered jobless due to
permanent/partial closure of a mill.

{f) and (g) Since M/s Raza Textile Mills
is not eligible for the relief underthe TWRFS,
the Workers rendered jobless have notbeen
extended the benefits of interim relief under
the scheme .

APRIL 30, 1993
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Construction of Flats by UTI

7275. SHRI MOHAN RAWALE: Will
the Minister of FINANCE be pleasedto state:

(a) the number of residential fiats con-
structed/ purchased by the Unit Trust of ifdia
(UT1) in Delhi and Bombay and the names of
places where these are located; and

(b) the total amount spent by UTI on

their construction/purchase?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OFPARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The details of residential flats
purchased and under construction by UTlin
Bombay and Delhi are given in the State-
ment.

(b) the estimated amountinvolvedinthe
purchase/construction of fiats is about Rs.
42 crores as per details in the enclosed
Statement.
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Harassment by income Tax Au-
thorities

7276. SHRI RAJNATH SONKAR
SHASTRI: (a) Will the Minister of FINANCE
be pleased to state:

(a) whether any provision has been

made under the rules under which the
income tax assessing authority can be dealt
with for harassing/victimising an asseagee
unnecedsarily;

(b) if so, the details there of; and

(c) the number of assessing authorities/
staff found guilty of harassing the assessee
and actiontaken against them during the last
three years? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRA SHEKHAR MURTHY): (a) and
(b). The Central Civil Services (Conduct)
Rules, 1964 lay down that every Govem-
ment servant shall

i) maintain absolute integrity

i) maintain devotion of duty

iii) do nothing which is unbecoming
of a Govt. Servant. Cfficers and
staff of the income-tax depart-
ment are govemed by these
rules. Suitable action is taken
againstany such official foundto
be harassing or victimising an
assessee.

(c) The data specifically asked for gre
not separately maintained since action
against income tax officials could arise for
various other lapses also.

Relief of Small Exporters.
7277. SHRI MANIKRAO HODLYA

GAVIT: Will the Minister of COMMERCE be
pleased to state:

VAISAKHA 10, 1915
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(a) whether the major changes in the
Exim policy announced by the Government
is likely to affect adversely to small export-
ers; .

(b) if 50, the details thereof;
' (c) whetehr there is no mention of any

rdlief to small scale industries handicrafts
exporters and exporters from cottage sec-

tor; and

(d) if so, the reasons therefor?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(c) and (d). For the purpose of recogni-
tion as Export House, Trading House and
Star Trading House, double weightage is
given to physical export of products manu-
factured by Small Scale industries (SSl),
handloom and handicrafts including sports
goods, hand-knotted carpets and sitk prod-
ucts. Further, undér Duty Exemption
Scheme, SSI unit exporting its own manu-
factured products, is required to excute a
lagal undertaking or bank gurantee equiva-
lent to half of the normal amount of BGALUT.

Profits by RRBS in Kerala

7278. SHRI MULLABPALLY RAMA-
CHANDRAN: Will the Minister of FINANCE
be pleased to state:

(a) the details of the Regional Rural
Banks (RRBs) in Kerla, which have been
running in profit during the last three years;

(the amount of profit eamed by each of
them during the above period;

(c) whetehrthe Government propose to
expand the activities of these RRBs and
also to open branches of RRBs in Kerala;
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and -
(d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE AND MINISTER
OF STATE IN THE MINISTERY OF PAR-
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LIMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). There are two Re-
gional Rural Banks (RRBs) functioning in
Kerala State. The profit and loss position of
these two RRBs during the last three years
was as under:-

(Rs. In lakhs)
(Profit(+)/Loss (-)

1989-90 1 990-91_ 1991-92
North Malabar Gramin Bank _ + 11172 + 75.46 -32.23
South Malabar Gramin Bank + 5084 + 1741 +22.27

(c) and {d). Having regard to the
genzral need fer imparting viability to lend-
ing operations of the RRBs, recently reiaxa-
tion in the existing norms has been made
and as a result RRBs have been permitlted
tofinance non-target groups to an extent not
exceeding 40% of their incrementallending.
The area of operation of RRBs is usualiy
confined to one or tvv L.otniis. Thereis no
licentce pending with the two RRBs in Kerala
State for opending branches and no fresh
licence has been issued by Reserve Bank of
India for this purpose.

Expansion of Branches of SBI
7279. KUMARIPUSHPA DEVISINGH:
Will the minister of FINANCE be pleased to
state:
(a) whether the State Bank of India
(SBI) propose to expand its branches during

the current Plan period;

(b) if so, the number of branches pro-

posed to bc opened by the SBI during the
above Plan pericd; and

(c) the locaticns of each branches
proposed to bc operned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c). Reserve Bank of India
(RBI) has not fixed any Bank-wise or Year-
wise targets for opening bank branches.
Under the Branch Licensing Poligy, the
banks which attain the revised capital ade-
quacy norms and prudential accounting
standards will be given freedom to setup
new branches. Under the new policy RBI
has allotted 49 centres for opening branches
in rural areas to State Bank of India as per
list given below in the Statement 153 more
centres will be opened by State Bank of
Indiain semiurban, urban and metropolitan
areas
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Trade With U.S.A.

7280. SHRIMATIVISUNDHARA RAJE:
Will the Minister of COMMERCE be pleased

. to state:

(a) whether any trade agreement has
been signed between India and U.S.A.
recently;

(b) ifso, the details thereof and the total
period for which the agreement has been
signed ;

(c) if not, whether the Union Govern-
ment have any proposal to promote bilateral
trade and economic cooperationwithU.S.A;
and

(d) if so, the steps taken by the Govern-
ment in this regard?

THEMINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(c) and (d). Trade between India and
USA is govermned by the provision of the
General Agreement on Tariffs and Trade(
GATT) to which both countries are contract-
ing parties. Trade between the two coun-
tries is conducted by the business communi-
ties of the two countries and there is a Joint
Business Council in which representatives
of the business communities of both the
countries periodically exchange views for
promoting bilateral trade and economic co-
operation.

Setting up of a Centre for Export of
Marine Products

7281. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government have de-
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cided to set up a centre for excellence in
aquaculture in coastal region for giving a
major thrust to marine products exports;
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(b) if so, whether the proposed centre
would be set up in Goa in view of its ideal
location and regional need for such infra-
structure facilites;

(c) if so, details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTERY OF CIVIL SUPPLIES, CON-
SUMERS AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) No. Sir.

o
~

(b) to (d). Do not arise.
Scavengers in Bic Mill

7282. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of TEXTILES be
pleased to state:

(a) whether the scavengers still carry
night soil in the buckets with hands in the
British india Corporation Mills, Kanpur;

~ (b) if so, the action taken/proposed to
be taken by the Government in this regard;
and

(c) whether there has been any protest
from the scavengers of the colony against
this practige?

THE MINISTER OF STATE OF THE

" MINISTRY OF TEXTILES (SHRI G. VE-

NKAT SWAMY): (a) to (c). Information ic
being collected and will be laid on the Table
of the House,

Assistance by Nichimen Corpora-
tion Japan for Research and Develop-
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ment of Cotton

7283. SHRI PRAFUL PATEL: Will the
Minister of TEXTILES be pleased to state:

(a) whether OSaka based Nichimen
Corporation of Japan has shown their keen
interest towards research and development
of indian Cotton;

(b) if so, the reaction of the Govememtn
thereto ;

(c) whether modalities of the same has
been formulated and finnalised from indian
direction; and

(d) i so, the detaiis thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, Sir,

(b) to (d). Nichimen Corporation of
Osaka (Japan) has offered assistance of 25
million Japanese Yen to Cotton and Alied
Products Research Foundation (COTTAP)
ot East India Cotton Association (EICA),
Bombay, a Private organisation. The sum
is payabie in four consecutive Years from the
year 1992 and will be deposited as the
“principal -amount of GOTTAP’s Nichimen
Cotton Fund and its interest will be utiised
for cotton seed developmemt, cotion gin-
ning and processing improvememt, cofton
fest laboratory, cotton development serv-
ices etc.

improvement in Rural Cridit Sys-
tem

7284. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:
(a) _ whether the Government have
sponsored any scheme to revitalise and
improve the rural credit system of the coun-
- lry:
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(b) it so, the details thereof;

(c) whether any memorandum has been
received in this regard; and

(d) ¥ so, the details thereof and the
reaction of the Government thereta?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
(a) to (d). Goverment have received a
memorandum dated 16.3.1993 addressed
by some Member of Pariiamenmt to the
Pime Minister of india regarding setting up
of a National Rural Bank of india for revital-
ising and restructuring the rufral credit sys-
tem with Regional Rural Banks (RRBs) as
initiated a process of consultation for re-
structuring of RRBs with a view to make
them a viable and vibrant part of the institu-
tional credit delivery system for serving the
rural poor. A number of models have been
worked out and effectiveness of each is
being examined from all angles. However,
no final decision has so far been taken in this
regard.

Approval of New lssues by SEE{

7285. SHR! GIRDHARI! LAL BHAR- .
GAVA: Will the Minister of FINANCE be

pleased to state;

(a) the details of applications received
from their Lead Managers of certain compa-
nies particularly from U.P., Delhi and Rajast-
han for approval of their offer of new public
issues.during the period April 1, 1992 to April
15 1993 by the Securities and Exchange
Board of india (SEBI), Lead Managers and
Company-wise;

(b) the number ot applications approved,
pending and rejected in view of part (a)
above;
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(¢) since when these application are
pending and the reasons therefor; and

(d) the steps taken or proposed to be
taken by SEBI to expedite these pending
cases and the time by which these applica-
tions are likely to be approved?

THE MINISTER OF THE STATE IN
THE MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) SEB! has notsoforcreated a
separate data base, except for its own
limited purposes, on the basis of which
during the period from April 1992to Feb. 1993,
16 companies from U ¥., 61 companies
from New Delhi and 13 zompanies from
Rajasthan have come out with pubdic issues.
The details on the basis of Lead Managers
and coumpany-wise are not readily avail-
able with SEBI.

(b) to (d). SEBI does not reject any offer
documents. Wherever the offer documents
are found deficient in terms of disclosure and
investor partcetion, the Lead Managers are
avdised to make necessary corporation and
the documents are closed thereafter.

Production and Marketing of
Handicrafts and Handioom Products

[Translation}

7286. SHRI ARJUN SINGH YADAV:
SHRIKHELAN RAMJANGDE:

WlltheMmisterofTEXTlLESbepbased
to state:

(a) whether there is no proper coordi-
nation between the production and market-
ing of handicrafts and handioom goods;

(b) whether the Govemment of Uttar
Pradesh and Madhya Pradesh have merged
the handloom and handicrafts sectos;

VAISAKHA 10, 1915
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(c) it so, the reasons therefor; and

(d) n\emmwmesm
to ensure proper coordination in this direc-
tion?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI! G. VE-
NKAT SWAMY) (a) to (d). The activities of
the Handicrafts and Handloom Sectors are
distinctly two separate occupations and are
not necessarily related to each other except
that both are in the decentralised cottage
industry. In some of the State s both the
sectos of Handlooms and Haniorafts might

"have been brought under one umbrella for

administratives reasons. However, this is
not likety to affect the production and market-
ing activities of these sectors in any way.

Non-Publication of Fortnightly Press
Release by SEBI.

7287. SHRI RAJESH KUMAR: Will the
Minister of FINANCE be pleasedto referto
the replies given on 26.3.1993 to Unstarred
Question Nos. 4334, 4353, and 4361 and
state;

(a) the names of the newspapers in

“which Securities and Exchange Board of

India (SEBI) Issue thir fortnightly press-
releases for publication giving the relevant
information about companies who are likely
to enter the capital market;

(b) it so, the reasons for not releasing
thse press-releases to press; and

(c) the action taken by the Govemment
to publish press-releases of SEBI in the
leading news-papers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
(a) SEBIlissues afortnightly Press Release
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as on Ist and 16the of each month giving
name of the company name of the lead
managers and the number, of working days
taken to clear the documents. The Pess
Release is circulated to about 35 Iéading
National dalies/Magazines mainly at their
Bombay office. The’list contains the names
of the Pioneer. Hindustan Times and Money
Matters which are published from Delhi.

(b) and (c). Do not arise.
[English)
Modernisation of Tea lnd(xstry
7288. SHRI KRIP CHALIHA: Will the
Minister of COMMERCE be pleased to

state:

(a) whethertheseis any planto develop
and modernise the tea industry in the coun-
try:

(b) if so. the details thereof; and
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(c) thetotal assistance allocated by the
Governmenttothetea growing States forthe
said purpose during 1992-93 and 1993-94?

THEMINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). Tea
Board has prepared a perspective plan to
incerase the production of tea to 1000 Mn.
Kgs by 2000 AD. The plan includes short
terni measures such as optimisation of
inputs and improved cultural practices,
medium term measures such as irrigation,
drainage. rejuvenation pruning and infilling
as well as long term measures sich as
replanting and extension planting. The plan
also envisages modernisation of tea facto-
ries and setting up of new factories for
processing the additional crop.

(c) Tea Board is the nodal agency for
implementing various scheme for develop-
ment of tea industry located in various tea
growing States, Financial outlays for such
proposes during the years 1992-93 and
1993-94 are indicated below:

(Rs. in lakhs)

1992-93 1993-94
Loan 677.00 757.00
Subsidy 270.00 312.00
Gran-in-aid (R&D) 110.00 83.00
Total 1057.00 1152.00

Drug Trafficking

7289, SHRIMATI  SURYAKANTA
DATIL. Will the Minister of FINANCE be
b ased to state:

a1 whetherthe Government are aware

ot drugs traffickingis increasing day by day

11 *he county affecting the youths in schools.
~iges hostels and universaties:

(b) whetherthe Government propose to
bring an amendment in the exising Act to
severely punish the persons involved in
smuggling of drugs;

(c) if so. the details thereot: and

(d) if not. the reasons therefor?.

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRIM.V.CHAN-
DRASHEKHARA MURTHY) : (a) Drug traf-
ficking is a clandestine activity and it is
difficult to say whetheritis on the ingrease
orotherwise. However, the quantity involved

VAISAKHA 10, 1915

Writtten Answers 138

in seizure of heroin, hashish and methag-
ualone which are generally noticedtobe so
smuggled have increased in 1992 over the
previous year. The information is given
below:

Drug seized 1991 1992
QTy. in Kgs. (Provisional)
Opium 2145 1918
Morphine 6 35
Heroin 622 1151
Ganja 52633 63438
Hashish 4413 6621
Cocaine 0.008 0.420
Methaqualone 4415 7475
Ampﬁetamine -
Phenobarbital 54430 Tabs.
50 Sq. Papers.

L.SD.

No statistics regarding youth addicts in
schools. colleges, hostels and universities
are being maintained.

(b) to {d). The NDPS Act has been
amended in the year 1988 in order to make
the punishment provisions stringent.

Mechanised Gandhiji Charkha

7290. SHRI RABI RAY: Wili the Minis-
ter of TEXTILES be pleased to state:

(a) whether a mechanised version of
Gandhiji's Charkha has been perfected as
reported in the ‘Statemsman’ dated 6 April,

1993,
(b) if so. the details thereof: and

(c)whetherthis Charkha has beenfound
suitable for handloom weavers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) Government has no
informaticn to this effect.

(bYand (c) Do not atise
Scheme for Beedi Workers

7291 SHRIHARIKEWAL PRASAD

t
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SHRI ARJUN SINGH YADAV:

Wil the Minister of LABOUR bé pleased
to state:

(a) whether a scheme has been
launched for the welfare of the Beedi Work-
ers in Uttar Pradesh;

(b) if so, the progress made so far;

(c) whether any review has been made
of the scheme; and

(d) if so, the detaits thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) Al the Weltare Schemes
pertaining to health, housing, educational
and recreational facilities are equally appli-
cable to the beedi workers of all the States
including Uttar Pradesh. A Group Insurance
Scheme has beenintroducedw.e.f. 1.4.1992
‘for the beedi workers of all the States. An
ILO assisted Family Welfare Education
Project has been launched from Ist July,
1991 in the States of Uttar Prades, Madhya
Pradesh, West Bengal and Orissa.

(b) Underthe Group Insurance Scheme
1,40,000 beedi workers of Uttar Pradesh
have been covered. A Base Line Survey has
been conducted under the ILO assisted
Family Welfare Education Project. Project
Personnel have been trained and Field
workers have been appointed. State Advi-
sory Committee forthe State of Uttar Pradesh
has been constituted to review the progress
and advise on the implementation of this
Project.

(c) The mid-term review of the Projectis
due in April, 1994

(d) Does not arise.
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Public Sector Banks
7292. SHRI G. DEVARAYA NAIK:
SHRI ANAND RATNA
MAURYA:
SHRI V. SREENIVASA
PRASAD:

SHRI TARA CHAND KHAN-
DELWAL:
SHRI  BOLIA
RAMAIAH:
SHRIMATI DIL KUMARI

BHANDARL:
SHRI MOHAN RAWALE:

BULL!

Wilithe Ministerof FINANCE be pleased
to state:

(a) whether several public sectorbanks
in the country have shown losses during the
year 1992-93;

(b) it so, the details thereot;

(c) the public sector banks which have
eamed profits during the above period;

(d) whether the Governmet propose to
set up a high level committee to examine the
functioning of the banks and suggest ways to
improve their perfomance; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR.ABRAR
AHMED): (a) to (c). -The annual accounts of
public sector banks for the year 1992-93
are yet to be finalised. Profitablity of may
public sec.or banks js expected, however,
to be affected following the adoption of trans-
parent and predential accounting norms
prescribed by the Reserve Bank of India
and the consequet need to made provision
thereof. :
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(d) No, Sir. The Committee on the
Financial System has already gone into the
matter.

(e) Does not arise.

Repatriation of Money by Foreign
Conpales

[ Transtation]

7293. SHRIANAND RATNAMAURYA:
Will the Minister of FINANCE be pleasedto
state:

(a) whether several foreign companies
which started working with very smallcapitai
have multiplied their capital several folds in
a very short period as reported in Rashtriya
Sahara dated March 31, 1993;

(b) whetherthese companies have also

despatched a huge amount to their countries
during the last threé years in the form of

royalty and technological charges;

(c) if so, the amount sent by Multina-
tional foreign companies working in india
during the last three years underthese heads;

(d) whether the Govemment have taken
any preventive measures in this regard,

(e) if so, the details thereof; and
{f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (f). The information is being
collected and wil be laid on the table of the
House.

[English)
Cochin Shipyard

7294. PROF. K.V. THOMAS: Wil the
Minister of SURFACE TRANSPORJ _ be
pleased to state:
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(a) whetherthe Government propose to
place order for building passenger-cum-
cargo ships to the Cochin Shipyard Limited;

“ (&} i so, the details therof; and

{c} the income é'arned by the Coachin
Shipyard Limied from the repair of the ships
during each of the last three years?

© THE MINISTER OF STATE OF THE
MINISTRY Of SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) and (b). The
Shipping Corporation of india had issued a
global tender enquiry for the construction of
a passenger-com-cargo ship on behatf of
the Andaman & Nicobar Administration. Th
Coachin Shipyard Umitd has also submitted
its bid in response to the tender enquiry.

{¢} The income from shiprepair during

the last throo year is.
1990-91 Rs. 22.44 crores

1991-92  Rs. 48.70 crores

Rs. 65 crores
(provisional)

1992-93

Oadit Lisbility of Jammu and
Kashmir

7295. SHAI GURUDAS KAMAT: Wil
the Minister of FINANCE be pleased to
state: .

(a) the total debt kability of the State of
Jammu & Kashmir as at present; and

(b) the steps being taken by the Govermn-
ment to overcome this problem of the State?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
State of Jammu & Kashmir has a net debt
liability of about Rs. 2800 crores on account
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of central loans as atthe end of March, 1993.

(b) The amount of loan repayment and
payment of interest payable by the State
Government during any year is taken into
account while assessing the availability of
State's resources forfinancingtheir Annual
Plan and their Plan Outlay is finalised ac-
cordingly.

Central Loan Assistance for State
Roads

7296. SHRCHHITUBHAI GAMIT:
SHRI RAM THAL CH-
OUDHARY:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the details of roads/bridges of iner-
State and economic importance for whjch
Centralloan assistance was provided during
each of the last three years, State-wise; and

(b) th fuds provided under this pro-
gramme during the same period, State-
wise?

TH MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
During the last 3 years, four works esti-
mated to cost Rs. 949.35 lakhs were sanc-
tioned under Cetral Loan Assistance for
state roads of Inter State or Economic
Importance in the States of Rajasthan,
Maharashtra and West Bengal. Funds re-
leased during the last three years to these
States are as under:

STATE AMOUNT

(Rs. In lakhs)
1. Rajasthan 1022.00
2. Maharashtra 21.00
3. West Bengal "46.20
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Rehabilitation Package for Closed
Industrial Units in Bihar

[ Transiation)

7297. SHRI RAM LAKHAN SINGH
YADAV:
SHRI LAL BABU RAI:

Willthe Minister of LABOUR be pleased
to state:

(a) whether the Government have
formulated any rehabilitation packagto the
various industries laying closed in Bihar;

(b) if so, th details thereof; and

(c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). The information is
being collected and will be laid on the Table
of the House.

[Englihs)
Gold Bond Scheme
7298. SHRIMATI MEHENDRA
KUMARI: Will the Minister of FINANCE be
pleased to state:
(a) the amount of gold deposited with
the Reserve Bank of India under the Gold

Bond Scheme so far; and

(b) theimpact of the scheme on the gold

prices in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIM.V. CHAN-
DRASHEKHARA MURTHY) : (a) A total
quantity of 6056 kg. of gold has been re-
ceived upto 23.4.93 towards subscription
under the Gold Borid Scheme, 1993.
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(b) There is no evidence to link the
movement in gold prices in the country, to
the Gold Bond Scheme.

"Income And Expenditure by Excise
Department in U.P.

[Translation)

7299. SHRI RAM PUJAN PATEL:
Will the Minister of FINANCE be pleased to
state:

(a) theincome earned and expenditure
incurred by the Excise Department in Uttar
Pradesh during the last three years, year-
wise;

(b) whether the Government also incur
expenditure in the advertisement of prohibi-
tion;

(c) if so. the amount of expenditure
incurred thereon annually during the last
three years in the state; and

(d) the results achieved therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRU M. V.
CHANDRASHEKHARA MURTHY) : (a)
According to the information received from
the U.P. Gowvt. the income earmed and ex-
penditure incurred by the Excise Depan-
ment in Uttar Pradesh during the last three
years was as under:

(Rs. in Crores)

Year Income Expenditure
1990-91 825.98 10.19
1991-92 976.98 8.13
1992-93 1195.80 9.38

(b) Yes, Sir.
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(c) The amount of expenditure incurred
during the last three years was as under:-

(Rs. in Crores)

Year Expenditure
1990-91 0.44
1991-92 0.48
1992-93 0.52

(d) The Prohibition and Social Uplift
Departments of the State Govt. have
launched a multi-pronged attack on the
problem of intoxication through various
educative programmes. Audio visual Aids,
Seminars etc. The cooperation of voluntary
agencies as well as Social workers have
also been hamessed. As a sequel thereto
mass awareness has been created about
the deleterious effects of intoxicants. The
results achieved there-from have been quite
salutary.

Cotton Varn

7300. SHRI NITISH KUMAR:
DR. CHINTA MOHAN:
Will the Minister of TEXTILES be
pleased to state

(a) the installed production capicty of
cotton yam inhte public cioopetive and
peivate sectos separately:

(b) whether the cotton yamn is being
manufgaured as per the installed capcitues
in all the sector:

(c) if so, the percentage thereof utlised
in these sectors during he year 1992-93;

(d) whetherthe prodcution of yuarninthe
public sector is satistactory: and

(e) if not the raspns therfor and the
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annual fiancial loss being suffared by tyis
sector due to thius very reaons?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY}: (a} Installed production
capcity oc supn yam interms of spindles and
rotrs in the public. co-opertive and private
Sector as on 31.12.92 was as under;

Spindies Rotors
(0C0) (Nos)
Public 6039 1214
Co-op. 3209 5510
Private 18274 107510
Allindia 2792¢ : 314242

(b) & {c). According to the Multi fibre
poticy adopted in the Textile policy 1985,
there is full fibre flexibility for mills to use any
type of fibre. Hence it is not possibie to state
whether the miii have produced cotton yam
as per installed capacity. However, the overalt
capacity utilisation of cotton/man-made fibre
textile mill {in percentage ierms) for the
production of spun yam, during 1992-93
seperately for public, Co-op. and private
sectore was as under:
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during 1992-93. The capacity utilisation in
terms of Spindies and Rotors in Public Sec-
tor has been lowered as compared to that of
Cooperative & private Sector. The reasons
for low productivity of yam in public sector is
mainly due to old and obsolete machinery.
The reasons for financial losses are varried
and can'tonly be attributed to lower capacity
utilisation.

[Engliss
Prodcution opf tabacoc

7301, SHJRI K. PRADHANI: Will the
Ministera! COMMERCE be pleasedto state;

{2) the toal production of tobacco dunng
each of the last three years;

(b) wthether thee is any scope for in-
creasing the export as well as prodcution of
tobacco: and

(c) if so,the steps being taken by the
govemment in that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF COVIL SUPPLIES, CO-
NUSMERS AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE IN
THE MINISTRY OC COMMERCE (SHRI
KAMAL UDDIN AHMED): (a) Avaiable figues

Sectors Capacity of production for the precedujg three years
Utilisation (%) are given below:-
1. Public 50 Year quantityu
) (thousand tons)
2. Co-op. £
* 1983-90 551.6
3. Private a5
1990-91 558.4
Over-all Utilisation 78
1991-92 5448
(d) and (e). Based on the assumption
that one Spindle on an average produces 8.5 *(Provisonal)
Kg. of yam per annum, the Public Sectorwas
expected to produce 513 Mn. Kg. of yam (b) Yes, sir,
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(c) steps beig tkane include:

- Sending trad delegations sto idnei-
fied markets of FCV tobacco and
products

Particiaption international exhibi-
tions.

- Aggressive publ;iciy uinb oversea
markets

- Pursuing with foegin Govemments
etc. to import Indian tobacco and
tobacco prdocuts.

Engourageriong growers setps up prod-
cution of varieties of virgina tobacco having
gerater acceptabiliy and demand in over-
seas markets.

[ Transiation}

closure of NTC Mills in Eastern
Region

7302. SRI KLAL BABU RAIl: Will the
Minister of TEXTILES be pleased to state:

(a) whetherthe Government have taken
any decision to close down the two units of
NTC in eartemm region under the reconsti-
tution programme of the Naitonal Textiles
Corproation;

(b) if so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) to (c). some mill srun by
National Textile croproation under NTC
WBARO) have bneen indeitifed to the nonvi-
able due to inter-alia, recurrent losses, low
productivity, high man mchines ratio etc.
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The question of closure or retention of id-
nivudal mills of National Textile Coproation
including those under NTC (WBABO) will
depend on the impact on viability of labour
rationalisation being done though Voluntary
retirement Scheme and otehr relevent fa-
tors.

[English}
Employment Promotion Abroad

7303. SHRIVILAS MUTEEMWAR: will
the Minister of LABUR be epleased to state:

(a) whether a regional seminar hid re-
cently in Dethi fpor the employment promo-
tion aboad;

(b) if so, whether any commgn apprach
was formulated by the participating coun-
tries for deployment of foreing workes and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P.A.
SANGMAY): (a) The Ministry of labkur are not
aware of any regional seminar held recently
in Dethi for employment promtion aborad.

(b) annd (c). Do not anse

Advance Lincences to Manufactur-
ers for Raw materials imports
7304. SHRI MANORANJAN
BHAKTA:
SHRI GEORGE FERNAN-
DES:

Will the Minister of COMMEERCE be
pleased to state:

- (a) whether the Government have im-
posed recently embarge on the issue of
advance licences to manufacturers for raw
material imports;
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(b) if so, the details thereof;

(c) whether this embargo is likely to
adversely affect the durg exports causing
loss of foreign exchange to the exchequar;
and

(d) if so. the corretive steps proposed to
be taken in this regard?’

THE MINISTER OF COMMECE (SHRI
PRANAB MUKHERJEE): (a) No. Sir. The
Policy of issuing advance licences under the
duty Exemption Schem is continuing

(b) to (d). Do not arise.
{ Trasnaition)

Lic Housing Schemes

7305. SHRIMRUTYUNJAYA NAYAK:
SHRI BARE LAL JATAV:

Wilithe Minister of FINANCE be pleased
to state:

(a) the details of the Housing Schemes
introdcued by thuie life Insurae coproation of
Indiain each state of the country during he lat
year:

(b) whetehr the schemes have been
com:etdc:

{c) if not.t eh reaopns therefor: and

(d) thetime by which the above schemes
are likely to be completed. statew-se?

THE MINISTER OF STATE INTE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINSTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
1. adhya Pradesh Policy Holders Housing
Scheds at Kotra Sultabad. Bhiopal compris-
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ing of 161 flats.

2. Orissa Policy Holders Housing
Scheme at Bidanasi Cuttack coimprising of
100 row houses.

(b) Bhopal (M.P.) Constuction under
progress.

2. cuttack (Orissa): Work tocommence
shonrtly.

(c) 1. Bhopal Time Schedule for the
hobs is 24 months. the work has commenced
in December . 1992

2. cuttack (Orissa): Time schedule for
the job is 20 months. The work has com-
menced start now.

(d) Bhopa! (M.P ) : Around December .
1994.

2. Cuttack(Orissa): Around December.
1994

Development of Handicrafts in

Madhya Pradesh

7306. SHRI MAHENDRA KUMAR
SINGH THAKUR: Will the Ministry of TEX-
TILES be pleased to state

a)whetherthe Union Governmenthave
received any proposalfromthe Government
ot Madhya Pradesh for the development
handicraft in the State:

b) it so. the details thereof:

c)whetherthe Union Government have
accorded approval to the said proposal.

d) if so. the details thereof:

e) if not. the reasons therefor. and
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(f) The time by which these are likely to
be accorded approval?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) No proposal for the
development of handicrafts in that State
recieved from the Government of Madhya
Pradesh is presently under consideration of
the Ministry of Textiles.

(b) to (f). Do not arise.
Losses incurred by NTC Mills

7307. DR. CHINTA MOHAN:
SHRI NAWAL KISHORE RAI:

Wilithe Ministry of TEXT LES be pleased
to state:

() wheter the losses being incurred by
the public sector textile mills have not come
down despite the budgetary assistance to
these mills by the Govemment;

(b) it so, the reasons therefor;

(c) the total amount of capital invest-
ment by the Governemnt in these mills of the
National Textile Corporation at the time of
their inception;

(d) whether the Govememnt have
brought about any changes in the manage-
ment of these mills in the recent years;

(e) if not , the reasons therefor; and

() the remedial steps proposedtocheck
the losses of these mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a): Yes Sir.

(b): The main reason for losses of NTC
Mills and BIC Mills are old and absolete
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machinery, low productivity, excess labour
force, high raw material cost, competition
from powerloom sector, low capacity utilisa-
tion, poor management etc.

(c) The Authorised Share Capital of
NTC at the time of incorporation was Rs.10
crores and the Subscribed capital was
Rs.42.50 lakhs.

" (d)and (e): Public Sector undertakings,
including those in the textile sector, are
managed through their Board of Directors.

(f) Government have approved a Tum
Around Strategy for NTC & BIC Textile Mills
involving, inter-alia, selective modemisation,
financial restucturing & rationalisation of
employees under the Voluntary Retirement
Scheme.

Purchse of Ships

7308 . SHRI KASHIRAM RANA: Will
the Minister SURFACE TRANSPORT be
pleased to state:

(a) the number of ships purchased by
the Shipping Corporation of india from for-
eign countnes during the last three years;
and

(b) the amount paid therefore?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER,): (a) The Shiping
Corporation of India have taken delivery ot 5
ships during the last three years from foreign
shipyads for which contracts were signed in
1988-89. In addition, contracts for S more
vessels have also been signed in 1991-92
which are expected to be delivered in 1993-
94.

(b) Thetotal price ot 5 vessels delivered
during the last three years is US $ 165.174
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Million. The contract price of the other 5
vessels yet to be delivered is US $ 206.835
Million.

Written Answers

[Englishj

Assistance to west bengal Under
" IRDP

7309. SHRI BIRSINGH MAHATO: Will
the minister of FINANCE be pleasedtostate:

(a) the number of families assisted under
the Intergated Rural Development
programme(IRDP) in West Bengal during
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each of the last two years; and

(b) the amount disbursed during the
above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS {DR. ABRAR AHMED):
(a) and (b) The number of families assisted
under the Integrated Rural Development
Programme (IRDP) in West Bengal during
1991-92 and 1992-93 {upto January 1993)
and the credit disbursed all banks function-
ing in the ‘state as awhole are given below:-

Year No.of families assisted Creditdisbursed
{Rs. in lakhs)

1991-92 201476 9630

1992-93 - 70762 3548

{upto January 1933) .

[Transation]
Printing and Packaging Fair.
7310. DR.RAMAKRISHNA KUSMARIA:
Willthe minister of COMMERCE be pleased
to state:
{a) the total value of business booked at

the printing and packaging Fair organised
recently; and

(b) the details of companies which par-

ticipated in the said fair?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED) : (a) Onthe basis of
information supplied by the participants,
business worth Rs. 3467 lakhs was booked
andbusiness worth Rs, 7636 lakhs has been
under negotiation, during the fair.

(b) A statement is given below.
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[English]

‘ Urban Cooperative banks in
Kamataka

7311. SHRI G. MADEGOWDA: Wilithe
Minister of FINANCE be pleased to state:

(a) the number of urban cooperative
banks functioning in Kamataka;

(b) the number out of these which have
been permitted to open more branches dur-
ing 1992 and the number of branches opened
so far; and *

(c) the number of proposals for opening
branches of urban cooperative banks in
Kamataka are pending clearance by the
Reserve bank of india?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED)
:(a): There are 198 Urban Cooperative Banks
(UCBs) functioning in Kamataka.

(b): 82 UCBs submitted proposals to
Reserve bank of india for openiong of their
branches. 39 eligible licensed banks have
been allotted 40 centres. 12 banks have
opened branches at 12 centres.
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pending with them.

[Translation]

Production of cloth in powerioom
Sector
7312.  SHRINAWALKISHORE RAI
DR. MAHADEEPAK SINGH
SHAKYA

Willthe Minister of TEXTILES be pleased
to state :

(a) whether the cost of production of
cloth in powerloom sector is comparatively
less than cost of production of cloth in textile
mills; .

(b) if so, the comparative figures in this
regard;

(c) whether the export of cloth manufac-
tured in the powerloom sector in country has
increased duruing the last three years; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, Sir. .

(b) The average cost of production of
different types of fabrics produced by the Mill
sector and the powerloom sector forthe year

(c) RBl has reported that noproposalis  1991-92 was as under:
(RMTR.)
MiILL SECTOR POWERLOOM SECTOR
1.COTTONCLOTH 14.69 11.79
2. BLENDED CLOTH 26.35 20.78
3.100% NON-COTTONCLOTH 35.13 19.99

The fabrics produced by above two
sector§ are not exactly comparable.

(c) Yes, Sir.
(‘H) (i) Details of export of powerloom

mate cotton TEXTILES for last three years
-dfe given below:

(Value in Rs. Crore)

1991-92
968.56

1990-91
528.87

(i) Separate data regarding export of
synthetic and woolen textil-es of powerloom
sector are not available.

1992-93(Prov.)
1,334.05
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Exportof Sandal Wood

7313. SHRI C.P. MUDALAGIRIYAPPA:
Willthe Minister of COMMERCE bepleasedto
state:—

(a) whether there is an increase in the
smuggling of sandal wood from the country due
toban onexports of sandalwood andits products
under the EXIM policy (1992-97);

(b)if so, the details thereof;

(c) whether the union Government have
" received a number of representations fromthe
various State Governments and exporters to
review the present EXIM policy (1992-97) sofar
as exportof sandalwood isconcemed,;

(d)itso, the details thereof and the action
beingtaken by the Governmentinthis regard;
and :

(e)if not, the reasons therefor?

THEMINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). Informa-
tionis being collected and willbe placedonthe
table of the House.

(c) to (e). The Union Government have
received representations from the Govemment
of Tamil Nadu, Kamataka andcertain exporters
requestingforliftingthe ban on exportof Sandal-
wood, asimposed inthe existion EXIM policy,
1992-97. The representation received from dif-
ferentquarters have been considered. Theex-
portof Sandaiwoodlogs hasbeenbannedsince
1980todiscourageillicit folling of Sandatwood
trees with its extremely adverse environmental
consequences. Pemitting exportof dust, chips
etc. as requestedinthe representations would

VAISAKHA 10, 1915 (SAKA)
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onlyencourage the conversionoflogsintothese .
forms and will lead to subversion of the main
purpose of the ban. Besides, Sandalwood is
required in large quantities by our artisans to
manufacture handicraft articles. This would pro-
mote exportof value-addeditems whichis per-
mitted without restrictions. Forthese reasons, it
was not considered advisable to liftthe banon
Sandalwoodexport. .

Trade Fairs and Merger of FTDM and TFAI

7314.DR.K.D. JESWANI: Willthe Minister
of COMMERCE be pleasedtostate:

(a) the number of trade fairs and the coun-
tries in which the Indian Trade Promotion
Organisation Organised Indian participation
during 1992-93;

(b) whether Indian participation has im-
provedtheir trade position; and

(c) if so, the actual business transacted
duringthe above yearas aresultof mergerofthe
former Trade Development Authority with the
Trade Faor Authority of india as compared to
business transacted during the previous year?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINSITRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
(a) India Trade Promotion Organisation partici-
patedin 43 exhibitions/fairs during 1992-93in28
countries. .

(b)and(c). Thebusiness generated during
1991-92, 1992-93, as a result of India Trade
Promotion Organisation’s participation in fairs/
embttuonsabmadasreportedbypamcrpamsus
givenbelow:-

(Rs. inlakhs)

1991-92. 1992-93.
Business booked 4354622 43744.09
Business under negotiation 9494896 96146.16
TotalBusiness Generated 138495.18 139890.25
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income Tax Raids

SHRIMAT! KRISHNENDRA
KAUR (DEEPA):

SHRIMATI BHAVNA
CHIKHALIA:

7315.

Willthe Minister of FINANCE be please
tostate:

() the number of raids conducted by the
income tax department during the last three
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years, State-wise; and

(b) the value of unaccounted money and
wealth seized duringthese raids, State-wise?-

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY)(a)and (b).
The State-wise details of searches conducted
andvaluable assets seized duringthe Financial
Years 1990-91to 1992-93, aregivenbelowinthe
Statement.
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Weliare of Women Weavers

7316. SHRIANNA JO3SH! W lithe Minis-
terof TEXTILES be pleasedtostate:

(a) whether the Government have con-
ducted any survey to improve the economic
condition and welfare of women weaversinthe
country, particularly in Maharashtra; and

(b) if so, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Government have conducteda
National Handlooimn Census through various
State Govemments covering inter-alia certain
data onthe socio-economic aspects of women
handioom weavers including those in
Maharashtra.

(b) Censusreveals thatthere are 61817
women workers inMaharashtraengagedinthe
preparatory and weavingactivities of handiooms
spreadoverasmany as 51776 weaver house-
holds. The measures takenby Govermmentfor
improving the economic condition and weifare
of weavers are available to women weavers
also. The schemeforthe Development of inte-
grated Handloom Villages introducedfromthe
year 1991-92 provides for a comprehensive
support to weavers including supply of raw
material, training forweavers, marketing sup-

- port, supply of equipments and upgradation of
technology, housing, community development
andupgradation of managerial skill. Thescheme
fiedunder this scheme should have atleast 23%

- of women weavers as members. The recently
announced Healthh Package Scheme alsoen-
visages Matemity benefits forwomen weavers
womeninweavers householdin additionto other
medical facilities. Assistance under the new
Project Package Scheme can also be made
avaidableto berefitaparticulartarget group such
aswomenweavers.
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Financial Position and Performance
PEC. :

7317.SHRIMANJAY LAL: Will the Minis-
terof COMMERCE be pleasedto state:

(a) the total tum-over of the Projects and
Equipment Corporation of india Limited (PEC)
duringeachofthelastthreeyears;

(b) the number of orders/contracts are in
handbythis company, Country-wise; ’

(c)whetherthe Govemmenthave reviewed
the performance of this company;

(d) ifso, the details thereof; and

(e) if not, the stops taken to increase its
volume of work?

THEMINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) Year-wise total
tumoverof PEC duringthe lastthreeyearsis as
follows:- :

(Rs. Crores)
1990-91 13547
1991-32 193.11
1992-93 229.52 (Estimated)

(b) Country-wise number of orders/con-
tracts in hand of PEC as on 1.4.93 are given
below:-

Name ofthe Numberof orders/
Country contracts.
AbuDhabi 3
Afganistan 1
Bhutan 2
Dubai 2
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Name ofthe Numberoforders/
Country contracts.
Jordan 6
Seychelis 1
cis 8
Zmbabwe 6
Ethiopia 2
Guyana 1
Bangladesh 3
Vietnam 4
Egypt 3
Iran . 3
Oman 1
Kenya 1
Syria 1
USA ' 3
iMauritius ' 6
Cyprus 1
Phillipines 1
SniLanka 5
Singapore 1
Malaysia 3

(c)to(e): PEC became anMEU Company
forthefirsttime from 1992-93. Inthe finalised
MOU of the Gompany for 1992-93, an overall

VAISAKHA 10, 1915 (SAKA)
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targetof Rs. 310.80 crores was fixed. On the
basis of the Review discussions held in the
recent pastin terms of the MOU for 1992-93, it
hasbeennoted thatas againstthe fixedtarget of
overalltumover atthe level of Rs. 310.80 crores,
the estimated level of accompilished tumoverfor
thefinancial year of the company is around Rs.
230 crores. Consistent with the liberalised
economy and acompetitive environment, PEC
is now laying greater emphasisin exports and
importsinthe non-canalised sectorandisinthe
process of formulating andimplementing plans
and strategies to adaptto the currentenviron-
ment. Fromthe tumover of Rs. 135.47 croresin
1990-91, PEC has accomplished the estimated
level of around Rs.230 crores in the financial
year 1992-93 whichindicates that the volume of
work of PECiis onthe increasing trend.

Rate of Contributory Provident fund
inBanking Sector

7318. SHRIMADAN LAL KHURANA: Wil '
the Minister of FINANCE be pleasedto state:

(a) whether a number of trade unions in

" banking sector have demanded to raise the

existing rate of Contributory Provident Fund;
(b)if so, the details ther_eof; and
(c)thereactionofthe Govemment thereto?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTRY OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED) (a)to
(c):- Indian Banks' Association has reported
that National Confederation of Bank Employees
and Indian National Bank Employees Federa-
tion in their respective charters of demands
submitted for the Vith Bipartite Settiements,
haveinter-alia demanded Provident Fundtobe
calculated on Deamess Allowance also. The
Indian Banks' Association has informed the
Unions that it will not be possible for the banks
managementto concede contributionto Provi
dent Fund on Deamess Allowance.
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Conversion of Public Deed Bondsiinto
Equity Bonds

7319. SHRISHRAVAN KUMARPATEL:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Govemment have consid-
ered any proposal for exchange of public debt
bonds into-public sector equity;

(b) if so, the details of the proposals in this
regard; and :
-
(c)the decision beingtaken by the Govemn-
mentinthe matter?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED)(a)No
Sir.

(b)and(c). Donotarise.

Deposits inNationalised Banks in Capital

7320.SHRIC.SREENIVAASAN: Wiilthe
Ministerof FINANCE be pleasedto state:’

(a)whethersome nationalisedbanksinthe
Capital do not accept deposits includingforeign
exchange fromthe accountholders andrefuse
to open new accounts by the willing depositors;

(b) it so, the reasons therefor; and

(c) the steps proposedto be taken by the
Govemmentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). Allnationalised banks inthe Capital accept
- depositsincluding foreign exchange fromtheir

APRIL 30, 1993

Written Answers 204

accountholders. They also opennewaccounts
when approached for such purpose by deposi-
tors.

Loanto Fishery Sector

7321. SHRI M. KRISHNASWAMY: Will
the Minister of FINANCE be pleasedto state:

(a)thetotalloans giventothe fishery sector
duringthe Seventh Five YearPlanperiod, State-
wise;

(b) thetotal amount of loan recovered; and

(c) the steps being taken to recover the
outstandingamount?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
The loans disbursedby the erstwhile shipping
Development Fund Committee (SDFC) Central
Governmentto the deep sea fishingindustry
duringthe Seventh Five Year Planperiodare as
under-

(RUPEES IN LACS)

1985-86 1093.00
1986-87 3538.00
1987-88 1483.00
1988-89 1265.00
1985-90 295.00
TOTAL: 7674.00

(b) The year wise details of recoveries
made by the erstwhile SDFC/Central Govern-
ment fromthe deep seafishingindustry are as

- under:-
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1985-86

' 1986-87 254,00
1987-88 2268
1968-89 ) 2129
1969-90 2031
TOTAL: 47828

(c) Incases where companies are found
unvariable action underchapter lll ofthe SDFC
(Abolition) Act is initiated including issue of
recall notices to companies, appointment of
Receivers, taking possession of trawlers and
invocation of available guarantees.

Production of Cotton in Maharashtra

7322. PROF. ASHOK ANANDRAO
DESHMUKH Wilithe Ministerof TEXTILES be
pleasedtostate:

(a) the total production of cotton in
Maharashtraduring 1992-93;

(b) the quantity out of it purchased by the
Cotton Corporation of India, and

(c) the share of Maharashtra in the total
production andpurchase of cottonby C.C.l.inthe
country?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) The total production of cottonin
Maharashtraduring 1992-93 cottonseasonhas
been estimated at 16 to 17 lakh bales by the
Cotton Advisory Board in its meeting held on
27.1.93.

(b) Due to the cotton Monopoly Procure-
ment Scheme of the State Government of
Maharashtrathe Cotton Coporationof indiahas
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notpurchasedcottonin the state of Maharashtra.

(c) The share of Maharashtrainthe total
cotton production inthe county duringthe current
seasonis estimated around 15%andthe CCl's
purchases of cotton as on thataccount for about
9% of the total cotton productionin the country.

Readymade garment Centres

7323. SHRI MOHMMAD ALI ASHRAF
FATMI Will the Minister of TEXTILES be
pleasedtostate: :

(a) whétherlheGovemmerﬂpmposetosel
up really-made garment centres inrural areas
and;

(b)if so, the details thereof, location-wise
and State-wise?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY)(a)and (b). Nosuch proposalis under
the consideration of the Ministry of Textiles at
the moment.

Rehabilitation of Sick Units by Private
Sector Companies

7324. SHRIBOLLA BULLI RAMAIAH: Wit
the Minister of FINANCE be pleasedtostate:

(a) whether the Board for Industrial and
Financial Reconstruction has recommended
that private sector companies may take over
and rehabilitate sick public sector units;

(b) if so, whether the Government have
agreedtothis proposal; and

(c) the number of proposals for revival of
sick public sector units have been receivedfrom,
the private sectorcompanies sofar?

THEMINISTEROF STATE IN THE MIN-,
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-,
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TARY (DR. ABRAR AHMED): (a) No, Sir.

(b)and (c). Donotarise.

Assistanceto States byICiCI

7325. PROF. SUSANTA
CHAKRABORTY: Willthe Ministerof FINANCE
bepleasetostate:

(a)the amount of financial assistance pro-
vided to different States by the Industrial Credit
and Investment Corporation of India (ICIC!) dur-
ingthe lastthree years, State-wise; and

(b) the basis for providing such assis-
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tance?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a)
The State-wise financial assistance sanctioned
and disbursed by the Industrial Credit and In-
vestment Corporation of India (ICICl) duringthe
lastthree yearsis givenbelow inthe Statement.

(b) The policy govemingloans sanctioned
by financialinstitutions is guided by the viability
of the project fromfinancial, commercial, tech-
nical, management and economic angles.
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Establishment of CentralLac Board

7326. SHRI BASUDEB ACHARIA: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Governmenthave taken
anysteps 16 setup an autonomous Central Lac
Boardto Co-ordinate and regulate the overall
activities and functions of all existing agencies
andinstitutions connectedwith Lac; and

(b) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES ANDMINISTER
OF STATE IN THE MINISTRY COMMERCE
CONSUMERS AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI KAMALUDDIN AHMED)
(a) and (b). Government had considered the
matteranddecidedthata CentralLacBoardmay
notbesetup andthecoordinatingroleenvisaged
forthe Board would be performedthroughalac
Development and Coordination Committee
(LDCC)inthe Ministry of Commerce. Such a
Committee has been meeting fromtime totime
stock of the problems of the lac industry and
advisingcorrective action.

Exportof Tractors to U.S.A.

7327.SHRIR. DHANUSKODIATHITHAN:
Willthe Minister of COMMERCE be pleasedto
state:

(a) whether the Government propose to
exporttractorstothe U.S.A. duringthe current
year: and

(b) if so, the details thereof?

THEMINISTER OF COMMERCE (SHR!
PRANABMUKHERJEE): (a) and (b). Thereis
noproposalfor the Govemment exporttractors
toU.S.A. duringthe currentyear. However, the
Engineering Export Promotion Council have
informedthat the following two Indian compa;
nies plan to export tractors-to U.S.A. during
1993-94 as per details below:-
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M/s Mahindra &

Mahindraltd. - 400 Tractors
M/sHMT International

Ltd - 1000 Tractors

Agreements Signed with Foreign Coun-
tries to Increase Industrial Production.

7328. SHRIMAT! DIL KUMARI
BHANDARI: Willthe Minister of COMMERCE
be pleasedto state:

(a) whethersome agreements have been
signed with foreign countries during 1992 and
1993 sofartoincrease industrial productionin
those countries;

(b)if so, the names of these countries with
the details of agreements signed during 1992
and1993sofar;

(c) the benefits which the country is likely
to have by entering intothese agreements;

(d) whether some fields of industrial pro-
duction have been specified in these agree-
ments;

(e)if s0, the details thereof with number of
technocrats and bureaucrats. field-wisetobe

senton this mission?

THEMINISTEROF COMMERCE (SHR!
PRANABMUKHERJEE): (a) No, Sir.

(b)to (e). Does notarise.
Foreign Assistance

7329.DR.Y.S.RAJASEKHARREDDY:
SHRIRAMTAHAL CHOUDHARY:

Willthe Minister of FINANCE be pleased
tostate:

(a) whetherthe Government have taken
any stepsto reduce country's dependence on
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theforeign assistance;

(b)if so, the details of the efforts made in this
direction; and

(c) the success achieved by the Govern-
mentin this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Yes, Sir.

(b)and(c). The Governmenthastakena
number of steps to bring aboutimprovementsin
revenue receipts, to eliminate inessential and
low priority expenditure, to boost exports, to
increase invisible eamings, to ensure efficient
importsubstitution, toincrease non-debtgreat-
inginflow of foreign funds, andto reduce depen-
dence on borrowed funds for financing expendi-
ture. These steps would improve the economic
condition of the country and revitalise our growth
process, including our export eaming capacity,
so as to enhance ourcapacity togenerate suf-
ficient funds needed for the economy, and to
repay the loans, and reduce dependence on
borrowed funds.

Setting uh of Development Bankin
Delhi

7330.DR. KRUPASINDHU BHOI: Wilithe
Minister of FINANCE be pleasedto state:

(a)whethertherehasbeenademandforthe
settingup of a Development Bankin Dethiforthe
National Capital Region (NCR);

(b) if so, whether the Government have
examinedthe proposal; and

(c)if so, the outcome thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND THEMINISTEROF
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STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). National Housing Bank and Reserve Bank
of Indiahave reportedthat they have noinforma-
tion relating to setting up of a developmentbank
in Delhi for the National Capital Region.

Pending Cases of Provident Fund at
Regional PF Office Varanasi

7331. SHRIPHOOL CHAND VERMA:
SHRI B.L. SHARMA PREM:

Willthe Minister of LABOUR be pleased
tostate:

(a) whetheremployeesworkingin various
institutions at Varanasi and adjoining cities are
being harassed for the non-payment of their
provident fund by the regional provident fund
officeatVaranasi;

(b) number of cases pending release of
providentfund at Varanasi which are more than
4yearsoldasonMarch31, 1993;

(c) whether any guidelines have beenis-
sued by the Central provident fund commis-
sioner to the regional provident fund commis-
sionersineach Stateto settle the casespending
in each State/ regional office of P.F. in afixed
time;

(d) if so, the details thereof; and

(e) the specific steps takenin settlingthe
pendingcasesinregional P.F . office at Varanasi?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA) (a)
No,Sir. ’

(b) Nil

(c)to(e). Yes, Sir. The claims, complete
einall respects, are required to be settled within
onemonthfromthe date of receipt. The Regional
PF Office at Varanasitakes action accordingty.
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Supply of Controlled Cloth to Weaver
Section

7332. SHRIB. DEVARAJAN: Willthe Min-
isterof TEXTILES be pleasedtostate:

(a)whetherthereis any proposalunderthe
consideration of Government to ensure easy
availability of cheap controlled clothtothe eco-
nomically weaker sections of society; and

(b) if so, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) and (b). Government provided a
fixed amount of subsidy ranginafrom Rs. 1.50
toRs. 2.50 permetre to NTC to manufacture &
supply Controlled Cloth viz.dhoties, sarees,
longcloth, polyester shirting etc. tothr weaker
sections of society on no profitno loss basis.

Revival of Central Cooperative Undertak-
ings of Madhya Pradesh

7333. SHRISHIVRAJ SINGH CHAUHAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Union Governmenthave
received any proposal from the Govemment of
Madhya Pradesh for the revival of Central Co-
operative Undertakings recommended by the
Boardfor industrial and Financial Reconstruc-
tion (BIFR);

(b)if so, the details inthis regard; and

(c)the actiontaken or proposedtobetaken
by the Union Govemmentthereon?

- THEMINISTEROF STATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
The Sick Industrial Companies (Special Provi-
sions) Act, 1985, under which the Board for
Industrial and Financial Reconstruction (BIFR)
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has been constituted, has jurisdiction over only
sickindustrialcompanies and notovercoopera-
tive undertakings.

(b)and(c). Donotarise.
Smuggling of Contraband Goods

7334. SHRIBAPU HARI CHAURE: Will
the Minister of FINANCE be pleasedto state:

(a) whether petty smugglers who operate
on the Bombay coast and smuggle into Bombay
city contraband goods of daily use like ciga-
rettes, scotchwhisky, cosmetics, soaps are not
apprehended by the Customs authorities;

(b) if so, whetherthe Govemment propose
to curb such activities; and

(c)if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) Such
petty smugclers are apprehended by the cus-
toms it found contravening the Customs law.
Arrestis also made in respect of cases warrant-
ing prosecution on the basis of guide lines
issued by the Ministry.

(b) and (c). In order to curb smuggling
activities in these commodities, the Govern-
ment has taken policy measures such as
liberalisation of the baggage rules, reduction of
the rate of customs duty onbaggage items from
255% to 150% advalorem and removal of re-
striction on disposal of baggage items etc.

Export of Handicrafts.

7335. SHRISUSHIL CHANDRA VERMA:
Will the Minister of TEXTILE be pleased to
state:

(a) Thetctalhandicratts exported andthe
foreignexchange eamedtherefromdunng 1992-
3.
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(b) The contribution of Madhya Pradesh, in
financial terms out of the total export earning of
the country during the period; and

(c) The steps taken/proposedto betakento
boost the exports of handicrafts of the State?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
.SWAMY): (a) The total export of handicrafts
including hand made carpets during 1992-93
wastothetune of Rs. 2404 crores (Provisional).

(b} No statewise break-up of export of
handicraftis being maintained.

ic) In order to promote exports of Handi-
crafts items fromall over the country, including
the state ofMadhya Pradesh severalsteps have
been taken by Govt. whichinclude sponsoring
sales-cum-studyteams, participationinfairsin
major markets andinbuyer-sellermeets, pub-
licity abroad, grant of duty draw-back.
concessional duty on carpet grade wool and
double weightage FOB value of exports forthe
purpose of recognition of an exporting firmas an
ExportHouse or Trading House. The eamings
from e>fports are free income-tax.

Nabard Approval For Irrigation
Schemes of Gujarat

7336. SHRIN.J. RATHVA: Willthe Minis-
ter of FINANCE be pleasedtostate:

(a) the number of irrigation schemes sub-
mitted by various irrigation Corporations of
Gujarattothe National Bank for Agriculture and
Rural Development (NABARD) for approval
during each of the last two years, corporation-
wise,

(b)the estimated costofthe eachscheme,

and the number of those which pertain to the
tribal dominated areas of Gujarat;

(c) whether NABARD has accorded ap-
provalto any of these schemes;
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(d) if so. the details thereof; and
(e)if not, the reasons therefor?

THEMINISTEROF STATE INTHE
MINISTRY OF FINANCE AND THE MINIS- -
TEROF STATE iN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a): The National Bank for Agriculture

“and Rural Development /INABARD) has re-

portedthatno irngation scheme has been sub-
mitted by any Irrigation Corporation of Gujarat
duringthe lasttwo years. However, NABARD
actively supports schematiclendingtostrengthen
minor irngation systemtaken up by individuals
orany othercoraarate bodies.

(bjto(e): inviewof (a), donotarise.
DuesofApco

7337. SHRIDHARMABIKSHAM: Willthe
Ministerof TEXTILES be pleasedto state:

(a)whetherthe Union Governmenthaveto

- pay heavy duesto APCO, Weavers society:

(b)if so, the total amount to be paid: and

(c) thetime by whichiitis likely to be paid?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT

SWAMY): (a) No, sir.

(byand(c) Donotarise.

National HighwayNo.52

7338. SHRIPROBIN DEKA: Willthe Min-
ister of SURFACE TRANSPORT be pleasedto
state:

(a)whetherthe Mangaldoi-Tezpur section
of National Highway No.52is in a dilapidated
condition;
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(b)ifso, theamountspentduringeachofthe
lastthree years for maintenance and repair of
this segment of the national Highway; and

(c) the steps taken by the Governmentto
ensuretraffic worthiness of this National High-

way?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER)(a)to(c): No, Sir. Theroad
isbeing keptin atraffic worthy condition subject
to availability of funds.

Amount spent during last three years for
maintenance andrepair of the roadis as under:-

Year Amount

(Rs. in lakhs)
1990-91 38.50
1991-32 5520
1992-93 4240

Unorganised Labour In Uttar Pradesh

7339. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI: Will the Minister of
LABOURDbepleasedto state:

(a) whether the Government have made
any survey about the number of labourers en-

gagedinunorganised sectorin Uttar Pradesh;
(b)if so, the details thereof;

(c) whetherthe Governmentproposedto
include the unorganised sector employees/
labourers for the pension benefit scheme re-
cently envisaged and also other labourwelfare
scheme; and *

(d)itso, the details thereof?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF LABOUR (SHRI P.A. SANGMA):
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(a)and(b): Informationis being collected and
willbe laid onthe Table ofthe House.

(c)and(d): Thelabour welfare schemes
are already applicable to workers in the
unorganised sector.

Theproposedpensionscheme willapplyto
all EPF subscribers including workers in the
unorganised sector.

JoiningMiga

7340. SHRISANAT KUMARMANDAL:
Will the Minister of FINANCE be pleased to
state: .

(a) whether any assessment has been
made ofthe benefits accruingtothe countyas a
result of joining the Multilateral Investment
Guarantee Agency (MIGA)before the country
fermally becomes 2 member;

_ {b)ifso, the outcome thereof;

(c) whetherthe Government have by now
been able to lay down any broad framework
under which they would negotiate bilateralin-
vestment treaties with some of the highly
industrialised countries such as Germany, the
Unitedstates and the United Kingdom; and

(d)if so, the details thereof particularty in
the contextof the various concessions soughtby
the investors from the above countries?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND THE MINISTEROF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a) and
(b): Joining the MIGA would help to encourage
foreign direct irvestment in India & protect
Indianinvestments in other countries.

(¢) No, Sir.

(d) Does notarise.
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Public Sector Banks inkerala currentfinancial year; and
7341. SHRI  MULLAPPALLY (c)thelocationthereof?
RAMACHANDRAN: Wil the Minister of Fl-
NANCE be pleasedtostate: THEMINISTEROF STATE INTHE MIN-

(a) the number and details of the public
sectorbanks in Kerala as onMarch 31, 1993;

(b)the number of branches of above banks
proposedto be opened in the state duringthe

ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a):
Bank-wise number of branches of public sector
Banks functioninginkeralaason31.12.1992
(latest available) is given below:

Name of the Bank No. of branches
State Bank of India 210
State Bank of Bikaner & Jaipur 1
State Bank of Hyderabad 4
State Bank of Mysore 6
State Bank of Saurashtra 2
State bank of Travancore - 514
Allahabad Bank 4
Andhra Bank 7
Bankof Baroda 30
Bankofindia 35
bank ofMaharashtra . 3
CanaraBank 202
Central Bank of India © 70
Corporation Bank 39
Denabank 9
Indian Bank 73
Indian Overseas Bank 91
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Name of the Bank No. ofbranches
New Bankof India 4
Orie;n'tal Bankof Commerce 2
Punjab and Sind Bank 3
Punjab National Bank 11
_Syndicale Bank 104
UCOBan 17
Union Bank of India m
United Bank of India 2
Vijaya Bank 64
Total- 01618

(b) and (c). Reserve Bank of India has
reportedthat6 rural Centres by the state Govermn-
mentof Keralawere allottedfor openingbranches
by the end of 31.3.95. Onthe basis of lists of
unbanked/underbanked localities in urban/met-
ropolitan/port town Centres identified by work-
ing Groups constituted forthe purpose as also
onthebasis of the or of priorities indicated by the
banks, RBI has allotted 31 such localities to
banks in August, 1991. The banks havetoopen
their branches during the period ending 31st
March, 1995. RBi has also allotted a specified
quota to all Indian Scheduled Commercial
Banks to open théir branches at semi-urben
centres of their choice. No specific quota has
been fixed for any state/union Territory.

Women Workers

7342. SHRIPRAKASH V. PATIL: Wiltthe
Minister of LABOUR be pleasedto state:

(a) whether the Government propose to
organise a movem.cnt for eradication of dis-
crimination against women at the grassroot
level, especially amongthe women workingin
thefarms, atthe constructionsites ar. . nfacto-
ries; and

(b) it so, the details thereot?

THEMNISTEROF STATE OF THE MIN-
ISTRY OF LABOUR (S€+{RIP.A. SANGMA):
(a) and (b). The Government of India are at-
temptingto encourage the eradication of dis-
crimination against women at the grass-root
level through various means including empha-
sis informal and non-tormal education, social
welfare, protection of labour and related activi-
ties. Though there is no comprehensive pro-
posal for organising a mass movement against
discrimination, all developmental activities are
designed to be non-discriminatory against
women.
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SBiBranches Abroad

7343. KUMARI PUSHPA DEVISINGH:
Will the Minister of FINANCE be pleased-to
state:

(a) the number of branches of the state
Bank of India (SBI) functioning abroad as on
March31,1993;

(b) the locations and response to those
branchesinthose countries; and
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(c) the number of bank staff engaged in
thosebranches?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND THEMINISTEROF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED: (a)
State Bankof Indiahave reportedthatason31st
March, 1993 the bank had 25branches outside
India.

(b): The location of the branches is as
under:-

Courtry Locaticn No. ofbranches
UK London 5
Southhall
Westend
Golders Green
Birmingham
Cayman islands Grandcayman off shore o
Branch
France Pans
USA Chicago
Los Angeles (Agency)
Downtown Service
New York
Flushing
Hongkong Hongkong
SriLanka Colombo
FCBU Colombo
Japure Tokyo
Osaka
Bahamas Nassau
‘Bahrain Bahrain OBU
Bangladesh Dhaka

Belgium °
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Country Location No. ofbranches
Germany Frankfurt 1
Panama \ Panama 1
Maldives Male 1
Singapore Singapore 1

25 Offices

The state Bank of Indiabranchesinthese
countries are engagedinfinancing india-refated
trade, ethnic Indians and raising foreign cur-
rency resources for Indian companies

(c): The numberof bank staff employedin
these branchesis904.

Involvement of Customs Officials In
Smuggling

7344. SHRI PRAFUL PATEL: Will the
Mimister of FINANCE be pleasedto state:

(a) whetherthe Government have received
reports of active involvement of customs offic-
ers in a number of smuggling cases in the
Westemn Region:

(b)ifso. the details thereof:

(c)whether alarge number of suchcases
arepending: and

(d)ifso.the stepstaken by the Government
forspeedy disposal of these cases?

~ THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to (d):
Informationis beingcollected and willbe laidon

theTable ofthe House.

Grants/Loans from Member Coun-
tries of European Economic Community
for Poverty Alleciation Projects

7345: DR.D. VENKATESWARA RAO:
SHRIBOLLA BULLIRAMAIAH:

Wilithe Minister of FINANCE be pleased
tostate:

(a) whetherthe member countnes of Euro-
pean Eccnomic Community have agreed to
provide grant./loans for varicus projects inthe
country for alieviation of poverty:

(b)itso, the details of projects inregard :o
which agreements have signeddunng 1992-93;

(c) thelocatons of these projects; and

(d) the amount of grants/loans received so
farinrespect of each of these projects?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED): Yes.
Sir. '

(b)to (d). Information is as follows:
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[Translation]

Import/Export of Books.

7346. DR. RAMESH CHAND TOMAR:
Willthe Minister of COMMERCE be pleasedto
state:

(a) whetherthe Govemment have received
anyrequestfromthe Govermment ot Bangladesh
in regard to export and import of Books:

(b)ifso, whether any agreementhas been
signed between india and Bangladest in this
regard; and

(c)ifso. the detzails thereof?

THEMINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) No. sir.

(byand(c): Does notanse.
Development of Silk Industry

7347. SHRI RAJENDRA KUMAR
SHARMA Will the Minister of TEXTILES be
Jleasedtostate:

(a)the existing number of the centres func-
ioning to encourage the silk industry in the
sountry onthe pattem ot centres forthe khadiand
sillage Industry;

(b) the amountbeing spenttoincrease the
_roduction of silk;

(c) the annual production of silk in the
ountry; and

(d)the estimate enumber of persons work-
1gin thisdndustry?

THE MINISTER OF STATE OF THE
IINSTRY OF TEXTILES (SHRIG. VENKAT
WAMY): (a) In order to encourage develop-
entof silk industry, the Central Silk Board has
stablished a network of 291 centres/units in

APRIL 30,1993
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various parts of the country for providing Re-
search & Development, Extension,
Infrastructural and Training supporttothe indus-
try.

(b) Inthe Central Budget proposals forthe
year 1993-94, a total aliocation of Rs. 93.60
crores has been earmarked for both planand
Non-Plan activities of the Central silk Board for
developmentof sericulture industry.

(c) The anticipated production of silkinthe

country during 1932-93is 14.465 metrictonnes.

(d) The estimated number of persons work-
inginthe silkindustry duringthe year 1992-93
was about 59.00 lakh.

Complaints Against Redline Buses
7348. SHR! GOVINDA CHANDRA
MUNDA:
SHRI RAM LAKHAN SINGH
YADAV:
SHRICHHITUBHAIGAMIT:

SHRIGURUDAS KAMAT:
SHRIPROBINDEKA:-

Willthe Minister of SURZFACE TRANS-
PORT be pleasedtostate:

(a) vshetherthe Govemment have received
any complaints regarding overchargingoffares/
misbehaviour/flouting of the traffic rules by
drives/conductors of Redline buses in Delhi;

(b)ifso, the number of complaints received
by the Government duringthe last six months;
and

(c) the action taken by the Government
thereon?

THEMINISTEROF SfATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) Yes, sir.

(b):522.
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(c): Penal action has been taken by the
Directorate of Transport., Government of Na-
tional capital Territory of Dethiin respect of 306
complaints as per the provisions of M.V. Act,
1988 and Rules thereunder.

In th‘\e remaining cases necessary action
has beeninitiated.

(English)
Bonded Child Labour

7342. SHRI KIRIP CHALIHA: Will the
Minister of LABOUR be pleasedto state:

(a)whether Govemmentis awarethatmany
children are working as bonded labourin differ-
entfactories/industries in the country; and

(b)if so, the numberthereof, state-wise?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRI P.A. SANGMA):
(a)and (b) Some instances of children working
inconditions of bondage have come to the notice
ofthe Government. The state Governments of
Uttar Pradesh, Maharashtra, Karnataka and
Andhra Pradeshhave reported20, 1, 75and 43
children respectively working under bonded
conditions.

[Translation]
Public Sector Banks In Gujarat

7350. SHRI DILEEPBHAI SANGHAN:!:
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Will the Minister of FINANCE be pleased to
state:

(a) the number of proposals for opening
new branch of public sector banks in rural.
backward and advisi areas received by they
Union Governmentfrom Gujaratduring the last
twoyears;

(b) the actiontaken by the Union Govern-
ment thereon; and

(c) the number of branches of public sector
banks openedduringthe above periodin Gujarat
andproposedto be openedduringourrentyear
alongwith their locations?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS: (DR. ABRAR AHMED) (a)to
(c). Reserve Bank of India (RBI)is the licensing
authority for giving permission for opening of
branches of banksin any area. Toachievethe
same, RBI may receive applications atits cen-
tral office or its regional office from various
banks, state Governments and also interested
individuals/authorities. Therefore, itwilinotbe
possible to indicate as to how many proposals
have been received by RBlinthis regard. 136
branches of public Sector Banks have been
openedin Gujaratduring 1991 and 1992. 22
licenses are pending with Public SectorBanks
for openingbranchesin Gujaratandtheirloca-
tions are givenbelow inthe statement.
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[Engiish]

Guidelines By Sebi

7351. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be
pleasedtostate:

(a) whether the securities and Exchange
Board of india (SEBI) have recently issued
some guidelines on the holding of financial
institutions in private companies andthe role
playedby their nominees on the Boardin deci-
sion making ; and .

(b)if so, the details thereot?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND THE MINISTEROF
TATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b) The securities and Exchange Board of
India (SEBI) has notissued any guidelines on
the holding of financial institutions in private
companies and the role played by their nomi-
nees on the Boards of private companies in
decision making. However, in December, 1992,
SEBI had requested Chief Executives of select
financial institutions to depute their representa-
tives to attend annual general meeting of com-
panies in which they hold substantial stake to
ensure that the proposals of the companiesto
raise additional funds are adequately justified
and alsoto ensure that the pricing of issues is
reasonable.

Loan For Fish Tanks

7352. SHRI SOBHANADREESWARA
RAO VADDE: Wil the Minister of FINANCE
pleasedtostate:

(a) whetherioan assistancetofishermenis
given by the commercial banks for construction
offishtanks;

(b) if not. the reasons therefor; and

APRIL 30, 1993
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(c) the steps proposedto be taken by the
Govemmentto ensure thatthe loan assistance
is provided to fishermen by allcommercial and
co-operative banks?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND THEMINISTEROF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). Developmentoffisheries in allits aspects
fromfishcatchingto stage of export, financing
of equipment necessary for deep seafishing,
rehabilitation of tanks (fresh water fishing), fish
breeding, etc., are considered as activities al-
liedtoagriculture. Therefore, shorttermas well
astermioans granted by commercial banks for
these activities are treated as direct finance to
agniculture and hence would form part of priority
sector advances. All Indian banks including

“public sectorbanks have been askedtoraisethe

proportion of their creditto priority sectorto 40%
of theirtotal advances. Directtinance extended
to Agriculture, including allied activities are to
reach 18% of theirtotal credit. The data abutthe
loans disbursed for construction of fish tanks
onlyis not generated by the reporting system.
However, the amount disbursed by all sched-
uled commercial banks forfisheres duringthe
lastthree yearsis as under:-

(Rs. incrores)

YearendedJune Amount disbursedfor

fisheries
1989 62.67
1990 5560
1991 51.12
[Translation)

Reconstitution of Central Board of Excise
and Customs

7353. SHRIRAJESHKUMAR:
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SHRIMATI SHEELA GAUTAM:

Willthe Minister of FINANCE be pleased
tostate:

\
(a)whetherthe Central Board of Excise and
Customsis beingreconstituted;

(b)if so. the main features of the proposed
reconstitution scheme;

(c)thetime by which afinancial decisionis
likelytobetakeninthis regard:; and

(d)the extentuptowhichitislikelytobe help
in disposal of the work?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V
CHANDRASHEKHARAMURTHYj (a):No. Sir.

{bYto (d): Donotanse.
Agricultural Loans

7354. SHRINITISHKUMAR:
SHRI NAWAL KISHORE RAl:

Willthe Minister of FINANCE be pleased
tostate:

(a) the amount of agricultural loans pro-
videdby the commercialbanks, Regional Rural
banks (RRBS) and cooperatives diring 1992-
93, state-wise;
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{b)thetargets stipulatedin this regard;

(c) whether the above targets were not
achieved:

(d)ifso, the reasons therefor; and

(&) the steps proposedtobe taken by the
Govemmenttoensurethatthe stipulatedtargets
foragnculturalloans are achievedinfuture?

THE MINISTEROF STATEINTHE MIN-
ISTRY OF FINANCE AND THEMINISTERCF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (ajto
(c): Targets and achievements of all banks
uncer Annual Creditpian {1392-93) (Achieve-
mentupto September 1392) as reported by the
Reserve Bank of India {RB!) are given in the
statement.

(d): Themain reasons forlow performance
include iack of adequate infrastructural facili-
ties. low credit absorbtive capacity. poor recov-
ery, etc.

(e): The overall and state-wise perfor-
mance are monitored by RBI on an ongoing
basis. Wherever performance is not satisfac-
tory, the matter is taken up with the concemed
banks. issues involved are also discussed/
deliberated at District/state level forums such
as District Coordination committee/state Level
Bankers Committee set up under Lead Bank
Scheme/Service Arer Approach.
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[English)
Revival of Sick Textile Units:

SHRI MANORANJAN
. BHAKTA,
SHRIRABIRAY,
SHRIGEORGE FERNANDES,
SHRIMAT! VASUNDHARA
RAJE
SHRI PARASRAM
BHARDWAJ,
SHRI MANIKRAO HODLYA
GAVIT:

Willthe Minister of TEXTILES be pleased
tostate:

(a) whether the PHD Chamber of Com-
merce andIndustry has suggestedthe Govem-
ment for revival of sick textile mills though
introduction of joint sector participation by pro-
ductive use of the National Renewal Fund:

(b)if so, whetherany incentives proposed
tointroduce the scheme of joint sector participa-
tion;

(c)ifso, whetheranyincentives proposed
to be given to the willing enteepreneurs for
participation in the rehabilitation and
modemisation of sick units, and

(d) if so, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHR! G. VENKAT
SWAMY) (a) Yes, Sir.

(b)to(d): PHD Chamberofcommerce and
Industry has been asked to fumish some more
details.

[ Transtation)

Setting up of Handicrafts Development
Centrein Khandwa, Madhya Pradesh

7356. SHRIMAHENDRA KUMARSINGH
THAKUR: Will the Minister of TEXTILES be
pleasedtostate:
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(a) whether the Union Government pro-
posetosetup Handicrafts DevelopmentCentre
at Khandwa with the assistance of Madhya
Pradesh Export Corporation;

(b) if so, by when and the details thereof;

(c) the time by which the above centre is
likely tostartfunctioning; and

(d)the amount of grant proposedtobe given
by the Governmentforthe purpose?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) No, Sir.

(b)to(d). Donotarise.

Duty Draw Back Scheme in Gujarat and
MadhyaPradesh
7357. SHRIKASHIRAMRANA:
SHRIARJUN SINGH YADAV:
SHRIHARIKEWAL PRASAD:

Willthe Minister of TEXTILES be pleased
tostate:

(a) whetherthe grants underthe Duty Draw
Back Scheme and the Quota Policy is being
adopted in Gujarat and Madhya Pradesh for
increasing export of textile products;

{b)ifso, the details of the work undertaken
in Gujarat and Madhya Pradesh under this
scheme duringthe lastthree years; and

(c) the value of the handioom and hai.di-
crafts items manufacturedin the above States
exportedsofarandthetargetfixedinthis regard
during 1993-94?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) and (b). Duty Draw Backis avail-
ableforthe exportofanumber oftextile andother
commodities fromthe Country, includingthose
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produced andexported from GujaratandM.P.,
Similarly the Export Entitiement Distribution
Policy for Textiles and Garments have been
formulated by the Government with a view to
make optimum utilisation of annual quotas and

ensure orderly growth of the exporttrade. This -

Policy applies uniformly for exporters fromali

partsofthe country, including those from Gujarat
andM.P.

(c). Exportfigures on State-wise basis are
notmaintained. Export Targetsfor 1993-94 are
yettobe fixed.

[English]
india’s Place in Jute Exporting Countries

7358. SHRIBIRSINGHMAHATO: Willthe
Minister of TEXTILES be pleasedto state:

The Place atwhich India ranks atpresent
amongthejutcexportingcountriesandthe name
of the countries which produce best quality of
jute?

THEMINISTEROF STATE OF THEMIN-

ISTRY OF TEXTILES (SHRI G. VENKAT"
SWAMY): India ranks second amongst jute

exportingcountries. The main producersofjute

are Bangladesh, India, China, Thailand and
Nepal. :
Labour Intensive industries

7359. SHRI RABI RAY: Willthe Minister of
LABOURDbe pleasedto state:

(a) whether he has discussed some new
proposals of co-operation between India and
Intemational Labour Organisation (ILO) when
he met Deputy Director-General of ILO recently;
(ILO) when he met Deputy Director-General of

ILOrecently;
(b)ifso, the details thereof;

(c)MmﬂwDepmyDMWd
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ILOwasformed about the proposal tointroduce
alegisiation to encourage labourintensive in-
dustries in the country; and

(d) if so, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRI P.A. SANGMA):
(a)to (d). Mr. Haribert Maier, Deputy Director
General, International Labour Organisation
Geneva who came to India to attend the XIli
World Congress on Occupational Safety and
Health held in New Delhi on April, 4-8 1993
called on the Minister of State for Labour on
7.4.1993. This was acourtesy call where vari-
ous issues conceming labour were informally

Export Promotion Councilto Develop

7360.DR. P.R. GANGWAR: Willthe Min-
ister of COMMERCE be pleasedtostite:

(a) whetherthe Governmentproposetoset

" upthe Export Promotion Council to develop rice

markets; and
(b) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-

"ISTRY OF CIVIL SUPPLIES, CONSUMERS

AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRYOF
COMMERCE (SHRIKAMALUDDINAHMED):
(a)No, Sir.
(b)Questiondoes not arise.
[Translation]
Redline Buses
7361. SHRINAWAL KISHORE RAI:
DR. MAHADEEPAK SINGH
SHAKYA:

Wil the Minister of SURFACE TRANS-
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PORT be pleasedtostate:
(a) whetherthe Govemment are contem-

plating to bring the fieet of the redline buses,

being operatedinprivate sectorin Delhi, under
the control of one organisation;

(b)if so, the details thereof, -

(c) whether the Government have con-
sultedthe representatives of the redline buses
while formulating this scheme; and

(d)if not, the reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLERY): (a) No, Sir.

(b)to(d). Does notarise.

Development of Handloomin Uttar
Pradesh and MadhyaPradesh

7362. SHRIHARIKEWAL PRASAD:
SHRIKHELAN RAMJANGDE:

Willthe Minister of TEXTILES be pleased
tostate:
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(a)whetherthe Union Governmenthave
received any proposal fromthe Uttar Pradesh

_andMadhya Pradesh forthe Development of

Handlooms during the lasttwo years; and
(b)if so, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Yes, Sir.

(b) Proposals have been received fromthe
State Govemmentof Uttar Pradesh andMadhya
Pradesh duringthe lasttwo years for Central
assistance under various schemes. Thesein-
tenseincludedassistanceto Primary Weavers
Cooperative Societies Moderisation of
Handlooms, Margin Money Assistanceto Des-
titute Weavers, Project Package Scheme,
Weltare Package Scheme, Workshed-cum-
housing Scheme, Janata Cloth Scheme and
Market Development Assistance/Special Re-
bate Scheme.

Onthebasis of the proposals receivedfrom
the State Government of Uttar Pradesh and
Madhya Pradesh, the Central Govemmentpro- -
vided funds in the last two years as detailed
below:-

(Rs. inlakhs)

Name of State 1991-92 1992-93

UttakPradesh 376942 - 361764

Madhya Pradesh 550.69 651.66

(Englshl . (b)if so, the details thereof: and
Export of Handicrafts

7363. SHRIGEORGE FERNANDES: Will
the Minister of TEXTILES be pleasedto state:

(a)whetherthe handicrafts exporthadgone
upin 1991-82 vis-a-vis 1990-91,

(c) the steps taken by the Government to
boostthe export of handicrafts items?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Yes, Sir.
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STATEMENT

Value in Rs. crores)

S.No. ltems 1990-911 1991-92
b) 1 Handicrafts 713.00 1065.00
2 Handmade woollen
carpets, rugsetc. 425.80 628.58
3 Silk carpets 36.30 5241
4. Synthetic carpets 44.90 64.01
Totat:- 1220.00 1810.00

The percentage increase of handicrafts
exportin 1991-92is 46.44% overthe exports of
1990-91.

(c) Inorderto promote exports of Handi-
craftsitems, several steps have beentakenby
Governmentwhich include sponsoring sales-
cumcustodyteam, participationinfairs inmajor
markets and in buyer-seller meets, publicity
abroad, grant of duty draw-back concessional
duty on carpet gradewool and double weightage
to FOB value of exports for the purpose of
recognition of an exporting firm as an export
House or Trading House. The earnings from
exports are freefromincome-tax.

Golden Handshake Scheme in Banks

7364. SHRI RAMA KRISHNA
KONATHALA: Willthe Minister of FINANCE be
pleasedtostate:

(a) whether the Government have intro-
duced Golden Handshake Schemefortheem-
ployees of Public sectorbanks andinsurance
companies;

(b)itso, the details thereof, and

(c) if not, the time by which a final view is
takeninthe matter?

THEMINISTEROF STATEINTHEMINISTRY
OF FINANCE ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (DR.ABRAR AHMED): (a) to(c). There
is no proposal under consideration of the Gov-
ernment for introduction of the Golden Hand-
shake Scheme for the employees of Public
sectorbanks andinsurance companies.

[ Translation)
Banks Loans to Weaker Sections

7365. SHRIKHELAN RAM JANGDE: Will
the Minister of FINANCE be pleasedto state:

(a) whetherall the public sector banks are
following the RBI directions to extend atleast
10% of their total advances or 25% of their
Priority Sector advances to the weaker sec-
tions;

(b) if not, the details of the above banks
which have been found violatingthe directions
ofthe RBI, and
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(c)the actiontaken orproposedtobetaken
by Governmentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND THEMINISTEROF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). Interms of Reserve Bank of India (RBI)’s
guidelines, all Indian Banks including public
sectorbanks are requiredtolend 25% of Priority
Sector advances or 10% of the net bank credit
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toweaker Sections. The percentage of achieve-
ments of public sectorbanksinthis regard as at
the end of December 1992is givenbelowinthe
statement.

The performance of public sectorbanks in
the matter of extending credit assistance to
weaker sections in reviewed by the Board of
Directors of the Banks, the Government as well
as Reserve bank of India (RB1) periodically and
suitable steps are takento make up the deficien-
cies noticed.
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{English)]

Road Tax in Dethi

7366. DR. LAXMINARAYAN PANDEYA:
Will the Minister of SURFACE TRANSPORT
be pleasedto state:

(a)whetherthe Govemmenthaveincreased
the roadtaxin Dethirecently;

(b)if so, the reasons and details thereof;
and

(c)the estimated additionalincome likely
to be earedby this enhancement?

THE MINISTER OF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) Yes, Sir. The Govern-
ment of National Capital Territory of Delhihas
increasedthe rates of road tax with effect from
1-4-1993.

(b) The rates of road tax in the neighboring
States were higherthanthe roadtaxchargedin
the National Capital Territory of Dethi. Tobring
the rates of roadtax approximately on par with
those beingchargedbythe neighboUring States,
the rates of roadtax have been increasedby 25
percent.

(c) The additional revenue on account of
thisis expectedtobe aroundRs. 4.5 crores, per
annum.

Customs Duty Payment by Indian Workers

7367. SHRI M. KRISHNASWAMY: Wil
the Minister of FINANCE be pleasedto state:

(a)whetherthe Govemment proposetoset
up a special cellto study and monitor the prob-
lems of Indian workers paying excessive cus-
toms duties at airports and other points of entry;

(b) whether any survey has been con-
ducted by the Government on this aspect of
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customs Department functioning;

(c)it so, the details thereof; and

(d) the steps beingtaken by the Govern-
mentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARAMURTHY): (a) There is
noproposalunderconsideration of the Govern-
menttosetup aspecial cellto study and monitor
the problems of Indian workers returning from
abroad in the matter of payment of customs
duties. However, there is already a separate
sectioninthe Ministry dealing with ali cases of
passengers’ baggage. Moreover. senior officer
ofthe rank of Assistant Coilectoris available 24
hours ofthe day atall majorintemational airports
towhom any case of demand of excessive duty
of delayin clearance canbe referredtoby any
passenger.

(b) No, Sir.

(c)and(d). Doesnotarise in view of answer
to Part (b) above.

Export of Textiles to USA

7368. SHRI ASHOK ANANDRAO
DESHMUKH: Wilithe Minister of TEXTILES be
pleasedtostate:

(a) whetherexportof textiles to USA. is on
increase;

(b) if so, the details of textiles exported
duringthe lastthree years alongwith the target
of exportfixed for the Eighth Five Year Plan;

(c) the share of textiles exported from
Mabharashtra during the said period; and

(d) thefreshmeasurestakenorproposed
tobetakentoboostthe exportottextilesto USA
and other foreign markets?



271 Whitten Answers
THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) and (b). Exportoftextiles (exclud-
ing Coir, Jute and Handicrafts) to USA duringthe
last three years were as follows:

(Valuein Rs. Crores)

APRIL 30,1993

Year Exports
1989-90 1336.52
1990-91 1590.15
1991-82 249044

Targetfortextile export are notfixed coun-
try-wise.

(c) Textile export statistics on state-wise
basis are notmaintained.

(d) Government have taken severalmea-
sures inthe recent pastto boosttextile exports
whichinciude full convertibility of Rupee, reduc-
tion in import duty for capital goods, allowing
import of capital goods at concessional duty for
export production, making available interna-
tional quality raw materials under Advance Li-
cence Scheme, participation in Buyer-Selier
Meets andfairs and exhibitions abroad etc.

[ Translation)

Impact of New Industrial Policy of
Labourers

7369. SHRI MOHAMMAD ALI ASRAF

WrittenAnswers 272

FATMI: Willthe Minister of LABOUR be pleased
tostate:

(a) whetherthe Govemment have consti-
tuted aspecial tripartite Committee to study the
impact of the new industrial policy on labourers
andthe related matters;

(b} if so, the details of the members of the
tripartite committee; and

(c) the details of the work done by the
Committee sofar?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF LABOUR (SHR! P.A. SANGMA):
(a)and(b). A special Tripartite Committee has
been constituted by the Govemmentto consider
the impact of New Industrial Policy onthe prob-
lems affecting labour and other related matters
andtomake appropriate recommendations.

Astatement of the composition of the com-
mitteeis givenbelow:

(c) In its meetings the Committee dis-
cussed various labour-related matters includ-
ingthe needto take immediately adequate and
effective measures to pull the country out of the
economic crises, the role of the workers and
managementtherein, problems of public sector
undertakings, social safety netforthe workers,
improvement of productivity, retrenchment of
workers, industrial sickness, settingup of In-
dustrial Committee, setting up of workers’ coop-
eratives, budgetary support to sick units re-
ferredtoBIFRetc.,
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Draftproposals Regarding N.H.No. 24

7370. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of SURFACE
TRANSPQ_RTbepleasedtostate:

(a)the details of draft-proposals regarding
National Highway No. 24 pending forapproval
with the Union Government; and

(b) the time by whichthese are likely tobe
approved?

THE MINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) No draft proposal re-
garding National Highway No. 24 is pending for
approvalinthe Ministry.

(b) Does notarise in view of (a) above.
[English)

Collaboration with Russian Commercial
Banks

7371.SHRIBOLLABULLIRAMAIAH: Will
the Minister of FINANCE be pleasedto state:

(a) whether Indian and Russian have
switched overtradingin hard currency;,

(b) if so, the number of Russian commer-
~ hanks which propose to collaborate with
- wu:¢ commercial banks inthe country;

(c)whetherahigh level delegation of Rus-
sian bankers visited Indiainthesmonth of March
1993,and

(d)if so, the dg}ails of the discussion held
andthe outcome thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Yes. Sir. The Trade Agreement signedin May,
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1992 provides for trade in hard currency. By
subsequentexchange of lettersinJanuary 1993,
bothsides also agreedthat exportandimport of
goods and services can also be conducted on
the basis of countertrade and other intemation-
ally recognised form of business cooperation.

(b)to(d). Accofding to available informa-
tion 7 Russian banks have establishedcorre-
spondentrelations with Indianbanks. However,
neither Government nor the Reserve Bank of
India have held official talks with any high level
delegation of Russian BankersinMarch, 1993,

22 Articles for Powerloom Sector

7372. SHRIANNA JOSHI: Willthe Minis-
terof TEXTILES be pleasedto state:

(a)whetheramemorandum regarding re-
vision of banning some 22 articles forpowerloom
sectorwas submitted onMarch 26, 1993 under
notification No. DCH/17(3-R) 85 F&S dated
March, 1386 by members of differentdelega-
tions;

(b)ifso, the detailstherzof and

(c)the action Government propose totake
thereon?

THEMINISTERCFSTATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Yes. Sir.

(b) The letter of 26th March and memoran-
dum suggestedtothe Governmentthatsome
items like dhoties, sarees. towels. bedsheets
maybedeletedfromthelistof 22 items reserved
forexclusive productiononhandiooms. It further
suggested deferment of implementation of the
Handlooms (Reservation of Articlesfor Produc-
tion) Act, 1985 till such time these items are
deleted, or till reconstitution of the Advisory
Committee.

(c) Government is committed to effective
implementation of the Handlooms Actand the



Orders issued thereunder. Stéps have been
initiated to reconstitute the Advisory Committee
which shall make its recommendations in an
objective manner regarding the list of items
under reservation.

- Exportof Aluminium

~ 7373.SHRIK. PRADHANI: Will the Minis-
terof COMMERCE be pleasedtostate:

(a)the countries importing Aluminiumfrom
kﬂaatpre@eﬁ;

(b)whetherJapanand Taiwanarekeento
increase the import of Aluminium from India;

(c) whether these countries have sentany
formal proposal to his Ministry in this regard?

(d) if not, whether the Government have

made any negotiations with these countries to

(e)if so, the details thereof?

THEMINISTEROF COMMERCE (SHRi
PRANABMUKHERJEE): (a) As per Engineer-
ing Export Promotion Council, aluminium and
aluminium products are being exportedto more
than 50 countries including Taiwan, Japan,
Singapore, Thailand, Indonesia, Hongkong,
Korea, USA, UK, Saudhi, Arabia, Bangladesh,
Malaysia, SriLanka, Canada, Belgium, Qatar,
Oman, UAE, Nigeria, Mauritius, Kuwait,
Malidives, New Zeland, Czechoslovakia, Nepal,
efc.

(b) National Aluminium Company Ltd.,
HINDALOO industries Ltd., and Indian Alumi-
nium Company Ltd., three mainaluminiumex-
porting indiancompanies are already exporting
theirproductstoJapanand Taiwan. Asinformed
by indian Aluminium Company Ltd., these coun-
tries are keen toimport aluminium from India.

(c) Noformal proposal has been received
by this Ministry from Japan or Taiwan.
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(d) No, Sir.
(e) Questiondoes notarise.

Export of Sea-Food

7374.SHRIR. DHANUSKODIATHITHAN:
Willthe Ministerof COMMERCE bepleasedto
state:

(a)henetshareofexponofsea—ioodmhe
country’s exports during 1992-93

(b)thetargertfixedforthe same duringthe
year 1993-94; and

(c)hesiepstakanmpmposed:obe@wn

. tofurtherincreasethe exports of sea-fooditems

during 1993-947

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Theinformationis available only upto April-
December, 1992. During this period, seafood
exportconstituted 3.35% of the Country’s total
exports.

(b) The Government has fixed a target of

US $650millionfor seafood exportduring 1993-
M.

(c) The following steps are being adopted

toincrease exports of seafood;
0] Development of deep sea fishing and
diversified fishing for stepping up ex-

portproduction; :

(i) . Saewmguppmwcnonbyanlurbﬁsh-

(iii) Inductionof new technology and value
Scition: .
L
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quality upgradation and waste reduc-
tion; and

(v)  Aggressive market promotion mea-
sures.

\

Outstanding Loan AgainstD.T.C.

7375. SHRIGURUDAS KAMAT: Willthe
Ministerof SURFACE TRANSPORT bepleased
tostate:

(a)thetotalamountofloanadvancedbythe
UnionGovernmenttoD.T.C. outstandingason
date;

(b) whetherthe Government are contem-
plating towrite offthis loan in view of the financial
crisis beingfacedbyD.T.C.;and

(c)ifso, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)Rs. 711.38crores, as
on31.3.1993.

(b) and (c). A proposal to convert all out-
standingloans andinterestaccruedthereon, as
on 31-3-1993, into equity as part of the inter-
connected package for rehabilitationot DTCis
underconsideration of the Govemment.

Economic Relationwﬁh Maldova

7376.DR. KRUPASINDHU BHOI: Willthe
Minister of FINANCE be pleasedtostate:

(a) whetherthe Government have a pro-
posalto promote closer economic relation with
Maldova;

_ (b) whetherany economic pacthas been
signedbyboththe countries forthat purpose; and

(c)ifso, the details thereof?

THEMINISTEROF STATE INTHE MIN-
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ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Yes, Sir. _ .

(b) The Government of India andthe Gov-
emment of the Republic of Maldova signed an
agreementontrade and economic co-operation
on 19th March, 1993 during the visit of the
Maidovan Presidentto India.

‘ (c) The agreement provides for trade in
freety convertable currencies and also provides
import andexportof goods and services onthe

_ basisof countertrade and other intemationalty

recognisedforms ofbusiness co-operation. Both
countries have accordedto each other the most
to promote cooperation in a broad range of
economic activities including the setting of joint
ventures. The agreementwill remain validfora
period of 5 years with provisions for further
extension.

- Mobilisation of Resources by Public
SectorUndertakings

7377. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of FINANCE be

pleasedtostate:

(a) whether the Public Sector Undertak-
ings are planning to raise resources from open
marketduringthe current ~ar:

(b)if so, the details thereof;

(c) the plans for mobilisation of resources
by PSUs during 1992-93 and the performance
thereot, and

(d) the policy of the Govemment to extend
funds to sick units under referenceto BIFR?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)and (b).
Openmarketborrowings, against SLR funds.
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are allowed to the public sectorfinancialinstitu-
tions only and the allocations for 1993-94 have
not yet been finalised. Other Central public
sectorundertakings are allowedtofloat (tax free
andtaxable) bonds/debentures as decidedinthe
scheme of financing their approved plan out-
lays. The details of the allocation for the bond
issuein 1993-94 undertaking-wise are givenin
Statement 15 of the document Expenditure

~ Budget, Vol.1

(c) Forbondissues by public sectorunder-
takings the total amount approved for 1992-93
wasRs. 5611 crore. As againstitthe PSUs could
‘raise Rs. 800 crore, which were entirely taxable
bonds.

(d) Budget of the Central Government for
1993-94includes Rs. 368.61 croreforproviding
non-Plan loans to sick industrial units in the
public sectorfor meeting cashlosses andwork-
ing capital; this includes provision for units
under reference to BIFR.

Sale of Land by Textile Mills

7378.SHRISUSHILCHANDRA VERMA:
Will the Minister of TEXTILES be pleased to
state:

(a) whetherthe Govemmenthave accorded
permission to sick textiles units to dispose of
theirland;

(b) if so, the number of sick textile mills
permittedto dispose of their land with a view to
meet the financial liabilities;

(c) the details of those textile mills and the
areaofland disposed of by each of these mills
andthe amounteamedthere from; and

(d) the number of old sick mills modemised
and resumed production?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (c). National Textile Corpora-
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tion does not have permission to sell surplus
land. As regards private textile mills permission
has to be obtained from the concerned State
Govemmentunderthe relevantCentreand State
laws.

(d) As attheend of March, 1992, 153 units
have completedtheirmodemisation programme.

Joint Venture Scheme for textile Mills

7379. SHRIN.J. RATHVA: Wilithe Minis-
terof TEXTILES be pleasedto state:

~  (a)whetherthe Governmentare contem-
platingtosetup jointventuresin the field oftextile
production;

(b) if so, whether the Government have
received any proposal from the foreign coun-
triesinthisregard; and

(c)if so, the details thereof and the action
taken by the Govemmentthereon?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKATA
SWAMY): (a) No, Sir.

(b)and(c). Govemmenthave approved 35
foreigninvestment proposals between 1.8.91
and 31.3.93 in the textile sector envisaging
foreign investment of Rs. 1547.93 million.

GICInvestmentin Assam

7380. SHRI PROBIN DEKA: Wil the Min-
isterof FINANCE be pleasedto state:

(a)the amountinvestedin Assam by the
General Insurance Corporation of India (GIC)
duringeach ofthelastthree years and proposed
tobeinvested duringthe currentyear; and

(b) the details of the schemes with loca-
tions inwhichthe amounthave beeninvestedor
proposedtobeinvested?
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THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
. While GIC's investment duringthe currentyear
(1993-94) witlbe made after allocation of funds
isfinalised by the Planning Commission, the
amountsinvestedby General Insurance Corpo-
ratien of India and its Subsidiaries in Assam
duringthe lastthree years are as under:-

Year Amount
(Rs. in lacs)
1990-91 ' 117
1991-92 126
1992-93 359

(b) The GiCloansto Govemmentof Assam
are earmarkedfor Village Housing, Housingfor
Economicalty Weaker Sections of the Society,
andforpurchase of Fire Fighting Equipment.

Changesin FCNR Scheme

7381. SHRI SANAT KUMAR MANDAL.:
Will the Minister of FINANCE be pleased to
state:

(a)whetherthe Reserve Bankof Indiahas
recently made some changes in the Foreign
Currency Non-Resident (FCNR) deposit
Scheme;

(b)ifso, the way in which it will regulate the
flow of “hotmoney” as well as reducethe heavy
exchange riskbome by the Bank; and

(c)thetotal deposits made underthe FCNR
Scheme as on April 2, 1993 with the various
authorised Banks and the Reserve Bank of
India?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
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TARY AFFAIRS (DR. ABRAR AHMED): (a)
Yes, Sir. Anew Foreign Currency (Non-Resi-
dent) Accounts (Banks) Scheme has beenin-
troduced. Underthe new scheme the Reserve
Bank will not provide exchange rate guarantee
to Banks for the deposits. Also deposits of ‘6
months and above butlessthanone year would
be permittedto be acceptedonly underthe new
FCNR scheme and this maturity would be with-
drawnferthe existing FCNR scheme

(b) As exchange rate guarantee fordepos-
itsunderthe FCNRA (Banks) Schemehastobe
borne by the Banks themselves, the burden of
exchange riskbome by the RBlinrelationtothe
existing FCNRA scheme would getreduced. By
making available both options for longer
maturities and only the new scheme for shorter
maturities, itis expectedthat shorterand more
volatile componentwill be reduce. Nodirectlink
betweenthose changes and “hotmoney” can
be established.

(c) The outstanding balances in respect of

" FCNRAccountsasonApril2, 1993stoodatUS$

5,287.04 million.

Stoppage of GSP BenefittoIndian
Manufacturers of Colour Televisions

7382. SHRIPRAKASH V. PATIL: Willthe
Ministerof COMMERCE be pleasedto state:

(a) whetherbenefit of the Generalised Sys-
tem of Preferences (GSP) has been stoppedto
Indian manufacturers of colourtelevisions ex-
portingtheir products to East European coun-
tries; and

(b)ifso, the reaction ofthe Govemmentand
the preventive measures proposedto be taken
inthe matter?

THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) No notification
has been received trom East Eutopean coun-
tries withdrawing the preferentialtantt onwmport
ofcolour TVsfromIndia underthe GSP Schemes
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ofthese countries.

(b) Does notarise.
Repos of Government Securities

7383. SHRI SANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleasedto
state:

" (a)whetherthe reserve Bank of Indiacon-
ducted repos of Govemment securities onMarch
30, 1993;

(b)itso, the outcome thereof and howfar it
resultedin the deciine of quantum of overallbank
creditto Government;

(c)if not, the reasons therefor; and

(d) the reaction of the fund managers to this
repose?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Yes, Sir.

(b) Bids foratotalamountof Rs. 51 10crore
were accepted at this auction andthis resulted
in a decline of Rs. 888.36 crore in the overall
bank creditto Government.

(c) Does notarise.

(d) The reaction ofthefund managerstothis

Exports of Engineering Goods

7384. DR. VENKATESWARARAO: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the exports of engineering
goods from the Southem region has increased
dunngthefirst six months of the currentfinancial
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year,

(b) if so, the details thereof and to what
extent it is more in comparison of the corre-
sponding period of lastyear; and

(c)the steps being takento furtherboostthe
exports fromthat region?

THE MINISTEROF COMMERCE (SHR!
PRANAB MUKHERJEE): (a) and (b). As per
the Engineering Export Promotion Council, the
exportof engineering goods from the Southem
Region during April-September, 1992increased
to Rs. 290 crores from Rs. 229 crores during the
comresponding penodin 1991-92 thus register-
inga growth of about 27%.

(c) Promotion of exports has been the
constant endeavour of the Govemment. Making
avaiabhm.nsio:e:oonp(odtacﬁon.provision
forimport of capital goods for export production
at concessional import duty in lieu of export
obligation, making available export credit at
concessive interest rates, exemption of income
derived from exports from levy of income tax,
benefit of conversion of entire exporteamings
atmarket rate of exchange and assistance from
Market Development Fund for participationin
tairs abroad are some of the important constitu-
ents of Govemment's strategy toboost exports.
The Engineering Export Promotion Council, a
government sponsored body, through its two
offices in the Southem Region onein Madras
and the other in Bangalore, is constantty
endeavouring to promote exports from this re-
gion.

[ Translation]
Central Cooperative Banksin Orissa

7385. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of FINANCE be

pleasedtostate:

(a) whether the Government propose to
open some more branches of Central Coopera-
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tive Banks in Orissa during the currentyear;

(b)itso, thedetails andthe locations thereof;
and

(c) the number of proposals for opening
new branches of Central Cooperative banksin
Orissa pending clearance by NABARD/RBI?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED): (a) to
(c). Central Co-operative Banks (CCBs) are
under the administrative control of State Gov-
emmentand are govemed by the respective
Cooperative Legisiation of the State. interms of
Section 23( 1) (b) of Banking Regulation Act,
1949 (As applicable to Cooperative Societies),
the CCBs need not obtain prior permission of
Reserve Bank of India for opening of new
branches within their area of operation. They
are, however, requiredto approachthe Regestrar
of Co-operative Societies (RCS) of the con-
cemed State for permission to open branches
within their area of operation.

|English)
Investment by Rural Sector

7386. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be
pleasedtostate:

(a)whetherthe Govemmenthave drawnup
aschemeto attractthe rural sectorfor asubstan-
tialinvestmentin the companies;

(b)if so, the details thereof;

(c) if not, the steps being taken by the
Govemmentinthe regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
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No, Sir.

(b) and(c). Donotarise.
Bank Credit for Export Purposes

7387. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of FINANCE be

pleasedtostate:

(a) whether the Reserve Bank of Indiahas
recommendedfor aliotment of 10 per cent of the
bank credit by commercial banks for export
purposes;

(b)if so, the details thereot; and

(c) the detaits of the credit provided by the
banks underthe Scheme, bank-wise?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b). Yes, Sir. The Reserve Bank of India
(F8l) has advised all the scheduled commer-
cialbanks of provide total supportto the export
sectorandbring about a significantand enduring
increase in exportcredit. The banks have been
askedtoreach,.byJune, 1993, alevel of export
creditequivalentto 10% of each bank's netbank
credit.

(c) Asthebanks have been askedto reach
alevel of exportcreditequivalentto 10% of their
netbankcreditby June, 1993, itis premature to
compute the details of the export credit provided
by banks underthe scheme bank-wise. How-
ever, the total export credit outstanding as on
19th March, 1993 forthe banking systemas a
whole was Rs. 15038 crores (provisional fig-
ure), which was 10% of the total bank credit.

Export of Textiles
7388. SHRI MANORANJAN BHAKTA:

Will the Minister of TEXTILES be pleasedto
state: - )



291 Mritten Answers

:a; whether there has been a record in-
creaseinexportoftextiles during 1992-93; and

(b) it 30. aetails thereof?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKATA
SWAMY): (2)and (b). Textiles exports (includ-
ing Coir, Jute and Handicrafts) during April 92-
ebruary’93amountedtoRs. 16763.34 Crores
(Provisional)against Rs. 12820.64 Croresinthe
corresponding period of 1991-92thereby regis-
tering anincrease of 30.8%.

[ Translatior]
Control on Capital investment by UTI

7389. DR. RAMESH CHAND TOMAR:
Will the Minister of FINANCE be pleased to
state:

(a)whetherany actionplanhasbeendrawn
up or proposed to be drawn up by the Union
Government for keeping control on capital in-
vestmentby the Unit Trust of India (UT1) andin
regardto safeguard the interests of the inves-
tors; and

(b) it so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
No, Sir. The Government does not lay down
controls on capital investments by the UTl are
made in accordance with the General Regula-
tions framedunder the UTI Act, 1963.

(b) Does notarise.
[English}
Credit Policy

7390. SHRI RABI RAY: Willthe Minister of
FINANCE be pleasedtostate:
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(a) whetherthe Reserve Bankof indiahas
anabused aamore liberal credit policy forthere
growth of the economy recently; and

(b) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and(b). Yes, Sir. Reserve Bank of india (RBI)
has set out measures which wouldbeincorpo-
rated in the monetary policy for the first hall of
1993-94/The recentpalicy measuses announced
by RBI aimatfurther reducing the infiation rate
while providing a stimulus toindustrial recovery
andgrowthof agriculture through adequale credit
availability. The main features otthe measures
announcedby RB! are indicatedin there state-
mentgiven below:-

STATEMENT

MAIN FEATURES OF RESERVE BANK
OF INDIACREDITPOLICY

Changesinmeasures:
(i) Statutory Liquidity Ratio (SLR):

SLR t be maintained by scheduled
commercial banks (excluding Re-
gional Rural Banks) uptothe level of
outstanding net demand and time k-
abilities (excluding non-resident l-
abilities) as on April 3, 1992 would be
reducedfrom37.75percent$036.75in
fourphases of 0.25 percentage points
each effective from the fortnight be-
ginning from August 21, September
18, October 16, and November 13,
1993 respectively.

(i)  CashReserve Ration(CRR):
CRRto be maintained by scheduled

commercial banks (excusing Re-
gional Rural Banks) wouldbe reduced
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(iii)

(@)

(iv)

(v)

from 15.0 percentto 14.0 percentin
two phases of 0.5 percentage point
each effective from April 17,.andMay
15,1993 respectively.

Export Credit(Rupee) Refinance and
Refinance Against Post-Shipment
Export Credit Denominated in US
Dollars:

FromthefortnightbeginningfromMay
15, 1993 scheduled commercial
banks would be provided:

Export Credit (rupee) refinancetothe
extentof 60 percentoftheincreasein
outstanding export credit over the
monthly average level of 1988-89 upto
the monthly average level of 1989-90
plus 100 percent of the increase over
the monthly average level of outstand-
ingexportcreditin 1989-90 as against
110percenthitherto.

Under the refinance facility against
Post-Shipment Export Credit Denomi-
natedin US Dollars, banks wouldbe
eligible forexport credit refinance lim-
its equivalent to 100 percent of such
outstanding credit providedby banks
asagainst 120 percenthitherto.

Rediscounting of Export Bills Abroad:

lthas beendecidedtoallow authorised
dealers in Indiato rediscount export
bills abroad atrates linkedtointerna-
tionalinterestrates to derive the ben-
efitofintemationally competitive rates
andtoimprove the competitiveness of
exports.

Lending Rates of Scheduled Com-
mercial Banks:

With a view to rationalising lending
rates of scheduledcommercial banks,
it has been decided to reduce the
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existingfourcategories oflendingrates
to three categories according to the
size of the credit limit by mergingthe
firsttwo slabsinthe existing structure.
Accordingly effective April 8, 1993,
thefirstalso wouldbe upto Rs. 25,000/
-andthe rate ofinterestwouldbe 12.0
percentperannum.

Restriction on Bank Advances against
Shares and Debentures:

It has been decided to reduce the
minimummargin on loans to individu-
als against Shares and debentures/
bonds from 75 percent to 50 percent
effective April 8, 1993. Further the
existing stipulation that there should
be no increase effective October 8,
1991 inthe credit outstanding to indi-
viduals against shares and deben-
tures/bonds stands withdrawn.

Selective Credit Control:

The Minimum margin on bank ad-
vances against paddy/rice, wheat,
Pulses, other food grains reduced
across the board by 15 percentage
points.

Priority Sector Advances by Foreign
Banks:

ForeignBanks operatinginindia, were
toreachalevel of 15 percent of their
nettotaloutstandingadvancesbythe
endof March, 1992. The shortfallin
the stipulatedtarget should be recti-
fiedbythe foreign banks by the end of
June, 1993 failing which the foreign
banks wouldbe requiredto deposit at
a rate of interest of 10 percent per
annum, the amount equivalenttothe
shortfallinthetargetas determinedby
the RBI and Small Industries Devel-
opment Bank of India (SIDBI), Further
fromJuly 1, 1993 the existing priority
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sector advances and export credit
extended by these banks would be
combinedto enlarge the definition of
priority sector lending so as toinclude
- exportfinanceinthetarget. Underthe
enlargedtargetfor priority sectorad-
vances, foreignbanks aretoreachthe
targetof 32 percent of netbanks credit
by the end of March, 1993. Underthe
overall targetfor priority sector lend-
ing, advancestothe SSisectorshould
be notlessthan 10 percentofnetbank
credit. Shortfall, if any, atthe end of
" March, 1994 wilPbe required to be
placedasadepositwith S((Bl atarate
ofinterestof 10 percente: annum.

(ix) Special Package of Measures for Fi-
nancing of Small Scale Industries:

Considering the contribution of the
SSI sector to overall industrial pro-
duction, exports andemploymentand
also recognising the need to give a
filliptothis sector, aspecial package
of measures has beendevisedtoen-
sure’adequate andtimely credittothis
sector. While doing so, the recom-
mendations of the Committee to ex-
amine the Adequacy of Institutional
Creditto the Small Scale Industries
Sectors and Related Aspects headed
by Shri P.R. nayak and other factors
were taken into account.

[Translation]

Conversion of D.T.C. into Publii: Limited
Company
7391.  SHRINAWAL KISHORE RAl:
DR. MAHADEEPAK SINGH
SHAKYA:

Will the Minister of SURFACE TRANS-
PORT bepleasedtostate:

(a)whetherthe Govemmentare consider-
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ingtoconvert Delh Transport Corporation(DTC)
into a pubic limited company;

(b) it so, the details andthe reasons there-
for;

(c)the benefits the Governmentandcom-
mon passengers would gain by such conver-
sion; and

(d) the effect of such conversion on the

employeesofD.T.C.?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) to (d). The Govern-
mentarefinalising aninter-connectedpackage
forthe rehabilitation of DTCinordertoensure its
long term viability. Conversion of DTC into a
Public Limited Company is one of the options

[English) .
Value of Rupees

7392. SHRI RAMA KRISHNA
KONATHALA: Willthe Minister of FINANCE

be pleasedto state:

(a) the value of rupee in terms of 1948
prices;

(b) the present value of rupee; -

(c) whetherthe quemment have made
similar study regarding value of rupee interms

. ofinternational currencies like Dollar, Pound,

Swiss Franc, German Mark during that period;
and’ i

(d)ifso, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b). The value of rupee in February 1993
based on the Consumer Price Index for Indus-
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trial Workers with 1948 as base, was 7 paise. amajor interational currencies in 1948 and
(c)and(d). The average value of rupee vis March 1993is indicated below:
As perunit of foreign currency
uss Stgt Deitsche Japanese Swiss
Marc Yen Franc
1948 3R 13.38 1.00 0.0165 0.78
March
1993 3153 4595 19.12 02695 20.74
[Transiation] arelookedintoby the managementofthe RRBs
concemedor by the sponsor banks OrNABARD
Buildings in Regional Rural Banks asmay be the requirementof the situation. The

© 7393. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of FINANCE be

pleasedtostate:

(a) whetherthe Govemment have received
any complaints ofirregularities/bunglings in the
Regional Rural Banksinthe rural areas of Uttar
Pradesh;

(b) it so, the details thereof during the last
twoyears; and

(c) the action taken by the Govemmentin
the matter?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). The reporting system in Reserve Bank of
India (RBI) and National Bank of Agricuiture and
Rural Development (NABARD) as well as Re-
gional Rural Banks (RRBs are does notgener-
ate information on the number of complaints
aboutthe functioning of RRBsin general; ortheir
branchesinthe country. The RRBsaretofunc-
tionunder the general supervision andguidance
oftheirBoard of Directors, andcomespondtothe
guidelines issued by NABARD/RBI as well as
Government. The complaints as and when re-
Ceivedatvarious levels including Govemment

remedial measures are taken by the competent
authority after suchinquiries are completed.

Setting up of New Spinning Millsin
Madhyapradesh

7394. SHRISHIVRAJ SINGH CHAUHAN:
Will the Minister of TEXTILES be pleasedto
state:

(a) the number of the cotton spinning mills
functioning under the cooperative sector in
Madhya Pradesh;

(b) whether these spinning mills aread-
equatetofulfill the requirement of the handioom
andthe powerloomindustries;

(c) whetherthereis any proposaltosetup
some more cotton spinning mills under the
cooperative sectorin Madhya Pradesh; and

(d) if so, the number of such mills likely to
be setup during the Eighth Five Year Plan?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRiI G. VENKATA
SWAMY): (a) There are 2 cooperative spinning
mills functioninginMadhya Pradeshatpresent.

(b) Demands of yam of handioom and
powerloom sectors aremet out of the production
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of allthe spinning mills whether in the private,
public andcooperative sector.

(c)and (d). As per the information made
available by the National Cooperative Develop-
mentCorporation (NCDC), nottargetforsetting
up new spinning mills during the Eighth Five
Year Plan period has been fixed up. However,
thereis atentative proposalto setup 4 coopera-
tive spinning mills in Madhya Pradesh during
Eighth YearPlan.

[English]

Setting up of National Cooperative Bank
ofindia

7359. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister of FI-
NANCE be pleasedto state:

(a) whetherthe Reserve bank of India pro-
poseto setup a National Cooperative Bank of
India; and

(b} if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Reserve Bank of India do not propose to set up
a National Cooperative Bank of India.

(b) Doesnotarise.

Public Sector Banks in Hilly Areas of Uttar
Pradesh

7396. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Will the Minister of
FINANCE be pleasedtostate:

(a) the criteria laid down for opening
branches of public sectorbanksin rural areas;

(b)whetherthe Governmentrelax the con-
ditions for opening bank branches in under-
developedhillarea;

(c) it so, the details thereof:
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(d)if not, the reasons therefor; and

(e)the number of branches ot public sector
banksinthe hilly areas of Uttar Pradesh as on
March 31, 1993 andthe location of eachbank
branch?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED): (a) to
(d). The external Branch Policy of Reserve
Bank of India (RBI) for all areas including
emphasises uponall out efforts toimprove the
operational efficiency, quality of assists and
financial strength of banks. Banks have been
giventhefreedomto rationalise their existing
branch networkby relocatingbranches. opening
aspecialisedbranches. spinning off of business
etc. providedthey comply with capital adequacy
norms andprudential accountingstandards.

(c) Theinformation relating to the number
of branches of public sectorbarksin the hilly
areas of Uttar PradeshasonMarch 31, 1993and
the location of each bank branchis being col-
lected and wiltbe laid onthe Table ofthe House
tothe extentpossible.

[ Transfation}

Financial Crisisin U.P. State Textile
Corporation

7387. SHRI SANTOSH KUMAT
GANGWAR: Willthe Ministerof TEXTILES be
pleasedtostate:

(a) whetherthe Government are aware of
the deteriorating financial position of the Uttar
Pradesh State Textiles Corporation;

(b)ifso, loss suffered by the said Corpora-
tion; and

(c)the stepstaken/beingtaken by the Gov-
emmenttoimprove the position of this Corpora-

tion?

THEMINISTEROF STATE OF THEMIN-



301  Written Answers

ISTRY OF TEXTILES (SHRI G. VENKATA
SWAMY): (a) Yes, Sir.

(b) The Corporation has suffered cash
losses to the tune of Rs. 8.60 crores and 8.59
crores (Provisional) respectively during the
year 1991-92 and 1992-93.

(c) The State Government of Uttar Pradesh
have providedasumofRs. 11.50crores asloan
to the Corporation during the period January-
March, 1993 with the expectation thatthe Corpo-
ration will be able to reduce theircash losses by
purchasing cofton at right time and by making
some payments against the previous debts,
thereby pavingthe way for the credit purchases
of the raw material and reducing the interest
burdent.

[English)

Committee to Study Long Term Strategy
onTobacco

7399. SHRIR. DHANUSKODIATHITHAN:
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Wilithe Minister of COMMERCE be pleased
tostate:

(a)whetherthe Governmenthave setup a
high powered committee to study the longterm
strategy ontobacco;

(b)ifso, the recommendations made by the
Committee;

(c)the reaction of Government thereto?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF 8STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Yes, Sir. The Committee was set up in
September, 1989. It submitted ts reportin Au-

gust, 1990

(b) and (c). The salientrecommendations
of the Committee and the actiontakenthereon
are given below:-
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Off-Shore Mutual fund by IDBI

7400.SHRIGURUDAS KAMAT: Willthe
Minister of FINANCE be pleasedto state:

(a) whether the Industrial Development
Bankof India (IDBI) was permitted toissue an
off-shore mutualfund;

(b)if so. the details thereof; and
(c)theprogress made inthis regardsofar?

THEMINISTEROF STATEIN THEMIN-
ISTRYOF FINANCE ANDMINISTRY OF STAT
EIN THEMINISTRY OF PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED): (a) to (c).
Govemmenthadgiven approval, in principle, to
IDBIforthe establishment of an off-shore fund.
Final approval was to be obtained on submis-
sion of afirm proposal afterfinalising the details
ofthe fund. IDBl has, however, not pursivedthe

proposal.
[ Translation]
NRis Related Transactions

7401. SHRIMOHAMMAD ALI ASHRAF
FATMI: Willthe Minister of FINANCE be pleased
tostate:

(a)whetherthe Government have formu-
lated a scheme for the purpose of taking an
advance decision regarding the transactions
pertainingto Non—esidentIndians (NRis):

(b)if so, the details thereof; and
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(c) the time by which it is likely to be
implemented?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRYOF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). The Mechanism of Foreign Investment Pro-
motion Board (FIPB), a single window clear-
ance system formulated and operated by the
Government is aimed at according faster ap-
provals to Direct Foreign investment proposals
including Investment Proposals from Non-resi-
dentindians.

[English)
Projects Cleared by PIB

7402.DR.KRUPASINDHU BHOI: Willthe
Minister of FINANCE be pleasedto state:

(a) the number of meetings held by the
Public Investment Board (PIB) during 1992-93
tofinalise pending projects; and

(b) the projects cleared by the PIB during
the above period and the amount involved in

those projects?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)and (b).
The Public Investment Board (PIB) recom-
mended 35 projects involving an amount of
about Rs. 35,913crores inits 18 meetings held
during 1992-93. Details thereof are giveninthe
Statement Annexed
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Wool Deveiopment Board
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7403 SHRIN .J. RATHVA: Willthe Minis-
terof TEXTILES bepleasedtostate:

(a) whether the Wool Development Board
was constituted for the strengthening of the
carpetindustry inthe country;

(b)if so, whetherthe target fixed for 1992-
93 by the said Board has been achieved;

(c)if so, the details thereof and if not, the
reasons therefor; and

(d)the stepstaken/beingtakenbythe Gov-
emmenttoincrease the production of carpets?

THEMINISTER OF STAE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a)to(c). Wool Development Board
has been constituted to harmonise working
amougst different sectors of woolen industry
with anintegrated policy of development.

(d) Govemment have taken following steps
toincrease the procession of carpets;

(1) Government has established carpet
weavingtrainingcentres throughoutthe country.

(2) Carpet training centre being run by
State/centralhandicraft Development Corpora-
tions, voluntarily Organisations and Apex soci-
eties are e also financed though grants, sanc-
tioned by the Ministry of Textiles.

Téansfer of RRB s to State sector

7404. KUMARIPOUSHPA DEVISINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government propose to
transferthe Regional Rural Banks (RRBs)tothe
State sector;

(b)ifso, the reasons therefor; and

APRIL 30,1993
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(c) thetime by which the above proposals
is likely to come into effect? '

THEMINISTEROF STATEINTHEMIN- _
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHNED) (a)No,
Sir.

(b)and(c). Donotarise.

Tradingin Banned Articles Through Mail
System

7405. SHRI SANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Postal systemisincreas-
ingly beingused as achannelfor sending outof
the country wildlife products, the trade of which
is banned by the convention on International
Tradein Endangered Species (CITES) asweli
as by the Wildlife (Protection) Act, 1972;

(b) whether anumber of parcels atforeign
Post Offices at the four metros go thorough
undetected; and

. (c)ifso, steps beingtaken by the Govem-
menttocheck suchcases oftradinginbanned
articles through the mail system?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) There
is no information to indicate that the postal
systemisincreasingly being usedas achannel
for sending out of the country wild life products.
However, there has beenamarginalincreasein
the number of seizures of banned wild life prod-
ucts during the last financial year. .

(b) All suspected pareeds at Foreign Post
Offices are thoroughly examined by Customs
andconfiscated.

»
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{c) Constantvigilance is being maintained
by ‘Customs authorities to perventimport and
exportof any banned articles through the mail
. System
_ ExportEarnings
7406. SHRIPRAKASHYV.PATIL:
SHRI RAMESHWAR
* PATIDAR:
SHRI PARASRAM
BHARDWAJ: ‘
SHRI C.P.
MUDALGIRAYAPPA:

Wilithe Ministerof COMMERCE be please
tostate:

(a) the total amount of foreign exchange
carned /made through exports of ready-
aatements, leather goods (including leather
gariments/gms items of stationery, diamonds,
gold, come and jewellery precious and
semprecions stance and pearis during each of
the lastthree years, countrse;

(b) whether any targets were fixed forthe
above period andthe currentyear,;

(c) if so, the details thereof;

(d) whetherthere is any decline in exports
oftheseitems during 1992-93;

(e)if so, the reasons therefor; and

(hthe steps beingtakenbythe Govemment
to poularise these items abroad and provide
inferstructuefacilities tothe artisans toimprove
the quality?

THEMINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Information
called for is voluminous. The details of items
&xported country-wise are publishedin voltne
1 orthe Monthly statisties of the foreign Trade of
India (Annual Number) by DGCI& S, Calcutta.
This publicationis presentty available only upto
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91-92. The Annual Number for 92-93 has not
abletothe Lok Sabha Library.

(b)and(c). Exporttargets are setforbroad
commodity groups onfinancial yearbasis. Tar-
getsfortheyear 1990-91 and 1992-93 are give
in Annexure. Notargets were fixedfor 1991-92.
Exporttargets for 93-94 have notbeen set.

(d) and (e). Latest issue of the monthly
Brochure entitled ‘Foreign Trade statisties of
India (principal Commodities & Countrie) pub-
lishedby DGIE&S,. Clacutais available forthe
period, April January 1992-93. Trade statisties
are clesifed into principal commodities and
countriesinthis publication. As pertheinforma-
tion available in this Brochure, the export of
gems andjewelry (which includes diamonds,
gold, prieciopus.A and semipreeious stones
andpearls), ready-made garments andleather
andmanufactures have registeredincrease over
the corresponding period of 91-92. Statistes for
the ‘items of Stationery’ are not spetetety aviable.

(f) Steps taken for export promotioncom-
prise measures such as allowing import of
capital goods at concessional duty for export
production, making available quality raw met-
als, participation in buyer-seller meets, fairs
and exhibitions abroad and orgarising man-
powertraining.

GrowthinIDBIBusiness

7407.DR.D. VENKATESRAWAR RAO:
Willthe Ministerof FINANCE be pleaseto state:

(a) whether the Industrial Development
Bank of India (IDBl) hasrecorded a growthinits
businessby 11.9percentin 1991-92 overthe
previous year;;

~ (b)ifso, thetotalloans sanctionedin 1990-
91 andtowhatextenttheincrease has helpedthe
industries;

(c) the details of the projects forwhich the
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loanwas sanctioned; and

(d) the States where these projects are to
besetup?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE ANDMINISTEROF STA
TEINTHE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED): (a) Yes, Sir.

(b) The assistane disbursedby the Indus-
trial Development Bank of India (IDBI) during
1990-91 aggreatedto Rs. 4459.3 crores and
these disbursements have helpoed in the
implepmentation of assisted projects andstart
of commercial production thereafter.

(c) and (d). The assassinate was sanc-
tioned by IDBI for setting up of new projects,
expansion and diversification of existing
projects, modemization of industrial units, etc.
The main beneficiary sectors of the assistance
were chemical and cuom products, basic met-
als, electricial and electronic equipments, tex-
tile, cement. paper and paper products and
transport equipmentspread over all the States.

Export-import Policy

7408. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMERCE be
pleasedtostate:

(a) whetherthe Government have under-
takenaprogramme of liberalization of economy;,

(b)if so. the details thereof;

(c) whetherthis liberalization process have
not been fully reflected in the revised export-
import police announced by the Government
recently; and

(d)ifso the reasonstherefor?
THEMINISTEROF COMMERCE (SHRI

PRANAB MUKHERJEE): (a)to (d). Yes, Sir.
Under the Export-Import Policy, 1992-97 all

APRIL 30,1993

Written Answers 304
capital goods, raw materials, components, con-
sumable, spares, parts, accessories,
istucmetrs and other goods are freely improb-
ablewithoutany restriction exceptto the extent
suchinputs ae regulatedby the Negative List of
Imports orany other provisions of this policy or
any other law for the time being in forced.
Similarly, all goods became freely exportable
without any restriction excepttothe extentsuch
exports are regulated by the Negative List of
Exports.

Inthe revised Edition of export-import Policy
broughtouton 31stMarch, 1993, the process of
liberalisation was continued and certainitems
have further been made treely importable/ex-
portable.

Implementation of Recommendations of

the Committee on SSiunits
7409. SHRIRABIRAY:
SHRIRAMNAIK:

Willthe Minister of FINANCE be please to
state:

(a) whether the All india Manutacturers
Organisation has senta memorandumtothe
Government toimplement the recommenda-
tions of Shri P.R. Kayak committee for Small
Scale Industrial (SS!) unitby R.B.1.

(b) itso, the details thereof; and

(c)the steps taken by the Govermmentin
thisregard?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b). The all India Manutacturers
Organisation has represented to Govemment
the need fgrexpeditious implemeantaion of the
recommendations of the committee to examine
the Adequacy of Institutional Credittothe Small
Scake Industries Sector and Related Asoects,
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chareidby Shri P.R. Nayak.

(c) In the credit policy announced of 7th
April, 1993, the RCl has announced a special
package of measure forfinancing smallscale
industries, takinginto account the recommen-
dations of the Committee. These include step-
pingupcreditflowto meetthe legitimate require-
ments of the SSisectorinfull duringthe Eighth
Five Year Plan Peri od, simification in the
method oflanding andthe nromsforinventories
andreceivablesfor SS|units wholse fundbased
credit requirements do not exceed Rs. 50lakhs,
creation of an effetive grievance redressec
machinery forthe grievances of the SSI units,
encouraging such of the companies whichmar-
ket the products of the SS! sector by meeting
their geniune credit requirements in full, and
modification inthe definition of potentially viable
SSlunitto arrest sickness inthe SSl sector.

Visakhapatnam Port

7410. SHRI RAMA KRISH NA
KONATHALA Willthe Minister of SURFACE
TRANSPORT be pleasetostate:

(a) whether the cargo handied at
Visakhapatnam Portduring 1992-93 has gone
downoverthe period 1991-92;

(b)ifso. the reasons thereforandthe steps
taken by the Govermmenttoincrease thecargo
handling capacity of the port;

(c) the progress made sofarin respect of
construction of berths which were approved
during 1990-91 and 1991-92;

(d) whether the Government propose to
construct amultipurpose berth atthis port; and

(e) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER) (a): No, Sir.
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(b) Does not arise.

(c)duringtheyears 1990-91 and 1991-92,
three schemes viz. conversion of Jetties J-2 and
J-8into regularberths; Construction of Multi-
purpose berthin the inner harbour, and

Conversion of Jetty J-1into regular quey
berth, were approved.

Conversion of Jetties J-2 and J-3hasbeen
completed and the ancillary works are in
progresses. The work of construction of berthin
theinner harburand conversion of Jetty are in
progress.

(d) an d (e). Feasibility Report for the
construction of amultipurpose berthinthe uter
harbouris under preparation by Visakhapatnam
Port.

[ Translation)

' Opening of Bank Branches in Rural Areas

7411. SHRIRAJENDRKUMAR SHARMA:
Will the Minister of FINANCE be pleased to
state:

(a) the details of the guidelines issued by
the Governmentto the Reserve Bank of Indiafor
opening up branches of the nationalisedbanks
inthe rural areas during the year 1993-94;

(b) whetherbranches of the nationalised
banks are proposedtobe openedduringthe next
financial yearonlyinthose rural areas inrespect
of which survey has already been made by
March31, 1993; and

(c)ifso, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE ANDMINISTEROF STA
TEINTHEMINISTRY OF PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED): (a) to (c).
The Bmach Expansion Policy of Reserve Bank
of India ((RBI) for all areas including rural em-
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~ phasis uponall out efforts toimprove the oper
atioual efficiency, quality of assets andfinancial
strength of banks. As per the extant Bmach
Licensing Policy, while banks cannot close
downbranchesinruralareas, inordertoenable
themto rationalise theirbranch network, ithas
‘been decidedthatshifting of branches may be
effected by banks themselves without prior ap-
proval of RBI subject to complying with the
following norms; (i) both the existing and pro-
posed Centres are within the service block and
series area of the branch, and (i) it should be
ensured that relocated branches would be able
to caterad geusly to the banking needs of the
collages allocated underthe Service Area Ap-

proach.

furtherbanks have been giventhe freedom
to rationallise their existing branch network by
relocating branches, opening of sepcialised
branches, spinning off of business etc. provided
they comply with capital adequacy norms and

prudential accountingstandard, banks are new -

freeto openbreaches atsemi-urban, urbanand
metropolitancenters of heirchoice without RBI's
priorapproval provided they comply with capital
adequacy norms and prudential acceounting
standards.

Nationalised Banksin Madhya Pradesh

7412. SHRISHIVRAJSINGHCHAUHAN:
Will the Minister of FINANCE be pleased to
state: '

(a) the targets fixed for Branch expansion
pragramme of public sector banks during he
Seventh Five Year Plan period in Madhya
Pradesh;

{b) the number of liecinces for opening
hranches of the Regional Rural Banks issuedby
the Reserve Bankof India during the afore said
period; and

(c)the percapitainvestment made by the
commercialbankinthe State as comparedto

national average investmentbythe end of the
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Seveniththe Five YearPlan? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTEROF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Forthe period 1985-90 co-terminus with Sev-
enth Five Year Plan, Reserve Bank of Indiahad
allotted 426 centers to public sector Banks for
openingbranchesinMadhya Pradesh.

(b) Durigthe 1985-90, 219 centres were
allotted to Regional Rural Banks for opening
branchesinMadhya Pradesh

(c) Thepercapitainvestment of Scheduled
Commercial banks (excluding Regional Rural
Banks)inMadhya Pradesh atthe end of Seventh
Five Year Planwas Rs. 222/-ascomparedtothe
national average of Rs. 249/-

[English]
Varieties of Fruits Identified for Exports

7413. MAJ.GEN (RET.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
COMMERCE be please tostate:

(a) whetherthere is amnle seope of export
of fruits from india; '

(b)if so, the variety of fruits identified for
exports;

(c) the quantum of fruits exported during
each of the lost three years, items-wise and
country-wise;

(d) the amount of foreign exchange eamed
therefrom during the above period,;

(e) the share of fruits, produced and ex-
portedfromthe country;

(f) whetherthe Govemmenthavefixedany
targetfor exports during the currentfinancial

year,
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(g) if so, the details thereof; and

(h) the steps being taken by the Govern-
ment for exploring fruit export market in the
world and the results so far achieved in this

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
(a) Yes, Sir.

(b)Mango, grapes, lycheeandbananaetc.
have beenidentified for a special thrust.

(c)and(d). Exports offruitsforthe last three

years were as under.-
Year Qty. (MT) Val
(Rs. Lakhs)
1989-90 38375 ' 3850
1980-91 46849 5238
1991-92 75691 8265

Detailed information is contained in (i)
Foreign Trade Statistics of India (Principal
Commodities & Countries) 1987-88to0 1990-91
andMarch, 1992 and (i) Statistics ofthe Foreign
Trade of India by countries , March, 1991 and
March, 1992 published by Directorate General
of Commercialintelligence & Statistics, Calcutta
which are available in the Parliament Library.

(e) Thelatest production figures available
arefor 1989-90. Duringthatyear, the production
of fruits in the country was estimated at28.23
million Tonnes.

(f)and (g). For 1993-94 an export target of
Rs. 450 crores has beenfixedforfresh fruits and
vegetables. Noseparate targethas beenfixed
for fruits.
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(h) To promote exports of fruits, Agricul-
turaland Processed Food Export Development
Authority (APEDA) has taken various steps
which include market development, product
promotion, guilty up gradation, improvementin
packaging, arrangingbuyer seller meets, par-
ticipation ininternationaltrade fairs etc.

Hand Yarn Scheme

7414. SHRI SOBHANADREESWARA
RAO VEDDE: Willthe Minister of TEXTILES be
pleasetostate:

(a) whetherthe Government have formu-
lated the handyam scheme;

(b)if so, the main features thereof; and

(c)the efforts made by the Govemment to
implementthis scheme?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to(c). Govemmentintroduced a
scheme for supply of hank yam to handloom
weavers at mill-gate prices forimplementation
during the year 1992-93 under the aegis of the
National Handloom Development Corporation
(NHDC). Government re-imburses NI-DC a
subsidy at aflat rate of 2% of the value of yam
supplied under the scheme towards the
transporationexpenses andoverheadsinvolved.

Cooperative Spinning Mills

7415.SHRIPRAKASH V. PATIL: Wilithe
Minister of TEXTILES be pleasedto state:

(a) the number of cooperative spinning
millsinthe country,

(b) the number of spindles installed, cone
winders and reeling frames in each mill;

(c)the amount of share capitalinvested by
the Governmentin each mill; and
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(d)the number of mills beingrunby elected
management?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) There are 122 cooperative spin-
ningmillsinstalledinthecountry.(ason31.12.92)

(b) Theinstalled cooperate spinning mills
have a capacity of 31.14 lakhs spindles. 48
reporting cooperative spinning mills are having

APRIL 30,1993
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234 cone winders andreeling frames. The mill-
wise details are givenbowin the statementiand
1

(c) The State Govemments have invested
an amount of Rs. 4536.76 crores in the 122
installed cooperative spinning millsinthe coun-
try. The mill-wise details are given belowinthe
statementlil.

(d) 50cooperative spinning mills are being
runby elected Board of management.
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7416. DR. D. VENKATESWARA RAO: -

Willthe Minister of COMMERCE bepleasedto
stale: '

(ajwhetherthe Govemment have received
units for a single-window clearance including
- thatofthecustoms;

. (b)ifs0, the details thereof andthe action
- takenbythe Govemmentthereonsofar; and

(c)iha.umwmaismbbe
decided?

ﬁEMSTEROFMRCE(SPﬂ
PW*EREE)'(&Y&.S&

h)aml(c).Aqusmuvedb
makes theofices of Development commission-
ers of EPZs as a one window cleared for cus-
foms maliers aiso. kas notbeen foundpossible
10 accept this suggestion. However, for units
locatedinthe Export processing zones, powers
- have been suitably delegated fo allow most
custom matters to be disposed off within the
Zone. :
[Transiation]
Financial Assistance by Sidbi to industries
inMadhya Pradesh

7417. SHRISHIVRAJSINGH CHAUHAN
- :Will the Minister of FINANCE be pleased to
state:

(a) the number of small scale industries in
Madhya Pradesh to which financial assistance
hasbeen provided by the Small industries De-

velopment Bank of India (SIDBI) duringthelast .

threeyears;
(b) whether small scale industries like

APRIL 30, 1983
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Banicand

(c)itso, the details thereof?

THEMINISTER OF STATE IN THE MIN-
ISTRYOF FINANCE ANDMINISTEROF STA
TEINTHEMINISTRY OF PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED): (a) Theto
otalnumber of units in the SS! Sector assisted
by the Small Industries Development Ban of
india (SIDB! ) under its refinance scheme in
Madhya Pradesh during the last three yearsis
11,369 (b) Yes, Sir. The viable unitsinthe SSI
sector in the brick kiln industry, stone crusher
industyy and match box industry are eligible for
assistance under the refinance scheme.

(b) Yes, Sir. The viable units in the SSI
sector in the brickdkiin industry, stone crusher
asistance under the refinance scheme.

(c) SIDBI has provided assistance of Rs.
2.55crores under its refinance scheme to the
brick-kilnindustry and stone crusher industryin -
the last three years.

’ Mnmww

7418.SHRIN.J. RATHVA: Willthe Minis-
fterof FINANCE be pleasedto state:

(a) the amountof refiance provided by the
National Bank for Agriculture and Rural Devel-
opment (NABARD) underschematic lending to
andcurrentyearsofar;

(b) the details of the funds allocated and
disbursed under the above Scheme to adviasi
dominated areas of Gujarat, duringthe above
period; and

(c)the mnbefofadi‘vasiesbeneﬁted?

THE MN!STER OF STATE IN THE MIN-

ISTRY OF FINANCE ANDMINISTEROF STA
TEINTHEMINISTRY OF PARLIAMENTARY
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_ AFFAIRS (DR. ABRAR AHMED): (a) agency-
wisedisbursementofrefinanceprovidedbythe
National Bankfor Agriculture and Rural Devel-
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. opment (NABARAD) under schematic lending

in Guraatduringthe past 3 years viz. 1990-91
1991-92 and 1992—93is givenbelow:

(Rs. incroers)

Year SCB SLDB RRBs CBs
1890-91 7 /g 7
1991-92 9 8

| 1992-93 12 3 10

SCB: State Cooperative Bank

SLDB: State Land Development Bank
RRB: Regional RuratBanks

CB: Commercial Banks

Thecurrentyearhasjustbegun andsimilar
information willbe avilable only atthe end ofthe
year.

(b)and((c). Theinformationinthemanner
askedforis notgenerated by the data reporting
system.

[English]
Production of Tea in Uttar Pradesh

7419. MAJ GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Will the Minister of
COMMERCE be pleasedtostate:

(a)the status otten producedin Deharadun
incomparisontothe quality of teaatinternational

- and national level and the quantum of the pro- -

duced andthe total quaintly of tea exported from
Dehradunduringeachofthe lastthreeyearsand
. tildate; and

(b) the share of Dehradun tea in such
export?

THEMINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) and {b). Mostof
theteaproducedin Dehradunis greenteaandthe

quality of the tea produced in this region is
medium to good. Quantum of tea producedin
Dehradun, duringthe last 3 yearsis asunder:-

Year Production (Mn kgs)
1990 -0.53

1991* . 0.51

1992* Ol.55
*Estimated

~ Figures of productiontildate are notavail-
able

It may not be possible to identity share of
Dehradunteainoverall exports of tea as inmost
casesteais expo't. dinblendedform.

Rate Contract
7420. SHRI RAMA KRISHNA
KONTAHALA: Willthe Minister ot COMMERCE
bepleasedtostate:

(a)whetherthe Government have delayed
inthefinalisation of rate contractduring 1991-92
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and 1992-93;

(b) if so, the details thereof and the extent
of losses incurred by the government in the
procurement of materials;

(c) whether the Government propose to
appoint a Committee for the lapses in the
finalisation of rate contracts; and

(d) if so, the details thereof andiif not, the
reasonstherefor?-

THEMINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) DGS& Dfinalises
rate contractforalarge number ofitems. Thisis
acontinuous process. Actionis ineterted before
the expiry of current rate contact for finalising
fresh rate contacts according to a fixed time
table. There have beeninstances where fresh
rate contracts could notbefinlisedaccordingto
the time schedule on account of various rea-
sons, most of whichwere beyond the control of
DGS&D, asforexempla, de-control ofthe prices
of essential raw-materiais, change in duty for
various commodities, etc.

(b) during 1991-92, there were 273 Rate
Contracts. Butofthis 118 were finalisedintime
and 15were dropped. Another 23 Rate Contracts
were extended andfinalised during the exten-
sion period. 97 Rate Contracts were finalised
afterexpiry of the Rate Contracts/extended pe-
riod and 20 Rate Contracts, could notbe con-
cluded. during 1992-93 there were 287 Rate
Contracts, outofwhich 17 were dropped. 83Rate
Contracts were concludedintime and 20 Rate
Contracts were finalised during the extended
period. 113 Rate Contracts were finalised
subsequntly and 54 Rate Contracts have not
beenconcluded.

APRIL 30, 1993
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Rate Contractforaparticularitem, the respec-
tive Department/Ministry can make driectpro-
curementundertheir owndelegation of powers.

(c) and (d). No Sir, Individual cases of
delays are looked into and suitable remedial
measures are taken.

Production/ExportofCars
7421. SHRISYED SHAHABUDDIN: Will
the Minister of COMMERCE be pleased to
state:

(a) the model-wise break-up of the cars
exportedduring 1991-92 by destination;

(b) the FDB export price of each model
exportedin Rupees anddollars;

(c) the exdectory price of each of those
modelfordomestic marketin rupees; and

(d) the total production of each of those
modelsduring 1991-92?

THEMINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) A statement is
givenbelow;

(b) Major exporters have not furnished
export prices for tneir care since disclosure of
thisinformation would go againsttheircommer-
cialinterest. However M/s . Hindustan Motors,
Calcutta, have informedthatexport price of their
carsexportedin Hollandwas US $ 48982 andto
United Kingdomwas US $ 3898 per vehicle.

(c)and (d).As perinformation fumishedby
the leading manufacturers of cars, the ex-fac-
tory domestic price and productionin 1991-92 of

Questionof lossdoesnoarise. Ifthereisno  theirmajor models are as under:
Name ofthe company Model Price/ason Production 1991-92
MarutiUdyogLtd. 800std. 1,50,823/July, 1991 76,766
1000std. 3,12,000/Juty, 1991 9119
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Name ofthe company '

Moael Price/ason . Production 1991-92
PremiérAutomobi!e Ltd Padmini 1,47,113/Aug, 1991 21,599

118NE 2,21,833/Aug., 1991 9,306
HindustanMotors Ambassador 1,59,879March 1992 13612

(Petrol)

. Ambassador 1,89,947March 1992
(Diesel)
Contessa 2,73,079March 1992 2,336

Classic

WrittenAmwers n



- APRIL 30, 1993

ol sniunepy

885 elen
- €1 | ehuay
14 uedep
8yLy ey
09s¢ . Arebuny
l day 4 veuan
vel . . @ouely
[ . euebing
9 ueinyg
(514 ysapejbueg
! euisny
18 , elensny
09 0004=> Ayoede) psjquiessy MaN ‘1ed 10j0p 1042€0.8
Amuenp uondssaqg . 8po0

Whitten Answers

33

26-1661 Buunp (asipm Ayoede) suibu3z) sseD 4o yodx3

AN3W3LVLS



% 1 ‘ ysapelfueg
ﬁ 2D 00GL< lou —3@ 20 0001 < >=omam0 Pajquassy ManN 1e)d 10jo0N 1022Fn,
m 040€ eine|sobn o
m 1 day njenuep
=

L ‘H's'sn

L NN
aQ
1) vS day eiuezue |
o
o; 144} eyue us
e
M cl sejleyohes
X.
m cii jebnuog
>

10L€ '~ puejod
: 89 jedan
m [ eiquueN
m ¥E 0200101y

Amuend uonduosag apoYH




WrittenAnswers 388

APRIL 30,1993

367 Written Answers

9 . Hn
0z | Jue us
3 . puejod
' seuddiyd
Si ledeN
3 yemny|
00e © Arebunp
} cmwvm_mcmm

00 000€=> ing D2 005 1 < Aloede) pajquiassy map ‘1eD) 1010
3 | N
8 o ejue] us
S asodebuig
[ puepayieN
ec fedeN

e

10€2E0.8

AwuenD o : uondusseq

8po)




389 WrittenAnswers

WrittenAnswers 390

o\

VAISAKHA 10, 1915 (SAKA)

¢6-1661 S®1090Q

eoInog

Si

@ N <

3

ejue ug

jedsN

) eAuay

99 0052 < Anoeden pajquiassy ‘map ‘JeD) J0JoN
wn

ejue us

redeN

wnibjeg

eujsny

090 00S2=> Ingd 00 005 | < Awdede) pajquiassy ‘MaN ‘sied J0J0
IVN

epue ug

jedan

eisAejepy

00 005 L =>Aoede) (19s81q-1WaS/|9s8I(g) PajquIasSy MaN ‘sieD) J0J0

'sN

10€€€0/8

102€€048

101€E€0.8

Anuenp uondussag

8po)




391 Whitten Answers

[Translation)

Amendmentto Sick Industrial Companies
Act

7422. SHRI SURABHANCS ANUY
SOLANKI: Will the Minister of FINANCY be
pleasedtostate:

(a) whether the Government propose to
further amend the Sick Industrial companies
(Special Provision) Act, 1985 by including
provions of iquidationthereonsothat due amount
canbe paidtoworkers atthe earliestby onetime
settlement;

(b) if so, the action taken by the Govemn-
mentinthis regard; and

(c)ifnot, the reasonstnerciu .

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE ANDMINISTEROF STA
TEINTHEMINISTRY OF PARLIAMENTARY
AFFAIRS(DR.ABRARAHMED): (a) to(c). An
Inter-Ministry Working Group on Industrial Re-
structuring, constutited by the Planning Com-
mission has, inter-alia, recommendedthatthe
Board for Industrial and Financial Reconstruc-
tion (BIFR) should be authorised to pass the
orders forwinding up in cases which are betore
it, asif it were a liquidation court. The recom-
_mendationis under consideration of Govern-
ment

Effect of Dunnel Proposals onOrugs
Industry

SHRI RAJENDRA KUMAR
SHARMA:
SHRISURYANARAIN YADAV:

7423,

Will the Minister of COMMERCE be
pleaseDtostate:

(@)wiiet . .22 Indian drUgs manutactur-
ers are fkely to be affected due to the
implemention of Dunkel proposals;

(b)if so, the facts thereof;

(c) whetherthe Indian drugs manufactur-

APRIL 30, 1993
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ers have submitted any memorandumiin this

regard;
(d) if so, the details thereof; and

(e) the steps taken to protect the Indian
drugsindustry?

THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE):(a) to (c). A State-
mentis attached.

STATEMENT

The Indian Drugs Manufactures Associa-
tion (IDMA) had representedthatthe implemen-
tation of Dunkel proposals would adversely -
affect, inter-alia, research and development.
introduction of nevg:rbgs inthe market, Incen-
tives to manufacture and access to allopathic

drugs.

The Uruguay Round Negotiations aressillin
progress. It is generally recongnised that a
system for protection of intellectual properly
rights is needed as incentive to encontage
innovrtive effort. Atthe sametime, itisneces-
saryto strike a erasable bacome between the
rights grantedtothemandtheir diratuion, sothat
publicinterest needs are served. Governmentis
seekingimprovements inthe Dunkee Textinthe
areaof patentsto meet publicinterestconcems.

Export of Wheat

7424.  SHRIARJUNSINGH YADAV:

SHRIKASHIRAM RANA:

Will the Minister of COMMERCE be
pleasedtostate:

(a) the quantin»®wheat exported during
1992-93 andthearmpsnt a aearedtherefrom; and
(b) the names ot the countries to whom

exported

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTER OF STATE IN THE MINITRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
(a)and(b). 32555tonnes of wheatvaluedatRs.
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887 crores was exported to Cuba, Malaysia,
Nepal, Singapore and Sriinka duringthe period
April-December, 1992

(Source; LGCID&S, Calcutta)

[English}

Setting up of Industries in Foreign
Countries

7425.DR.LAXMINARAYAN PANDEYA:
Willthe Ministerof COMMERCE be pleasedto
state:

VAISAKHA 10, 1915 (SAKA)
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(a)whetherthe somebigindustrial houses
are going to set up industries in foreign coun-
tries; and

(b) if so, the details of these industrial
houses, the type of industries likely to be setup
andthe countriesinwhichthese industries are

proposedtobesetup?

THEMINISTEROF COMMERCE (SHRI
PRANABMUKHERJEE) (a) and (b). A state-
ment giving details of approvals given to ex-
MRTP House since, 1.4.1992 to set up joint
venture industries abroadis givenbelow
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[ Translation}

12.00hrs

SHRI CHHEDI PASWAN (Sasarm) Mr.
Speaker, Sir, two days back the customs offi-
cials at PragatiMdaian container Depot Seized
alarge cache of modern weapons including
rifles and pistls. This weapons came into India
from America and were bookedinthe name of
a Cargo Company. The Custom Officials are
tight-lipped on this seizure. Weapons in thou-
sands were hidden under the staiuless steel
space. Although the matter was immediately
handed overtothe CBlbutiamsorrytosaythat
suchincidents have become common. Whatthe
Government is during to check recurrence of
such things? The Government is losing its
credibility among people. This is a serious
matter because earlier large quaintly of arms
were seizedin Bomby ad no.. inthe capitaltoo.
Therefore, what is the plice and the customs
officials doing? | request the Government to
make astatementonthisissue becauseboththe
security and the integrity of the country are in
gravedanger.

SHRU RAM NAIK (Bombay North): Mr.
Speaker, SirKonkan railway is a very importart
project of the country. Thisrail projectstoRs.
1400 crores for the construction of 670 kms of
rail track is going to benefit the States of
Maharashtra, Goa, Karnataka andKerala. This
will reduce the distance between North and
South by 500 kms. This projects is beingunder-
taken by a separate corporation andthe States
are also giving financial assistance. It was
estimatedthatthe project willbe completed by
October, 1995butthe hon. Prime Minister while
inaugurating the 60 km’s. Stretch between
Mangalore and Udupi on 20th March urgedthat
the project need be completed within four years
by 1994. However, in Goaacontroversy erupted
regarding alignment and the work was stopped
after stay was granted. As a result of stay
naturallythere was astrongreactionin Goa. And
a bandh was organized in Goa in protest. A
delegation from Goaincluding the former Chief

VAISAKHA 10,1915 (SAKA)
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Minister Shrimati Shashikala Kakodkar visited
Delhi. Laterthe leaders of the opposition and
otherleaders visited Delhi. |and S. ShriKapse,
George Fernandess and Sudhir Sawant also
metthe hon. Prime Ministerin this connection
andthe hon. Prime Ministerinformed usthaton
20thMarchitself he gave theinstructionsthatthe
realignment proposal need be examined within
aweek. The hon. Prime Minister alsoinformed
us that he never instructed that the work be
stopped when the matter was brought to his
notice and he was informed about the launching
ofthe agitationtoo. The hon. Prime Ministertold
usthat-

[English)
X “l will give the decision in a couple of days”.
[ Translation]

The assurance was given on 20th April
when we people metthe hon. Prime Minister.

‘ sincethen 10dayshave elapsed and discontent-

mentis brewingin Goaas aresultofit. Iwould
like to know when the work on this project, forthe
welfare of the people ot Goa will start again? |
urge the hon. Prime Minster and the hon..
Minister of Railways to make a statementonit
inthe House because ifthe work on the project
is nottakenupinrighteamestthen itwilinotbe
timely completed and discontentment willin-
crease too. Therefore, | urge the hon. prime
Ministerto make a statement latest by Monday,
it nottoday and orderfor restarting of the work as
was decided earlier.

SHRISUDHIR SAWANT (RAJAPUR): Mr.
Speaker, Sir, | agree with the views of Shri Ram
Naik. Atthe time of starting the work on the
Konkan Railway, proposal on alignment was
agreed upon by allthe concernedparties. The
persons whose land was tobe acquirtedforthe
Konkan Railway also gave their consent and
receivedthe compensationtoo. Therefore, after
three years the stopping of work is difficult to
understand. The hon. Prime Minister gave an
assurance too in this regard and the work is



399 Whitten Answers

goingonasperschedule. Therefore, lurgethe
hon. Prime Minister and the Government to
immediately give adecisioninthis regard.

SHRI RABI RAY (KENDRAPADA): Mr.
Speaker, Sir, | would like to raise a veryimpor-
tantnationalissue. A conference ofthe organi-
zation of Islamic countries was recently orga-
nizedfor2-3daysin Karachi. lamsurprisedthat
for 3 days continuously anti India propaganda
was goingon atthe conference. Theconference
was organised by the country’s Government
andwas attended by the representatives of 51
countries. Howeverneitherthe Parliamentnor
the people of Indiaare aware of the proceedings
oftheconference. The propagandawasstarted
by the countries hostile to India, on behalf of
Pakistan, though Fact Finding Commission. |
would like to know the steps India did take to
counterthispropaganda. Infactthe conference
concludedyesterday. This veryorganisationis
tryingtolinkthe issue of the violation of human
rightts in Kashmirwith the issue of violation of
human rightsin Bosin andthe people of Pales-
tine. Aparallelis soughttobe drawn withthe
curbing ofthe rights of the minorities of the latter.
Allofus do agree that Kashmiris anintegralpart
of India. However, no such publicity orpropa-
gandais beingmade by the Govermment. The
Govemmentmusttake the Parliamentinto con-
fidence onthisissue. |amhappytosaythat CIA
of USA is zeroing in on declaring Pakistan a
terrorist state. the Chiefof CIA, Visika says that

[English]

“Pakistan has supportedthe Kashmiriand
Sikh groups which have been waging along
ruinginsurgency against India’é Central Gov-
emment. The Kashmiris and Sikhs have found
the safe is landin Pakistan™.

[Transiation)

Infact Pakistan instead of replyingto the
allegations is using the I0C platform for anti-
India Propaganda. We also fail to see any
reasonthatwhythe Govemmentofindiais silent

APRIL 30, 1993
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onthis score. Why is the Government not re-
sponding to the anti-India propaganda on the
Kashmirissue atintemational level? Therefore,
thoughyou, | urgethe Governmentto make a
statement giving details of the recently con-
cluded conference of the OIC. intemational
platform could be used by India to counterthe
misinformation campaign against the country
andthe steps USA is going to take to declare
Pakistan a terrorist state. We feel that the
Govemmentof Indiais notusingitatall. There-
fore, | urge the Union Government to make a
comprehensive statementonthisissue. (Inter-

ruptions)

SHRI HARI KISHORE SINGH
(SHEOHAR): |  wouldlike to knowfromthe
hon. Minister of Parliamentary Affairs thatwhen
w:lltheGovemmemreplytothematterralsedby
Shri Rabi Ray. (Interruptions)

[English]

SHRISARAT CHANDRAPATTANAYAK
(Bolangir): Mr. Speaker, Sir, itis reportedin the
Indian Expresstodaythatin Bolangir, kalahandi
and Koraput districts of Orissa children are
being sold. This is the picture which has ap-.
pearedinthe paper.

MR. SPEAKER: Youare notexpectedto
exhibitthe pictures.

SHRISARAT CHANDRA PATTANAYAK:
Sir, | had received a letter from them. | had
personally visitedthatparticular village. | asked
that person and he had given me a written
documentalso that he had sold his daughterfor
Rs.500/-

Sir.1am gratefulto our hon. Prime Minis-
ter. He has visited that area and he has given
Rs.80crores tothe Onssa Govemment. Butthe
state Governmentis always claimingthat they
have to get maximum drought aid from the
Central Government. Whenthe Central Gov-
ernment is providing funds to the state
Govermnetmn, |amvery somrytosay thatthe state
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administrationis doing nothingthere. Theyare
knowingly neglecting Bolangir, kalahandi,
Phulbani, Koraput and otherbackward districts
of Orissa. Though you, | would request the
Government to give some instructions tothe
state Governmentthatthe estate administration
shouldlookintothe problems ofthatareaand it
shouldtake care of allthe developmentworks of
thatarea. X

Now-a-daysitis acommonissuein Orissa
that people are coming and forfeiting their chil-
drenformeagersums of Rs.20/- and Rs.100/-.
thisis the pity there. Thisis notonly the prestige
of Bolangir, Kalahandiand Korapur districts of
Orissa, butthis is the prestige of this nation that
inweekly markets, like vegetables childrenare
being sold. the mother is selling her son and
daughter for only Rs.50/- v Rs. 100/-. ltisa
shamefulincident. Thatiswhyyou have uttered
inthe house that an all party committee should
visitthatarea. | would request thatan allparty
committee should visit that area immediately
and the Central Government should give in-
structionsto the state Govemmentthatthe funds
which have been allotted by the hon. Prime
Minister should notbe misutifised andshouldbe
utilized for relief works inthose districts.
[Translation}

SHRI NITISH KUMAR (BARH): Mr.
Speaker, Sir, what happenedtothe Parliamen-
tarydelegation?

MHK. SPEAKER: ltappears tomethatyou
wantedthe delegationtovisitthe affectedplace,
evaluate the situation there and notonly apprise
the Govenmentofthe same but alsosuggest the
measures to provide financial assistance. But
beforethat, the hon. Prime Ministerwentthere
andannoynceda financial aid of about Rs. 100
crores to Madhya Pradesh, Rs. 80 crore to
Orissa and Rs. 180 crore to Bihar. You may
please advisethe concemed state Government

to make a proper utilization of that money.

(Interruptions)

SHRI MOHD. ALl ASHRAF FATMI
(DARBHANGA): Mr. Speaker, Sir,lwouldlike
toraise aquestion related toMadhya Pradesh

~
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inthe House. Thereis nodoubtthatincidents of
suppression and exploitation of the people ot
backward classes, Dalits and minorities dotake
place most frequently in daily life all over the
country and most of these go even unnoticed.
Since there is no state Governmentin Mahus
Pradesh at present | would like to raise the
matterto this effectinthe House. The president
of the Madhya Pradeh unit of our party Shri
Lakshminarayan Yadav wrote aletterandin-
formedmethatalotof hue and cry was raised
onasmallissuein a village named Kormass
Vidishin Madhya Pradesh andthe local police
instigated rather than suppressing it. Mr.
Speaker, Sir, there is a specific area in that
village from where procession was taken forc-
ibly, thaughitis prohibited there. Whenthere
was aconflictoverthe matter, t-e SDO of that
area collected a few police constables and
attackedthe village. About 33 persons were
ifjured inthe incident and a similar number of
themwere takeninto custody. it was onesided
action. (/Interruptions)

Mr. Speaker, Sir, the police took away
eventhe money collectedfor the construction of
themosque. Theydidnotspare eventhemoney
kept for the marriage of young girls in their
homes. Mr. Speaker, Sir, today the state is
under Presidents rule. | would like the central
Govemmentto investigate the matterandtake
stringent measures so that such atrocities are
not committed therein future. | would like the
Governmenttotake notice ofthe matterand act
accordingly withimmediate effect.

SHRI BHUBANESHWAR PRASAD
MEHTA (HAZARIBAGH): Mr. Speaker. Sir. |
wouldlike to draw the attention of the Govern-
menttothe matterregardingcoalminesinBihar.
Labourersinthousands arebeingkilled there
duetotheillegalminingofcoal. About300trucks
ofcoalis smuggledout. Alithisis beigdene with.
the connivance of poitce andthe officials of COal
India Ltd. Recently, about 50 laboureres died
when a colliery submerged under water in
Hazaribaghhdistricton April21. Butneitherthe
police northe management of Coal india Ltdtook
any measures to extricate the labourers en-
trapped there. The matter has already been
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taken up withthe officers of Coal India, SP and
DM of the area and the officers of CCL, butthey
aretryingto hush-upthe matter. Foulsmellhas
started coming out of the dead bodies. Another
mine had also sunk atthe same place in Janu-
ary,andthatincidentclaimed S0lives oflabourers.
Alithese deaths are taking placejust due tothe
illegal miningcoal, butthere is nonetocheckits
illegal proactive. CoalMafia andpoliceconvine
to hush-up the matter and the dead bodies are
disposed offillegally.

Mr. Speaker, Sir, the Govemment should
take an immediate action to check the illegal
miningofcoal. |wouldlike tosubmitthat such
a practice is prevalent only at those places
where mining has notbeen done afterthe Gov-
ernment national mines. Property worth mil-
lions of rupees is being looted and the State
Govemmentand Central Government are suf-
feringlosses of crees of rupees. | wouldlikethe
Govemmentto getthis matterinvestigated by
CBl and the work of coal mining be resumed
there. | would provide opportunities of employ-
ment to the poor peopie and help the Central
Governmenttoearnrevenue. Thisis myonly
submissiontothe Government.

MR. SPEAKER: ifeelthatthe House wish
to have aserious discussiononthe agricultural

demands. Therefore, letthe ZeroHouractivities
befinished here.

Now papers to be laid.

ShriPranab Mukherjee.

PAPERS LAIDONTHE TABLE
Audit Reportonthe General Fund
Accounts ofthe Coffee Board for the year
1991-92 and Statement showing reasons
for delayin laying these papers
12.16hrs.
[English

THE MINISTER OF COMMERCE'S
(SHRIPRANABMUKHERJEE ): Ibegtolayon
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the Table—

(1) Acopy of the Audit Report (Hindi and
English versions)onthe Generalfund Accounts
ofthe Coffee Boardforthe year 1991—92.

(2) Astatement (Hindi and English ver-
sions ) showing reasons for detay in laying the
papermentionedat (1) above.

(Placedinlibrary, seeNoLT—3974/93)

Uttar Predesh Motor Vehicles (Fifty —
Fourth Amendment) Rule 1989and
Statement showing reasons for delayin

layingthese papers.

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): Ibegtolayonthe Table

(1) A copy of the Uttar Pradesh Motor
Vechicles (Fifty Fourth Amendment ) Rules
1989 (Hindi and English versions) publishedin
NotificationNo. 1286 — T/xxx4 54Km—88In
Uttar Pradesh Gazette dated the Ist April, 1989,
under sub—section (3) of section 133 of the
Motor Vehicles Act, 1939 read with clause (c)
(iv) ofthe Proclamation datedthe 6th December,
1992issued by the Presidentin relationtothe
State of Uttar Pradesh.

(2) A statement (Hindi and Engilish ver-
sions) showing reasons fordelay inlaying the
papermentionedat (1) above.

[Placedin LibraryseeNoLT—3975/93]

Annual Report of the Exportinspec-
tion Council and Export—Inspection
agencies forthe ear 1991 —92 along with
audited Accounts; Annual Reportand
Review on the working of indian Institute
of Foreign Trade, New Defhi for the year
1991-092etc.

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
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COMMERCE (SHRi K. KAMALUDDIN
AHMED) : ibegtolayonthe I'able

(1) Acopy ofthe Annual Report (Hindiand
Englishversions) of the Export inspection Coun-
ctland ExportInspection Agencies (Volume —
1) for the year 1991-92, alongwith Audited
Accounts.

(2) A statement (Hindi and Engiish ver-
sions) showingreasons fordelay inlayingthe
papermentionedat (1) above.

. [Placeinlibrary. See No. LT —3976/93[

(3) (i) Acopy ofthe Annual Report (Hindi
and English versions) of the Indian
Institute of foreign Trade, New Delhi,
for the year 1991 — 92 along with
Audited Accounts.

(i), A copy of the Reviews (Hindi and
Englishversions) by the Govemment
onthe working of the Indian Institute of
foreign Trade, New Delhi. forthe Year
1991—92.

(4) A statement (Hindiand English ver-
sions) showing reasons fordelay ini laying the
papers mentionedat (3) above.

[Placedinlibrary. See No LT —3977/93]

Reports of C&AG of India under
Article 151 (1) ofthe Constitution; Notifi-
cations under Banking Companies Act,
1970etc.

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY ): Ibeglay
onthe Table—

(1) A copy each of the following reports
(Hindi and English versions) under article 151
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(1) of the constitution: —

(i) Report ofthe Comptrollerand Auditor
General of India—Union government
(No.30f 1993)forthe yearendedthe
31stMarch, 1992 (Delhi Administra-
tion).

[Placedinlibrary. See NoLT —3978/93]

(i)  Reportofthe Comptrollerand auditor
General of India — Union Govern-
mént (No. 5 of 1993) for the year
endedthe 31stMarch 1992 (Revenue
Receipts— Direct Taxes).

[Placedinlibrary. See No. LT —3979/93]

(i) Reportofthe Comptroller and Auditor
. Generalcfindia—(No 120t 1393 )for
the yearendedthe 31stMarch, 1992
—nMunicipal Corporation of Dethiand

New DelhiMunicipal Committee.

[Placedinlibrary. See No LT —3980/93]

(iv) Reportof the Comptroller and Audi-
tor General of india— Union Govem-
ment (No. 13 of 1993) for the year
ended the 31at March, 1992 (Rev-
enue Receipts — Indirect Taxes) —
Scheme of Rewardstoinformers and
governmentservants.

[PlacedinLibrary. See No.LT —3981/93]

(2) Acopy each of the following Notifica-
tions (Hindiand English versions) under sub—
section (4) of section 19 of the Banking Compa-
nies (Acquisition and Transfer of Undertakings)
Act, 1970:—

(i) = TheUCO Bank Office Employees'
(conduct) (Amendment) Regulations,
1992 Published in Notification No.
OCRI/1992in Gazette of India dated

* The Annual Report (Volume —!) was laid on the Table on the 23rd December, 1992.



407 PapersLaid
[Sh. M. V. Chandrashekhara Murthy}

the 16thJanuary, 1993.
[Placedinlibrary See No LT — 3982/93)
(i)  TheBankofindiaofficer Employees’
Conduct) (Amendment) Regulations,
1992 Publishedin Notification No. P/

IL/92/1776 in Gazette of India dated
the 16thJanuary, 1993.

[Placedinlibrary. SeeNo.LT —3983/93)
.

(3) A copy of the Vijay Bank Officer Em-
ployees’ (Conduct) (Amendment) Regulations,
1992 (Hindiand English versions) publishedin
Notification No. 4831 in Gazette of Indiadated
the 6th February, 1993, under sub—section (4)of
section 19 ofthe Banking companies (Acquisi-
tionandtransfer ot Undertakings) Act, 1980.

[Placedinlibrary. See No. LT —3984/93)

(4) Acopy ot the Securities and Exchange
Board of India (Appealto the Central Govern-
ment) Rules, 1993 (Hindiand Engtish versions)
" publishedin NotificationNo. C. S. R., 362 (E)
Gazetteof Indiadatedthe 2nd April, 1993, under
section 31 ofthe Securities and Exchange Board
of India Act, 1992.

{Placedinlibrary. See NoLT __3985/93]

(5) Acopy the Coinage (Standard weight
and Remedy of commemorative Coins of Ten
Rupees, Five Rupees and One Rupee contain-
ing Copper Seventy —Five percent and Nickel
Twentyfive percent coined on the occasion of
89th Inter Parliamentary Union Conference)
rules, 1993 (Hindiand English versions) pub-
lished in Notification No. G. S. R. 368 (E) in
Gazette of India dated the 6th Aprii, 1993 under
sub—section (3) of section 21 ofthe Coinage
Act, 1906.

[Placedinlibrary. See No LT —3986/93]
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(6) A statement (Hindi and English ver-
sions) onthe Fourth and Fifth Instalments of
Market Loansissuedby Central Governmentin
February, 1993.

[Placedinlibrary See No.LT—3987/93]

MESSAGES FROM RAJYA SABHA
12.17hrs.
[English}

Secretary— General: Sir, lhaveto report
thefollowing messages received fromthe sec-
retary— Generalof Rajya Sabha:

(i) In accordance withthe provisions of rule
111 of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, | am
directedto enclose acopy of the Code of
Criminal Procedure (Amendment) Bill,
1993, whichhas beenpassedbythe Rajya
Sabha 2t its sitting held on the 28th April,
1993.

(ii) Inaccordance withthe provisions of rule
111 of the Rules of Frocedure and Conduct
of Business in the Rajya Sabha, | am
directedto enclose acopy of the terronist
and Disruptive Activities (Prevention)
Amendment Bill, 1993, which has been
passed by the Rajya Sabha at its sitting
held onthe 28th April. 1993.

In accordance with the provisions of ruie
111 of the rules of Procedure and Conduct
of Business in the Rajya Sabha, | am
directedto enclose a copy of the Central
Laws (Extensionto Arunachal Pradesh)
Bill, 1993, which has been passedby the
Rajya Sabha atits sitting held on the 28th
April, 1993.

(rit)

inaccordance with the provisions of rule
111 ofthe Rules of Procedure and Conduct
of Business in the Rajya Sabha, | am

(iv)



409 Estimates Committee Reports VAISAKHA 10, 1915 (SAKA)

directedto enclose acopy of the Criminal
Law (Amendment) Bill, 1993, whichhas
been passed by the Rajya Sabha at its
sitting held onthe 28th April, 1993.

12.171/2hrs.

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY GENERAL : Sir, |layon
the Table four Bills as passed by Rajya Sabha
onthe 28th April, 1993:—

1. The Code of Criminal Procedure
(Amendment) Bill, 1993.

2 The Terrorist and Jisruplive Activi-
ties (prevention) Amsrdment B, 199G.

3 The Central Laws (Extension to
Arunachal Pradesh) Bill, 1993.

4 The Criminal Law (amendment) Bill,
1993.

12.18hrs.
ESTIMATES COMMITTEE
Thirtiethand Thirty—first Reports
(Englishi

SHRI MANORANJAN BHAKTA (
Andaman & Nicobar Islands) : | beg to present
the following Reports of the Estimates Commit-
tee(1992—93):

(1)  Thritieth Reportof Estimates Commit-
tee relating to Ministry of Rural Develop-
ment—Jawahar Rozagar Youjanaalong
with the Minutes Part— |l relating three
fo.

(2)  Thirty—first Report of Estimates Com-
mittee on Ministry of Home affairs —

COPUReports 410
System of administration in Unjonterri-
tories along with Minutes Part—l}

12.1812
[English]
PUBLiCAccoums COMMITTEE
Fifty —firstand Fifty —second reports

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Ibegto present the following Re-
ports (Hindi and English versions ) of the Public
Accounts Committee: ’

(1) Fifty first Report on excesses over
- Votedgrants and Charged Appropria-
tions (1989—90)and - Action
Taken on 19th Report of Public Ac-
counts Committee (10th Lok Sabha).

(2) Fifty — second Report on Sustems
Appraisal— Purchase of properties of
the Govemment.

12.19hrs.
{Enghishi

COMMITTEE ON PUBLICUNDER-
TAKINGS

(1) Fifteenth, Sixteenth, Seven-
teenth, Eighteenth, Nineteenth, Twentieth,
Twenty —First, twenty—second and
Twenty— third Reports and Minute.

SHRIBASUDEB ACHARIA (Bankura): |
begtopresentthefollowing Reports andMinutes
(Hindi and English versions) of the Commiittee
on Public Undertakings :

(1) Fifteenth Report on action Taken by
Govemment on the recommendations
containedintheirsixth Report(Tenth Lok
sabha)on National Mineral Development
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corporation Limited.

(2) Sixteenth Reporton Actiontaken by Gov-
ernmenton the recommendations con-
tainedintheirfirstreport (tenth lok Sabha
) on steel Authority of India Limited —
Import of defective billets.

(3) seventeenth reportage on Disposalof scrap
of Public Undertakings through Metal
Scrap Trading Corporation Limited other
public undertakings and Minutes of the
sittings ofthe Committee relatingthereto.

(4) Eighteenth Reportonindian Petrochemi-
cals Corporation Limited and Minutes of
the Sittings of the Committee relating
thereto.

(5) Nineteenth Reporton Industrial Develop-
ment Bank of Indiaand Minutes of these
sittings ofthe Committee relating thereto.

(6) Twentieth Report on Action Taken by
Government on the recommendations
contained in their Fifty — sixth Report
(Eighth Lok Sabha) on Oil & natural gas
Commission—Unduebenefitof Rs.5.10
croresto acontractor.

(7) Twenty —first Reports on Actiontaken by
Government on the recommendations
containedintheir Second Report (Tenth
Lok Sabha) on Engineering Projects (In-
dia) Limited — Loss in execution of For-
eign Projects.

(8) Twenty—second Reporton Delhi Transport
Corporationincludingcomparative analy-
sis of transportin Metropolitan Cities and
Minutes of the sittings of the Committee
relatingthereto.

(9) Twenty—third Report on State Trading
Corporation of India Limited —import of
Newsprint and Minutes of the sittings of
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SHRI BASUDEBACHARIA (Bankura): —
Sir, Ibegstolay on the Table the Minutes (Hindi
and English Versions ) of the sittings of the
Committee on Public Undertakings relating to
Proceduraland Miscellaneous Matters.

12.201/2hrs.
[English]

COMMITTEE ON THEWELFARE OF
SCHEDULEDCASTSAND SCHEDULED
TRIBELS

Action Taken Reports and Minutes

SHRIK. PRADHANI (Nowrangpur): Sir, |
beg to present a copy each of the following
Reports and Minutes of the Sittings relating to
Twenty—second Reportofthe Committee onthe
welfare of Scheduled Castes and Scheduled
Tribes:

(1) Seventeenth Report on Ministry of Com-
merce (Deptt. of Commerce) — Action
takenby Govemmentonthe recommen-
dations containedinthe Eighth Report of
the Committee onthe Welfare of Sched-
uledcastesand Scheduledtribes (Tenth
Lok Sabha) on the Ministry of Com-
merce (Deptt. of Commerce}—reserva-
tions for the employment of Scheduled
Castes and Scheduled Tribes in Miner-
als and Metals Trading Corporation of
IndialLtd :

(2) Eighteenth Report on Ministry of Welfare
—Action Taken by Governmenton the
recommendations containedinthe Se .
enth Report (10th Lok Sabha) of the
Committee onthe Welfare of Scheduled
Castes and Sechduled Tribes Finance
and Development Corporation (NSFDC)

(3) Twenty —second Report on Working of
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Integrated Tribal Development Projects
inBihar.

(4) Reporton Study Tour of Study Group | of
the Committee onthe Welfare of Sched-
uledCasles and Scheduledtribes onits
visitto Bombay and Aurangabad during
October, 1992.

(5) Reportof Study Tour of Study Group Il of
the Committee on the welfare of Sched-
uled Castes and Scheduled Tribesonits
visitto Bhopal, Bombay, Vadodaraand
Ahmedabad during February, 1993.

12.21hrs.
[English}

STANDING COMMITTEE ON COM-
MUNICATIONS

First Report

KUMARI VIMLA VERMA (Seoni) : Sir, |
begto presentthe First Report (Hindiand En-
glish versions) of the Standing Committee on
CommunicationsonDemandsforGrants (1993—
94) of the Ministry of Communications including
(i) Postal Services and (i) Telecommunication
Services.

12.211/2hrs.
[English)

STANDING COMMITTEE ONFOOD,
CIVILSUPPLIES, CONSUMERAFFAIRS
AND PUBLICDISTRIBUTION

First Reportand Minutes

SHRIRAMKAPSE (Thane): Sir, Ibegto
present the First Report of the Committee on
Food. Civil Supplies, Consumer Affairs and
Public Distribution ot Demands for Grants 1993—-
94 of Ministry of Civil Supplies, Consumer
Affairs and Public Distribution — Public Distri-
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facilities
bution System andMinutes ofthe Sittings of the
Committee relatingthereto.
12.22hrs.

STANDING COMMITTEE ONLABOUR
ANDWELFARE

First Report
[English]

SHRIMATI CHANDRA PRABHA Urs
(Mysore): Sir, | begto present the First Report
(Hindi and English versions) of the Standing
Committee on Labourand Welfare on Demands
for Grants (1993—294) of the Ministry of Welfare.

MR. SPEAKER : All the Chairmen and
Members of the Committees should be con-
gratulatedfor givingthe reports.

12.221/2hrs.

STANDING COMMITTEE ONTRANS-
PORT AND TOURISM

First Report
[ Translation)

PROF. PREM DHUMAL (HAMIRPUR):
Sir, Ibegto Lay on the table First Report (Hindi
and English Version) of the Standing Commit-
tee of Transport and tourism on Demands for
Grants (1993—94) of the Department of Tour-
ism.

12.23hrs.
PETITION RE: PROVIDING VARIOUS
FACILITIESTORAILWAY COMMUTERS
OF THE AREA.
[English]

SHRIANNA JOSHI (Pune): Sir, I beg to
present a petition signed by Shri Gyan Chand
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Jain, Shri ShivrajBang and the Railway com-
muters of | chalkaranji, District Kothapur
(Maharashtra), for providing various faciities to
the Railway commuters of the area.

12.24 hrs.
BUSINESS OF THE HOUSE
[English}

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF
PALIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) : With your pesmis-
sion, Sir, I ise to announce that Govemment
Business during the week commencing 3rd
May, 1993, will consist of :—

1. Consideration of any item of Govem-
ment Business carried over from
today’s Order Paper.

2 Submissiontothe Vote of the House
outstanding Demands for grants in
respect of Budget(General) for 1983—
94 at 3. 00 p.m. on Monday May 3,
1993,

3 introduction, consideration and pass-
ing of the Appropriation (No.2) Bill,
1993,

{4)  Consideration andpassingof.—

(@) ThefinanceBill, 1993.

(b) The salary, Allowances and pen-
sion of Members of Parliament
(Amendment) Bill, 1993.

(c) The Code of Criminal Procedure
(Amendment) Bill, 1993 as passed
by Rajya Sabha.

(d) The Terrorists and Disruptive Ac-
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_ livities (Prevention) Amendment

Bil, 1993 aspassedbyRajyaSabha.

(e) The Employment of Manual Scav-

engers and Construction of Dry
Latrins (Prohibitions) Bill, 1993.

SHRI RAM NAIK (Bombay North) : The
following items may be included in the next
week'sagenda. —

1.  Debateonchain of bomb—blace:
Mumbai (Bombay)onthe 12thMarch
and actiontakenproposediobetaken
againstthe culprits.

2 Discussionontwo motons for moai-
fications of notifications pertainingto
railway Passengers amendment

Iwantto make one suggestion. in the Ninth
andTenth Lok Sabha, there hasbeenno discus-
sion at all on such modifications. | would urge
that some time istaken out, at least this time, for

Sir, there is one more point. itis aboutthe
made the statement. it has been made appli-
cable. But, sofar, the Notification has notbeen
issued. We should have an opportunity to dis-
cussthat alsobecause that is equally important.

MR. SPEAKER : We will consider itin the
Business Advisory Cominittee if itis possible.
Thetime should be available.

SHRI RAM NAIK : itshouldbe laid on the
Tabie of the House.

[ Transiation]

SHRISATYANARAYAN JATIYA (Ujjain)
: Thefollowing items may be include in the next
week’s agenda :

1. Regarding the need to attach extra
coaches intrains for general category
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of passengers andMST pass holders
andrestore the status of superfasttraing
- to Express trains to provide relief to
pubiic.

immediate steps tobe'taken to restore
thetelephonefacifities andto withdraw
theproposedincreaseintelephonetar-
ift and toimprove the telephone ser-
vice.

SHRI SANTOSH KUWR GANGWAR

(Bareilly) : The following items may please be
includedinthe nextweek's agenda.

1.

The Govemment's declarationbemade
inthis session for setting up sugar mills
at 17 places of Uttar Predesh (theinfor-
mation about which has already been
provided a year ago)

Theneedtoconstruct an overbridge at
chrupie and Marhinath in Bareilly, the
places fromwhere the Trains of North-
em Railways and North Eastern Raii-
ways pass from the point of view of
transport facility.

{Englishj

PROF. PREM DHUMA (Hamirpur) : Sir, the
foliowing items may be included in the next

wesk'sagenda —

1
i

Regarding use of 20 per centfruitjuice
in cold drinks sc thatthe farmers/truit
growers getgoodprice for theirproduce
and the consumers get useful cold
dririks.

Steps to be taken to remcve the
anomoliesinthe one—time—increasein
Pension of the Ex—Servicemen.

SHRISUDHIR GIRI{Contali) : Sir, | request
thatthe following items may kindly be included
_inthe nextweek’s agenda:—

1.

The sait industry and the workers en-
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gagedtherein— Theirconditions of ser-
vice andemoluments —needbe dis-
cussedin view of the fall in salt produc-
tion and distress of the workers.

Stepsto expedite the construction ofthe
new railline from Dighato Tamiukin the
South Eastem Rajlway Division in west
Bengal.

[Transiation)

SHRIRAM PUJAN PATEL (PHULPUR)

: The following tems may pleasebe includedin
the nextweelk’s agenda :

1.

Stepstobe taksn io setup asugar mill
atsome approp-iate place in Phulpur,
chail and Allahabad constituencies of
Allahabadforthe all round development
ofthefarmers and agricutturallabourers.

SHRINITISH KUMAR (Barh): Theiollow-
ingitems may be includedin the next week's

agendx:

1.

The needtostartatrain service onthe
route of Fatuhe under Danapur Divisior
in Eastem Railways.

2.the need to extend Bakhti arpur-—Rajgir

branchline under Danapur Divisionin
Eastem Railwaysto Gaya soontocom-
plete the Buddisht circuit

PROF RASA SINGH RAWAT (Ajmir) -

The following items may please be includedin
thenextweek's agenda:

1.

ad to set up a powertul TV
powerin Ajmir city as perthe earlier
declaration and decisiontforthe sake
oflakhs of TV Viewers.

The needtoextendthe Agra— Jaipur
Superfast Train upto Ajmer to facili-
tate the lakhs of passengers goingto
and coming from Ajmar.
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SHRIJAGAT VIR SINGHDRONA (Kanpur)
: Thelollowingitems may please beincludedin
thenextweek’s agenda.

1. Needtofind outa solutionto the prob-
lemsfacedby labourers andtoremove
unemployment being created By the
closure of textile mills and other big
industrial units, One afterthe otherinthe
industrial city of Kanpur inUttar Predesh.

12.28 hrs.
[English}

DEMANDS FOR GRANTS (GENERAL),
196—94

MINISTRY CFAGRICULTURE
MR. SPEAKER: The House willnow take
updiscussion and votingon Demand Nos. ito 4

relating to the Ministry of Agriculture.

Hon. Members presentinthe House whose
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cut motions to the Demands for Grants have
been circulated may, ifthey desire to move their
cut motion, send slips to the Table within 15
minutes indicating the serial numbers of the cut
motions they would like to move. Those cut
motions only will be treated as moved.

A list showing the serial numbers of cut
motions moved will be put up on the Notice
Board shortly. Incase any Member finds any
discrepancy inthe list, he may kindly bringitto
the notice of the Officer at the Table without
delay.

MotionMoved

“Thatthe respective sums notexceeding
the amounts on Revenue Accountand Capital
Accountshowninthe fourth columnifthe Order
Paper be granted to the President, out of the
Consolidated Fund of India, to complete the
sums necessary to defray the charges that will
come in course of payment during the year
endingthe 31stday of March, 1994, inrespect
ofthe heads of demands enteredinthe second
column thereof against Demand Nos. 1to 4
relating to the Ministry of Agriculture™.

Demands for Grants- 1993-94 in respect of the Ministry of Agriculture submittedto the

vote of Lok Sabha
No. of Name of Amountof Demandfor AmountofDemand
Demand  Demand Grants on Account voted for Grants submitted
by the House on30thMarch, 1993  tothe vote of the House
RevenueRs. CapitalRs. RevenueRs. Capital Rs.
1 2 4
Ministry of Argriculture
1 Agriculture 213,93,00,000 226,00,000 1113,37,00,000 12,49,00,000

2 OtherServicesof Dept
of Agri. & Cooperation

3 DepartmentofAgri.
Researchand
Education 71,67,00,000

4 Departmentof Animal

Husbandary & Dairying  61.46,00,000 29,10,00,000

36,21,00,000 34,35.00,000

188,48,00,000 171,72,00,000

358,33,00,000 —

307,56,00,000 145,52,00,000
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MR.SPEAKER :Before | requestthe hon.
Member Shri Rajveer Singh to initiate the de-
bate, | would like to bring to the notice of the
House thatthe Agriculture Minister was expect-
ingthatthis Demandwouldcome upfordiscus-
siononMonday. He had some special program
to attend and he sought my permission and |
have given the permission. The State Minister
will be sitting here andtaking notes. And | hope
thatthe written statement willbe made available
tothe Minister and he will go through that.

SHRIJITENDRANATH DAS (Jalpaiguri)
:Ibegtomove :—

“Thatthe demandunderthe Head Agricul-
turebereducedtoRe. 1.”

/Failuretoreject Double proposals which
suggestremoval of subsidies and supportprices
foragricultural produce./(39)

/ Failure to provide more funds forimple-
menting crop Insurance Scheme. /(40)

“Thatthe demandunderthe Head Agricul-
ture be reduced by Rs. 100.”

/Needtoprovide fertilizer free of cost tothe
smail. marginal and poor farmers./(65)

/Needto produce more oilseeds. /(66)

'Needto provide pensiontoold farmers. /
(67)
/Needto providefundsfortreeandmodem

medical {reatmentto poorfarmers./(68)

“Thatthe demandunderthe Head Depan-
mentof Agricu'ture Research and Educationbe
reducedbyRs. 100"

/Needto establish a Palm Qil Research
Centre at Jalpaiguriin West Bengal/ (83)

“Thatthe demandunderthe Head Depart-
ment of Animal Husbandry and Daring be re-
ducedbyRs. 100."

/Needtoprovide more funds for the devel-
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opment of animal husbandry./(88)

“Thatthe demand underthe Head Agricul-
turebe ReducedtoRe. 1.“

/ Failure to supply seeds to farmers in
scheduledtime./105)

/Failure to declare supportprice of jute in
duetime./(106)

/Failure to supply fertilizer to farmers at
cheaprates..(107)

/Failure to protect farmer from very low
price of their agricultural products./
(108)

‘“Thatthe demandunderthe Head Agricul-
ture be reduced by Rs. 100.”

/Needtoincreasethe support price of jute.
£111)

/Needto supply fertilisers to farmersfree
ofcost./{112)

/Needtoprotectthe smailfarmers frombeg
landlords./(113)

/Needto declare the support price of jute
before the raw jute comes inthe rawjute market.
(114)

/Needtointroduce old—age farmers pen-
sion./(115)

SHRISAIFUDDIN CHOUDHURY (Katwa)
:Ibegtomove:—

“Thatthe demandunderthe Head Agricul-
ture be reducedtoRe. 1.” '

/ Failure to take effective stepsto prevent
possible harmful effects of Dunkelproposals on

Indian Agriculture. (43)

/Failureto guarantee remunerative prices
tothefarmersfortheiragriculturalproduce. /(59)



423 Demanas forGrants (Gen. .
SHRIBASUDEBACHARIA (Bankura} ‘!
begtomove:—

“Thatthe demand underthe Head Agricut-
turebereducedtoRe. 1.

/Failuretoundertake LabtoLand’ scheme.
/(60)

/ Failure to declare support price for raw
jute./(61)

/ Failure to reject Kunkel proposals which
suggest removal of subsidier. on inputs and
support prices for agricultural prog=xce./ (62)

/Failureto provide old—age pensiontothe
agedfarmers./(63) '

/Failure to attain self — sufficiency in food
grains and oil seeds production. / (64)

“Thatthe demandsunderthe Head depan-
ment of Agriculture research and education be
reducedtc Re. 1.“

~ fFailure o setupKrishi Vigyan Kendras at
al! districts of the country /(80)

fFaiiure satup BeteiiLeaf Research Centre
inWest Bengal./(81)

“That the demandunderthe Head Agricul-
" turebereducedtoRe. 1.

/Failure to provice subsidy on fertilizer to
the poorandmarginalfarmers.% " 17)
SHRI SOMANATHR CH# TTERJEE

(Bolpur) : 1begto move :—

“Thatthe demandunder the Head Agricul-
- turebe reduced by Rs. 100.”

/Needto protect the indigenous industry

manutacturing agricultural implements and
equipment’s includingtractors from unfair com-
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petition from.imported machinery and
equipments. (74) -

demand under the Head Agncui-ture be
reduced to Re. 1.

/Failureto grant adequate relief to
victims of drught and famine conditions in
Bihar, Orissa and other States./ (96)

“Thatthe demandunderthe Head
Agricul-ture be reduced by Rs. 100".

/Needto strengthen the nationalized bank-
ingsystemandparticulaty NABARD toextend
facifities for agricultural credit to the small
and margmal farmers. /(97)

SHRI SATYAPAL SINGH
YADAVIShahjahanpur) : Ibegtomove :—

“Thatthe demandunderthe Head Agricui-
turebe reducedtcRe. 1.

/ Failure to give adequate remunerative
pricestothefarmersfcrtheirproduce.’/(94)

/Failuseto censurecrop insurance schemse
throughoutthe country. /{35)

“Thatthedemandunderthe Head Agricul-
turebe reducedtoRe. 1.

{ Failure to supply fertilizers to small and
marginalfarmers atsubsidisedrates./ (110)

SHRIVISHWANATH SHASTRI(Gazipur)
:Ibegtomove:— :

“Thatthe demand underthe head Agricul-
ture be reduced by Rs. 100"

/Needto ﬁrotect theindigenousindustries
manufacturing agricultural impiements and
equipment’sincludingtractorsfromunfaircom-
petition fromimportedmachinery and equip-
ments./(98) :
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SHRI YAIMA SINGH YUMNAM
(linneranipur) : ibegtomove:

“Thatthe demand under the Head Agricul-
turalbe reducedby Rs. 100.”

/Needtogiveincentives o grow more variety
of Chakhao, sweet smellingblack rice’ and to
exportitin farge quantity./(101)

-SHRiI PURNA CHANDRA MALIK
(Durgapurpur) : Ibegtomove :—

“That the demand under the Head Agricul-
turebe reducedtoRe. 1.

/Failureto setup Krishi VigyanKendrainthe
district of barddhaman of West Bengal. (102}

/Failureto givefertiliser subsidy to smali and
marginal farmers./{109)

SHRINRIMAL KANTICHATTERJEE (D
"dum): tbegta move:—

“Thatthe demand under the Head Agricul-
turebe reducedtoRe. 1.~

{ Failure to increase productivity in agricui-
ture through adequate iand reforms. /{103)

/ Failure to provide for adequate growthin
agriculture inthe Eastem Part of the country. /
(104) .

SHRI SIVAJI PATNAIK (Bhubaneswar): |
begtomove.—

“Thatthe demand under the Head Agricui-
turebe reducedtoRe. 1.

/Failureto give minimumsupportprice tothe
sugarcane growers./(118)

/Failure to ensure a minimum support price
to paddy growers./(119)

/Failureto procure paddy atthe harvesting
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timer therehy forcingthe peasantstosale ata
lowerrate. /(120)

/ Failure to extend necessary help to the
drought affected people of Orissaand Bihar./ -
(121)

“Thatthe demand underthe HeadDepart-
mentof Agriculture Research and educationbe
reducedby Rs. 100.”

/Needto establish Krishi Vigyan Kendras at
khudaandNayagarhinOrissa.

/ Need tc establish an agricultural Imple-
ments Trainning Centre forwomen at Khundra.
/(123) , .

/Needto estabiish an Institute for sugarcane
growers toimpart scientific knowledge tothem.
/(124

/Needto establish aninstitute for the study
of Socic—Economic and geographic reasons
for naturaicalamity and its remedy at sambalpur
nOrissa. /(125)

/ Need to establish a Fishermen Training
Centre atBhusandapurnear Chalk Lake, Onssa/
(126)

/Needto establish atraining centre forjute
growers at pattamundies Orissa. /{127)

SHRIBRAJAKISHORE TRIPATHY (Puri):
Ibeg tomove:-—

“Thatthe demand underthe Head Agricul-
turebereducedtoRe. 1.

[Failure to provide subsidy onfertilizerto the
poorand marginal farmers /(130)

/Failure togive minimum support pricetothe
sugarcane growers. /(131)

/Failureto ensure a minimum support price
to paddy growers./(132)
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/ Failure to procure paddy at the time of
harvesting, thereby torcingthe peasants tosold
atalowerprice./(13/4)

/ Failure of extend necessary help to the
drought affected people of Orissa, Bihar and
Madhya Pradesh./(134)

“Thatthe demand underthe head Depart-
mentof Agricultural and Research and Educa-
tion be reducedbyRs. 100.”

/Needtoestablish Krishi Vigyan Kendras
at Bramhagiri Pipli and Ranapur in Orissa. /
(137)

/Needto establish an Agricultural Imple-
ments Training Centre for women at Puri in
Orissa./(138)

/Needtoestablish anInstitutefor sugarcane
growers to impact scientific knowledge at
nayagarhinOrissa./(139)

/Needto establishan Institute for the study
of scocio—economic and geographic reasons
fornatural calamity andits remedy in Orissa. /
(140)

/ Need to establish a fisherman Training
Centre atPuriin Orissa./(141)

/Needto establish atrainingcentreforthe
jute growers atKendrapadain Orissa. /(142)

MR. SPEAKER : Shri Rajveer Singh to
speak.

[ Translation)

SHRI RAJVEER SINGH (Aonla) Mr.
speaker, Sir, I thank you forallowingmetostart
the discussion.

The Congress Government has always
adopted such an agricultural policy which has

APRIL 30,1993

1993-94 M/o Agriculture 428

always beenunfavorable tothe farmers. Under
this policy, the farmers and the agriculture has
totally beenneglected andsince the formation of
Governmentunderthe leadership of ShriP.V.
Narsimha Rao the exploitation of farmers and
agricultural labourers hasincreased. Theircon-
dition has worsened. They have beenburdened
by three things. On one hand, the prices of
agricultural input such as. tertilisers seeds.,
electricity, water. pesticides and agricultural
equipments have soaredandon the otherhand,
they are not getting remunerative price on the
capitalthey have invested as agricultural pro-
ductioncost. Besides these, natural calamities
like hailstorm, frost. crop diseases and drought
etc. have aiso affectedthe farmers resulting in
financialloss tothem:. This has totally broken
their back. A horrible situation of drought and
hungerhas occurredin alarge part ofthe coun-
try. Notonly this, but the prices of several crops
have dropped. The price of tobacco has fallen
fromRs.38toRs. 12. Thereisthefallof Rs. 1600
inthe prices of cotton and the worst affectedis
paddy lastyear. the Basmatipaddy was sold at
Rs.1500/- per quintaland this yearitwas sold at
suchlow rates as Rs. 350/- Rs. 400/- and Rs.
500/- per quintal. Then farmers have incurred
heavy financial loss due'to this reason. Simi-
larly prices of wheat, Till and block mustard
have alsofalien.

12.33hrs
(MR.DEPUTY SPEAKER inthe chair)

Mr. Deputy Speaker. Sir, thereisabanon
transporting agricultural produce fromone pan
to other parnt of the country. During the last
session, the hon. Minister had announcedthat
thisban willbelifted, but it has hot been donetill
now. the famers are unabletotake theirproduce
to any part of the country: As aresult of total
neglecttowards agriculture, the allocationgiven
tothis field has decreasedfrom 4.2 percentto
3.6 per cent in the annual plan outlay. For
agricutture andco—operativesaprovisionof Rs.
3221.9croreswas made inthe 1992—93 Gen-
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eral Budget, butinthe 1993—94 budgetonly Rs.
1715.9crores have been provided. The alloca-
tionfor National Bank for Agriculture and Rural
Developmentis goingdownin every annualplan
* incomparisontothe annual plan of 1992—93.
: similarly, only 6 per cent amount has been
provided for loans and electricity. There has
been noconsiderable increase initin the last
year. This step of the government is totally
unjustifiedtowards the farmers and agriculture.
The continuos decrease in the ground water
level is also a matter of grave concern. Ever
Since the Congress Party has come to power,
there has been 10 percent difference between
the estimated capacity and actual utilisation of
irrigation potential. If this gap had beenfilled, it
would have increased the food grain production.
Notonly our country would have become self—
reliantinfoodgrains, butitwouldhave beenalso
able to export then. Several big projects are
layingpendingandnearabout 70 percentofiand
is deprived of irrigation. Same is the condition
of forest areas also. Whereverthere are Con-
gress Govermments, they have grossly violated
the interests of farmers. The network of multina-
tionalcompanies are spreadingin ourcountry,
which willcreate problems forthe farmers. Their
interests are being mortgagedin the hands of
foreign powers. Duetothis reason, the country
is becoming dependent on others and it can
jeopardise our political and social freedom.

Mr. Deputy Speaker, Siritis bad luck that
ourfarmersare notorganisedtoday. Buttheday,
they become organised they can revolt. Since
the time this congress Governmenthas been
formed, itis not even ready to accept rightful
demands. Unless such activities as sabotage,
economicblockade and gheraoare adopted, the

* Governmentis notable to understandthe prob-

lem. So, i would like to the Govemmentthrough -

you not to create so much problems for the
farmers thatthey are compeliedto revolt. They
are already in much distress today and by
bringing multinational companies inthis area
youareaddinginsulttoinjury. Thishasmadethe
situation very pitiable.

Mr. Deputy Speaker , Sir, my party and
myself totally oppose the Dunkel Proposals. It
is very regretfulthat this proposal has caused
infighting among the cabinet members also.
One of your Minister says that export of our
country will increase with the acceptance of
Dunkel proposals and another Minister says
that such acceptance will destroy our country.
Sothereis difference of opinioninthe cabinet
also. One Minister is opposing while another
Minister is supporting the Dunkel Proposals.
Whenthereis somuch differences of opinionin
the cabinetitself, what rightthey havetoremain
in Government? One of the two Ministers should
go. the Minister who is opposing his
Government's policy should resign. Ifthe Gov-
ernment is ready to accept the Dunkel Propos-
als, ShriJakharshouldresign andifthe Govern-
mentis notacceptingthe proposals, Shripranab
Mukherjee should resign, as hewas praisingthe
proposals. One hasto go. This should be de-
cided. When the farmers resortto agitation for
theirdemands, the entire Government will have
toresign.

Mr. Deputy Speaker, Sir, our country is
severely affectedby droughtatpresent. Orissa,
Bihar, Maharashtra and eastern part of Uttar
Predesh are affected by drought, butour Central
Govemmentdecides everythingina hi—fiman-
ner. The Prime Minister surveys a stateforonce
andgives Rs. 10crore, Rs. 20 crore or Rs. 50
crore. Then he goestoanotherstate. Suchhi—
fi manner cannot solve the problem. There
shouldbe apermanentsolution. Even afterthe
45yearsofindependence, the Govemmenthas
notbeen able to control drought. Maximumrain
water is wasted andthere is no storage facility.
How this will go on? This is an anti—farmer
Govemment.

Mr. Deputy Speaker, Sir, Andhra Pradesh
is also severely affected by drought and the
situation has come to such a pass that the
farmers and agricuttural labourers areforcedto
killtheir own children. A child was killed by his
mothher. | can tell his name. Neither there is
foddernorwaterforthecattle. They are alsoin
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worsesituation. '

Mr., Deputy Speaker, Sir, itisjustopposite
inKamantaka. ltis affectedbyfioods, which has
causedalot of damage. Onone hand, thereis
devastation due to heavy rains, on the other
hand, thereis sufferingsduetodrought. -~

When|was asmallboy, lhadheard astory
fromoneof my elders. Hetold thatwhen the nuler
of any country is wrong—deer and comut, the
country hasto face drought. Some where there
isheavy rains, drought, lands sliding orkilings.
It appears to me that the ruler, who is at the
center, is atrocious, comupt and wrong—deer
and that is why the people of this country are
facing so much problems... Inferruptions) We
haveto dopenance fortheirsins... infermuptions)
When | say the truth, our Congress frilends are
greatly hurt.

This is happening only because of you.
Even after the 45 years of independence, the

Govemment has not prepared an agriculture -

policy. Theindustrial policy was formedin 1956,
because the industrial houses heldmuch infiu-
ence over the Government. But | want to talk
aboutthe distress ofthetarmer. No such agricul-
ture policy favoring the interests of the tarmers
hasbeenformed tilinow.. Neither
our friends sit in the House nor listen to the
proceedings and afterthat they say that agricul-
ture policy has been formed. it it has been
formed, give the detail ... Inferruptions). ttistrue
thatif we come to power, we will prepare alithe
country from all the crisis and wik make ita
dignified country in the world. When you are
saying this yourself, are you waiting for us to
cometopower? ...Intermyptions)

inthe absence ot agriculture policy, only
180 million tonnes of food grains has been
produced in our country this year, after thattoo
putingin a lot of efforts. We have no policy to
increase the production. In the coming 6—7

years andby the year2000, this country willneed
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200to 220 miftion tonnes offoadgrains.

| have read the draft of the agricutture
policy. | do not think that the hon. minister of
Agricuture has paid any attention towards this
problem. 1 would like to submit thatthis agricul-
ture policy is unfavorable to the farmers. No
faciities arebeing providedto them and agricul-
turalinputs are being made costiuir. inthisway,
injustice isbeing done tothem. Such an agricul-
ture policy should be formed, which favorsthe
interests of the farmers andthe country. 80 per
centpopulation of this country are cultivators
andthe Govemmentshouidthinkaboutthem. Of
this isnot done, then 80 per cent population will
resortto agitation, as | havesaideariier aiso. *

Hsuchsituation arises, itwillnotbe proper
for the country. we will be on the verge of
starvation. Thére willbe all ground scarcily.  will
refer to tamine later on. | have just now dis-
cussed about drought and flood. How long will
wecontinue to dependonnature? | had aise said
eartier that our ancestors had brought rivers
aventoutilise the water of those rivers property
evenafier45years ofindependence. Whenflood
ocomesthe water goes waste intothe sea. some-
times ago, a scheme presented by Shri K. L.
Rao, the hon. ex—Minister of Irigation, it was
mentioned therein that the Ganga shouid be
linked with Godawri anda watergridbe setup.
It was a good scheme. The Govemment pro-
videsfinancial assistance of hundreds of crores
of rupees to meet the crisis of drought and flood
every year. That amountis disbursedtoo. Can
amulti—purpose scheme notbeformulated by
the Govemment? The Govemment should set
up the water grid and get it operated. Of it is
operated, it will prove a remarkable source of
eradicating unemployment. Laidrs andcrores of
tabourers will get employmentin this project.

Mr., Deputy Speaker, Sir, about 78 lakh
hectare oflanedin Rajasthan, S9lakh hectarein:
Maharashira, 25 lakhhectareinMadhya Pradesh

" andmorethan 8lakhhectare oflandin Kamataka

havebeen affectedbydrought. Shortage of water
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inmany areas of Gujaratis being experienced.
The Govermment of Maharashtra requestedthe
Central Govemmentto provide Rs. 790 croreas
drought relief but | feei that it has nol been
accededto. Whatis the reasor: behind drought?
livein the village andrealiseits problems. The
rivers havebeen flowing for the last hunders of
years. Floodcomesinthere rivers. What is the
cause behindit. Has itbeen worked out? The
Minister of Environment and Forests is present
here. He repeatedly gives directions that trees
should notbe cut; but deforestationis being done
constantly. the mountains have become naked.
Plantation of new trees is notbeing done. With
the result, when trees are cut, more soii sub-
mergesinthe river with flow of waterasthereis
nomeans of retaining the soil. it causes agcu-
mulation of siltinthe river. As a result, the river
endbecomes shallow. If it rains a bit or flood
comes, the water flows inthe fields and houses
and ruins the property and life. | hopethathe will
notdosobecauseitis beyondhis power. Tasave
the biflions of rupees of the country from wast-
age, big and small rivers should be desilted.
Desilting will provide employment to the poor
and give relief from flood also. We will get rid of
floodforever. The silt removed from riverbed
canbe usedfor other purposes. The water will
notbewasted here andthere. itis an ambitious
plan. Kfitis introduced, the Government will not
have to donate billions of rupeesinthe name of
financial assistance time and again. | don'twant
to mentionthe name of any State. Some states
always remain interested only in getting relief
funds either in the name of flood orinthe name

of drought. It has made them inefficient and'

inactive and they don’twanttodo anywork. lfyou
introduce a good scheme, people will getem-
ployment and it will pave the way of prosperity
forthe nation. Iwouldlike thatthe Govemment
should ponder over my suggestion seriously.

Lastyear whenthere was hailstormatthe
time of Holifestivalthe hon. Prime Ministerhad
saidin the House that this time Rabi cropwas
good. Inresponse tohis comments. itoldthat
was heard that he was a big farmer and had
maximum land holdings. We readinnewspa-

pers that his land is being covered ceiling.
Someonecalisitalandscandal. Someonedays
that some thousand acre of iand is under the
possession ofthe Prime Minister. | don'tknow
about it. But it appears tc me that the Prime
Ministerdoes notknow anything aboutthefarm-
ers. After Holiwhen | saw red clouds inthe sky
with thunder | remarkedin this very House that
there was hikelihood of hailstorm and rains and
thappenedso., CropsinMaharashtra, M.P.and
U.P. were hit by hailstorms and frost. 136
villages of two districts were ruined mM.P. it
has caused loss to Dataganjin Badaun district
and Binaural Legislative Assembly area. It
destroyedthe crops. Asaresultofitthe people
are on the verge of starvation. The Minister of
Agriculture has assuredus in this House that the
Govemment will provide assistance tothem. |
would iketosaythatameageramountof Rs. 200
or Rs. 2500r Rs. 500 as financial assistanceto
the victims will not serve their purpose. How-
ever even the same amount was not give to
them. | dontknowwhichcommittee will decide
it. Hailstogm and frost hitthe fate of farmers.,
There is no yardstick for giving assistance to
them. ifthereis aloss of 10 quintal or 1 quintal
or 100 quintals, Rs 250/-is given as assistance.
The Govermment should lay down sore normms
forit.

Thereis one remedy. Though | criticise it
but give some constructive suggestionstoo. if
youdo not agree to my suggestions. Then you
willbe looser. Tomet the crisis of hailstorms,
frost and natural calamities why the crop insur-
ance scheme is not being introduced. The
Govemnment has introduced collective crop
insurance scheme. incase of individual loss,
the farmer does not get anything. Until and
unless the entive vilage comes under loss, an
individual's loss is not considered . The Gov-
emmentsays aninterestingthing. if amotoris
damaged in your city, it cannot be claimed
unless all the motors of entire city are not
damaged. Isitanynule beingfollowedin General
Insurance? Dcees it apply inthe case of motor
vehicle insurance? inthe case of motor vehicle
nsurance,  a window s dameged, itis compen-
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sated and if the entire vehicle is theft. full insur-
anceisgiven. Butinthe case ofcropinsurance,
no claim will be paid unless the entire village
sufferstheloss. Thatis why | wouldliketosay
thatindividual crop insurance scheme should
be introduced. The payment of his premium
shouldbe madefromiandrevenue. Becausethe
farmerisilliterate. He does notknow the expiry
date of his premium. He does notknow asto
when he hastodeposit his premium. Thus, the
Central Government or the State Government
should take the responsibility cf payment of his
premium. The Governmentshould introduce
individual crop insurance scheme andtake the
iand revenue as his premium.

Secondly, | wouldlike to highlight one thing
and!havealready saiditearliertwo-threetimes.
The Govemmentspends billions of rupees on
family planning. Sloganssuchas‘DoyaTeen
Bus'‘HamDo-Hamare Do’ areraised. | support
family planning. Along with family planningwe
shouldintroduce agricultural planning. Today
we are not having agricultural planning. 1 would
like to draw the attention of the Hon. State
Ministerin the Minister of Agriculture. Thatitis
tendencyofthe Indianfarmersthatthey growthe
same crop as.they consider it as profitable.
Whenwheatis produced, itis produced every-
where. Some days ago the price of Basmati
paddy was Rs.1500 per quintal. It tempted
farmers to grow paddy more and more. When
the crop of paddy was reaped, its price went
downfortworeasons. The first was yourinef-
ficient policy. The Government banked on
transportation of wheat from one statetoan-
other. The second reasonwas excessive pro-
duction. Ithascausedreason losstothefarmer.
The price of Basmatipaddy was Rs.350-500 per
quintalwhichwas sold atthe rate of Rs. 1500 per
quintalearlier. Therefore, throughyou, would
like to urge uponthe Governmentto introduce
agricultural planning. The planning of agricul-
ture can be done. The Government should
conduct a surveyinthisregard. The Govern-
ment has its won Machinery fromthe level of
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Presidentof Indiato Chowkidar of Gram Sabha.
The Population of the country is expectedtobe
80crore or 90 crore or 100 crore in future. How
much quantity of wheat, pulses, edible oiland
vegetables would be requiedto feed this popu-
lation. On the analogy of feeding the future
population, should be decided as to how much
hectare of land should be cultivated forgrowing
wheat, paddy, sugarcane orother items. With-
out doing agricultural planning, the country,
consumers and farmers will notbe benefited.
Thefarmersisalay man. He does notknowthe
tricks of thetrade. Throughyou, | wouldliketa,
requestthatthe Government should considerit
seriously.

Now | wantto touch upon the weak points
ofthe Government. Thisyearanamountof Rs.
300 crores is outstanding against the Sugar
Mills of U.P. because the mills did notpay the
price of sugarcane to farmers. When our Gov-
ernment was there in U.P. and Shri Kalyan
Singhwasthe Chief Minister, |amtalking about
M.P. alone. | am not referring to Madhya
Pradesh and other States. My colleagues would
tell about it and provide necessary statistics
alsoaboutthem.

SHRI SYED MASUDAL HOSSAIN
(Murshidabad): You will speak about opium.

SHRIRAJVEERSINGH: No. No- I willnot
speak about opium. I knowthatyouinagreat
needofopium.... (Interruptions)..... We areun-
deraspell of intoxication of patriotism whereas
you under influence of foreign countries.

SHRI BUTA SINGH (Jalore) : There is
more demand of opiumin U.P.

SHRIRAJVEER SINGH: Mr. Buta Singhii,
you are anexperienced person, you would defi-
nitely taken ‘Bhang’ when you were laying a
foundation stone. ‘Bhang’ was being offered
there.

SHRIBUTASINGH : lambringingitto your
knowledge. What are youtalking. Why donot
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youfeelangry.

SHRIRAJVEERSINGH: No, No--iamnot
feelingangry.

Mr. Deputy Speaker, Sir,in 1991 itwasthe
Government ef B.J.P.inU.P. and ShriKalyan
Singhwasits Chief Minister. Inthe beginning of
the season of sugar factories he declaredthatno
sugarfactory will rununless arrears are paid to
the farmers. He hadnotallowed sugarfactories
to run. The Government of M.P. had shown
courage and the entire payment was made to
farmers. Fortheir Sugarcane. Onlythen, sugar
factories were allowedto run. Fullpaymentwas
made. ShriKalyanSinghwouldprovedtobethe
first Chief Minister in India who had sentSugar
Mill owners to jail for not giving the price of
sugarcane tothefarmers. )

SHRIPIUS TIRKEY (Alipurduars): Heiis
true to hisname.

SHRIRAJVEER SINGH: He hasworked
for the welfare of farmers. Forgive me-when
V.P. Singh was speaking at Ram Kola | had
askedthathe was habitual of taking Coca-Cola.
The agitation at Ram Kolawas notlaunchedby
farmers butby outsiders. The farmers did not
have any arrears with the mills in Ram Kola...
(Interruptions) You have mortgaged yourmind.
Therefore, youcannotunderstandit.

Mr. Deputy Speaker, Sir, more thanthree
hundredcrore rupees of farmers are outstanding
againstthe Sugarfactories. Butitisuntortunate
that this amount is outstanding against the
Government sugarfactories. The amountisnot
outstanding againstthe private sugarmills. The
private sugar mills canbe serve warrantsifthey
fail to make payments. But can warrants be
served onthe hon. Minister of State or the hon.
Minister or Agriculture.

13.00hrs

Canwarrantbe served on the Union Gov-
emment? Howcanthe arrears ofthetarmersbe

recoveredfromthem? Thefarmersareinavery
miserable condition. Theirarrears mustbe paid
tothem.

Sir, with regardto sugar ! wouldliketomake
another submissionthatthe Union Government
has formulated a policy of delicensing and is
also abolishing practice of issue licences.
Throughyou, i wouldlike to ask as towhy sugar
factories have not been delicensed? Today
farmers are heipless andthey havetoselitheir
sugarcaneto privatecrushers. Fortow reasons
itisnotinourinterest. They do notgettheir price
andthe sugarcaneis crushed in private crush-
ers. lt lower the production of sugar . The
average productionisless, andresultsinthe
ioss to the country. We can make sugar with
sugarcane, butifitis crushed inprivate crusher
forthe same yield we would require two orthree
times more quantity sugarcane. Thuswouldbe
anationalloss. |, therefore, urgeto delicense
sugar factories and modernise, cld factories
whose average capacity has deminished. New
Plants shouild be installed and it should be
ensuredthat nosugarfactory havingacapacity
ofloss than 2500 tons shouidis set up.

Mr. Deputy Speaker. Sir, | cannot under-
standwhy the Central Govemment shows step

* motherly treatment to Uttar pradesh. Mr. .

Deputy Speaker, Sir, through you | would like to
submitthat if more sugarcane is produced and
moderm sugar mills are set up, we willnotmore
have toimport sugar. When sugar will notbe
importedthe Public Accounts Committee won't
havetoworkveryhard. |havethe reportrefernng
toabigsugarimportscandal. Wheneversugar
istobe purchased orimportedthereis always
abigscandal. | would like to point out that this
isthe 45th Report of the Public Accounts Com-
mittee which states the Ministry of Food under-
tookaninvestigationintoatenderon August23.
1989. ltisdisappointingtonote thatatacrucial
time whenproposedwasbeingmade justduring
theintroduction of the telex machine wentout of
order and the investigation provedfutile. The
committee do not agree with the reply of the
Ministry atallthat it had fixed or put the sealed
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locks to ensure that nobody meddies with the
message. Butwhenthe sealwasbrokeninthe
morming of the 25th August, it was found that
paper role was missinginthe night. The Com-
mittee are of the view thatit gives the indication
thatthe action was taken in a casual manner if
notin evilmanner...(Interruptions) Whenever
import is made the bungling will take
place...(Interruptions) Ris the responsibility of
outoford. duringyourtenureonly. Thisisthe
reportand ! do notknow more and I would like to
quotethereportgivenbythe P.A.C. “The Com-
mittee are of the view that if the officers con-
cemed of the Ministry of Food hadtaken proper
precautions, the gigantic wasteful expenditure
inimportcouldhave been averted. The Commit-
tee strongly disapproves itand condemns the
Ministry of Foodfor not chalking out viable plan
and not making concrete efforts and for not
adoptingan coordinated approach ontheissue
of import. The Committee would like to
emphasisethatin view of the gravity of the issue
ahighlevel enquiry shouidbe heldthrough an
independent agency to fix the responsibility for
the delayed import or sugar and the financial
loss suffered as a result thereof”.

Mr. Deputy Speaker, Sir, | have quoted
fromthe report. Now the question is who made
the import? Why it s done by the State Sugar
Corporationand notbythe State Trading Corpo-
ration ? Why outsiders were invited? Why
tenders were invited fromindependent suppli-
ers? All such kinds of bungling are there.
Whenever there hasbeen anyimgon, beitthe
importofwheat, of the Bofors guns, orthat ofthe
A.B.B. Engines, bunglings have been commit-
ted. Sometimes, it seems to me whether |
should callthis Govemment of my colleagues,
the congress Govemment or the Bungling Gov-
emment. There are bunglingeverywhere. How
many J.P.C wouldbesetup? TheJ.P.C.on
Security Scamis yetto submitits report. Inthe
meantime new scandals are takingplace. Had
there been no need of import, there would not
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have been any scam and had there been no
scams the money of the tax payers would not
havebeenwasted.

Mr. Deputy Speaker, Sir, | would like to
demandthe Govemment toraise the Production
of sugarcane, provide facilities tofarmers, pay
their arrears and delicense the sugarfactories
so that new sugarfactories maybe setup and
production of sugar may be increased in the
country. :

Mr. Deputy Speaker, Sir, twas announced
thatwheatpurchasing centers wouldbe opened
all over the country and wheat would be pur-
chasedfromthefarmers atthe rate of Rs. 330 per
quintal. Buttoday purchasing centres have not
been openedin more than half of the places and
where these have been openedthere are no
sacks atthose places. Atsome of the places
there are no weighing machine and at some
places where wheat has been purchased, the
cheques issued to farmers are not being
encashedbythe Banks, thereisnomoney. The
encashed. | would ike to state that it funds are
not available , why purchasing centres have
beenopened? ithe Govemmentdidnathavethe
capability, why this dramawas enacted. ltthe -
fammerstake theirwheattothe centre they donot
find any weighing machine etc., andthey ha-re
tocome backwith theirload onbuliock carts to
their villages. At the place where wheat is
purchased, cheques are not enacted. Such.
irregularities are taking place in purchasing
centres. | want that the Government should
investigate into these issues andimprove the
condition.

Mr. Deputy Speaker, Sir, theissue of cash
crop was raised here. Mentha Ferugreck is
producedinlarge quantityinour areai.e. Barelly,
Badaun, Rampur, Moradabad, Pilibhitetc. and
probably Farrukhabad district, Shri Salman
might be knowing aboutit. Atpresentneither
there is latestmachine available forits distilling,
nor its rate has been fixed. The farmer is
suffering. | wouldlike to ask the hon. Minister
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andthe officials of the Ministry of Agricultureto

collect information regarding the latest ma-

chinas which have reached even in Taiwan.

Fenue agreeis very essential forthe country. it

w canbe exported andforeign exchange canbe
earned. Itis usedir. medicines also. ftisused
in preparing medicines like vicks and other
coughdrugs. The latesttechnique should be
imported for this. The condition offarmersis
very miserable. There are scme more crops
like coriander Seed, Isabgol, Asgandh whose
exportcaneamforeign exchange. Butnoatten-
tionis being paidtothose crops. Attention need
bepaidtoit. Todaythe grapes-cultivatorsarein
averybadcondition. Grapes are beingsold at
the rate ¢f Rs. 3 per kilogram in Punjab and
Haryana, butif yougoto Krishi Bhawan, you will

-have tc purchase it at the rate of Rs.5 per
kilogram. Theconsumers are providedat higher
prices. The main reasonbehindthe deteriora-
tion of the economy of the country is that the
producers do not get remunerative price and
consumers have topurchase it at higher price.
The middiemenmake money. Attentionhasto
be paidto this aspect

tie recent hailstorm and down pours have
adversely affected several crops. Justnowmy
hon. Colleague was talkingaboutopium. The
areaunderopiumhas diminished by 50to80per
cent. The cultivators won't get license for the
next year and they wouid be called thieves.
Opiumisthe source of Foreign Exchangeeam-
ing . This too needs to be considered. ’

" SHRISYED MASUDAL HOSSAIN: lam
very much fond of the seeds of opium.

SHRIRAJVEERSINGH : Theopiumseeds

and poppy sees are very much liked by people.
In Bengal its husk along with poppy seeds is
boiled with tea which causes intovication.

SHRISYEDMASUDAL HOSSAIN: thave
toldthat heisinterestedin opium-seeds whereds
laminterested in poppy seeds.

SHRI RAJVEER SINGH : Mr. Deputy

Speaker, Sir, | would like to speak something
regarding fertifizer. It has become costliernow
adays. In 1950-51 its consumption was 0.69

" metrictonnewhichhas reached uptc 135 million

metrictonnein 1991-92. Theuse offertilizerhas
gone up because the agricultural production has
increased. Our Government has withdrawn
subsidy onfertilizers under the pressure form
World Bank and Dunkel. The Government
throughout the world are providing subsidy in
their respective countries and America, who
has pressurizedindiato withdraw subsidy, pro-
vides maximum subsidy to farmers in its own
country. The sad thing is that farmers in our
country donot get subsidy and fertilizer has
become costlier for them and ever tt'is not
availableinthe rr-ark. Mr. Nitish has raiseda
pointin this House about adulteration of saltin
fertilizer, whichwas supported by me. | would
like to say that measures should be taken te
control such adufteration. Gne methodiorthis
may be that arrangements made for selling
fertilizersin5kg. or 10kg. seaiedpacks !think
that mini packs will not contain adulterated
fertilizers. Peopleinourcountry are very ciever,
they mark every packet with “Made inU.S.A"
andtheirU.S.A.maybe Ullahas Nagge: Today
the situation is somuch serious that aduiterated
fertilizer is being sold in open market. This
adulteratedfertilizeris being sold tofarmers not
at lower rates but higher rates. What would
happen this adulterated fertilizer would render
the landbarren. Fertilizer factories are being
closed down in India. The conditionisthat, in
1991 fertilizers worth Rs. 1721.35 crore were
importedandin 1992 they were imported ot the
value of Rs. 2266.21 crore whichmeans thatit
hasregisteredanincrease of 31.70percent. The
importis goinguptothe extentthat ourfertilizer

- factories are onthe othersin the country areon
. the verge of closur 2. This willincrease unem-

ployment and import in the country. Has the
Govemment decidedfinally to hand over India
to Dunkel, then the situation will be quite miser-
able. The Gavemment has nottaken the matter
of fertilizer subsidy seriously and it has not-
restored subsidy. lffarmers dolot getfertilizers
atlower rates, the agricultural production will
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fall. Ithinkthe Governmenthas aplantoreduce
agricultural productionandthenboostimports
and generation scandals. A serious thinking
shouldbe giventoit. The standingcommittee
onthe Ministry of Agriculture has suggestedthat
subsidy onfertilizers be restored andfertilizers
made available tofarmers atlower rates, other-
wise the situation will deteriorate further. While
concluding | wouldliketo say thatthereareno
irngation of facilities andthe Government has
notincludedthe provision forsmallirrigationin
the current year's Budget. Does the Govern-
ment want the small tubewells that were in-
stalledforfarmersarenotatallinstailed. There
is no mention of itin the Demands.

Thereis rampant corruptioninimplemen-
tation of schemes underJawahar Rozgar Yojana.
Suchcerruptionshouldbe checked. He has said
that 60 percentfunds shouldbe spentonlabour
and40 percent on equipments. Bricks are used
in laying brick lines villages. The brick line
costs rupees forty while labour charges are
rupees eighty. Forlaying eighty bricks rupees
eighty goestowards labourcharges and out of
which rupees 50 are grabbed by the officialin
connivancewithvillage head. Whodosobyway
ofvoucher. Ifthevillage headrefugestoprcduce
such voucher, heis dismissed. The Govern-
ment should chalk-out and implement such
schemes underJawaharRozgar Yojanaasmay
be utilizedproperly. Therefore, the Government
should give arethinkingtoitbecause the imple-
mentation of such schemes leadsto corruption.
If anhonest official produces correct vouchers,
heis warnedthatheis notneededthere. lam
submitting alithis. because the Ministerof Rural
Developmentis sitting here

In my constituency, student shad submit-
tedtheirtheseisto!.B.R.l.institution. Surpris-
ingly the thesis were plagiarised and replaced
byan officerthere. Theboys were lucky asthey
had the original sealed copy of the thesis with
them, otherwise they and their guides would
have to go to prison. And that officer was
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promoted. Please look intoitalso.

InBadam district, the Department of Agri-
culture had allocated funds to construct roads
and bridges under Dacoit Elimination on
Scheme. | had gone there recently and met
officials who told me that the roads and bridge
areready butthe approachroadtolinkthe road
with bridge has not been sanctioned by the
Ministry of Agriculture. Whenthe Government
has already spent crores or rupees on this
project.itisnotallowingthe approachroadtobe
constructed by notreleasing a suim of rupees
forty-fifty lakh and thus the publicis notgetting
anybenefitofit. i praisethe agriculture Minister,
inwhose tenure this scheme was launched but
itshouldbe completedatthe earliest. The funds
allocated for suchworks under Dacoit Elimina-
tion Scheme in Badaun district should be uti-
lizedproperly.

| oppose all these demands and make a
demand thatalithe facilities being providedto
industries should be given to agriculture also.
Farmers shouldbe given rermunerative prices
for their produce in accordance with the cost
incurred and at the same time the increased
rates of fertilizers, electricity, water, pesticides
and agricultural implements be reduced to
minimise the cost. Agricultural products should
be linked with the Price index. Small and
medium low-costirngation projects shouldbe
given priority and pending major irrigation
projects should be completed at the earliest.
Cropinsurance schemeshouldbeimplemented

“to provide compensation for damage causedto

crops by natural disasters. Forassessingcrop
damage, each crop of each farmer should be
made the base. Ban ontransportation of food
grains should be lifted and the whole country
shouldbe treated as asingle zone for the pur-
pose of foodgrains transportation. Proper ar-
rangement should be made immediately for
fodderanddrinkingwaterinthedroughtaftlicted
states. The Central Governmentshouldprovide
adequate financial assistance sothatlarge scale
relief works may be started to save people from
dyingofhunger. Lawmade centuries agoshould
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be changedtoincrease the amount of relief.
Weavers shouldbe encourages. Dry farming
shouldbe promoted and researchinto this field
shouldbe conductedtoplantcropsinthe areas
which have noimigationfacility. Dunkel propos-
als shouldbe rejectedimmediately, otherwise
the country willbe ruined.

Mr. Deputy Speaker, Sir, withthese words
Iconclude. Inthank you alotfor providingme
anopportunitytospeakand| thankall of youwho
have listenedtome.

[English)

SHRIH.D. DEVEGOWDA (Hassan) : Mr.
Deputy Speaker, Sir, Iwouldlike to thank you for
giving me an opportunity to speak on thisimpor-
tantsubjectrelating tothe farming community

This Govermmentis goingto completeits

twoyearsinJune, 1993.
MR. DEPUTY SPEAKER : Mr.
Devegowda, youcancommence itafterlunch.

Now, the Housestands adjoumedtc meetagain
at2.20P.M.

1321hrs

The Lok Sabhathen AdjournedforLunch Till
Twenty minutes Past Fourteen of the Clock

1427 hrs.

The Lok Sabha re-Assembled after Lunchat
Twenty -Seven minutes Past Fourteen Clock

(MR.DEPUTY SPEAKER - inthe Chair)
DEMANDS FORGRANTS (GENERAL)

1993-94-CONTD.
MINISTRY OF AGRICULTURE - CONTD.

[English]

MR. DEPUTY SPEAKER : Shri
9
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SHRIH.D. DEVEGOWDA (Hassan) : Mr.
Deputy Speaker, Si, at the outset, | would like
toexpress my heartfelt thanks to you for having
given me an opportunity to participate in this
discussiononthe vitaldemandwhichis relating
to agricultural sector.

Sir, this Governmentis going to complete
t3mcyears termon 19thJune, 1993. Inthelast
two years, | am closely watching how this
Governmentis taking keen interest to help this
unorganised sector. Thisis one of the major
rural sectorcomprising about 70 percent of the
population, butin alithe three budgets whichthey
have presentedbefore this House, lamsorry to
say, the Governmenthas not shown any keen
interest. Inthe firstbudget, we demanded the
Govemmenttoagree toconstitute a Committee
to gonto pricing policy of fertilizers. They have
agreed. Ultimately, aportion of the recommen-
dations of the Joint Parliamentary Committee
whichsuitedthe Governmentwas accepted and
the fertilizer decontrolwas done. Subsequently
what hadhappened? Everyone of us knowthe
implication.

Now, | would like to again say how this
Government has taken a callous attitude to-
wards the farming community. Inthe lastbudget
various concessions were given only to the
affluent sections of the society and not to the
farming community except a reduction of the
exciseduty onthetractors which are above 1800
ccandthetractorswhicharebelow 1800cchave
notbeentouched. Ofcourse, the hon. Finance
Minister, while replying to the general discus-
sion on the budget. had said that the Prime
Minister is considering to give certain conces-
sions as far as the fertilizer prices. are con-
cemed. Allofasudden, whatmade the Govemn-
mentto reconsider the question of reducingthe
prices of fertilizerto give some concessions?
ltis becausethatallthese friends who have got
various politicalideologies have shown their bit
of mind and said that this time they are going to
move acut motion to see thatthe Government
dgreé's toreducethe fertilizer prices. So, now,
atthis stage | would like to make an appealtoall
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sections of the House, irespective of the politi-
calparties, andto such of those Members who
are really interested in uplifting the farming
communityto forgetthe party alliance; letus not
think aboutthatforthe time being. Atthetime of
voting you take your own stand. | am not
bothered. Buti know sincerely thateveryone of
those ruling party Members who come form
ruralareas are also equally interestedto se that
his farming community is given its proper due
share with these fees words | would only appeal
to every one of the Members-senior and junior
Members -tobestow their thoughts notthatlam
the only person who s fighting the cause ofthe
farmers asthere are several leaders also. lonly
appealtotheirconscience inthis regardto see
thatinthesethree years’ Budgets whatthey have
said and what they have done to the tarming
community. lfitis nottothe extentrequired, then
yourevise your stand and see thatthe pressure
is builtand it pressure is mounted against this
Govemment headed by ShriNarasimha Raoji
andseethat some of the concessions are given
to the farming community.

While participating in this discussion on
the Demands for Grants of Ministry of Agricul-
ture, | would like to place my demands on behalf
of the farming community for the gonsideration

of this House, and through this House forthe -

consideration of the Central Govemment - so-
called ‘Central Government'.

My firstdemandis the establishmentof a
National Agricultural Developmental Financial
Bank atthe National levelandalsoinalitaluqits
Branch officer. My second demands is the
creation of a single-window agency for alitypes
of loans which are basically needed for the
farmers which should be given by one agency
thatis the National Agricultural Rural Bank that
is goingto be established atthe taluq level. My
third demands is providing a pass-book-cum-
creditcardto each farmers. My fourth demand
isthatthe bank creditin agricultural sectormust
be enhancedfromthe present 15 percentto 30
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per cent. My fifth demand is that the rate of
interest must by 9 percentinsteadofthe 15to0
18percent whichis nowchargedby the banks.

My sixth demand is that the agricuitural
trade policy must framed immediately. My
seventhdemandis regarding structural reforms
forthe agricultural sector which should be an-
nouncedimmediately. My eighthdemandisthat
electricity mustbe made as thefirst priority in
theagricuttural sectorandalithe imigation pumps
must be energised on atop priority basis. My
ninthdemandi s that allvillages, imespective of
the population, must be provided with all -
weather roads before the end of the year 2000
AD. Mytenth demandis that allunderground
water -whereverthe geologists sayis available
-mustbe providedtothe lands possessedbythe
Scheduled Castes and Scheduled Tribesbythe
end of 2000 AD with atime- boundprogramme
andthe expenditure ofthese schemes shoukibe
metby the grants givento the Welfare Depart-
ment.

My eleventh demandis thatwhereverthe
underground water is available - onthe recom-
mendations of the geologists - should be made
available tothe lands possessed by the back-
wardclasses by 2000 AD. We have formulated
a scheme called ‘Ganga Kalyan scheme’ in
Kamataka andwe haveimplementedit., |have

* whritten letters to the hon. Finance Ministerand

hon. Prime Minister. Butthey saidthatitis upto
the State Govemment. Can we notannounce it
as a national programme? | am only making
these passing remarks so far as these two
demands are concemed. ltcanbetreatedasa
national programme and seen that these
programmes are implemented for the welfare of
thebackwardcdlasses andthe Scheduled Castes.

My twelfth demandis thatwaiving of loan
in the Agricuiture Debt Relief scheme upto
Rs. 10,000 which was announcedin 1990 and
this should be implemented without showing
any discrimination between the nationalbanks
and cooperative banks as a one -time conces-
sion. |donotwantthatthe loan shouldbe waived
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everyyear.

Mythirteenth demandisthatthe Coffee Act
must be amended from compulsory pooling
system to optional pooling of coffee from the
coffee growers.

My fourteenth demand s that piped water
supply for drinking purposes should be provided
toall villages underNRWS and CRWS and mini
water supply schemes before 2000 AD.

My fifteenth demandis to remove afltypes
of duties, State taxes for all agriculturalimple-
ments including power tillers even upto 1800
¥.V.andalso forpesticides.

16. Toreconsider the existingimport policy
of tertilizers which will destroy the domestic
fertilizerfactory and ultimately the Indian tarm-
ershadto depend only onimportedfertilizers;

17. Ali the villages including hamlet vil-
lages mustbe electrified during the Eighth Plan
period,

18. Fifty per cent of the seats in profes-
sional colleges mustbe earmarkedforthe ac-
tual cultivators, landless, labourers and rural
artisans who actually stay in the village by
providing reservation to each category by
amendingthe Constitution;

13. The subsidy component must be re-
stored to boost agriculture to meet out the
domestic needs by 2000,; AD;

20. National Agricultural Policy mustbe
announced withoutfurther delay;

+21.Majorirrigation projects costingmore
tian Rs. 1000 crores must be funded by the
Central Govemment;

22. The Dunkel draft should be rejected:

23. The remunerative pricetothe farmers
mustbe given by taking abnormalincreasein
theinputcost;

24. Compulsory insurance scheme must
beintroducedfor landless agricultural labourers
by providingfifty per cent premium amount by
the Government of India; and

25. The Export Promotion Councilmustbe
headed by afarmer. Whois committed to the
farmer'scommunity. These arethedemands|
am placing before the House for it consideration
andultimately throughyou, | appealtothe Cen-
tral Governmenttolook into this matter. Andif
these demands are really genuine demandsto
helpthetarmingcommurity, letthemtake some
stepsto seethatthese demands arefulfilledby
the completion of the second year, thatis, by
June 19.1donotthink ther.. - ibe any danger
tothis Governmentbefore 12th June because
one of myfriends has already declaredthatitthe
fertilizer rates are going to be reduced, we may
think of helping and saving this Government. |
haveitatthatstage.

Iwillnextgotosome details oftheseissues -
of structural reforms. ! wil’ go oneby onetothe
25demands. Whateverlittle contribution | can
make to enlightenthe Hocuse and also to make
this Govemmenttorealise where we wentwrong,
| will try to give my views on the structural
reforms.

The Central C.overimentclaimfor remov-
ing all shackles thrcu + the new Economic
Policy, marketecon¢: .. iiberalisation, de li-
censing, amendmentic 1 MRTP Actetc. But
they havedoneitonly i+ the industrial sector.
Some ofthose people i . v beenreally enjoying
the benefitforthe lastceven Five Year Plans, in
the last 47 years atter indepgndence. Butall
these structural reforms or the economic re-
forms orthe export policy changes orwhatever
itmaybe, itis only having an eyetowards those
people, andthese changes have beenmadefor
these people. | would like to ask this Govern-
ment what are the tvpes of structural reforms
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they have thought overfor thése farmingcom-
munity. Youareamendingthe MRTP Act. The
indus:trialists can make any amount of invest-
ment, industrialists can make any amount of
profit. So, thereis norestrictionforthese people.
Unfortunately, forthe people who comefromthe
rural areas orthe people who are actually the
tillers of the soil, they have got all restrictions.
They cannot holdthe land more thantenacres
orwhateveritmaybe. Land Reforms Acthas
beenimplemented and in some States there
may be alittle bit of lapses. | do notwanttoenter
intothatcontroversy atthis stage.

There is no ceiling on income so far as
these oppressedsections areconcemed. There
isnoincome ceilingas well as ceilingon urban
land orthe urban property. ltisjustaneyewash.
But you have enforced ceiling or agriculture
property because they are not the organised
people, theycannotthroughthe so-called repre-
sentatives who come before this House where
they expectwhatthesefriends are goingtodo
something. Thatis what they are expecting
sittinginthe comer ofthe country. Thisisthe real
position. lamonlyjust narrating howthings are
movinginthis Govemmentandinwhatdirection
the Governmentis going.

Aboutlendingalso, |wouldliketomake a
mention. Farmers havetogofrom pillertopost.
Varioustypes offinancialinstitutions have been
createdforfinancing the farmers. Butto what
extentare we goingto give the financial assis-
tance? Wehaveincludedthe agricultural sector
asapriority sector. Only 15 percentofthebank
depositis goingtowards the farmingcommu-
nity. The agricultural sector contributes about
32 percentofthe GDP whereastheloanorthe
bank advance is only 15 per cent for this so-
called priority sector. Sofaras industrialsector
isconcerned, itcomprises of only 18 percentof
the population andtheir contributionin terms of
GDPis hardly 26 or 27 percent. They will get
about40percentofthebankloan. lamjustgiving
acomparative figure. Again, eventogetthis 15
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percent, he hasto gotolanddevelopmentbank,
central cooperative bank, rural cooperative bank,
commercial bank andso on. He hasto goto
various types of banks. He hasto againgreese
the palm atvarious levels starting from village
accountant, BDO, bank manager and so on.
Withthis 47 years of experience, thatsome ofthe
Membersinthe Cabinethave, eventhe Prime
Minister himself is there in this House for 30
years, with this vast and rich knowledge and
experience can he notfind outasolutionto the
problems of the farming community like creat-
ing a single window agency for the so-called
farmers. Itthe industrialistcomesinfirst class
suits, tie, brief cases and soon. Andafarmer
cannot come to a Minister in such a well-
dressed mannerbecause andif he sits onthe
chairinthe office of the Prime Minister, the chair
willbecome alittie spoiled. Thatisthe situation
of the country, whoever may be the Prime
Minister, | amnotbothered aboutit. Canwe not
getasingle window agency system? Thisisthe
ironytoday. If you give apass book cumacredit
cardyoucan,inthatpass book cum creditcard,
enterthe property which he holds andthe market
value ofthe property, outof market value, 50 per
centofloan orwhateveritmaybeis his eligibility
which he can be mentioned in the thirdcolumn,
inthe fourthcolumntheloan hecandrawandthe
balance amountcanbe entered. Wheneverhe
wants loan, entry shouldbe made. Only one or
two suchlegislative measures should betaken.
Thatis for the purpose of loans drawn by the
farmers onthe creditcardshould be entered as
charged. Unless he gets aclearancecertificate
fromthe competent authority, heiis not entitied
tomortgage orsell hisland. Thatis one legis-
lationwhich shouldbe broughtabout.

Thesecondthingis, whateverloanheis
goingto getby producingthat creditcardthat
amountshouldnotbe misused. Tothatextent,
we must make certain legislations to prevent
these misuse of loan or he may transfer the
property to plug thatloophole you can bringthe
legislation. Itis notso difficult. Anyfarmerwho
purchases aland, whateveris the type of loan
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whetheritisforasugarcane millsorelse, hecan
goto the bank and produce the credit card to
showthathe has got the provision. The Govem-
ment has giventhe indication about his borrow-
ing capacity limits. Wpat has happenedtoit.
Canwe notdothatmuch? Isit sodifficult? |lam
only giving certainimportant views for the con-
sideration of the Government. Whatis the rate
of interest that we are going to charge onthe
employee forhouse loan advance, for car pur-
chase? Theyhavetoserve, they havetoimple-
ment your policies which are goingtobe framed
sitting in this august House. They have to
implementit. So, whatis the rate of interest that
youaregoingtochargeforthe loanthatyouare
going to advance to purchase a car or to
purchase ahouse orto constructa house? Is
iteightor nine per cent? Why do younotapply
the same principle inthe case of farmers? Why
this discrimination ? Forthe promoters whoare
going to export, how much are you going to
charge? !siteightornine percent? May | ask
you a straight question? Why not these poor
people be giventhisloan atthe rate of nine per
cent? Thereisnomind, thereisnowill. Youwant
onlytheirvotes. Thisisonlyalipsympathy. You
goonfoolingthem, exploiting theirignorance.
Thatis 2l what | can say. And !willtellyou, now-
'a-days, the youngsters inthe villages who are
unemployed graduates, unemployed educated
people, they have already started rethinking
aboutthe credibility of the political parties and
about their political leader. Beware of these
things. Itisno sosimple. inthename ofMadam
Gandhi, they might have cometo power; inthe
name of Rajiv Gandhi, they might have cometo
power. Afterthe assassinationof MadamGandhi,
they might have come to power with sympathy
votes, afterthe assassination of Rajiv Gandhi,
they mighthave cometo power. Butletmewam
youthathere afterwards, the death of any politi-
calleader will not be going to create any sym-
!pathy. Mindit, youhave to provethat youare for
this neglected society, unorganised society.
Otherwise, they willbecome yourownnumber
oneenemies andthey willdestroy you. Remem-
berthese words. Youcannotgo onfooling them,
youcannotgo onexploitingthem.
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Ihave already told you thatthe quantum of
loan must be increased from 15 percentto at
least 30 percent. 70 percentof the people who
arereally dependentonagriculture, whetherhe
isaruralartisanorwhateverhemaybe. Canyou
notincrease it by another 15percent? | would
liketo ask you this question. Please, for God's
sake, donottakeitlightly. The things are notso
simple. lam alsoin public life for the past 30-
35yearsand| know whatthe groundrealityis.
Youcannot, here afterwards, take it solightly.

What is the trade policy on agriculture
today? Last year, the cotion that has been
producedis about 119lakhbales. Andthisyear,
it may be about 124 lakh bales. Whatis the
quantum of exportthathasbeen made? Last
year, itwas 0.77lakhbales andthis year we have
exported about 4.26 lakh bales. Why? Even
today. the export orthe impornt®illbe dictated by
the so-called industrialists-the Textile Mill
Owners. Whatis the domestic consumption of
the cotton? Itmaybe about 111 lakhbales. If
I am wrong, you try to rectify me and tell me
where lwentwrong. Ourinternal consumption
inallthese textile mills will notbe morethan 111
lakhbales. Whenyouhave produced 124 lakh
bales of cotton, why have you not allowedthem
to exportit, why have you put the restrictions and
for whose benefit? Isit for the benefit of the
growers orforthe benefitof the factory owners,
towhomyouareindebtedforsomereascnorthe
other? tdonotwantto enterinto these things.

Karnataka, as your goodself knows, isa
major cotton producingarea. There, what this
Cotton Corporationof Indiaisdoing? Thereis so
mugch of agitation there. These organisations
are just like white elephants. What are these
organisations meantfor? In Karnataka, your
party President also wentthere, ihree people
diedinfiring. When!wentthere andasked the
Cotton Corporationof india’s agent or represen-
tative, they say thatthey have norachinery,
they have nofunds andthey have nothing. So,
they cannot purchase anything. This is the
answerthatwe canexpect, the poorfarmercan
expectfromanagency whichhasbeencreated
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by this very same House or by the Central
Govermmentto gotothe rescue ofthe farmers
when adistress sale is goingtotake place, Last
year, the cottonrate was Rs. 1,800per quintal
andthis yearitgoes downto Rs. 900-1,000. Are
- wenotrallyinterested inthis community, in this
section society? |amhonestlytelling this. Our
. hon. Minister of State for Agriculture may equally
interested. But, unfortunately, there are various
,shackles. What|say is thatthese schackles
have to be removed. So far as this industrial
. sectoris concerned, those shackles have not
beenremoved.

1do not want to unnecessarily waste the
time of the House. Normally, | donGtwaste the

time of the House. Even in Question Hour,

whatever questions that | frame they will not
comein Ballot. They willnotcomeduetomybad
luck. The Ballotis one of the testing yards for our
luck. Thatis why, normally, Idonotspeak. iam
abackbencher. So, youmay please permitme
tospeakforsome moretime.

With regardto silk, whatis the state of the
sericulture growers today?

| think he is dealing with commerce for-
merly. | donotknow aboutthe newarrangement.

Whereisthe needforustoimportsilkfrom
China? China wantedto ultimately control the
silkmarket. Letmebe very plain. Theywantto
destroy the sericulture growersinindiaand then
subsequently they want to control the entire
market. This is the trade secrecy. Today.
because it is cheap, we are getting that and
showing to the couniry that we have brought
down the silk sari rates, thefertilizer rate etc.

When ! gotothe nextitem, thenwilltellyouhow

youhave broughtdowntheserates. Whenthey
have permitted to import goid, all of sudden,
everybody startedtellingthatthe goldrate has
come dowm: Even village ladies, they started
purchasing goid for their mangal sutra. What
hashappenednow? Allof asudden, itspurtup.
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Youcannotfoolthis House. Letmebeveryplain
onthis. Please stop this. Theimportingof silk
from China wil! be at the cost of the Indian .
sericulture growers. Kamatakaitselfis produc-
ing80percentofthesilk. Yourgoodselfknows
aboutit. Today, they are onthestreets. Whythe
Govemmentis socallous, indifferent? Forwhat

* purpose, the Govemmentis goingtoimport this

silkfrom China? Onceforall, youmust declare
inthis House that you are notgoing toimport silk
from Chinaforthe sake of the sericulturefarm- -
ers.

MR.DEPUTY SPEAKER: Therewas also
adelegation from Karnataka which hadmetthe
commerce Ministry people. )

SHRIH.D. DEVEGOWDA: Yes, Sir. An
allparty delegation wentthere. 1donotknowbut
I readitinthe newspapers thatthe Govemment
of India diddnot show propercourtesy. Thatwas
aPressreport. | donotknow aboutitbecause
Iwasnotinthe spotwhenthe incidenttookplace.

in Haryana, they will grow only two lakh
tonnes of potatoes, whereas Kamatakais pro-
ducing seven lakhtonnes. But the number of
cold storage facilities in Karnataka is hardly
eighty, whereas in Haryana which s producing
onlytwo lakhtonnes of pota!.es, they have got
129coldstorage facilities. |am notgoingtothink
interms of this part of the country or that part of
the country. Every part of the country should
equally prosper. Weareinterestedinthe welfare
of the country. Nobody shouldbetreatedina
step-motherly manner. | am just mentioning
howKamatakaistreated differently sofarasthis
issueis concerned. Thisis one aspect.

With regardto grapes, the Youthand Par-
liamentary Affairs Minister from Maharashtra
whowas here sometime back andwhohas gope
just now Let Maharastra friend should not
mistake the same type of graps are being pro-
ducedin Bjapur, Bagalkot, Belgaum, Gubarga
and Raichur. Fifteen thousand Five hundred
tonnes of grapes Maharashtrawas able to export
lastyear and poor Kamatakafammers, whohave
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nowvoice andthey suffered. Mr. Chandra Prabha
Was Sister, yourvoice should notbeinthe party
meetings only; your voice shouldbe heard here
also. Youmustbe more vocal here. You have
become aiready the Chairman of a Standing
Commmittee and you shouid notbothered about
furtherprospects. Atthe time of voting, you may
vote infavour of your party. Shri Sidnalis one
~ ofthe seniormostMembers. We mustbe more
vocal. Otherwise we willnotbe heard.-Unless
wecry, the Government is not going to bother
about Kamataka. | only cited thesetwo issues.

Aboutthe import uf fertilizer, three days
back our Finance Ministerwas saying that DAP
rate has come down. It will come down; but at
what cost? Whatis the burden onthe foreign
exchangethattoo yocuhaveeamedby getlingthe
loan? Yesterday also he has gone with histeam
togettheloan. Heaven is goingto be brought

-downto the earth only forthe sake of industrialist
and notforthe sake of agricultural sector; they
have to remain wherethey are; thatis their fate.

Almost all the factories, whether DAP or
other type ot fertilizer, have cometo a stage of
total iquidation. So mary people are searching
foraparty to dispose of the factory, but nobody
istheretotakeit. The great NRI ShriMallyatook
the Mangalore Chemicals and Fertilizers; | do
notwanttogointothe details. Today the situation
that is prevaifing on account of the import of
some of these fertilizers may have temporary
impact and it will be an artificial benefit to the
farming community. After two or three years
they willdictateterms. Notonly we haveto spent
money for bringing fertilizer, but also there will
befallinfood production. OtherthanManmohan
Singhii, | have gone through the articles of so
many experts. No doctor will have a similar
opinion inso far as the diagnosis is concemed.
As perthe Government estimates, about23.76
crores of indians, representing 29.9 percent of
the population are living below the poverty line.
Of these, 19.59 crores are living in the rural
areaswhile4.17 crores areinthe urban areas.
Allthese data are there; | do not want to repeat
them. - .

. Thenextthingis, accordingtothe bank, the
poor remained highly vuinerable and may be
adversely affected by the number of compo-
nents essential to the reform package. Thisis
not going to be accepted by Shri Manmohan
Singh because his approach is different; he is
full of thoughts; he has served the World Bank;
he has served a finance Secretary; he has
served as Financial Adviser. | am an ordinary
farmer, nota Khulak. Here inthe northem belt
Late Chaudhary Charan Singhwasbrandedas
akhulak, acasteleader. | maybebrandedas
a caste leader; but | am not bothered. ltisto
destroy a person whois-goingtofightthe cause -
ofthe farmers. | have sufficiently experienced
the difficulty of the media destroying a person
whois goingto fightfor the neglected class.

| have to touch one or two other points.
Three days backinMadras edition of The Finan-
cial Express the Wold Bank report was pub-
lished from Washington. What is the actual
situation? in Argentina, Brazil, india andMexico
lessthan 3 percent of the domestic price isthe
subsidy componentwhereas in East European
countries 49 per cent of the domestic price and
84 billion dollars is the subsidy. InUSA itis 30
per cent of the domestic price and 35 billion
dollars. These are the masters who want to
preach and advise us notto give subsidy, which
isgoingtohelpthe richfarmers. Soyouwantto
act in accordance with you maters’ direction
onlyto getatemporary financial help. | tellyou,
they will not leave you; they are going to ulti-
mately destroy the nations’s economy. You
rememberthese words.

15.00hrs.

(SHRIMATIMALINIBHATTACHARYA inthe
Chair)

Madam Chair person, | make an humbie
appeal to youto give me alittietime. Sofaras
crépinsuranceis concemad, itis at deadiock for
thelast 15to 20 years. Whatis they type of crop
insurance youare goingtointroduce? Alithese
years here and there was something no trial
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basis. Why notwe evolve apolicy? Whetherit
is dry area or wet area, for the actual cost of
cultivation including the cost of input and the
labour cost, pius 20 per cent return; for that
amountcan you not have the insurance? Can
younotinsurethe crop? Whateveritis, whether
drycrop orwetcrop, can you notbringapolicy
whichis goingto help the farmingcommunity as
awhole? Please apply yourmindinsofarasthis
crop insurance is concerned.

Madam, youarefightingforthecause ofthe
labourclass who is one of the organised sec-
tions ofthe society. Sofarasthelandlesslabour
in the rural area is concerned, they are not
organised. Yourgoodselfalso knows it; your
party is trying to organise them. Butunfortu-
natefy weare notable to succeedin organising
these 29 per cent landless labours who are
spreadover various villages inthe country. This
isthe presentsituation.

Canwe notintroducea voluntaryinsurance
scheme cracompuisoryinsurance scheme for
them? We are giving providentfund forthese
working class. 50 per cent is borne by the
managementand 50 per centby the workers.
Like that 50 per cent of the premium on the
insurance should be paid by the labour and 50
- per cent by the Government . Can we not
introduce ascheme called Voluntary Insurance
Scheme or Compulsory Insurance Scheme for
the agricultural landless labourers? Is it not
possible to sethat their condition is improved?
You should apply your mind towards this ne-
glected section.

Aboutirrigation, three days backon Sardar
Sarovar Projectthere was a statement. Unfor-
tunately | see Agriculture is bifurcated. For
Irmgationthereis one Minister, for Cocperative
there is another Minister, for Fertilizerthereis
a third Minister. Late ShriJagjivan Ramwas
holding the entrie portfolio. Anyway, itisupto
the leader; itis his prerogative.
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lwouldlike to say only one word of caution.
Unless you fully utilise whateverwateris avail-
able which can be used economically, thattoo
in atime-bound programme | will tell you that
agriculture will not be a remunerative profes-
sion. Because itis subjectedto various types
of havocs in this country. You must at least
make announcement thatany project costing
more than one thousand crore rupees willbe
fundedbythe Central Govemmentin additionto
the State Government. They should be shared;
whetheritis 50-50 or 60-40ratio; whatever may
be the ratio; the Governmentof Indiamust also
involveitselfinfundingthese projects.

I went to USA and went through various
irrigation projects. The Federal Governiment,
the Provincial Government, Financial Institu- .
tions, various agencies fund a project. Ulti-
mately they will recover the money in such a
manner as the situation is prevailing in that
country. I donot «vanttc gointo the details of all
these things.

Thatiswhy lamsayingthis. Now, since the
World Bank has backeg out, whatever may be
the reason, the Government of India has now
takenadecisiontc doitalong withthe three State
Governments. Itis a welcome decision. Like
that, Iwouldliketoaskthis. The Karnataka State
Legislature has passed an unanimous resolu-
tiontofundthe UpperKamataka Project which
hasbeen cleared by the Government of india.
Thereis noproblemaboutthat. Yourownparty
haspassedanunanimous resolution; itis notmy
party, my party was there for hardly five years.
Kamataka has stood with Congress, whetherit
isdivided Congress orundivided Congress. In
the lastten general elections, Karnataka has
stood with these people; andthey have passed
an unanimous resoiution to fund the Upper
Krishna Projectwhich was clearedby the Cen-
tral Government. But, nobody bothers now. At
the time of voting they wili come because
Karnataka in their vote bank. But, nowithas
shaken. Now, it has shaken and you mustbe
careful. tisnotsoeasy. So, | only appealtothe
Govemment.



461 DemandsforGrants(Gen.),‘VAISAKHA10,1915(SAKA) 1993-94 M/o Agriculture 462

ShriShuklais very clever; he did notwant
this Demandto be discussed. | know howheis

handling. Attheappropriatetime, | will say what

Iwanttosay.

About seaerosion, we have submitted a
projectfor Rs. 150 crores andnotforone rupee.
Thisisthe fate of Kamataka. Keralafriends are
here; how much money they have got, | know. |
amnot jealous; but, | do not know what has
Karnatakadone. Kamataka’s biggest mistake
was sending you people here with blind belief
that you are goingto help them. Please make
note of these words.

Lastly, itisnota question of confrontation.
Ido notwantany unnecessary confrontationwith
the Government. But, | would liketo say these
words. Before, lannounce my nextprogramme,
ifthis Governmentis notgoingto take decisions
onthe demands which | have placedbefore this
House- throughthis House, tothe Central Gov-
ernment- | wiil give acalltothe farmers of this
country, Irrespective of their caste andreligion,
to have a peaceful demonstration, whetheritis
the case of interestor creation of abank orsingle
window agency, like this, | have placed 25
demands. Ifthis Governmentis notgoingtotake
steps to implement some of these decisions
before 19th of June 1993, when you are going to
complete yourtwo yearterm, | willgive acall
as a smallfarmers, as arepresentative of the
farmingcommunity, tothe farmers ottfiks nation.

There are some representatives, | know,

, who say that Dunkel Draftis very goodand we
mustacceptit. Thereis ademonstrationand
counter-demonstration. Madam Chairman, your
good self has argued here asto how itis going
to harm the farming community. | heard your
speech. | was so enamoured to hear your
speech. Youhave advanced yourargumentas
tohow itis goingto destroy the farmingcommu-
nity. But, outside, one of the farming community

leaders say thatitis going to help the farming

community and we must accept the Dunkel
proposals. Iwilltellyouonething. InKamataka,
after June 19th, ifthese demands are not going

tobe lookedintoseriously by the Government
of India, | willtake some decision; we will start
peaceful agitation. It will start from karnataka;
we are goingto picket all Central Government
Offices; we will start our struggle.

Withthese words, | wamthe Govemment;
letthem nottakeitlightly; letthemnot think that
Devegowda’s is the only lone voice, whatcan
he do? , the Election Commission has de-
recongnisedthe party, thereis no symbol, what
canhedo?, heisalone man. But, | knowthat
there are thousands of Devegowdas in
kamaataka; there are lakhs of Devegowdasin
Karnataka. Rememberthese words. We will
prove, how it is going to have an effect in the
whole electoral systemin the comingelections,
if they are goingtoignore the demands which |
amgoingto place before this House for consid-
eration. )

_ Withthiswarning, | wouldlike to conclude.
Thankyouverymuch. -

SHRIAVENKATAREDDY (Anantapur):
Madam Chairman, | supportthe Demands for
Grants of the Ministry of Agriculture.

During the last45 years, the country has
made tremendous progress in the field of agri-
culture andirrigation. The first Prime Minister
of our country late ShriJawaharlal Nehru has
given top priority to agriculture and it was his
endeavortomake the country self-refiant, inthe
matter of foodgrains. Itwas forthis reason that
several dams and several projects were setTJp
inthecountry.

Dueto the efforts of the Congress Govern-
ment, today our country is self-reliant in the
matter of foodgrains. You are aware thatthe
farmeris the backbone of the country. But, he
his neglectedbyboththe State and the Central
Govemments regarding remunerative prices. It
istrue thatthefarmer has no associationortrade
union spirit; andagricultural sectorinunorganised
sector . The position of the farmer is very
miserable; and it is true that farmeris bornin
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debt, lives in debt and dies indebt. The Govem-
ment has withdrawn the subsidy facility on
fertilizers, pesticides and the Govemmenthas
also removed the controls.

The prices of fertilizers and pesticides
have gone up abnormally; and the cost of labour
and cultivational costs have also gone up abnor-
mally. The price of groundnut has fallen down
" toRs. 7000rRs. 750from Rs. 1200 0r Rs.1300;
the price of sunflower has falendownto Rs. 800
from Rs. 1000/- the price of cotton has alsofallen
downto Rs.800and Rs.950from Rs. 1500. The
farmers are finding it very difficult to dispose of
their stocks even atthe prevailing price and the
cropproducedis lyingforwant of purchase at the

Therefore, thefarmers are very much agi-
tated; and they held dhamas and hartals in
Anandapur District. Farmers have borrowed
loan from banks and moneylenders who are
putting a lot of pressure on farmers for the
repaymentofloans. | leamt Ireliably thatthey are
going tocommit suicide in orderto getover the
difficulty when they are unable to bear the situ-
ation.

I understand that APC fixes the prices,
support prices for agricultural commaodities. |
think thatthe APC Members have noknowledge
of agriculture and’ agricultural commodities.
APC hasfixed the support price of groundnut at
Rs. 750 per quintal and sunflower at Rs. 800 per
quintal. The cost of production of groundnutis
doubile than the cost of sunflower sees, whereas
the APC hasfixedthe support price of sunflower
at Rs.800 per quintal, much more than the

groundnut seeds whichshows theirignorance of

this. K clearty shows thatthey do nothave any
idea about the cost of production of each crop.
Govemmentis collecting thousands of crores of
rupees on the agricultural commodities towards
Central Sales Taxand State Sales Tax whereas
the contribution of the Governmenttowards the
tarmer is negligible comparedto the services
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that are being rendered by the Govemment
towards the industrial sector, public undertak-
ing, welfare scheme, etc. Unlessthe Govern-
menttakes proper measures tosafeguardthe
interest of farmers, there is every possibility that
production of agricultural commodities will
steeply fall down which willhave animpacton
the consumers’ price and Government's
economy in the near future.

Thereis every needfortheintervention of
the Govemment. The Governmentshouldpur- *
chase sunflower, groundnut and cottonthrough
NAFED, NDDB and NCDC. The remunerative
price of Rs.1200 for groundnut, Rs. 1000 for
sunflower and Rs. 1500 for cotton should be
announced. inthis regard alongwith someother
Members if Parliament | methon. Agriculture
Minister and also the Prime Minister and ex-
plainedthe situation. | hope andtrustthe Gov-
emmentwilldo justiceto the farmers.

[Translation)

SHRIRAMPUJAN PATEL (Phulpur): Mr.
Chairman, Sir, |am grateful thatyou have given
me opportunity tc express my views on the
Budget, particularly relating to the Ministry of
Agriculture. When the hon. Minister of Finance
presentedthe Budget he statedthatfarmers aie
the backbone of this country and that India is
predominantly an agriculturaicountry andfanm-
ers have strengthenedthe economy, butgrants
forthe development of agncuiture are someager
thatone feels anguished. Madam, 80 percent
ofthepopulation lives invillages and eventoday
their primary occupationis agnculture. Through
you, Iwouldiike to drawthe attention ofthe House
towards the steps taken by the Government
which are detrimentaltothe interests of fanmers
andagncuituralworkers. in 13992-93 Budgetthe
Govemmentaliocated Rs. 2099 crores for agri-
culture andthis yearthe Minister of Finance has
allocated Rs. 2436 crores for this purpose.
Although itappears thatthe allocation has been
increased butinfact percentage-wise the alloca-
tionis less as comparedto lastyear. Madam,
the Minister of Agriculture is himself afarmer.
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~ Ido notknow whether he is satisfied with this
allocation, butiitis essential for him to under-
stand alithese factors. Only 452 lakh hectares
of landisimigatedoutof 1847 iakh hectares. The
remaining 1395 lakh hectares is unirrigated.
Farmertoils hard in the fields but eventhen he
isunabletogettwosquaremealsaday. Wehave
to give thought to it. Even then many of our
agricultural scientisits say that faarmers are
leading acomfortable life. i feelthat the people
who wanttoconverttheir black moneyinto white
say thattaxes shouldbeimposed onagricuttural
income.

Madam, | dare say there is notarmerwho
can earn Rs. 60,000 from one bigha of land.
Agricultureis not that profitable. Apersonwho
says this, does not know anything about
agriculutre.

Madam Chairman, farmers should get
quality fertilizers irrigation facility and quality
seeds and pesticides if agriculutre has to
progress. Theirmigiation faciiities provided by
the Govemment are insuftficient. The means of
imgation arecanals, wells, rivers and tubewells.
Tubewells do notwork because of erratic power
supply. Consequently, imgation suffersandso
does agriculture. Thecanals do nothave proper
watersupply. Whenthe crops are abouttobe
harvested, then water flows inthe canals.

I would request the Minister of Agriculture
to take up the matter with the Minister of Water
Resources in order to ensure the availability
ofwater supply in canals and electricity for
tubewells on priority basis.

The rain wateris not properly utilised be-

cause the farmers do not constructponds and -

Govemmentalso does not pay any attentionto
it. The money given for construction of nondsiis
notperoperty utiised. | would like that the grants
for construction of ponds should directty given
tothefarmers.

The hon. Minister of Water Resources
hails from Madhya Pradesh. |think this step

should betakeninMadhya Pradesh because lot

of land is lying unutilised there. It ponds are

constructed, the receding water level couidbe -
checked.

There are many dicrepancies inthe sys-
temforgiving loans forirrigation. | have drawn
the attention of the House to this matter previ-
ously also. Inthe case of loan fortubewelithe
cheques are given and then a slipisissued that
the equipment should be boughtfrom a said
shop. Inthe open market the tubewell which
costs Rs. 10,000is available atthat shopat Rs.
13,000.InU.P.,chequesareeissuedinthename
ot the shopokeeper. Thisway orthat way the
samessituation arises. | would like to submit that
loan should be given straight way tothe fammer.

Atubewell can be installed at the cost of
Rs.30,000. The Govemmentgives aloan of just
Rs. 15,000 and lotof objections are raised before
itis sanctioned. The farmers suffer because of
corruption. ‘| would like to submit that the'
Minister of Finance should discuss the matter
sothatthe mediators are removedandtamers
gettheloan.

lf anybody wantto buta truck he has tofilt
aformworth Rs. 100andhe caneasily getaloan
of Rs.fourlakh. Butif atractor has tobe bought
then fifty per cent of the loan is to be deposited
asregistration fee.

Agricufture Cost and Prices Commission
decides the supportprices keepingin view the
costof production. | would kke that Agricuttural
scientisits and farmers shouid also be associ-
ated with the Commission so that the reality
comesto light. The cost of the produce should
be fixed atper with that of agriculutre tarms. But
itis unfortunate that this tactor is nottakeninto
consideration. When procurement from the
tarmer is tobe done the supportprice is Rs.330
per quintal but when the Government has to
import foodgrains, the Govemmentis ready to
payevenRs. 526. itis anirony that Govemment
isnot ready to pay the.actual price to thetarmers
ofthe country. If the situation continues, foreign
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countries would become economically stronger

while the farmers of our country wouldbeina
deplorable financial condition.

Inpoint 14 ofthe Budgetspeechithasbeen
mentionedthatitis the policy of Government not

to place administrative restrictions onthe Gov- .

ernments of agricultural products within the
country. Farmers must get the benefit of the
market price of commodities. The hon. Prime
Minister has assured that movement of
foodgrains would notbe restricted. itook up the
matter with the Minster of Food also. He also
stated that no restriction has beenimposedon
the movement of foodgrains butinpracticethe
contrary is happening. Even today, they be-
come the victims of food-inspectors and police.
They harass the smalltraders. They exempt
those who bribethem. The Governmentshould
immediately inform allthe district officers that
asapolicy nobodyis harassed. If someoneis
caught indulging in harassment his services
shouidbe terminated. Only then the interests of
the farmers canbe safeguateded.

Madam, farmercan produce paddybuthe
has norightto processthat. If he instals huller
heischallaned. Thisiegislationiswrong. lfa
farmer produces some thinghe must have the
rightto process that. .

This problemis not yetsolved. The Najor
ofthe militantforce s stillthere. Itis cllaimedthat
heis maintaining in Bangladesh and otherar-
eas.

{would!ike to draw your attention towards
a special report. A study by Marketing and
Business Associated reveals thatthough the
country produces four crores tonnes of veg-
etables andtwo crore eighty lakh tonnes of fruits
every year only ten per cent of the total is
processed Most of the vegetables rot here
whereas 70% of the vegetables produced in
foreign countries are processed. Thereis ur-
gencytopayattentiontowardsthis otherwise all
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farmers will lag behind. The Government al-
ways makesloudclaimsbutthere is a difference
inwhatit preaches andwhatitpractices. The
study reveals that vegetables worth Rs. 3000
crore rotevery year. Government should pay
attentiontowardsit.

Atpresent, the production of potatoes is
veryimportantforthe country. In 1990-91 atotal
of 15205.6 tonnes of potatoes were produced.
Only 60to 70 percent of the total productionwas
consumed. Thatmeans about thirty percent got
rot. The Govemmentdoes nothave any storage
facility forit. | would like to submit that potatoes
shouldbe exportedandfarmers shouldbe ben-
efitedthrough food-processing.

The Government is aware that in
Farukhabad and Allahabad the production of
potatoesis maximumbut nofood processing
plant has been opened there. | would like to
submitthata survey shouldbe conductedthere.
Mahatma Gandhiwantedtoopencottageindus-
tries in villagers. It weuld provide ample em-
ployment opportunities forthe people and the
people would be benefited. Proper attention
must be paid in this direction.

Iwouldliketodrawthe attention ofthe hon.
Ministertowards anurgentmatter. The Govern-
menthaswithdrawn subsidy fromfertilisers. As
aresultthefarmers have alsoreducedtheuse
offertilisers. Eventhe Governmenthas admit-
ted this. The Government stated in reply to
understandquestionNo. 6267 dated21.4.93 that
the sale of Ammonium phosohate and Muriate
of Potash declined by 30% and 55% respec-
tively during Rabi 1992-93 ascomparedto Rabi
1991-92duetodecontrolandconsequentnisein
theirprices.” ltwas further addedthat“adverse
impact onthe production of foodgrains during
Rabi 1992-93 has notbeen felt”.

MR.CHAIRMAN: Doyouwanttosay some-
thing more on this subject?

SHRIRAM PUJAN PATEL: Yes, Sir. still
Ihave alottosay.

MR. CHAIRMAN: Now, the discussion will
start onthe Private Member’s Business. You
willbe given achance tocomplete your points
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whenthe discussion starts.
[English}

THEMINISTEROF STATE OF THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): Will the discussion onthe Demands
for Grants relating to the Ministry of Agriculture
continue after Prime Minister's Business is
over?

MR.CHAIRMAN: I don'tthink.

15.31hrs
[English]

COMMITTEE ON PRIVATE MEMBERS’
BILLSANDRESOLUTIONS

Twentieth Report

SHRIP P.KALIAPERUMAL (Cuddalore):
Ibegtomove:

“That the House do agree with the
Twentieth Reportofthe Committee on
Private Members’ Bills and Resolu-
tions presentedto the House onthe
28th April. 1993".

MR. CHAIRMAN: The questionis:
“That this House do agree with the
Twentieth Report of the Committeaon
Private Members' Bilis and Resolu-
tions presentedto the House on the
28th April, 1993",
The motiors was adopted
15.32hrs
RESOLUTION RE: CREATION OF NEW
STATES OF UTTARANCHAL AND
VANANCHAL
[English}

MR. CHAIRMAN: Maj. Gen. (Retd).

Bhuwan Chandra Khanduriwasonhislegsiast -

time. Nine minutes are ieft out of the time allotted

Uttaranchal & Vananchai
to this Resolution.

SHRI RAJVEER SINGH (Aonla): You

" extendthetime by two hoursmore.

MR.CHAIRMAN: Isitthe pleasure ofthe
House thatthe time for this Resolution be ex-

* tendedbytwo hours more?

SEVERALHON.MEMBERS: Yes.

MR. CHAIRMAN. So, the time for this

. Resolution has been extenced by two more

hours. Now youcan startspeaking.
[Transiation)

MAJ.GEN.(RETD). BHUWAN CHANDRA
KHANDURI (Garhwal): Mr. Chairman, Sir, on
19thMarch, 1993. I hadstarted discussicnon he
creation of separate States of Uttaranchal and
Vananchal.|hadspoken onatew points onthat
day.|lamrepeatingthembriefly. Ihadstatedas
towhy creation of Uttanchai and Vananchaiis
necessary and as to what are the problem of
Uttaranchal. | had expressedin detail thatthe
main problem of the region came tc a standstiff
inthe absence of a separate State. lhad also
statedthatcreation of separate State is neces- -
sary because of its topographical reason. Its
climatic. cultural, economic and social eondi-
tionare differentfromthe plains. lf yougothrough
map of India you will find that separate states
have been createdforallthe time border areas
from Kashmirtothe extreme east. A separate
state has not yetbeen createdfro these 8 hilly
districts of Uttar Pradesh. itbeingaborder area
should alsobe developed as a separate State.
Apropagandais often made thatthere willbe no
feasibility in Uttaranchal. In this regard | had
statedin detail that there are sufficient natural
resources in Uttaranchal andthis new State will
definitely beviable. Today. | wouidliketopresent
some other points before you. The first pointis
astowhyaseparate Uttaranchal State shouldbe
created. Thefirstreasonisthatthe people ofthe
region are suffering economically and politi-
callyinthe absence of aseparate State. lwould
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liketo cite three examples in this regard. The
first thing is that the Planning Commission
.  provides grants to each State andithas setits
normtodo so. The normadopted by the Plan-
ning Commissicn to provide grants are 65 per
centgrants onthe poputation ofthe State, 20 per
centonthe population ofthe State livingbelow
poverty ne 10percentonthe performance and
Spercentonotherthings. Inthiswaythe Central
Govemment on behalf of the Planning Cem-
mission provides grants to all the States of the
country. According tothese norms the Plan-
ning Commission should give more than Rs.
400 crore to Uttaranc:al. Ourshare comasto
Rs.400-500crore every yearbutwe are'getting
Rs. 180-182croreevetyyear. Wheniaskedthe
- hon.Minister of Planningaboutithe told me that
the Central Government provides Rs. 182 crore
andthe remaining amountcanbe nadfromthe
State Govemment Uttaranchalisnota sepa-
rate State hence ask the Uttai Pradesh to
provide more funds. Mr. Minister, Sir, | would
liketotell you (Interruptions) The population of
Himachal Pradeshis 51 lakh and of Uttaranchal
is 59 lakh. As regards poverty line as well as
other factors we figure below them but

Himachal; Pradesh gets Rs. 350 crores while’

weget Rs. 182 crore. When | raised this ques-
tionthe Union Government replies thatitcan’t
give us because Uttaranchalis nota separate
State. What sort of justice is this. On the one

handthe Central Govemmentdoes notcreate |

Uttaranchal State and on the other hand it
punishes usonthepleathatitisnotaseparate
States., Soit will not get the required amount.
Itis a wrong policy of the Govemment due te
whichthere is resentment among the people.

Secondly, it is the opinion of the Centra!
Govemmentthat Uttaranchalis not aseparate
State sofacilities will notbe providedtoit. Inthis
regard | would like to draw your attention to the
budget presentedbythe hon. Finance Minister
Inhis budget speech the hon. Finance Minister
3aid a very good thing that a tax holiday will be
given to no industries area. But when he ex-
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plaineditin detail that this facility would be given
to North-Eastem States, Jammu and Kashmir,
Himachal Pradesh, Sikkim, Union Territories of
And&man and Nicobarislands, Dadra-Nagar-
Haweliand Lakshadweep but sevendistricts out
of eight districts of Uttaranchal which are zero
industries areas are notincluded under this facil-
ity. These figures are notmine; these figures are
ofthe Planning Commission. Duringthe discus-
sion onthe budget when | asked him aboutithe
saidthat Uttaranchalis nota separate State but
he thinks that the facilities should be providedto
theregion. In suchasituation, whenthere isno
industry in my region how the industriaiists wili
be motivatedto setup industries there uniess the
Govemment provides atax holiday. What sort of
logic andideology isthisthaton the one hand the
Central Government itself does not create a
separate States of Uttaranchal Pradesh andon
the other hand itpurishes the people of the region,
the hon. Minister should considerit.

The third thing | would like to say about the
political set back tothe people of the region. As
Ihave stated that population of Uttaranchal is 59
lakh and population on Himachal Pradeshis 51
lakh. | am comparing the figures with Himachal
Pradesh because it is our neighboring States
otherwise there are more figures in our tavour.

" The number of members in the Assembly of

Himachal Pradesh is 68 while population of
Uttaranchalis 8 lakh more than itbut there are
only 19 members of the State Assembly from this
region. What sort of justice is this with the peopie
of this region. Whatsortof justice is this with the
people of this region. | am unable to understand
as towhatsort of political blow is this the people
of the region that the basic principle for creating
districts, blocks etc. is being ignored. For the’
purpose of proper development of the region
small units should be formed for hilly areas. But
there is no such system because it is not a

separate State.

I would like to piit another point before you
that the major part of the population of the
Uttaranchal region consists of Army personnel.
There area large number of people of Uttaranchal
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region are in the army. This is not a recent
phenomens, itis goingonsince the beginning of
this century. They are regarded as the best
soldiers in bravery and other fields. Now, the
position is that at least one member of each
family is a soldier in army and in several fami-
lies 2-3 members are "serving in army and
similaris the number or ex-soidiers there Be-
sides this a large number of the people of the
region are serving in a para-military forces. |
wouldlike totellthe hon. Memberthata number
of excellentand bestsoldiers are there in this
region. Theirdevelopmentis hindered and did
nottake place andthey are of the opinion that
injustice is being done with them, therefore, |
would like to draw your attention to a couple of
things of this region.

The first thing is that the people of this
region are greatwarriors. They dé nothesitate
tosacrifice their lives for the sake ofthe country.
The people of this region are the most coura-
geous. | wouldlike to submitto the hon. Minister
thatif this courage or bravery tumsinto violence
thenitwill notonly jeoparadise theinterestof our
region butagainst the whole of the country also.
It will be unfortunate for us if it happens so. |,
therefore, urge the Governmentto consider it
seriously The second aspectisthatthe devel-
opment of the area did not take place and the
poverty has increasedin the region. The eco-
nomic andsocialevils, negligence ofthe admin-
istration, corrupt administration run by the lead-
ersfrom Lucknow and Dethihave ledtotumtheir
behaviourfrom goodtobad. Today the quality of
the very soldier has come down duetoalithese
evils. This soldiers who were once considered
as excellent and strong, now have lost their
quality. You can take figures irom the Ministry
of Defence andif this process goes on asoldier
dominantareawill turninio a weak areaanditis
alsoworth consideredthatthis areais situated

~on the border of our country. In view of the
Circumstances, i wouldlike to State thatuniess
the Government does not create Aseparate
State, proper developmentwill not Are place.In
thisabsence of a separate State the people will
notbe satistied and feeling of resentment will

increase amongthe people whichis notgoodtfor
thecountry.

Now, | would like totell you that oftenly, it
has beensaidas towhatare youdoingthrough
constitutional manners. | would like to tell you
that several states have been created in the
country but such sorts of strict conditions have
neverbeenimposedonthecreationof statesas
hasbeen fixed forthe creation of Uttaranchal
Earlierthe States were created keepingin view
the political as well as the developmental as-
pects of the region and the constitutional pro-
cess was also to be followed side by side butin
the case of Uttaranchal a lot of pre conditions
have beenimposedin aparticular way andtheir
follow up has made obligatory. Ithas alsobeen
laid by the Central Govemmentthat resolution
tothis effect shoukibe passedbythe State. Now,
| would like to give some figures'to the hon.
Minister. Now you will call it a repetition but
underthe circumstances its repetition has be-
come necessary. The Central Government re-
ceived aresolutionfromthe State Government
on 19 November, 1991 regardingcreationof a
separate Uttaranchal State. After 15dayson4th
December, 191 | raisedthisissuein the House
duringthe Zero Hour and asked about the action
beingtaken by the Governmentinthis regard. |
amunable to understand as to what was fact
whetherthe Ministry actually wantedtodosoor
justto avoidtheissue, ithad asked the Govern-
ment of Uttar Pradesh to clarify its justification.
Well, afterthat a detailedjustification of 30 pages
was laid on the table of House on 5th March,
1992, and afterthatam askingabout ittime and

again.

| hadaskedinthisregardinthis House itself
onthethe March, 23rd April, 8thJulyandon 26th
November, 1992. Buteverytimethe reply of the
Government was the same that the matter is
under consideration. Thisinactive Government
have keptthe matterunderits consideration for
one full year and yet it did not come to any
decision atall. When i askedthat atleasthave
talks with the people of that area, the reply was
thattherewas noneedof it. Whenl furtherasked



475 Re. creation of States of

[Maj. Gen. Bhuwan Chandra Khanduri}

totalktothe Members of Pariiament hailing from
thatpart ofthe State, the Govemment did notfeel
theneed ofiteither. The matteris underconsid-
eration without any progress. Anyway, | very
-wellunderstand that keeping the matter under
consideration is nothing but a tactice of the
Govemmenttolingeronthe matter. Butwhatis
shameful andtargic aboutitis the reply made by
you on 23rd February, 1993 and which | would
liketo read outhere. Thiswas the reply made by
you like to read out here. This was the reply

made by you inresponseto my persistentquery -
toknow about the developmentirithat regard. -

The hon. Ministermayplease note: £atthe Uttar
Pradesh Assembly was dismissed on 6th De-
cember, 1992 and President’s rule was im-
posed. It is believed that uniess an elected
Governmentis formedin the state it would not
be prudent to take any decision on such sensi-
tive and important issues. The hon. Minister
should ponderwhether the erstwhile Govem-
ment in the State was not an elected one or

whether the State Government that sent its

proposal tothe Centre was not havingthe man-
date of the people. Was there a dictatorship and
notthe rule ofthe people? Andif at all the hon.
Minister intends to convey through his reply that
the Congress Party is going to make a come
backin the State, then itis nothing but making
a castle in the air. What to think in the next
elections, your Governmentis to goingtocome
in Power inthe State duringthe currentcentury.
1f you keep onsuch a policy, there will then not
' be even asingle supporter of your party in the
‘State and to think of securing backing of the
people is amerefalacy. Let me rerindyouthat
15 out of 19 total assembl/ seats of that area
were baggedbythe candidates of o irpartyalion
theissue of Uttaranchal State. Eaiiier, therewas
onlyone M.L.A. of our party during the tenure of
GovemmentthatprecededoursinUttar Pradesh.
Sothe numberrosethere from 1to 14. Andso
far as seats of Members of Parliament are
concerned. we had earliernoM.P. of our party
fromthose areas whereas we have powbagged,
allthe four parliamentary seats. So boastingof
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havingthe backing of the people is nothing, but

~ amisleadingstatement. This s neitherinyour

interestnorinthe interest of ourparty. Youare
therefore, required to reconsider this matter.

Constraint oftime does notpermitmetobe
more expressive in my submission. | would just
like to request the hon. Minister thatthe present
Congress Governmentwhichthe hon. Minister

isaMemberis behavinginahypocratic manner..

He should, however, make note of the factthat
this is not goodfor his party as well. Here | would
liketo submitthatwhatis required atthe moment
isto pay attention to development which has
been obscured by the game of nasty politics.
Whatis requiredis tocome outofit... (Interrup-
tions) The men of yourparty do nothave the guts
to say by going there that Uttaranchal State
should notbe created. You shouldtry to know
theirviews. Centper centpeople areinfavourof
the move | wouldtherefore like to submitto the
Govemmentthatit should accept this demand.

.

15.45hrs
[SHRIRAMNAIK in the Chair]

Mr. Chairman, Sir, due to the paucity of time |
would like to conclude after making one more
submission. The promise of the Governmentto
create a Council oraUnion Territory is nothing
butredherring. We however, dotowantthatwe
want a separate State. This is because the
development of the area cannotbe ensured
unless there is creation of a separate State. |
wouldtherefore, like to submittothe Govern-
mentthatit should drop red herring and should
create aseparate Uttaranchal State.

SHRI KIRSHAN DUTT SULTANPURI
{Shimia): Mr. Chairman, Sir, I riseto support the
Resolution. I hold that development of the hill
region cannotbe ensured unless thereis cre-
ation of aseparate State. | holdthatthe areas of
Uttaranchal orthe part of Bihar forwhich there
is ademand!to create separate States cannot
developunlessthey are made separate States.
Ifotherhill States like Himachal Pradesh, Kash-
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mir, Sikkim, Nagaland, Arunachal Pradeshcan
be given statehood, then why can other areas
likethatcan'tgetstatehood. Forwantof separate
statehoodthose areas willlagbehindinthe race
of development. Thereis no otherwaytoensure
developmenttothose regions. Today a person
from Garhwal goes to the capital Lucknow in
connection with his work, but he does nothave
theideaastowhere Lucknow s situatedtowhom
he should meet. This is how the development
work of those regions is neglected. |, therefore,
holdthat the demand for aseparate State should
beaccepted. -

Mr. Chairman, Sir, our country hasmany
islands like Nicobar, Kar Nicobar having large
areas. We know thatthere are single Parkiamen-
tary seats for places like Silddm and Nicobar for
which Members are elected. So, why there
should not be smaller States for the smaller
parts ofthe country so thatextensive rights could
be provided to the people of those areas. The
Govemment should consider it. This Houseis
- asupremebody soitcan consider how devet-
opmenttothose regions can be ensured.

Mr. Chairman, Sir, | hadbeen to Garhwal
last days in connection with electioneering. |
found that all the contract works from Rishikesh
to Badrinath are grabbedsdn Lucknow by the
contractors and the people of those areas are
deniedthe opportunity of eamingmoney. The
peopleofthe areahavetosufferioss andtheylag
behindin race of development | have observed
that the road between Satpuriand Chamotiand
like that many other roads date back to British
time andthey lack maintenance. The people ot
the areaare still using the same roads, Sowhat
isrequiredis to pay attention to all these points.

Aswas said by our colleagues, hill regions
arelargely populatedby the persons who arein
Military Services. Moreover, there are ex-mili-
tary personnel who sacrificed all their lives for
the sake of the country. Thisis quite true. These
regions therefore require special attention.

Iwouldfurtherlike to submit one more point

that 90 per cent apaount of the total expenditure
ofthe plans madeforthe hilly States like Himachal
Pradesh and Jammu and Kashmir has been
provided by the Union Govemmentandwe have
beengettingthe rest 10percentamountasloan.
However, the Nineth Finance Commissionthat
has been formed under the Chairmanship of
Salve ji has reduced the limit of this amount.
Here I would like to say it in strong terms that
unless the development of States like Himachal
Pradesh, Gharhwal, Sikkim, Meghalaya,
Manipur and Pondichery is ensured, the limit of
the amountshould notbe reduce. Those States
needto be uplifted and more money is required
for that. There is no agitation in those area.
Garhwal, Himachal Pradesh are such areas
where the people still lead a traditional life. They
never harass the Government to make provi-
sion of more money for them. Industries are
openedinbackwardareas.(/nterruptions)

MR. CHAIRMAN: You have tocatchtrain.

SHRIKRISHANDUTT SULTANPURI: You
should allow meto speak. | will catch the train
later. The olitsiders set upindustries in the hilty-
regions. They avail subsidy for setting up indus-
tries and afterthat they goto other States without
setting any industries and that why there is
misuse of funds. Aninquiry should be setupin
this regard since our State does not get any
benefit. Thereis no provision to purchase the
itemsthatare producedinthose regions. Those
who setupindustries in the hilly-regions should
get maximum encouragement. Moreover, |
would like to add one more thing in regard to
tourism. The Government should make the
service of Vayudoot and ‘Domier available for
Garwhal, Himachal, Pradesh, Meghalaya,
Lakshdeep and Nicobar etc. so thatthe number
of tourists going to those places may be in-
creased. The Govemmentshouldtrytoknowthe
name ot officers who have some dedication for
the people and who can work for the people of
those regions. (Interruptions)

MR. CHAIRMAN: You have already taken
sevenminutes. There are othermembers also
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tospeak.

SHRI KRISHAN DUTT SULTANPURI:
Apple andpotatc are growninourhillyareaon
priority basis. The Govemment should there-
fore pay attenticrito the farming of those things.
So far as the States are concerned, facilities
should also be provided in Lakshdeep and
Nicobar also. The hon. Minister of Home Affairs
hails from Lakshdeep. He is aware of the life-
style of the people of those area. | wouldlike to
submitthat since there is atleast one Member
from those places each, so they should be
provided statehood.(/Interruptions)

MR. CHAIRMAN: We are discussingabout
Uttaranchal and Vananchal.

SHRI KRISHAN DUTT SULTANPURI:
Thereis ademancin Biharaboutformation of
separate states of Santhal Parganaand Chhota
Nagpur. No assistance ins provided in tribal
areas fordevelopment. Injusticeisbeingdone
with them. Funds meant for these areas are
siphonedandswindled. An agitationis goingon
the. We shouldinquireintothe reasonsbehin-'
this agitation. Every party gives assurances bui
nobody does anything....(Interruptions) They are
behaving like the General who claimed that
everythingwas well solonghe was atthe helm
of affairsand as soon as he retired the efficiency
suffered. One shouldtrace outthe drawbacksin
the developmental programmesinBihar. | gota
chanceto visitatribal area. which has acoop-
erative dairy farm and a bio-gas
plant...(Interruptions)butits controiis notinthe
hands of the local instead they are being ex-
ploited andinjustice is meted outtothem. i want
thatthe Central Governmentora State Govemn-
ment, should not allow lapses undertheirnose.
Keepingthisinview we mustchalk outschemes
for the development of hilly areas. We will
welcomeifiocals participate in this process. An
hon. Memtertoldthat accordingtoits popula-
tion, the Uttaranchalhas lessnumber of M.L.A’s
whereas, Himachal Pradesh which is much
smallerthan Uttaranchalhas more M.L.A.’s |
think, there are 18-19M.L.A.’s who represent
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Uttaranchal. The U.P. Legislature has 425
M.L.A.s and therefore the voice of the MLAs
from Uttaranchalis notheardthere.

Forthe development of hilly areas andits
people. we must have separate States and
therefore, | support this motion. Our Govern-
mentwill certainly do the needful inthisregard
therefore | requestthe hon. Membertowithdraw
his motion.

SHRITEJNARAYAN SINGH(Buxur): Mr.
Chairman, Sir, | support this resolution. | felt
happy that our colleague from Congress alsc
supported it, but sorry to say that later on he
withdraw it. Uttaranchal has been neglectedfor
yearstogether. Ithink thatifitis giventhe status
of aState itwill develop and make progress. This
isnothappeningin U.P. alone. Ademandfora
separate Jharkhand Stateis alsobeingraisedin
Bihar. The Government should also accede to
it. Madhya Pradesh is also a big State. Forthe
sake of proper development it can also be
dividedintotwo-three separate States. Evenin
Andhra Pradesh ademand regarding separate
Telengane islong pending. This demand has
become sointensethatit has become difficultfor
the Government officerstolive there. Therefore,
the Government should accede to these de-
mands and should ®pt for smaller States.

Thisis anabsolute truth thatthe formation
of aseparate State will pave way forits devel-
opment and presently, the amount which is
spent on beautifying Lucknow will go to hilly
areas and will provide for irrigational facilities
and potable water and construction of roads in
suchareas where there arenoroadsatpresent.
You provide money to poor under Jawahar
Roezgar Yojana, and Indira Awas Yojana but
actually, this money does notreachthemand it
remain in Lucknow only butit will reachto the
poor. Therefore, it requires the formation of a
separate Uttaranchal State. Even after45years
of Independence very few areas ot U.P. have
beendevelopedandmostofthe areashavebeen
leftundeveloped. Therefore you mustaccedeto
the demand of the people for a separate
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Uttrakband. The demand regarding Jharkhand
StateinBiharis also a genuine one. The State
Government does not supply essential com-
modities in thesesareas. The area is reeling
underdrought. Thepeople donotieelasemblence
of Governmentthere. The people rrom other
.States are rulingtherebutthe localtribals are not

getting any benefit.
16.00hrs

Therefore, | support the formation of a
Jharkhand State there. Our party colleagues
havebeen supportingthis proposals forso many
years. |demand the Governmentto urgently
take steps in this regard as further postpone-
mentofitwouldnotbeinthe interest ofthe nation.
Gone are the days when people usedto remain
silentagzinst any injustice. We willwage a fight
forthe creation of Uttaranchal State aswe have
beendoingforJharkhand State. If you think, that
we will not make demandforthe next2-3years
inthis regardthenyouare mistakenlrrespective
ofthe party in powerincentre we wouldraise this
demand andititdoes notaccedetothis demand
thenthat Govemmentcannotrule peacefully. It
is quite possible that this agitation may take a
violenttum, which may prove disastrous forthe
Govemment. .

Mr,. Chairman, Sir, therefore, |demandthe
Govemmentto acceptthis resolutionas early as
possible and form Uttaranchal and Jharkhand
States whichmay helpinacceleratingthe pace
of developmentthere.

Withthese words | support this resolution
andconclude.

SHRI JEEWAN SHARMA Aimora): Mr.
Chairman Sir, I rise to support this resolution.
The demand in respect of Uttranchal and
Vananchal should be fulfilled as it is the basic
rightof the people there.

Mr. Chairman, Sir, so far as the question of
agitation in respect of Uttranchal State is con-
cemnedit has beenthere since 1952 andthere-

foreitis nota new demand. These eight hilly
districts of U.P. are quite different from the
districts situated in plains. The people from
plains have always been atthe helm of affairs
andeventhe planninginalifiel3sisbasedonthe
needsofplainswhich cannctbeimplementedin
hills and which are notbeneficial forhilly areas
inany sense. Even after45years of Indepen-*
dence, womenhavetofetch waterfrom4to 5
kilometers. Chitdranbelowtheage oftenyeardo
not go to schools as they have to tread 4-5
Kilometers to reach the school.

Sir, whenever we visit a village, we do not 4
find any youth, only women, children and old
persons are there out of these eight dustructs,
fourdistricts are on the borders of China. Now,
youcanwillimagine, how significantitis, from
strategicpoint of view to have aseparate State?
Thelocals will get more employment opportu-
ritiesthe. Sofarasthe question of the develop-
mentofthis areaisconcemedtherehasbeenno
developmentsince the Britishers leftit. Thiscan
be seeninthe cases of Mussorie and Nainital,
whichhave notbeen developedthereatfter. Al-
though, this question was raised somanytimes
butmy friends from Congress asked aboutits
viahility? Wellyoucan see, thatthey are ridicul-
ingthe idea and making funof it. Iwouldlike to
ask them whether the viability of the States
which have beenformedtill date was questioned
by anytody? Forinstance, youmay take Jammu
& Kashmirorthe North-Eastern States. Was -
this question of viability raised at thattime? l fail
$understand, astowhyistheissue of feasibility
raised. | wantto say that the state meets alithe
norms required for feasibility as there are a
number of rivers there andif allthese rivers are
properly hamessed, thenthatmaygenerate at
least 30, 000 Mw of power. To my mind the
development of tourist spots can leave behind
evenJammu and Kashmir, tamous inthe world
fromtourism point of view, as there is enough
potentialforthe developmentoftourism. itcould
become another Switzerlandin India.

The economy of the area, if | say frankly is
Money Order economy because the people
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there survive just on the money remitted by the
migrants. To remove the difficulties ofthe area
itisabolutely essential thatthe State of Uttranchal
is formed.

Sir, | am associated with the movement for
thecreationofthe separate state of Uttranchal for
thelast5-6 years. Previously the Congresswas
inpowerinthe state and afterthat the JanataDal
came to power. Even during the rule by the
Congress, we metseveral Ministers inconnec-
tion with the demand for a separate State but
unfortunately no satistactory reply could be
solicited. Even when the Janata Dal was in
power, we met several Minister but to no avail
andnowthe hon. Members ofthe Janata Dallike
Shri Paswan and George Femandes alsofavour
the creation of a separate state. However, |
remember clearty thatwhen we met ShriGeorge
Femandes, when he was a Central Minister, he
stated that we favour the creation of smaller
States in the country and a resolution in this
connectionwas passed waybackin 1954bythe
Socialist Party.

Then ShriMulayam Singh Yadav became
the Chief Minister of Uttar Pradesh. Exactly 15
days after assuming office by him, astatement
was issued that separate state will be alowedto
be created at no cost. However, now eventhe
hon. Members of his very party favour creation
of a separate State. | would like to know the
reasons for changing stance of his party from
time to time andwhy is the public beingtaken for
. aride. Aretheyjustaiming atbuilding up the vote
banks alone? Why did they notfavour creation
of aseparate state when they were in power?

Sir, last time when there was Jharkhand
blockade, every political party favoured cre-
ation of Jharkhand State. At that time the
hon.Members did mention that until a resolution
inthis connectionis passedby Bihar, Jharkhand
state could notbe created. However, the BJP
Govemment of Uttar Pradesh did send a reso-
lution for the creation of a separate state tothe
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centre, why thennodecisionhas beentakenso
far? Onthe demandfor Vananchal, tis saidthat
till a resolution is not received by the giate
Government, no separate state couldbe cre-
ated. So, when are solution in this connection
has already been sent by the Government of
Uttar Pradesh, whatis the difficulty increating
the separate state. We fail to understand the
double standards adopted by the centre in this
regard.

During the last two years the issue of
resolution sent by Uttar Pradesh was raised in
theHouse onmany occasions butevetytime the
hon. Minister gave evasive replies. I recall, in
December, 1992 an hon. Member desired to
know the time by which action will be taken on
the resolution serit by Uttar Pradesh? The hon.
Minister replied that no time frame could be
given. Therefore, whensuch sortof reply was
given by aMinister of the Government of Indiia,
what sort of message would have been con-
veyed to the youth of the area. What kind of
impression would have the youth of the area
gathered by such sort of replies of a Union
Minister, could very wellbeimagined. This sort
of responsible statements should notbe made.

MR. CHAIRMAN, Sir, since again and
again you are pressing the bell, | am concluding
myspeech. | would only reiterate thatboth these
states needbe created immediately....

MR. CHAIRMAN : Shri Surya Naryan
Yadav.

SHRI SURYA NARAYAN YADAV
(Saharsa) : Mr. Chairman, Sir.

Mr.chairman: ShriSurya Narayan Yadav,
pleasesitdownforawhile. |havebeeninformed
that you had your chance. Therefore, letme
checkthe facts. ShriMrutyunjaya Nayak.

SHRI MRUTYUNJAYA NAYAK
(Phulbani) : Mr. Chairman, Sir,

MR. CHAIRMAN : Shri Surya Narayan |
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Yadav. onthis issue along debate had already
been heldin the House and youtook partinthe
debateon 5thMrach, 1993. you gave animpres-
sive speechlasting 14 minutes.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Mr. Chairman, Sir, how much more
time isto be devotedto this resolution ?

MR. CHAIRMAN : Before youcametothe
House, the Chair on the advice of the House
extendedthe discussionby 2 hours. Rightnow
Ihave alistof20hon. Members. The Housecan
reconsider its decision butthe time which has
beenextend just nowis two hours.

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED) : Mr. Chairman, Sir, | would like to
seek aclarification onitwhetherthe hon. Mem-
bers who have already had achancetospeak
will notbe given another opportunity?

MR.CHAIRMAN: No.

SHRIP .M.SAYEED :Isitso inthe rules?

MR. CHAIRMAN : Time is extended to
allow all the hon. Members to express their
views. When all the hon. Members cannot
speak evenonce,, where doesthenthe question
ofanotheroppurtL. tyarise. Althoughthe hon.
Ministers are often allowed this privilege.

[English)

SHRI MRUTYUNJAYA NAYAK : Mr.
Chairman, Sir, undoubtedly | supportthe very
objective of this particular Resolution for the
formation of some more new States, butlam
sorryto say that this is notthe righttime tobring
such ¢ Resolution. The reasons are mainfold
and!hopethis august House would appreciate
myarguments.

Sir, itis very imperative to note as towhat
are the turmoils and what are the problems
before the nation. Asyou are aware, thereisa

threatto the country’s unity and integrity botiy
from inside and outside our country like the
foreign agencies which areinvolvedin the sabo-
tage. So also, there are agencies inside the
country which are similarly indulgingin such a
heinous practice to destabilise our unity Sir,
since our country is under the situation of threat
formboth our neighbouringcountries, itis nec-
essary that there should be quite goodwill of
understandingamongourselves to safeguard
the unity of our country first.

Sir, the country now undergoes somany
challenges from outside as well as frominside
. The secularcondition of our country is at stake.
The country needs enough time to keep pace
withthe changing circumstances in the world
economy. Oursis sub-continent with vast popu-
lation and with our very limited resources,
naturally we have to first of all strengthen our
economy. Atagiven pointoftime. when super-
power country like U.S.S.R. could not avoid
disintegration at least we should survive to
protect our national integnty despite facingso
many challenges.

Everywhere inthe country, there is ade-
mand for creation of new States, demands of
Jharkhand, demand of new State for Vidharbh,
demands for Telengana State, demand for
Bodolandetc. As my friends has said, in Tamil
Nadu also, there is problem. Therefore, itis
necessary thatwe shouldbalance our economic
conditions andthe development thatis needed
atthis hour. Evenfrom my State, Orissa, there
issuchademand. Everywhere, thereis similar
demand.

Whatthere the turmoils which the country
is undergoing at the moment. As you know,
everywherethere isturmoilbecause of commu-
nal riots, agitations that are going on an the
country is facing a big challenge atieast to
safeguardourintegrity. Whenthereis somuch
pressure fromtheforeignagencytoweakenthe
country's unity, at this point of juncture, we
should allbe intact and united. Thisisnotthe
right time for such a demand or movement
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because frist of all, there should be common
understanding among all political paraties.
Secondly, the existing situation must develop
towards a peaceful atmosphere. Thirdly, the
country needs enough time to survive our
economy andto have alotof developmentsin
the country so as to keep pace with the new
changesthataretakingplaceintheworldarena.

We aiso agree that the movement for
Jharkhandis no doubt justified in order to im-
prove the economy of thatparticular region, and
for the smooth functioning of administration
there andto ensure justice to the people. The
demandtorthe creation of Jharkhandis nodoubt

genuine.

But we should be above all partisan and
partial resolutions andwhims. Thereshouldbe
understandingandharmonyamongallthe Par-
ties. Then only initiatives like the creation of
Uttaranchal can betaken up for consideration.

Butnow lhavetosaythatthisis notthe right
timetobring sucharesolutioninthe House for
the setting up of Jharkhand and Uttaranchaland
lurge that it should be withdrawn inthe larger
interest of the unity andintegrity of our country

|, therefore, requestthe hon. Memberswho
have movedthis Resolution carefully tounder-
standthe pulse of the people of the country.

| am very sorry to say that |am unable to
supportthe Bill

I hope thatfirst of all my BJP friends must
understand thattheirdemandforthe construc-
tionof RamMandiris goingtocreate chaos and
crisis in the country. They must solve that
problem firstand then bringnormalcy and con-
genial atmosphere inthe country. After that we
cansittogetherandhold consultations amongst
ourselves. Thenany such Resolution wouldbe
welcome anditcanthen be taken up forconsid-
eration.
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[Translation)

SHRI LALIT ORAON (Lohardaga) : Mr.
Chairman, Sir, | rise to speak in support of the
resolution movedforthe creation of Uttranchal
in Uttar Pradesh and Vananchalin Bihar.

Mr.Chairman, Sir, | hailfrom Chota Nagpur-
Santhal Parganaregionin Bihar. Ihave the first
handexperience of the sufferings and neglect of
the areaand |am still experiencing such suffer-
ings. Therefore, | wouldlike to draw the attention
of the House to the actual position of Chota
Nagpur- Sandthal Parganaregion. ChotaNagpur
-Santhal Parganais richly endwed with natural
resources. The areais rich in costly mineral
wealth. Land s quite fertile. Chota Nagpur -
Santhal Pargana region meets 50 per cent
demand forcoal ofthe country, 95 percentmica
requirement, 95 percentcopper requirement
and40percentbauxite requirement. Inaddition,
ironandchinaclay are also foundin abundance.
Eventhen3crore people of this neglected area
migratetoteagardens of Assamand Bengaland
to rural areas in Haryana and Punjab and to
brickklins for livelihood for 6 monthsina year.
Whatare the reasons for this state of affairs in
theregion, richlyendowedwith naturalresources,
where the sons of the soil run helter-skilterin
search of livelihood. There are somereasons
forthis neglect due to whichthe people of the
region are facing great herdships.

One ofthe main political reasons forthisis
the continuous neglectby the Bihar Govemment
ofthe region inthe matter of political represen-
tation. Since independence 25 Governments
cametopowerin Biharandinno cabinetpropor-
tional representation was given tothe region.
Eveninthepresent Cabinetof ShriLaloo Yadav,
the advocate of social justice, there are just5
Ministers representing three crore people of
therein his cabinetof 72 Ministers. Igven outof
the 33 Ministers of Cabinetrank thereis only one
Minister of Cabinetrank fromthe area. Thisis
notanythingnew. Fromthe very beginningthis
isgoingon. People ofthe area are continuously
feelingthe pinch of neglect.
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Iwouldlike toraise two- three issues more
inthisconnection. In 1908, duringthe reignofthe
Britishers for Chota Nagpur alaw was enacted
called ‘Chota Nagpur’ Tenancy Act’, under
whichno outsider was ailowedto purchase the
land of the tribals‘and nor the land could be
transferred. Similarlegisiation was enactedin
1949 for Santhal Pargana. However, despite
boththese legislations, land grabbingis goingon
infullswing and the people are very perturbed
because of all this. Eventoday the Mafia are
getting the land transferred by their muscle
powerandinconnivance with top officialsinthe
name of the cooperatives orinany othername.
The Governmentis unabie to check this ten-
dericy evenafterenactingaiaw. Notonlythe
officials andthe land mafia, butthe State Gov-
ernment as well as the Central Governmentis
alsoinvolvedinthis activity and are acquiring
land from the tribals and the poor there inthe
name of industrial units, irrigation and other
projects. The Government had prepared a
reportin1989, accordingto which there were
90847 cases of eviction in Chota Nagpur and
Sandthal Pargana. The landof the Iribals was
occupied by the others. Aninvestigationwas
startedinthisregard. Atotalof 43,775 cases
were filed, out of which 34,477 cases were
rejected. Atpresent 13,595 cases are lying
pendingand2993cases have bendisposedof.
Thetribalshave beengivenbacktheirlands, but
inseveral cases, the land given back onpapers
onlyand actuallyitwas notdone. The Govern-
menthas made anotherprovisionalso. Theland
owner, whose land willbe acquired, willbe given
compensation. Thereis anotherprovisionalso
accordingto whichtheland owner orone of his
family members will provided Government job,
if two acres of landis acquired from him. Ifthe
acquired landis more than 2 acres, two family
members of the land owner willbe provided with
Governmentjobs. Besidesthese, the persons
who will be displaced due to acquiring of land,
will be rehabilitated andthey willbe provided Rs.
750for shifting. Butthe Centralas wellasthe
State Governmentis neither interestedin pro-
viding employment nor rehabilitating them.
Nothingis being donetoremove the resentment
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prevailingamong thepeople there. The State
Government had prepared a new scheme for
generating 700 megawatts of electricity. Tcday
thatscheme is hanginginbalance. The people
are agitated asthey havelostfaithinthe Govem-
mentandare doubtfulaboutthe provisionsmade
byit.

Iwouldlike to make another submission. in
1976-77,112blocks of Vananchal areawere
coveredunderthe Subplan area. A Secretariat
was up atRanchiin this regard and an official of
Chief Secretarylevelwas pestedthere. Buthe
isnotable toworkduetothe pressures fromthe
State Government. Dus to the existing
discrepencies inthe rulesandlaws, notasingie
work regarding subplarn areacanbe done.

Sir, lwillend by submitting only one point.
The members, whorise here to speak, never
conciude theirspeeches, unti! they have shed
some crocodile tearsfor the tribals, backwards
and harijans. Itis the duty ofthe Housetopass
the resolution presentedhereinregardto pro-
vidimg statehoodto the Chhota Nagpur-Santhal
Pargana areaof Bihar, which is dominated by
tribals and backward classes. Today, it will
become cleartfromthe votingwho arethetrue
protectors otinterests of the tribalsandhave real
sympathy forthe backwardclasses. Thiswillbe
provedtoday.

-Withthese words, | conclude.

SHRI MANJAY LAL (Samastipur) : Mr.
Chairman, Sir, | rise to support this resclution
regarding the Uttrakhand State. Sir.the concept
of smaller statesis notanew cne. | remember
thatin 1955, whenamovementwas goingonin
Maharashtratofrom smaller states, the world
famous philospherand socialistieader Dr. Ram
Manohar lohiawas holdingaconference atthe
time of launching socialist pasty at Hyderabad
andhadpassedaresolutionthatthe area should
be developedby formingsmaller states andthe
administration should be made effective. So,
the concept of smaller states is not a new
one.
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Mr. Chairman, Sir, in view of geography,
culture andsystems, the demandof Uttarakhand
State in Uttar Pradesh is totally justified. This
separate Uttarakhand State forwhich demand
has been raisedincludes 8 districts of Garhwal
and Kumaon division - - Garhwal, Tehri-
Garhwal, Aimore Nainital, Uttar Kashi, Chamoli,
Pithouragrah and Haridwar. Acordingtothe
censusof 1981, these areas except Haridwar
have a population of 48,36,912 andthey have
been exploited alot. Accordingtothe present
data, 46 per centpopulation of ourcountry lives
belowthe poverty line. in Uttar Pradesh, 50 per
cent population lives below the poventy line,
whereas n Uttarakhand, more than 70percent
of the population is living below the poverty line.
The have been exploited andthere is noindustry
in 7 districts. | therefore, would like to submit that
the BJP Govemment there had passedareso-
lution inthe State assembly andhadsentittothe
Centre thata new Uttarakhand State shouldbe
formed. While replyingto the demands of the
Ministry of Home Affairs, the Home Minister
had said yesterday that whenever there willbe
anissue of forming any new State, the views of
both the state Govemment as well as the people
agitating there, willbe considered. (Interrup-
tions) So, when the Uttar Pradesh Govermment
hadsentaresolution after passingitinthe State
Assembty andthe people there are agitatingtor
Uttarakhand State for years, the Central Gov-
emment should notneglect thisissue any more
and should from an Uttarakhand State at the
earliest.

Sir, our hon. Member Shri Oraon was
speakingaboutJharkhand State also. (Interrup-
tions) He had stated about Vananchal. Itshould
be formed. Notonly Bihar, but Orissa, Bengal
and Madhya Pradesh are also covered under
Vananchal. So, theissue of Vananchalis not
concernedwithone state only. (Interruptions) A
State Re Organisation Commission hadtobe
setupinthis regard and very aspectwillhaveto
be considered. Recently, the Bihar Govemment
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hadsentaresolution regarding Chhota-Nagpur,
Santhal Pargana autonomous development
Council and the Central Government should
implementitatthe earfiest. The demands made
by the residents of those are should be consid-
ered an accepted. | wouid like to submit that
smaller states should be formed, so thatthey
can develop, prosper and progress and can
have an efticient administration. So | support
this resolution.

[English]
) A Y
SHRI INDERJIT (Darjeeling): Mr. Chair-
man Sir, Not recorded

SHRIJAGAT VIR SINGH DRONA (Kanpur
) : He has already spoken and supported my
Resolution Sir.

MR. CHAIRMAN : | am sorry, | have
checkeduptherecords. The hon. Member has
already spoken on this Resolution. Therefore
his remarks may be removed fromthe records
because he also may not like to have his re-
marks onthe same Resolution fora secondtime
come onrecord.

SHRIINDER JIT : 1acceptit Sir.
[ Translation]

MR. CHAIRMAN : 1wouldlike to requestall
the hon. Members to recall their memory as it
has already been discussed on 5th and 19th
March. Nineteen hon. Members have already
spoken on the subject., It will take time if |
mention theirnames.

SHRI DEVENDRA PRASAD YADAV

(Jhanjharpur): You may kindly mention the re-
maining names.

MR. CHAIRMAN : The number of remain-
ingnames is large

ShriKirip Chaliha.
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SHRI KIRIP CHALIHA (Guwahati ): Mr.
Chairman Sir, Ithink Shri Jagat Vir Singh Drone
formoving this Resolution forthe creation ofthe
States of Uttaranchal and Vananchal, carving
out of different States for U.P., Chotanagpur,
Sandthal Paraganas regions of Bihar. 1 must
saythatin principle ithas beenthe desire ofthe
majority population of the entire India that spe-
cially these two or three States have become
unwieldy andbig for correct govemnance. That
has beenthe generalimpression. Inprinciple
nobody can objecttothe creation of new States
forbetter administration.

1 think that when we consider this Resolu-
tion we have to look into the entire gamut of
reorganisation of States, the very basis on which
Statesin Indiawas created. There are many
aspects tobe given due considerationandone
shouldnotgoinforahapazardconclusioninthis
regard. Sirlcome forma State whichhasbeen
reorganisedtime and again. One ofthe reasons
of anger formany of ouryounger generationis,
they feel that the rulers sitting in Dethi, including
we the Members of pariament, have beenlittle
over enthusiastic in granting favours andcon-
cessions to the tribals of the North-Eastem
regions whereas we have not been equally
impartial in our approach towards the tribal
populationin the Hindi heartland. There have
been numerous complaints about under-devel-
opment, about regional exploitation and about
discriminationinresource distribution in differ-
entareasinthose States. The pointtoponderis
whether creation of State isthe ultimate answer,;
the ultimate panacea for all these problems.
Under-development, regional discriminationand
disparity cannotbe the phenomenonwhichcan
besolvedonly by creation of States. Thisisone
aspect which mustbe given due consideration.
Moreover, afeeling has grown thatunderthe
present Parliamentary system of Democracy,
under the present system of Union and State
Governments, creation of States means imme-
diate development. Thisis wrongfeeling. Itdoes
notmeanthattherecanbe developmentonly by
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creation of States, otherwise you cannot de-
velop.

it is also debatable whether giving au-
tonomy to a particular section alone willlead to
prosperity of that particular group. Sir, asyou
know our States were reorganised on the basis
oflanguage. Butin many cases like Madhya
Pradesh, Uttar Pradesh Biharand Haryana the
language spokenwas Hindi. So, whenyou say
thatthe reorganisation was done only onthe
basis of language, thatbecomes the pointtobe
debated. Inthe North-eastwe have Assamas
a State which has a number of languages. |
understand that even in States like Andhra
Pradesh in South and in Maharashtra and
Kamataka on the linguistic bais peopie are still
demandingseparate States. We hearaboutthe
Telengana agitation and about the Konkan agi-
tation. Thereisalso anagitation fora separate
Vidharbha State There are numerous examples
of thistype. The point isthat we havetocome
to aparticular, definite and an indian conclusion
with regard to what should be the basis cf
reorgani~ation of States.

Ourexperience inthe North-Easthasbeen
that we have gone for reorganisation not merely
onthebasis of language alone butwe have even
given concessions on ethnic basis. For ex-
ample a State like. Nagaland has been
reorganised on whatbasis, | amyetto under-
stand. Earlier it was a district of Assam. Was
itreorganised because of ethnicity orbecause
of caste, | do not know. Nagas themselves are
dividedinto many tribes and sub-tribes. They
speak different dialects and they have different
languages. Thendifference between a dialect
and language is just amatter of degree. Simi-
larly, we have created Meghalaya, which is
comprisingofthe distircts of Khasi hill, Jayantia
hilland Garo hill. Therelanguages, thatisKhasi,
Jayartia and Garo, are spoken there, and in
additionthey have other sub-dialects also.

The pointl amtryingto make isthatthere
was something wrong in the process of
reorganisation of States rightfrom the begin-
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ning. Thatis why | say that underthe present
circumstances, the whole principle of
reorganisation of States should be reviewed. is
itproper to reorganise the States onthebasis of
language alone? Isitpertinenttotalk aboutthe
reorganisation of States only on the basis of
ethnicity? Abcve all, whether the States are
administrative units meantfor collective and
nroperadministration orthe

Stateis agroup of pople enjoying either
common culture, acommon religion or caste.
So, firstthe basis of icorganisation has to be
determined before reaching to certain conclu-
sinn. [have afeelingthat we made a mistake
right fromthe beginning when we considered
language asthebasis of reorganisation of States.
Both in Madhya Pradesh as well as in Uttar
Pradesh Hindiis spoken and consideringlan-
guage as the basis, both of them should have
been one State ratherthan twp different States.
So, we have totake into consideration alithese
things.

MR. CHAIRMAN : Please wind up.

SHRI KIRIP CHALIHA : Sii, | have just
started andyou areringingthe bell. lamraising
certain basicissues. | am not making politica!
speeches like BJP Members.

MR. CHAIRMAN:: Ithink you will appreci-
ate that such remarks should notbe madetothe
Chair.

SHRI K|I5.IP CHALIHA: I entirely apologise
forit.

MR. CHAIRMAN : You have alreadytaken
8 minutes andthere are so many otherpersons
whowanttospeak.

SHRIKIRIP CHALIHA: Sir, we hardly get
time to speak. |amcomingfrom Assamand|
shouldbe givenachancetospeak,
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MR. CHAIRMAN: Youtry to be fried.

SHRIKIRIP CHALIHA: Sir, the point that
has to be considered is on what basis we are
going to recrganise the States. Should we
reorganise the States as an administrative unit;
as a linguistic unit, as an ethnic unitoras a
religious unit? We have to come to a certain
conclusionwithiregardto that.

If it has to be an administrative unit, |
understandthatthere are some States like for
example Uttar Pradesh which is so big that |
have been toldthatin one turnthe Chief Minister
otthat State cannot cover all the districts of the
State. Itisalmostasbigaasindia. Thereisalso
aieelingthat Uttar Pradeshis kept bigbecause
of certain Political consideration and not be-
cause of any other consideration. So, you
cannot straightaway denounce the claimfora
different State Iike Uttaranchal speciaily be-
cause the tribals living in the hills have their
legitimate aspirations.

Daybefore yesterday, when aMemberwas
mentioning about the plight of the Jharkhand
people heliterallybroke'down. Unfortunately,
ourJanata Dalfriends who have achieved so
much ofbrilliance withoutany conscience, have
been very unfair to their demand. | do not
understand why Bihar ChiefMinisterhastaken
such nigid stand ori thisissue. He does notwant
to give any autonomy whatsoever. | have all
respect for the Chief Minister of Bihar. As a
leader he has shown certain remarkable quali-
ties in fighting the communal forces. Why
cannothe showsome consideration forthe poor
tribal people who are demanding certainamount
of autonomy? They are not asking for a State
straightaway; they wantto negotiate, My points
isifwe donotgive a certainamount of autonomy
tothetribal people livingin Bihar, Uttar Pradesh,
Madhya Pradesh and Orissabut give autonomy
onlytothetribals livinginthe North-East part of
the country andthen say thatwe arethe lovers
of tribal people, how can we accept this propo-
sition? Thatis why | congratulate ShriDrona,
although he belongs to aparty with whichitis
very difficult to agree many times. | mustsay
thathe has brought out certain basic principles
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in this resolution.

The resolution raises some fundamental
questions and you will agree with me that we
must rise abové party considerations. We must
have an outlook; some amount of patriotismon
certain matters; a national outlook on certain
matterson. Itis lacking very badly because of
Mandir-Masjid and similar other issues. We
see eveninthe case ofbombblasts., party lines
aretaken Theincident of bombblastwhichis
affection the country andkilling of innocentlives,
itis also being attempted to be politicised. Sir,
we must rise above party considerations on
certainmatters.

Ifeelthatin principle, we must concede to
the demand of Uttaranchal. We mustgivethem
aState. Youcannotsilence the genuine claims

oftheJharkandis. Today, the JanataParty Chief

Minister of the BJP Chief Minister or for that
matterthe Congress Chief Minister cansilence
aparticular agitationforsome time, butgenuine
aspirations of the people cannot be silenced.
Whenthey weep; whenthey are exploited; then
they rise andthenwake up and whenthey woke
up you will have to concede to theirdemands.
People havetolistentothem. Butthe pointisthat
whenyou politicise it or if you raise the demand
dooraseparate State only toembarrass some-
body, only to create more difficulties forsome-
body, howcananyonetolerateit? If youwantto
supportthe cause for a separate State only to
createalaw andorder problem, onlytogetsome
electoral benefits, how can anyone supportit?
Youmustbe able toconvince people alsofor the
demandthatyou are makingthatit doesnothave
political connotation, itdoes not have any politi-
cal aspiration You must be unbiased. In that
case, there mustbe fullunanimity. Thisis a very
vital matter. Itis concerning re-organisation of
the States. | would like tosuggestonethinghere.
Why are you leaving out konkan region? Why
areyouleaving out Telenganaregion? Whyare
youleaving outthe claims of Vidharbs region?
My honestrequestisthis. Imustsay Mr. Drofna
has gotconsiderable oresightedness for raising
this very vital matter. Why does he notchange

Uttaranchal & Vananchal 408

this Resolution and askforatotal re-organisation
of States, foradministrative efficiency, for greater
autonomy to the ethnic groups and linguistic
groups? Ifthatcanbe done, then, there wilibe
total unanimity. EvenMr. Hari Kishorejiwhc is
here, willalso agree with me. He will be able to
convince his Chief Minister-although, | doubt
very muchinthis case.

So, Sir, my only humble requestis that-we
are allforcreation of a separate State-letthere
be a unanimity. | mustsay a few words about
Assam. Assam hadbeen separated so many
times. We, younger generation of Assam, are
beingaccusedthatwe areinthe Congress Party.

[Translation)

Youcongress pecple also donoting. what
have you done for the last so many years?
Nobody whateventonchthe UP.

[English]

Suchkinds oftalks are taking place. When
we tryto explain it, they become secessionists
andthey attackus. You willbe surprisedtoknow
this. | am not joking itis a genuine sentiment.
These are spoken in private. Hence, we must
have acomprehensive view. | must say, even
the bigger States of bigger adiministrative units
mustbe made smallerin order to make them
more efficientand all parties are unanimous on
this. Butthe only pointis that we should nottake
abiasedstand. We should notraise the demand
of Jharkhand only to embarrass Laloo Yadav
because it suitsthe BJP.

Similaris the case regarding Uttaranchai.
We should not raise it only during elections just
toembarrass some one. Thatis why my honet
appealtoMr.Dronais,. lethimkindly change
his Resolution and Seek unanimity. Lethim not
go in for a voting on this Resolution. Let us
completeit. Letusallsittegether. Then, wehave
afull-fledged Resolution. Then, there need not
be any Resolutionbecause, we willallgo outfor
it.
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SHRIOSCAR FERNANDES (Udapi): Sir,
I have a point. This is a major issue A Large
number of Members may like to take opportunity
inthis. So, we may kindly extend the time.

DR. LAXMINARAYAN PANDEYA
(Mandsaur):Sir, we are not ready for it.

SHRIOSCARFERNANDES: Letustake
the sense ofthe House.

MR. CHAIRMAN: The sense ofthe House
was already taken andtime has been extended
upto4.40p.m.

DR. LAXMINARAYAN PANDEYA: We
are notin favour of extending the time further.

MR. CHAIRMAN: By 4.,40 p.m. we will
compilete the debate.

(Translation]
17.00hrs

SHRIMOHAN SINGH (Deoria): Mr. Chair-
man, Sir, | rise to support the Private Member's
Resolution presentedby Dronad saheb. | had
myself presented a Private Member's Bill of

this nature in U.P. Legislative Assembly in
1986. | had also pleadedforthe bifurcation of

U.P.infive partsin 1986. Whena Commission *

on Reorganisation of States was set setupin
1956, ShriFazal Ail, Dr. Hridaya Nath Kunzaru
and ShriK.M.Pankarwere the Members ofthis
Commission. Registering their dissents the
Member of the Commision hadopinedthatU p.
should be divided into two parts. Itis a very big
state from administration point of view. There
should notbe one administrative unitforit. Atthat
time they had suggestedthat one State should
beformed by margining some districts of West-
em Uttar Pradesh, some districts of Rajasthan
and one or two districts of M.P. Since it was
minority oponing the Commission refusedto
accepttheir suggestion.

With the passage oftime, after this Com-
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mission only linguisticbase was considered{or
thereorganisation of States. But, afterwards, the
country hadtoface many problems. The Gov-
emment of India had to accept the proposal of
reorganisation of new States ones afteranother
underthe pressure of different areas. Particu-
larly after Chinese aggressionin 1962, the Gov-
emment of India had had to reorganise new
States in the areas which were adjoining to
Chinas’s border form administrative point of
view and fromthe point of view of the security
of ourborders with China. Inthe process many
states hadtobe formedin Assamonly. Asfaras
the question of the security of the bordersis
concerned the areas of Uttar Pradesh which
touches the borders of China after the annex-
ation of Tibbetby chinais more thanthatof North
India. The route to Kailash and Mansarwar
passes through Uttraakhand. The people of both
the countries had good commercial relations
and they used to do business in each other’s
areas. Butwhen the relations betweentwo coun-
tries became strained, it was felt very much
necessaryto recognise that areaas aseparate
state forthe security of ourborders.

Secondly, | would like tomentionthatU.P.
is such abig State from administrative point of
view thatittakes three days for aperson who
wants to visit its capital from Badrinath or
Kedamath. Tofacilitate hirn, thatareashouldbe
given astatus of aseparate state. There shouid
notbe any objectionin accedingto this proposal.

The High Courtof U.P.isin Alahabad. The
people of Western U.P.. have beenfightingto
haveaseparate Benchof High CourtinWestem
U.P. for a long time. When this movement
became intensive in 1982, the Jaswant Singh
Commissionwas set up. Thatcommission had
also recommended that a separate Bench of
High Court should be set up for the areas of
Westem U.P, and Uttrakhand keepingin view
theinconvenience thatis beingexperienced by
State and running the Administration do not
agreetoit. The Govemment of U.P hasbeen
evasive on one to other pretextto accept this
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recomsmiendation.

Have been fighting to have a separate
Bench of High CourtinWestem U.P. foralong
time. When this movementbecame intensivein
1982, the Jaswa, and Uttrakhand keeping iOn
view the inconvenience that is being experi-
encedbythesepeople. Butthe personswhoare
ruling the State and running the Administration
donotagreetoit. The Governmentof U.P has
been evasive on one of other pretextto accept
this recommendation

Ifeelhappy asthere is nodisputeamongthe
major political parties of U.P. inreorganizing at
least Uttrakhand as a separate State.

The political parties whom | know best are
infavourof reorganising Uttrakhandas asepa-
rate State. In the last Legislative Assembly
elections of U.P. aimost all the political parties
had supported the cause of reorgasnisation of
Uttrakhand as as separate State in their mani-
festoes issued in U.P. With this object, the
legislative Assembly of U.P. has recommended
unanimously to the Central Governmentto give
Uttrakhand statures of separate State.

Mr. Chairman, Sir, | would like to ask
whetherthe Central Goverment understands
the language of Feruman. Has the Central Gov-
ernment become habitual of it. The Central

Government does not pay any heed until and.

unless aman like Ramble sacrifices his life after
having 60-70daysfastunto death andinspires
the people of the State the intimate struggle for
the purpose, Itis anunfortunate situation. That
is why | would like to request the Central Gov-
ernmentto modify its policy keepingin view the
unanimous demand of all the political parties
and sentiments of the people of Uttrakhand and
present a proposal in the House in regard to
reorganise it. The Govemment should give right
tothe people of that area before they resortto
methods of violence. Inbrief, Mr. Chairman, Sir,
I support and conclude keeping in view the
sentiments ofthe people.
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MR. CHAIRMAN: Please keep itin mind that
this debate vill be over at 5.40 p.m. Butsome
hon. Members are sending the slips of their
names. If you cooperate, | would like to give
chance to those Member first whose names
appearinthe list. Itis abig ist. it wouldbe difficult
toinclude new names at this stage. Normally,
the members belongingto differentparties have
already spoken. Only onehon. Memberbelong-
ingto Kerala Congress remainstospeak. Even
though, I willtryto accommodate others.

[English]

SHRI OSCAR FERNANDES: The con-
vention of Private Members ‘Billis not accord-
ingto party basis, itis entirely individual mem-
bers ‘business. So atleast you should accom-
modate all the members who desire to speak.

MR. CHAIRMAN: Thatis why if you send
chats nowthenthatis notpossible. Therehasto
be some scheduling.

SHRI OSCAR FERNANDES: It has al-
ways happened. Even atthe lastminutewhena
Minister rises to speak, itis allowed.

!

(Interruptions)

(SHRIP.M.SAYEED): When | was presid-
ing, once on Ayodhaya Bill, my esteemedfriend
ShriDikshit spoke almostfor 15-20 minutes on
this very issue and a discussion was there onthe
same. The rulingwas given that the Chaircannot
restrictthe Private Menber's time. Therefore,
the hon. Member is perfectly rightin raising that
convention. | justwantto remind you that the
House has already established such conven-
tion.

MR. CHAIRMAN: 1am very muchthankful
fortheinformation given by the hon. Ministerbut
the Private Member's right is limited to other
Private Members rightto speak. So he cannot
have unlimitedtime. Time has to be regulated.

(Interruptions)
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[ Translation]

DR:LAXMINARAYAN PANDEYA: Mr.
Chairman, Sir, the time of 7 hours allotte to this
is Billforthe discussion wilibe overat5.40in
the eveningtoday. It has beendiscussedfora
sufficienttime and amummerofhon. Members
have expressedtheirview onit.lunderstand that
the hon. Ministershouldreplytoit at appropriate
time andthe introduce of this Resolution should
be given opportunity to speakonitat5.39p.m.

SHRIP.M. SAYEED: Mr. Chairman, Sir,
how canitbepreconceived. Wewilldo as perthe
opining of this august House.

MR. CHAIRMAN: The time has been
extendedto 5.40 p.m. and in view of the time
factor we should proceedfurther.

SHRIVISHWANATHSHASTR!:Mr. Chair-
man, Sir, letme speak first. lf youwanttoextend
thetimethereafteryoucan.

MR. CHAIRMAN: Yes allright, please do
speak.

SHRIVISHWANATH SHASTRI: Mr. chair-
man, Sir, | supportthe Resolutionintroducedby
ShriJdagat Vir Singh D/onabecause Kumaun
and Garhwal regions in Uttar pradesh have
made significant contribution in our freedom
struggle and after the Independence the region
didalotinthe nationbuilding.

Buttamdistressedto state that no proper
attention has been paidto this region afterthe
independence. The regionwentongrowingmore
andmore backward. |can very wellunderstand
the Britishers policy because of their vested
interestin keepingthem backward. Duetothe
backwardness of the regiontheyfound good and
brave soldiers fromthis region. Therulers ofthe
princely state also keptthese areasbackward
andneglectedin respect of educationandother
points of view. This too was understable. But
afterthe Independencethese areas couldnotbe
developed untothe expectation. Barring Kash-
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mir itis the greatest State in the entire Hima-
layan region. If we could have created a State
like Himachal Pradesh, why we cannotcreate
the Uttrakhand State. Despite having 4 Chief
Ministers and several other Ministers and more
than Five Hill-development Ministers, there the
regionis still backward. Wefindthat more than
75percentcitizens of the region are dependent
onagriculture. The percapitalandis 0.56 hect-
are there. Only 13 per cent land all over the
regionis fitforcultivation. Out of itonly 3per cent
land is irrigated. Thus the region remain ne-
glected.

Notonly this, 46 percentpeople live outside
the region due tounemploymentthere. Atieast
one person of about 59 percent families, lives
outside the region. Only Money ordereconomy
runsthere. The citizens of the region depend
onlyonthe amountreceivedthroughthe money-
orders to meettheir demands.

The forest estate of the area has been
handed overtoindustrialists andtraders. They
are exploitingif for their own benefit. manyese
isfoundin abundance in Uttarakhand. Thattoo
hasbeentransferedto states. That areawas
exploited from every point of view. The land
worthy of cultivationinthe Tehriregion belongs
tothe administrative officers andthe highrank
officersofarmy.

Owing to these very circumstances the
citizens ofthe areahavebeendemandingpeace- -
fully for Uttrakhand Stateforalongtime. There
issopmuchawakeninginthis regardamongthe
people thateven the major opposition partiesin
Utter Pradesh are unanimously supporting it.
The C.P.1.is not only supportingit, but it has
constituted aseparate'Uttarakhand State Coun-
cilalsoinits organisational pattem. Lastyearthe
general Secretary ofthe C.P.1. Comrade Indrajit
Guptahasinauguratedthat State Council. The
result is that every one supports it in"Uttar
Pradesh without having any reservation. No-
bodythinksinthatthemthatthe B.J.P. Govern-
menthas sent this proposal, sowe donotagree
toit. Takinginto account the specific condition
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of Uttarakhand, all the people in Uttar Pradesh
are unanimous that the region cannotbe prop-
erly developed unless there aseparate “?State
iscreated. Therefore, the unanimous proposal
wassenttothe Central Govemment. |wouldlike
todemandthe Govemnmentnottotumthis area
into aturbulent one and the peaceful agitation
should not be allowedtotake aviolentshape
duetothe delayingpolicy ofthe Governmentas
ithas already done in severalplaces. |, there-

fore, wouldliketourge the Govemmenttocreate

anew State of Uttrakhard by acceptationthe
desire of the people of Uttar Pradesh. The eight
t districts should be given the status of an
independent State; the autonomous Councilwon't
serve the purpose. It should be provided the
status of an Independent

State as has been given to Himachal
Pradeshand other States. Ithas alargerarea
andhasits own language also. There aretwo
universities and many other things. Itfulfills all
the criteriaand no section of society is opposing
this demand. |, therefore, would like that
Uttarakhand State shouldbe setup asthe ear-
liest. I strongly support this demand of theirs. if
itis delayedbythe Government, | apprchendthe

- the agitation may tum hot. The people will cul-

b

tivate thisimpression thatunless they expedite

theirmovement resorttoviolence andsabotage,

their voice would not be heard. Therefore , it
would beforbetterifthe Governmentaccepts
their demand during the course of theirpeaceful
agitation.

Similarly, the Jharkhand agitationis going
on in Bihar. All of you know it very well as to
waste extentthe agitation has gone. | supportthe
Jharkhand agitationtoo. Firstitwas proposed
tocreate the Jharkhand region encompassing
the parts of Orissa, West Bengal, Madhya
Pradesh. Latteron , itwas demandedtocreate
aJharkhand State consistingof Chhota nagpur
andSanthal Pargana. A Separate State should
be created there. Similarly, the Andaman &

- Nicobasr Islands also shouldbe giventhe same

status. Forthe sake of their development, the
quernment should five a free hand to the

people.
Withthese words | supportthis Resolution.

SHRI KARIYA MUNDA: Mr. Chairman,
Sir, I ise to supportthe Resolutionintroducedby
ShriDrona. Uttrakhand and ?Vananchal are
being discussed for several days. Itis my fim
opinion that the Uttrakhand region should be
givena status of aseparate State.....

May things have talked on Uttarakhand | -
would liketo confine my speechto Vananchal
only. We have been demandingtocreate sepa-
rate state comprising of 16 districtin Biharofthe
lastseveral years. Bicharhasbeendividedinto
two parts. the one is plain area andthe otheris
hill-area. There are lot of riversinthe plain area
of Biharandplenty of wateris also there. The
areacoveredby mountainsis full offorests and
minerals. The commposition of the land of both
theareasis such asthe identical scheme cannot
belaunchedinboththeareas. The soilontheone
sideis hard, and the soilonthe other side is soft.
So, itis not possible top launch similar kind of
schemes onboth the sides. Co

So far as population is concemed, the
population of Vananchalis nearty 3crore. Ithas
sufficient population for givingitthe status of
state. . .

For economic point of view this area is
prosperous as it contributes 42 percent ot the
total mineral production of the country. Gold,
Silver, Iron, mica, granite, uranium, bauxite
manganese, copper and many.other minerals
arefound here . Countryandthe State getabig
share of royalty from the minerals of this area,
but noteven 25 percentofthe royaltyis spent
on this Vananchal Pradesh. Similarly thisarea
hasbeen neglected by the Governmentin re-

. spectofeconomicand,industﬁaldevdop&mnt.

Itis agreatinjusticeto its people .

"So far as the political scenario is con-
cemned, approximately81M.L.Asand 14M.Ps
are elected from this area. Butinregardtothe
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representationinthe Bihar Government, thereis
only one cannot Minister from this area and
others are just State Minister of Deputy Minis-
ters. Onthe basis of the proportional represen-
tationforeverytenMLAs there shouldbe atleast
one cabinetMinister fromthis area. Inthis way
atleast8 MLAs fromthisareashould getcabinet
level has beentotally neglectedforthe last42
years. Whatsoever party has come to powerin
the State. Similarly onthe basis of population,
there should be 100 MLAs and 15-16 MPs to
representthis areainstead of 82 and 14 respec-
tively. thus politically also this region has been
ignoredand exploited.

Inregardtothe developmentall theirriga-
tion projects of the area lyingincomplete whether
_itisliftirrigation, check dam, boring of wells for
irrigation: Billions of rupees have been spent
there andin Government’s official record these
projects have been completed but actually not
even anacre of landis being irrigated through
these schemes. You can find the all the con-
cemed officers have constructed bigbungalows
in Raanchi. It shows that the money meantfor
development has been swallowedby the offi-#
cials. Insuch asituationanyone can be agitated
but people of this area are so submissive that
they had nct launched any agitation in this
connection. Anyone cangetannoyedif youhave
money in your pocket an someone extorts that
money from you. If you donot fire at him, itis
certain thatyou would atleast give him anow.
Now the Govermentsays thatit will notprovide
anything. why? This agitationhasbeen peaceful
till date. -

Sofarasthe educationis concemed, even
afterfifty years of gettingindependence. Your
- will find that of there are schools, these do not
have any building. You will find children study-
inginsome cottage orunderthetree. Bihargets
the whole earning of the region butits children
donothave anyplacetostudy. Inprimaryschools
where the requirement is for five teachers only
twoare available and those are alsonotworking.
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In middle schools is place of nine, only five
teachers are working andin high schoolsteach-
ers of few subjects are notavailable for the last

severalyears. How longthistrendcanbetoler- .

ated. Therefore we decided thatwee ourselves
will develop ourarea andemanded a separate
State. The govemmentis saying thatJJharkhand
willbe made an autonomous territory, but what
itwill do actually, God knows, whatprivilege this
regionget. The main objective of demandinga
separate State is increase the administrative
efficiency andtoexpedite the developmentofthe
region. Itisforthis Chhota Nagpur and Santhal
parganashould be give the status of aseparte
State. Itis my submissionto the Government
thatthis mattershouldbe decided atthe eariiest,
The genuine demand of the people sheuld be
accepted. Iwouldliketo tell one more thingthat
Jharkhand movement is not as tribal’ move-
ment. The demandfora separate State is the
demand of allthe 3crore people livinginthe area.
Forthe last fifty years this area has not been
developed in any sphere whether it is field of
employment, economic development, planning
oreducation. Therefore the demandforasepa-
rate Stateis notfromonly triballs but from every
section of the society. So, | urge upon the
govemmentto respectthe feelings of the people
andaccorditthe status of separate State sothat
this areacanbe developed. With these words |
conclude.

[English]

SHRIP.C. THOMAS (Muvattupuzha): Mr,
Chairman, Sir, the Resolution moved by hon.
Member Shrijagt Veer Singh Dronais acom-
mendable oneinthe sencsethatthe has - by this
Resolution- brought to light a very important
needof startingsome consultations with regard
toformation of States and the demarcation ofthe

present States. Thoughthe Resolutioniswith .

regard to the formation of two particular states,
I would think that the idea which has been put
forth has given an opportunity for discussion of
the realformation and re-organisation of States
andtheissues connectedthereto.
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I think that there are demands of this na-
ture,. notonly fromthese particular areas, but
also from other areas including the East, the
Westandthe South of India. |wouldthinkthatthe
Centre should take immediate measurestocall
conference of allconcémedto have adiscus-
sion with regardto the reorganisattion andthe
changes to be made with regard tothe bound-
aries of the States.

When this Resolution has come, | would
thinkthatthere is also amore important aspect
whichisinvolvedinthis resolution. The basis of
this demandthe Resolution as such-is that the
areas which are under- developed shouldbe
given more developmentalfacilities sothatthe
formation of new States, accordingto the geo-
graphical conditions, willbe helpful.

Ithink atthis stage we have to think of the
very important principle of makingthe Center
strongér and stronger and also to give more
satisfactiontothe States. The Principle of strong
Center and satisfied states is not given due
weight at least in practice. | think that this
principle, which has been formulated and which
has been discussedforlongandwhich hasbeen
accepted and approved by everybody, is yetto
be given more practicalimpetus.

| feelthatthe present States are notgiven
adequate economic powers and adequate satis-
faction with regardto the economic andfinancial
powers which have been giventothem. I think
thatthe Centre should also start adiscussion
with regard to the States and the inter-state
relationship and also the relationship between
the Centre andthe states. Though the Constitu-
tionprovides foraCouncilandthoughithasbeen
providedthat the Council should discuss dis-
putesbetweenthe Statesand t:etweentheStates
andthe Centre, | do notthink that effective steps
have come forth even now.

Ithink that this is a Resolution whichhas
come at a time when we can even think of
formulatingsome very important aspects with

“

regardtop the relationships between the Cenrtre
andthe Statres. I thinkthat the Centershould
take immediate steps andthe Home Ministry-
the hon. Minister steps is here- will take very
serious note of this Resolution and the purpose
of this Resolution.

1 do not think that the demand for more
States should be considered and granted in
piecemeal. If that is done, then the demand
which are goingto come willbe numerous and
the Center as well as the authorities will find it
very difficultto come to aconclusion with regard
tothe demands. |am also sure that with regard
tothe geographical boundaries and also with
regardto the waysinwhichthe States aretobe
divided, there will be very many difficulties and
there willbe very many divisions. Thoughitmay
notbe political, of course, politics will also will
comeintoit. There will be so many objections
as to how and in which manner the division
shouldbe made . So, itis not possible anditmay
notbe viable also to grant more states in piece-
meal. Ifeelthatthe demands of this nature must
be puttogether and it must be takento gether
whenthe whole re-organisation of states andthe
re-organisation orthe changesinthe boundaries
of States are considered.

Asfarasthe languageisconcemed, though
we aretoldthatthe division was once made on
thebasis of languages, we findthatthere are so
many anomalies and so many difficulties are
therewith regardtothe divisionwhichwas based
onthe languages. Now, the linguistic minorities
arefacingevery serious problems in somany
respects. | can quoteme example where the
linguistic minorities face difficultiesinacountry
like India, When our hon. Minister for Public
Distribution is here, | may point out a very
difficult problem faced by the linguistic minori-
ties in Delhi. The linguistic minorities from all
over india who have come to Delhi, they find
itvery difficult to geta very basic document, that
is, the ration card This kind of problem cannotbe
solvedby the formation of more States; some
important steps have to be takento solve this
kind of problem.
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Sir, | would commend the principle on
which this Resolution has been brought, but |
wouldthink thatthis mustnotbe abasis on which
the House should be divided. As has been
mentionedby some of the friends, wemustkeep
itpending. ! think this shouldbe takenas awider
aspect on which further discussions should
ensue. We shouldallsittogether, all parties from
allregions shouldsittogether and starta dia-
logue onthis andwe should alsotake itto the
extent of a dialogue with regard to the re-
organisation of States andforconsideration of
allthe demands which have come from various
parts of the country. (Interruption)

[Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Chairman, Sir, time of the House
was extended fortwo hours when this discus-
sionstarted. Extendedtimeis abouttoend, you
please directthe Ministerto give areply on this
discussion. Thisissue hadbeendiscussedfor
sevenhours. (Interruptions)

SHRI MANORANJAN BHAKTA
(Andamanand Nicobar Islands): We also want
toparticipate in this discussion. (Interruptions)

~ MR.CHAIRMAN: Lethimcomplete first.
(Interruptions)

SHRLATAL BIHARIVAJPAYEE: Sir, the
committee on Private Members Bills and Reso-
lutions had alloctedtwo hoursforit, lateron, three
hours time was extended for discussion and
keeping in view that more Member are inter-
estedto participate inthe discussiontime was
again extended fortwo hours. Ithink the issue
hasbeendiscussed atiength. Whatisthe use of
replitition. Now please directthe hon. Ministerto
reply andhave the opinion of the House. (Inter-
ruptions) -

APRIL 30,1993

Uttaranchal & Vananchal 512
MR.SPEAKER: letus take the opinion of
theHouse.

SHRIHARIKISHORE SINGH (Sheohar):
Mr. Chairman, Sir, wouldlike to say thatitis a
veryimportantandbasicissue connected with
country’s administrative system . Therefore
more time should be allocated forit. |am very
muchsurprisedthatbeingan experienced and

~ generous member, why Vajpayeejiis persisting

onthisissue. He even did not allow discussion
onthe Demands for Grants of the Ministry of
Foreign Affairs. Ifhe hadshown suchactiveness
inthe matter pertainingto Delhi, our joint candi-
date ShriKhurana had become the Chief Minis-
terof Delhi.

SHRIBUTA SINGH (Jalore)_: Mr. Chair-
man, Sirthis questinis not related to one party
only butit is related to the whole country. Al-
thoughthis Resolution hasbeenpresentedbyon
Memberbut now.this proposal belongs to the
whole House. This is a serious matter and
severalmemberwantto speakonit. Thisis not
anordinary questionbutthe future ofthe country
isconnectedwithit. Soitshould be discussed

-atlength. Moretime shouldbe allottedforitas

House is capable of doing so. | would like to
suggestto allotmore time forthisissue.

DR. LAXMINARAYAN PANDEYA
(Manadsaur): Mr. Chairman, Sir, my submis-
sion is that this issue has been discussed in
detail, so there is no need to extend the time
.(Interruptions)

MR.CHAIRMAN: Please letme havetoto
opinion ofthe eminent persons of the party.

SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. Chairman, Sir, this is animpor-
tantissue and allthe members wish to partici-
pateindiscussion astheissueisrelatedto all
the States. So | would like to request Mr.
Vajpayeejiand youthat alithe hon. Members
shouldbe allowedto speak. Sotime shouldbe

‘extended.
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SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, | would like to submit
that Uttar Pradesh Legislative Assembly has
sentaproposalinthis regard and this matteris
pending withthe Governmentsince long. Today
people areagitated on thisissue and thousands
of people has organised demonstration on
outside Lok Sabha demanding fora separate
Uttaranchal Pradesh. | would say thatthe Gov-
ernment shouldtellits views in this regard as
public wantto know whetherthe Government
intendto give statehoodto Uttaranchal region.

~ MR.CHAIRMAN: Please tell your opinion
whether the discussion on this issue should
continueornot.

SHRIMADAN LAL KHURANA: My opin-
ion is that discussion on this issue should be
discontinued andthe Minister should reply.

SHRI MANORANJAN BHAKTA
(Andaman andNicobar Islands): Mr. Chairman,
Sir, lhold Shri Vajpayeeijiin high esteem. Heis
aseniormember. He know thatthis matteris not
related only to Uttar Pradesh but to the whole
country. Soitshouldbe discussed seriouslyand
maximum nuniber of Members should be al-
lowed to express their views onit so | urge to
extendthetime. (Interruptions)

l am not saying this to instigaté anyone,
there is nothing to be agitated on this issue.
(Interruptions)

[English]

THEMINISTERCF "TATEIN THZMIN-
ISTRY OF SCIENCE ANT TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND

-EPARTMENT OF OCEANDEVELOPMENT
NDTHEMINISTEROF STATE INTHE MIN-
=TRY OF PARLIAMENTARY AFFAIRS(SHRI
+"NGARAJAN KUMARAMANGALAM): Many
1mbers have voiced their views ion this.
‘ere are quite a number of Members on all
+les who want to speak It is an extremely
mportant resolution. Itis notone of the normal
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type of resolutions. There is no question of
cutting short this discussion because it would
look as if we are trying to shut out the views of
some hon. Members on such an important
matter.

Iwould, therefore, request youtoconsider
this You have list before you. | do not have to
mentionthe number. We may extend thetime
atleast by an hour so that those who want to
speak getachanceto voice their views of such
animportant matter.

Itis unfairand unfortunate anditwouldbe
outagainst normal democratic principles, if we
try to stopthem. I think, each Member may be
given atleast five toten minutes to expresshis
views.

MR.CHAIRMAN: The Moverofthe Reso-
lution, Mr. Jagat Vir Singh Drona, do youwant
tosayanything?

(Interruptions)

MR. CHAIRMAN: Kindly sitdown. he is
speaking. Heisonhislegs.

(Interruptions)

MR. CHAIRMAN: He is the mover of the
Resolution . So, | am askingfor his opinion.

SHRI YAIMA SINGH YAMNAM (Inner
Manipur): When SharimatiMalini Bhattacharya
was presiding the House was extended by two
hours. Why is it taken again? why shoulditbe
extendednow?

MR.CHAIRMAN: Thatis why, it was de-
cided to extend it up to 5.40 PM. Now we are
reaching 5.40 PM That is why the issue has
come up whetherthe time is to be extended or
not. Important Members of the House have
already giventheiropinions,. |lamaskingforthe
opinion of the mover of the Resolution. What
doeshewanttosay?
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SHRI OSCAR FERNANDES: lamona

*of order. Thereis notinglike referringitto

1e mover of the resolution for taking a decision.

Tris Resolutionisthe property ofthe House. The
moyer of the Resolution has no say onthis.

__’MR. CHAIRMAN: Your noint of order is
ruled outbecause that Memberhas arighttosay
abouthis resolution. (/nterruptions)

SHRIOSCAR FERNANDES: | agree with
you.

MR.CHAIRMAN: As the mover of the
Resolution, he hastotal responsibility. Thereis
no question of agreeingor disagreeing .

[Translation}

SHRI JAGAT VIR SINGH DRONA
(Kanpur): Mr. Chairman, Sir, itis my Resolu-
tion. ltwas putbeforeis thatthisthe Houseonthe
5thMarch &ndsincethendiscussiononithas
started. It was also discussed on 19th March.
Orignally the Government has allocated two
howers time which was extendedforthree hours
and again fortwo hours. The main purpose of

extending time was to allow maximum mem- .

bers to express their views on it. Thirty hon.
Members have expressed their views which
include eminent leaders of various political
parties. In my speech | had requested the Min-
ister of State of Home Affairs. (Interruptions)

That severalmembers hadparticipatedin
this discussion andexpressedtheir views rising
above the party lines. my apprehension was
rightthat the treasury benches wouldtry to delay
it. It has been discussed for seven hours and
thirty hon. Members have participated in the
discussions heldonthis issue. Now the Minister
should make a statementonitandthen accept
the opinion of the House. (Interruptions)

[English]

DE. KRUPASINDHU BHOI (Sambalpur):
Doyou agree forextension ornot?
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.[Translation]

MR.CHAIRMAN: Several hon. Members
have expressedtheir views. There shouldbe
consensus for extension of time. Thereis no
consensus inthe House on this issue. Sotime
will notbe extended. Therefore Minister would
giveareply.

(Interruptions)

(English]
MANY HON. MEMBERS: No, Sir.

SHRIBUTA SINGH (Jalore): Youhaveto
takethe opinion of the House. How canyoutake
thatdecision?

SHRI RANGARAJAN KUMARA-
MANGALAM: |amsorry.

SHRIBUTASINGH:ltis the property of the
House, The House hastodecideit. Youcannot
give arulingonthis. Your rulingis notrelevant
tothis. The House has to decideit. Youputitto
the House.

you have to putitto the vote of the House
Kindly putitto the vote ofthe House.

[Translation)

MR.CHAIRMAN: | hadexpressed my opin-
ionthatthe consent of the House is necessary
to extend any discussion, but | think that is not
there.

SHRIBUTASINGH: Itisforthe House to
decides notthe Chair.

MR. CHAIRMAN: | am notimposing any
decision,. Generally these matters are notde-

cidedby vote.

SHRIBTUSING: ltis the responsibility of
eitherthe House orthe BAC to decideit.

SHRIATAL BIHARIVAJPAYEE: Youcan
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putittothe vote of the House; but l would like to
submit that your attitude is totally wrong.

SHRIBUTASINGH: Thisistotally wrong.
his issue concerns with the nation and not with
the party. N

(English]

SHRI  RANGARAJAN KUMAR
MANGALAM: Letthem go down on recordthat
the main Opposition Party do notwantthe views
of every Member to be heard and they wanta
Division onthat. Ifthey wantit, letthem goon
recordonthat. (Interruptions)

[Translation]

MR.CHAIRMAN: lamon my legs. Please
sitdown. The consent ofthe Houseis notthere
toextendthe debate.

(Interruptions)

MR.CHAIRMAN: Now the issue is this
whether there should be a division or not If Shri
Buta Singh, Shri Kumaramanglam and Shri
Atal Bihari Vajpayee wants, we can go for a
division.

SHRI HARIKISHORE SINGH: lf youwant
to extend the debate, a division should be held.

MR.CHAIRMAN: Yes, weare gding forit.

SHRIP.M.SAYEED: Mr. Chairman, Sir |
think this august House has established con-
ventions that the Private Member's Business
has nevertaken such avoting pattern Thatis
according to my knowledge.

MR. CHAIRMAN: You are right.

SHRIP.M.SAYEED. There areMembers
who wantto participate in this important mea-
sure. The Member who has movedthe Resolu-
tion and almost every section of the House are
supporting this Resolution. (Interruptions) In
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orderto upholdthe dignity conventions estab-
lished in this House, it would be proper if you
extend the time and then continue the discus-
sion. (Interruptions)

[ Transiation)

SHRI MADAN LAL KHURANA(South
Delhi): Yourintention isto avoidit.

SHRI DEVENDRA PRASAD
YADAV(Jhanjharpur): Whateverhasbeen said
here, | donotwanttochallengeitbutthe consent
ofthe House should be soughtin order to avoid
such aprecedence inthe democratic system of
our country. If the will of the majority is
there.(Interruptions) The resolutionis before the
House thatthe House may consider it whether
the time should be extended or not. A division
should be heldto find out the factual position.

[English]

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir, itis going
tobe veryunfortunateif we are goingto divide the
House only onthe issue whetherthe discussion
should be extended or or it shouldbe curtailed
. ltis really unfortunate that when animportant
resolution like this is before the House, whenall
sections ofthe House anseveral Members want
to participate ands express their views onsuch
aResalution, there are efforts to preventMem-
bersfrom getting an opportunity to speak on this
Resolution.

[Translation)

SHRI ATAL BIHARI VAJPAYEE: Mr.,.

+ Chairman, Sir, |have nointention of makingany

allegation against any body but the way the
discussion period has been extended andan
enphasisis being laidto extend itfurther shows
thatyou wantto prolongthe matter.



519 Re. creation of States of
]
[Sh. Atal Bihari]

Mr.Chairman, Sir, thisis Parliament. The

whole country known thatthe Railwaybudgetis -

passed afterhaving oneday discussion, afive
hourlong debate is enough for the Ministry of
Defence, andfour hourforthe Ministry of Exter-
nal affairs. Naw seven hours have passed with
the House. ...(Interruptions)

[English]

SHRI RANGARAJAN
KUMARAMANGALAM: It .is a question of
reorganisation of States. Is it just a casual
matter? Isitan every body matter? (Interrup-
tions)

SHRI MUKUL WASNIK: Sir, the former
Home Minister of the country wants to partici-
pateinthe dissuasion. (/nterruptions)

SHRIATAL BIHARI VAJPAYEE: Whythe
Minister of Parliamentary Affairs shouldinter-
rupta Member, an ordinary Member like me?

(Translation]

Mr. Chairman, Sir, thisis notcorrectifthe
hon. Minister says with sincerity that the
Govermnenmthas notyetformedits opinion and
itwants some moretime to formits opinion then
the matter can be considered. (/nterruptions)|
amnotbeing allowedto complete my expres-
sion These who have already spoken wantto
speak again. The representatives of all the
parties have kept their views. If would notbe of

any use of repeatthe same. in spite of ali thisif

the Government says that the matteris very
importantand requires moretime thenthe oppo-
sitionbeingresponsible is preparedto consider
it. But if you are bent upon for evading the
importantissue, we are equally bentuponfinalise
ittoday itself.

SHRIP.M.SAYEED: Mr. Chairman, Sir, |
have adeepregardfor Shri Atal Bihari Vajpayee.

The stand of the ‘Govemment on thisissueis -
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veryclear. While replyingtoit, | would enumer-
atethe policy of the Government. But this is not
anissue. Butthisisthat senior leaders like shri
Buta Singhandothers wanttoparticipateinthe
discussion. Since he hasbeen aformerHome
Ministers he knows fully the areas fromwhere
the demands for new States are arising the
knows each and every thingaboutthe facts as
towhat has been happeningin various areas.
Thatis why all the Members want to put their
viewsinthe connection anditis the intention of
thegovemment. Tohave adoubtontheintention
ofthe Goverhmentis not proberon thepartofa
very dignified member like shri Atal Bihari
Vajpayee. (Interruptions)

SHRIMADANLAL KHURANA:- Isuggest
that this House should sit upto 7 p.m. this
evening.

MR. CHAIRMAN: Notnecessary. | have
heard justnow astowhatis the intention ofthe
House andthe House hasthe capacity to decide
itbecause now | feelthat you are notinfavor of
extending the time for discussion on this reso-
lution. Youdo notwantto extend thetime while
the treasury benches want toextendit. Sowe
have to take a decision on basis of voting
whether the time should be extended or not.
(Interruptians)

[English]

SHRIMUKUL WASNIK: Sirlwouldonce
asgain liketomake an appealthatonthisissue-
whetherto extendthe time®r notto extend the
time please do notsetas precedentlike thisand
divide the House on anissue like this. Itis going
tobe anunfortunate precedentinthis House.

[Translation)

SHRIMADAN LAL KHURANA: Wouldyou
liketo waste thetime like this till 6 p.m. Youwant
thatassoonasitis 6 O'clockinthe eveningand

the time may be over. (Interruptions)

Mr. Chairman, Sir, | move the motion that



521 Re. creationofStatesof VAISAKHA 10, 1915 (SAKA)

~ discussiononthis resolution should finished by
extendingthe timetill 7 p.m. Imove the motion
thatthe House shouldsitby 7 p.m. it should sit
by one hourlate andthe debate onthe motionbe
concludedbythenthe House shouldsitby 7p.m.
(Interruptions)

SHRIBUTA SINGH (Jallora): Mr. Speaker,
Sir, Ifeel very anguishedthwathe leader of BJP,
Shri Atal Bihari Vajpayee has called this ques-
tion a very simple question. Itis a question of
reorganisation of the country. (Interruptions)
Thisis notan ordinary question. Shri Atal Bihari
Vajpayee knows thatifthis questionis saidtobe
the question of reorganisation of the country than
this question can not be resolved under the
constitution. Even Lok Sabha cannot decide it
because it is for the people of the country to
decide.

MR. CHAIRMAN: What is your point of
order.

SHRIBUTA SINGH: | wouldlike to submit
that it is not proper form him to compare this
questiontothe railway budgetandthe defense
budget. These are the day-today activities of the
Government; this is the normal procedure ofthe
Parliamentof passingthe budgets but this ques-
tionis connected eightthe lives of the people.

SHRIMADAN LAL KHURANA : | propose
thatthe debate of the House sould be extended
upto7p.m.

MR. CHAIRMAN: This is not point of
order,. what would you like to submit?

SHRIBUTA SINGH: wouldlike to submit
the this is goingto affect the lives of the whole of
the nation such questions are posing difficult
situation to the country . It is not a question
pertaing to some villages in Harayana and
Punjab.

Thousands of people have lost their lives
butyouwantte put up this serious matterinsuch
amannerasifitis an ordinary.x .:1e. Justnow
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the issue so Nelgam in Karnatka has been
raisedhere....(Interruptions)

MR. CHAIRMAN: |have understood your
pointastowhatyouwanttosay.

SHRIBUTA SINGH: MrChairman, Siryou
couldalsonotdecidethatyoucannotintakeany
decisiononsuchonexplosive issue of Belagaum
inafewminutes.

MR.CHAIRMAN: What is your point of
order. thereis nopointof orderinit.

SHRI BUTA SINGH: Just now Shri
Vajpayee ji has said that his party is bentupon
it. The BJP has to give up this rigid policy of its.
Noissue canbe resolvedby followingkhis type
of rigid policy.

[English]

MR. CHAIRMAN: There is no pount of
order. Kindly sitdown.

(Interruptions)
MR. CHAIRMAN: Order please . Now,
kindly sitdown. Thereis nopointof order, kindly

sitdown.

THEMINISTEROF STATE OF THEMIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV) : Sir, the time is over.

MR.CHAIRMAN: |am putting thisissue as
towhethertoextendthe time ornotto extendthe
time may say “Ayes’

MANY HON. MEMBER: Ayes.

MR. CHAIRMAN: Those whodo notwant
to extendthe time may say ‘Noes’

SOME HON.MEMBERS: Noes.

MR.CHAIRMAN: ‘Ayes’haveit. Thetime
is being extended.
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(Interruptions)

MR. CHAIRMAN: If you want a Division
youcanask forit.

(Interryptions)
18.00hrs

MR. CHAIRMAN: (Shri Ram Naik) Noth-
ing that is spoken by Members without my
permission is going on record.

(Interruptions)

MR. CHAIRMAN: | know my responsibil-
ity. Thisis nottheway Donotchallenge the Chair
like this. '

(Interruptions)

MR. CHAIRMAN: Nothing of those Mem-
bers who speak without my permissiongoeson
record.

(Interruptions)

SHRI RANGARAJAN
KUMARAMANGALAM: There+cannot be a
vague Resolution with no specific extension of
time. A vague Resolution cannotbe puttothe
vote of the House. (Interruptions)

MOHAN DEV: Sir, Iwillmake alastappeal
to you nottotake adecision whereby the mes-
sage will go thatwe are doing somethinguncon-
ventional. Kindly be reasonablé and be agood
Chairman. You are in the ju’dgment seat of
Vikramaditya and nothingless. Youwill under-
stand this Please decide like that. (Interrup-
tions)

MR. CHAIRMAN: Hon. Members, thereis
as little vagueness in the motion which was
givenforvoting. Thatlittle vagueness is about
thetimerbywhichitistobe extended. Sincethat
is not done, | would like to know from the
Treasury Benchesfirst as to by whattime the
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time of the debateis tobe extended. This discus-
sionortaking consensus willcomplete andthen
we will adjourn the House.

(Interruptions)

SHRISONTOSHMOHAN DEV: Wewould
liketogetarulingfromyou. After6 O'clockwhen
thetime ofthe House is not extended, firstthe
Chairhastoaskandtaskthe sense oftheHouse.
Kindly give a ruling onthat. (Interruptions)

MR. CHAIRMAN: The House is not ad-
joumned.

(Interruptions)

SHRISONTOSH MOAN DEV: But, you
have notextendedthe time ofthe House. (Inter-
ruptions)

MR. CHAIRMAN: But, the House is not
adjoumed.

(Interruptions)

SHRISONTOSHMOHANDEV: Firstyou
havetoknowthe sense ofthe House whetheryou
canextendit.

MR. CHAIRMAN: Thatis what|am doing
now.

SHRISONTOSHMOHANDEV: First. you
havetoaskthe question, whether we canextend
thetime of the house. (Interruptions)

SHRI RANGARAJAN KUMARA
MANGALAM: Mr. Chairman, Sirmay |make a
request, Ithink, inthe bestinterestofthe House?
As rightly pointed out earlier normally on mat-
ters of extension of time , that too. on Private
members Business, we do notreally divide the
House andhave adifference of opinionbecause
Private Members Resolutions are Resolutions
Whichitis always feltthat everyindividual- itis
not aparty affair - must have arightto speakon.
You alsomusthave noticed, Mr. Chairman, Sir,
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thatviewscutacross party lines forands against
Thereis norealparty borders onthis matter. We
have really reached a stage where we are con-
frontingwith eachotheronamatterwhich i think,
isquite serious. ,

Ithasimplications of real reorganisation of
Statesin manyways. Strong view are there; not
necessarily on political lines. Many of the view
are on otherconsiderations . Many people rep-
resent various views of their respective areas.

Normally, the House shouldhave risen at
6.00 o'clock. Ifthe Chaircould consider, we can
take it up nexttime when the private Members’
Business comes upandatthattime ifthe feeling
is still so strong on both sides, then it can be
decided. Buttoday at this stage to pressitfora
division on extension oftime, | feelwould notbe
fair. Moreover, this would also give an opportu-
nity to some people to voice their views | repeat
again, curtting across party lines there have
been views and since itis a private members
Business, Iwouldplead withthe Chairthatletus
notcreate aprecedentwhich wouldbe unfairin
this regard.

MR.CHAIRMAN: How suchextensiondo
youwant?

SHR!I MRUTYUNJAYA NAYAK
(Phulbani) : Sir, I have a submission to make.

MR. CHAIRMAN: Let the Minister com-
plete first.

SHRI RANGARAJAN KUMARA
MANGALAM: Sir, consiidering the list of the
speakersisover if really one hasto do justice
tothe subject, then | think minimum three hours
time would be required.

[ Translation)

SHMRIHARIKISHORE SINGH: Ataljimay
speak. | have no objectiononit. | wouldlike to
listenthe ideas ofthe Leader of Opposition of this
issue...(Interruptions)
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SHRI ATAL BIHARI VAJPAYEE: Mr.
Chairman, Sir, the Budget Sessionis goingon
andseveraltimes we have setlate here after6
O’ clock. Today also we can sit beyond 6 O
clock. Butnow 6 O’ clockis beingmade atime
limit (Laxman Rekha). This time limit (Laxman
Rekha)_ was appropriate in
Surajkund......(Interruptions)——Mr., Chairman,
Sir, ifthere is a proposalto sit one hour or half
anhourmore, thenlcouldagreethat anumber
of Member are interested in the dissuasion.
Now, the proposal presented-pardonme—some-
body may objectthat | have doubts about their
intentions, We have no doubts in this regard.
Yourintentionsis clearandwe canseeitclearly
Ifitrequires 3-4 hours for discussionitmeans
discussion willtake place continuously oniton
Friday and voting will notbe allowed onitand
thenthe session willbe programe andas aresuit
this resolution willbe lapsed. You have the right
toformyouropinioninthis regard andto accept
orrejectthis resolution. You have strength of
number but we have only strength of logicand
argument. Thoughitis being said thatthe they
do notliketodivide the House. We are also not
infavor ot dividing the House. Butthe resolution
presentedby usisintheinterestofthe nationand
your please accept it without dividingthe House
andifyoucan’tdo so, rejectit. Thisissueis not
being extended forthe discussion butfor nulli-
fyingthe discussion. Mr., Chairman, Sir, now
you havetodecideit.

SHRIBUTASINGH: Sir, | submitto you
that shri Vajpayee ji is presenting his patry's
standtime andagainin the House. He has the
rightto do so but this house is much above any
party andthe matter presentedbefore the House
is a comprehensive one. This is a matter os
reorganising the country....(Interruptions) This
matter is not concerned only with the
reorganisation of states but of the country, also,
solamfully confidentthat....(Interruptions) Why
youtalkofU.P. only. ltisnotamatterof U.P. only,
we would liketo raise otherthings, how canyou
stop s Along with it we would talk to the whole
country. This House is competent to examine
the reorganisation of the country done earlier
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andwhetheritis rightornot. Has itcreated the
feeling of unity inthe country or not. (Interrup-
tions) Whoelse willbe concemed aboutitexcept
' thisHouse? Thereorganisationdone earlierhas
benefitedthe country ornot, hastoincreasedthe
feeling of unity or not? These all issues are
related to this matter. it is a comprehensive
matter.

We know the view point of the Bharatiya
Janataparty. This House and the Country know
it very well. It is not a new thing, so to say
that.....(Interruptions)....we don't wantto inter-
ruptthis discussion anditshouldnotbe confined
to this house only. It will also be discussed
outside the House and the people of country
should also participateinit. Itisacomprehen-
sive matter so the House candecide onitonly
after getting fulltime todiscussiit. It wiil notbe
resolved merely through the policy the Govem-
ment.

Itis adecision of the House relatedtothe
constitution. This decisionis notrelatedonly to
the governmentbut alsoto the very foundation
ofthe Constitutionto my little knowledge, 1 think
thateven this House is notcompetentenoughto
change that decision, because of the
reorganisation of the country creates dangerto
its unity and integrity, we can’t take such deci-
sions. therefore, | humbly request to Shri
Vajpayee ji notto take this matter fromthe point
of view if his party buttake itkeepingin view the
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interests of the country. Itisbelievedthat there
isonly onleaderinthe BJP who regards country
above hisparty. Iwouldliketo appealto Vajpayee
jitogive achance to this House to discuss this
issue keepingthe interest of the country above
the party s interests. it should be discussed in
detail, itdoes not matterifitmay take time of 10
sessions.

MR. CHAIRMAN: Several hon. Members
have expressed theirviews about this matter. |
also heard views of ShriKumaramangalm, Shri
Vajpayeejiand ShriButa Singhand can guess
theirmood fromtheir faces that the discussion
shouldbe completedtoday itself. I think thatthis
matter willbe given 2 hourstime whenitcomes
fordiscussion nettime. Nowtwo and half hours
allotted for the private Member’s Business is
over.

(Interruptions)

MR. CHAIRMAN: Therefore, withthe con-
sent ofthe House two more hours are allotted for
the discussion on this matter. This discussion
willtake place nexttime .

Nowthe House is adjournedtill ellevenotg
the clockonMonday, 3rdMay 1993.

18.20hrs
The lok sabhathen adjournedtill Eleven

ofthe Clock on Monday. May 3, 1993/
Vaisakha 13, 1915 (Saka)
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